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LOK SABHA DEBATES . 

LOKSABHA 

Tesday, July 21,1992/Asadha 30,1914 
(Saka) 

The Lok Sabha metat Eleven 01 the Clock 

(MR. SPEAKER in the Chait! 

ORAL ANSWERS TO QUESTIONS 
[English] 

MR. SPEAKER: Question No. '83 

Shri Nitish Kumar, Shrimati Saroj 
Dubey-

• Absent. 

Shri Ram Vilas Paswan. Q.No. 184 
Absent. 

Dr. D. Venkateswara Rao, Q.No. 185 
Absent. 

Shri Ramashray Prasad Singh, Q. 
No. 186. 

[English1 

Maternal And Child Health 
Programme 

·186. SHRI RAMASHRA Y PRASAD 
SiNGH: Will the MINISTER OF HEALTH 
AND FAMILY WELFARE be pleasedto.state: 

(a) whether the world Bank proposes to. 
provide financial assistance forthe Matemal . 

and Child Health Programme during 1992-
93; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI, 
SIDDHARTHA): (a) and (b). A statement is 
laid on he Table of the House. 

STATEMENT 

Government has approved ;:. Child 
Survival and Safe Motherhood (CSSM) 
Programme with an outlay of Rs. 853.6' 
crores during the VI 11th Five Year Plan. The 
World Bank, through an agreemtn executed 
on 20.2.1992, have committed to provide 
intemational Development Association (IDA) 
financial assistance to the tune of Special 
Drawing Rights (SDR) 160.90 minion (Rs. 
557.70 corores) for this Programme. The 
aSSistance during , 992-93 is estimated at 
Rs. 80.34 crores. 

2. The Programme aims at reducing 
maternal and child morlality by integrating 
and strengthening the existing Uviversal 
Immunization Programme. Oral Rehydra­
tion Therapy PrOf1ramme i!nd the prophy· 
laxis schemes for contrOl ot anaemia in 
pregnant women and prevention of blind· 
ness due to Vitamin A defeciency in children. 
In addition, the Acute Respratory Infections 
Contrl Programme will be implemented in a 
phased manner throughout the country as 
part 01 the Child Survival initiative to prevent 
deaths due to pneumonia. 
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3. The Safe Motherhood component of SHRI RAMASHRA Y PRASAD SINGH: 
the Programme has been initiated, primarly Mr. Speaker, Sir, my submission is that the 
In States with high infant and matemal mol\- Govemment has propcisedto handoverthe 
tality. The Programme includes intensHied programme implementing responsibility to 
training and involvement of Traditional Birth referral hospitals. But no such hospital has 
Attendants in ante-natal, natal and post - been constructed in Karmi, Kurthi and Akhal 
natal care and strengghening of the Sub- blocks of Jahanabad district in Bihar so far.:--
centres and First Level Referral Units in KeepingthisfactinvlewwhethertheGoven~ 
terms of equipment and training. ment proposes to contruct such hospitals in 

all the above mentioned blocks of Jahana­
bad district. 

[ Trans/ation] 

SHRI RAMASHRAY PRASAD SINGH: 
Mr. Speaker, Sir, in reply tomy question H 
has been stated that the programme will be 
implemented in four phases, and it would be 
speedily imple~nted in the areas where 
the infant mortalny is high. A vast partion in 
Bihar is prone to various deseases due to 
which a large number of infants are dying 
because decical aid in these areas is avail-

• able only at a distance place. In such prevail­
ing circumstances, since the development 
pace in Chhota Nagpur has been below 
normal, demand for a separate State is being 
made. I would like to know whether the 
Government proposes to take special meas­
ures to control all these diseases and accel­
erate the pace of development there. 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M. L. FOTEDAR): 
Mr. Speaker, Sir. I would like to tell the hon. 
Memberthat the programme of child survival 
and safe motherhood proposed to be imple­
mented this year, is likely to cover Bihar also 
in a phasedmanner. Four districts have been 
selected there this year for child survival 
programme, while two districts have been 
selected for safe motherhood wHh the con­
sultation of the State Govemment. During 
the coming five years, e propre to cover al 
the districts throughout the country under 
child survivallarogramme while safe moth­
erhood programme will be implemented in 

, 219 distiricts. I have already said that the 
World Bank is providing considerable amount 
of loan forthis purpose. If the hon. Member 
wants,l can provide a separate list giving the 
yearwise details of the districts to be covered 
under the programme in Bihar. 

MR. SPEAKER: This question does not 
arise out of the original question. The original 
question is related to the assistance the 
World Bank provides for health programmes 
and not related to Bihar. 

SHRI RAMASHRAY PRASAD SINGH: 
Since it has been stated thatthe program~ 
will beimplemented through referxal hospi­
tals, I would like to know whether the Gov­
ernment proposes to construct these hospi­
tals in Kurthi, Kurmi. Arval divisions of Jaha­
nabad. 

SHRI. M.L. FOTEDAR: The hon. Mem­
ber has not clarified his question. My sub­
mission is that the question is not of referxal 
hospitals. The question is whether the child 
survival programme will cover Bihar or not. 
There will be sub-centres and primary centres 
for the implementation of this programme 
and it is the concern of the State Governemt 
to see that the equipments are made av~J­
able to these sub-centres and primary centres 
according to their requirements. The Central 
Govern ment would provide the financial aid 
required for the purpose. 

SHRI RAJNATH SONKAR SHASTRI: 
In the context of this question' would like to 
submit to the hon. Minister that the death 
rate in the country has not fallen consiQera­
bly even aftar implementation of the child 
survival and safe motherhood programme. 
The hon. Minister may give figures if tn~ 
death rate has decreased during the last fiv,," 
years and also State whether accommoda­
tion facilities have been provided to mid­
wives or the health visitors working in the 
rural areas who are totally insecure there. No 
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doubt, maternity and child health centres 
have been opened but buildings nave not 
Deen constructed. 

MR. SPEAKER: The questio'h is· 

{English1 

Whether the World Bank proposes to 
provide financial assistanceforthe Matemal 
and Child Health Programme dUring 1992· 
,.3; and if so, the details thereof. 

( Trans/ation] 

Now you Should ask a questIon arising 
out of it ..... . 

SHRI RAJNATH SONKAR SHATRI: I 
,am coming to that. I would like to know 
whether the financial aid being provided by 
the world Bank would be utilized to the 
maxImum to Improve all these thIngs. 

MR. SPEAKER: Very good. 

SHRI M.L. FOTEOAR: In regard to the 
observatIon made by the hon. Memoer reo 
garding the infant mortality rate I do admit 
that the achievement in this regard IS not 
satlsfactary. The child death rate during the 
year 1990 has gone down by 1 1 points in 
comparison todeath rate dunng the year 
1989. The Government wants to bring it 
down further. We are making efforts to see 
that the infant mortality below 60 by the year 
2000. 

So faras the second part of the question 
regarding the construction of buildings for 
the purpose IS concerned. I would like to be 
very clearthat we propose to train the staff so 
that they do their work efficiently and give 
vaccine assistance to the women at the time 

. of delivery. But so far as construction of 
buildings is concerned, we have made no 
such arrangements under this project. 

SHRI MANKU RAM SOOI: Mr. Speaker, 
Sir, I would like to submit to the hon. Minister 
that accoring to the survey conducted in the 
trubal areas with teh assistance of world 

Bank, We have tound that \housal"los. 0\ 
childres die every year due to malaria, 
Dehydration, dlahorrea etc. Sut no survey Is 
conducted to ascrtain the infant mortal~y 
against the birth rate in the tribal areas. 
Therefore, survey should be conducted in 
tribal areas to know the difference between 
the birth rate and death rate. Keeping this 
data in view the Ministry of Health and family 
WeHare should fix the target in this area. My 
submission is that keeping in view the fact 
that a large number of child deaths take 
place every year whether Government pro­
pose to conduct surveys with the assistance 
of World Bank at such remote places. 

SHRI M.L. FOTEOAR: I would like to 
submit to the hon. Memberthat the Govern­
ment is aware of the large nuber of child 
deaths in tribal areas. The reason is that the 
State Governments do not make aoequate 
arrangements in time. The Central Govern­
ment has oeen making efforts to see that 
monitoring of the hwole system IS done 
properly. Recently, we had warned the 
Government of Madhya Pradesh - the State 
youbelong to - time and again that there was 
a great probability of spreading of measkes 
but the State Govemment did not pay any 
heat to it. Afterwards when a central team 
was sent there, the Chief Mintster admitted 
that it wa their failure. To implement the 
programme - is the duty of the State Govern­
ment. However. the Central Gvoernment 
has made the monitoring process so effec­
tive that the State Governments will have to 
act in accorOance to the directions given by 
the Central Government. 

SHRI RAM KAPSE: Mr. Speaker. Sir, 
just now, the hon. Minister referred to the 
spreading of measles in tribal areas. I would 
like to give two examples regarding Ohulia 
and Thane districts in Maharashtra. More 
than 100 childres in Mokhada village under 
Thane district in maharashtra suffered of 
measles and died within 15days. These are 
the figures provided by the Maharashtra 
administration. Similarly, about 105 children 
only of five years old. in Ohulia district suf­
fered from the same infaction ad died within 
two months. The actual cause of it is malnu-
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trilion and the Health Department cannot SHRI M.L. FOTEDAR: This Issue per-
manage to take all the measures required to tains to Whole of the country. State Govern· 
check child deaths at its own. Due to malnu- ments have been advised by the Centre to 
tmion and lack of adequate medicalfacilities give priority to the trabal areas, but the 
the incidents 01 child deaths in the districts of formet have stated that the doctors and 
Dhulia and Thane have been twice during other categories of workers are not willing to 
the last five years. Does the Central Govem- go to these places for this work. 
ment propose to pay special attention to the 
tribal areas, inhabited by the down trodden 
people while monotoring the whole process 
and also propose to include the above 
mentioned districts in this project? 

SHRI M.L. FOTEDAR: I would like to 
submit to the hon. Member that our Govern-

,ment pays special attention to the tribal 
areas and the areas where there are no 
Pakka soods and where Harijans or people 
of backward sections live. There is 0 doubt 
that injection of measles has spread in these 
districts as well as in certain districts 01 
madhya Pradesh. However, I am not making 
any allegation against any political parrty 
whether it is Congress, BJP or Janata Dal. 
Being the Minister of Health and Family 
Welfare I treat all of them equally; moreover 
a disease can break in any State.tn Decam­
ber 1991 we had warned the State Govem­
ments thatthere was every possihility of this 
desease to break in, but the State Govern­
ments did not make any efforts to lace the 
situation. As soon as spreading of this dis­
ease came to our notice we sent a special 
Central team these and the State Govern­
ments also became active at the instance of 
the Central Government. Similarly, at the 
intervantion of the Centre some work has 
also been done in Madhya Pradesh. Sec­
ondly, malnutrition has been included in the 
World Bank sponsored programme and all 

'efforts have already been made to tackle 
deficiency of 'vitamin A' comonly found 
among infants. We expect the State Govern­
ment to make full utilisation of it and make 
the facilities available to the innocent infants 
for their Pettermant. 

SHRI RAM KAPSE: The han. Minister 
has not replied to my last question regarding 
the extension of the programme on priority 
basis specially to the tribal areas and inclu­
sion 01 the districts of Thane and Dhulia in it? 

[English] 

SHRI SRIBALIAV PANIGRAHI: Sir, I 
would like to know Irom the han. Health 
Minister whether it h as come to the notice 01 
the Govemment that despite the Child Health 
Programme being implemented, some dis­
ease - I think sickle-cell-is claiming large 
number of children's lives, particularly in the 
backward and hilly areas of Orissa, such as, 

. pallohara, Deogarh, etc. It is a hereditary 
disease or something like that. Blood trans­
fusion in children is the only answer right 
now but the causes of this disease are not 
known. leave alone the treatment part, I 
would like to know whether it has come to the 
notice ofthe Government and, if so, whether 
it has been included or will be included in this 
Child Health Programme financed by the 
World Bank, etc. for due research and treat­
ment thereof. 

SHRI M.L. FOTEDAR: Sir, Ileel more 
concerned about the State 01 Orissa be­
cause it is a State which is inhabited by the 
tribals and other people. We have included 
almost all the districts 01 Orissa. Solar as the 
particular disease about which the hon. 
Member has mentioned is concerned, I have 
not got the lacts . .Ih case he wants, I will 
supply them to him. 

{ Translation] 

DR. G.l. KANAUJIA: Mr. Speaker, Sir, 
through you, first of aU I would like to thank 
him for the good work being doneby him as 
the Minister 01 Health and Family Welfare 
and would like to know the total money gillen 
by the World Bank and its utilisation thereof. 
the decline in the birth and the mortality rates 
and whether the expected results in accor­
dance with the money spent have been 
achieved? Similarly, through you, I would 
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like to submit that the attempt of the hon 
Minister to evade reply on the basis of the 
issue of the Centre-State relations will not 
do. Therefore, he must categorically State 
the progress made in checking measles? 

SHAI M.L. FOTEDAA: I would like 10 
inform the hon. Member that the World Bank 
for the next five years ..... . 

[English) 

MR. SPEAKER : This is a question 
relating to the assistance by the world Bank 
in 1992-93 and not in the past. 

[ Translation) 

SHAI M.L. FOTEDAR: A sum of As. 
835.61 crore has been sanctioned for this 
programme in the Eighth Five Year Plan. 
During this period an assistance of Rs. 506 
crore will come from the World Bank and 
from other donor agencies Rs. 222 crore will 
oe received. For the current year on esti­
mated amount of As. 80.30 crore has been 
allocated. I have already mentioned the 
districts to be covered under the programme 
Le. under childwelfare all the districts will be 
covered and under Matermal Survival 219 
districts will be covered I have already re­
Irred to it and regarding infant mortality I 
have told you that 

[English] 

it has come down to eighty per thou­
sand. Now we are trying to bring it down up 
to sixty by the tum of the century. 

Railway Zone 

Central 

South Central 

[ Translation) 

Renovation of Railway Stations 

'187. SHRI VILASRAO NAGNATHRAO 
GUNDEWAA:WilltheMINISTEAOFAAIL­
WAYS be pleased to state:-

(a) the major railway stations in various 
railways zones covering Mahrashtra which 
have been renovated/expanded during the 
last twolyeas; 

(b) the amount allocated and spent 
thereon; 

(c) the railway stations where renova­
tion/expansion work is in progress and the 
time by whic the work is likely to be com­
pleted; 

{d) the total estiamtes thereof and the 
amount allocated thereof during the current 
year: and 

(e) the stations out of them where 
computer services are proposed to be pro­
vided and the time likely to be taken in this 
regard? 

[English) 

THE MINISTEA OF STATE IN THE 
MINISTRYOFRAILWAYS(SHAIMALLIKA 
JUN): (a) to (e). A statement is laid on the 
Table of the Subha.· • 

(a) and (b). The maiO Railway Stations 
in Maharashtra which have been renovated 
and expanded during the last two years and 

. the amount spent thereon are as under:-

Station Amount allocated! 
spent (Rs. in lakh) 

Solapur 35.49 

Aurangabad 14.49 

Kolhapur 2.97 
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Railway Zone 

Western 

(e) and (d). Details of renovation/expan­
sion works in progress at major Railway 

Station 

Dadar 

Oral Answers 12 

Amount allocated! 
spent (Rs. in lakh) 

9.01 

Stations in Maharashtra are as under'-
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(8) Bombay, VT, Pune, Bombay Central 
and Borivali have already been provided 
with co~uterised reservation facilities. In 
this regard work has been taken up at nagpur 
andthesamewinbe~letedby31.3.1994, 

subject to availability of funds. 

[ Translation] 

SHRI VILASROA NAGNATHRAO 
GUNDEWAR: Mr. Speaker, Sir, through you, 
I would like to know the facilities proposed to 
be made available at the small stations in 
maharasthra, particularly the P4arathwada 
region. The condition of such stations is so 
bad that they don't even have baSIC facilites 
and the condition of the Gents and Ladies 
toilets are such that they seem t belog to the 
days of yore. The hon. Minister in his reply 
mentioned the names of a few major rail­
ways stations, but what facilities would be 
provided in smal railway stations and by 
what time it is expected to be done ? 

[Eng/ish] 

SHRI MALLIKARJUN: Sir, to provide 
thae basic amenities to almost an stations is 
our concept and now, as the hon. Member 
nas mentioned, some of the stations in re­
spect of which an these things arer being 
laken up now have been mentioned. Even 
'or small stations also Government proposes 
:0 see how best it can provide to basic 
lmenities. 

Translation] 

SHRI VALASRAO NAGNATHRAO 
3UNDEWAR: Mr. Speaker, Sir, the ongoing 
vorth in the railways stations and maharash­
ra is taking 'place at a "Snails pace. I would 
ke to know the time by which the work is 
kely to Completed. Apart from this, the hon. 
Ainister is requested to kindly clarify the time 
'y which, the demand for new railway lines, 
" likely to be met? 

=nglish] 

SHRI MALLIKARJUN: Sir, aboutthe rail 
,e, it does not pertai to the presentques-

tion, But so far as renovation, modernisation 
of stations and providing the basic passen­
ger amenities are concerned, that we have. 
taken up. In this financial year we have 
allocated .over Rs. 73.867 crores for the 
passenger amenities. 

[ Translation] 

MR. SPEAKER: Shri Ram Naik, This is 
a question pertaining to the railway stations 
in maharashtra. First of all, you please go 
through it. 

SHRI DATTA MEGHE: Mr. Speaker, 
Sir, today it took me ten minutes to come 
through the main gate. I was not allowed to 
enter. I need your protection. 

MR. SPEAKER: Please take your seat. 

SHRI DATTA MAGHE: I need your 
protection. I am a Member of Parliament, yet 
I was not allowed to come through the main 
gate. • 

MR. SPEAKER: OkaY,1 will protect you. 

SHRI RAM NAIK: Mr. Speaker, Sir, in 
his response to the question pertaining to the 
expanson planss for certain railway stations, 
the hon. Minister mentioned to names of a 
few railway stations like Andheri, Borivli and 
Virari, which fall withing my constituency. 
Now, the commuters have to usually are the 
fact over oridges at the railways stations, but 
owing to the sharp increase in the number of 
commuters, it takes 10-12 minutes for a 
person to go to one platform from another. 
Apart from this, such bridges in many railway 
stations have become obsolete, as many of 
them were built over a decade back. These 
100t over bridges specially need to be wid· 
ened, and where it is not possible, new 
bridges may be built. My question is that at a 
time, when the Government is planning to 
carry out reovation, re-modelling aM expan 
son work at many Railways Stations. 'Ii If\. 
take up the work of widening or bUt,c 1ft); 
bridges on a priority basis? Alongwith thiS. I 
would also like to know the reasons behind 
neglecting this issue for so long? 
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• [English) 

SHRI MALltKARJUN: Sir. as the hon. 
Member has mentioned. in Bombay subarbn 
it is a big problem and the daily commuters 
are increasing day by day and we are also 
making all out efforts to increase the serv­
ices. 

So far as the foot-overbridges are con­
cerned. I take his suggestion and what best 

· can also be done in this matter we will do. 

[Translation) 

SHRl PRAKASH V. PATIL: Mr. Speaker. 
Sir. all these facilities are not adequately 
available at the Sangli station of the South 
Central Railway. Apart from this. can the 
Government provide for a halt for the Ni­
zamuddin Express at Sangli? Thirdly. work 
is uderway for the conversion of the MiraJ­
Betul railway line into broad gauge. By what 

• time is the project expected to be completed 
? 

[English] 

SHRI MALlIKARJUN: Sir. so far as the 
stoppage is concerned. that is subject to 
examination. 

SHRI SHARAD DIGHE: Mr. Speaker. 
Sir. in answar to paragraphs (c) and (d) the 
hon. Minister has mentioned about 11 sta­
tions which are to be renovated. and he has 
given the target date and the amount allo­
cated also. I find that in at leant five stations 
the target date is fast approaching. For 
example. for Pune your target date is 30th 
September. 1992 - hardly two moths - - and 
when we see the eSimated cost and the 
allocated funds there is a vast difference 
between the estimated cost and the allo­
cated funds. For Pune the estimated cost is 
Rs. 53.01 lakhs whereas you have allocated 
Rs. 0.12Iakhs. similarly for Bombay V. T. the 
estimated cost is Rs. 80.39 lakhs and your 

· allo.cation is Rs. 21.20 lakhs. In the same 
way for Nagur. the estimated cost is Rs. 
228.87 lakhs and you have allocated only 

Rs. 38.85Iakhs. Considering the large differ­
ence between the estimated cost and the 
amount of allocation and considering the 
fact that the target date is very near - in most 
of the cases it is 1993 or 1994 - how do YOIl 
propose to complete this revovalion by the 
target date with such poor allocations? 

SHRI MALlIKARJUN: The stations. 
Bombay V. T .• Pune and Nagpur. mentioned 
by the hon. Member have not been included 
In the 1992-93 Budget lor moaernisation. 
The work at these places is already in ad­
vanced and progressive stage. Whetevns 
required for the culminationol the wOr!< has 
been allocated. 

[ Translation) 

SHRI ARVIND TRIVEDI: Mr. Speaker. 
Sir. first of all. I would like to congratulate the 
hon. Ministerforproviding ample amenities 
at all the railway stations. The foot over 
bridges and toilats are also well-constructed. 
but- unfortunately. there is no arrangement 
fortheir maintenance. Vendors have turrned 
foot over bridges into shopping centres ana 
it has become difficult tor the general public 
to use them. Does the government proposal 
to make any parmanent arrangemtn lor their 
regular maintenance? These mini Bazars 
have sprung up all over and are causing 
inconvenience to the pedestrians. Moreover. 
there are no lights inthetoiliets. norarethere 
arravgements lor water supply at the raii­
ways stations? 

[English) 

SHRI MALLlKARJUN: Sir. it is ture that 
in some parts. there is lack of lights and other 
·things. However, we have been emphasis­
ing upon and instructing the General Manag­
ers and others concerned to take care of 
these problems Maintenance IS a constant 
and continuous process. We always give 
highest priority for maintenance 01 the as­
sets. 

[ Translation] 

SHRI DATTA MEGHO: Nagpur is the 
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second best city of Maharashtra. However, punctuality by intensive chasing and round 
the budget allocation made for the nagpur the clock moniotoring. 
railway Station for the year 1991-92 wa not 
fully utilised. Similarly, the renovation work 
on the side of the second cotton market also 
remains to be alone. Further, the budbgetary 
allocation for the renovation work of Nagpur 
Railway Station is inadequate and the com­
pletion is getting delayed. Do you propose to 
complete the work this year? 

[English] 

SHRI MALLIKARJUN: The target for 
the completion ofthe renovation is 31.3. 1993. 
I am fully confidentthatthe Railways will rise 
to the occasion to complete the work in the 
targeted time. 

Late Running of Trains 

*189. DR. SUDHIR RAY: 
SHRI BHAGWAN SHANKAR 

RAWAT: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether important express, mail and 
superfast trains throughout the country and 
especially bombay mail on Allahabad-Bom­
bay route usually run late; 

(b) whethergoods trains are given prior­
ity over passenger trains in clearance; 

(c) if so, the reasons therefor; ana 

(d) the steps propoed to be taken to 
maintain punctuality of trains? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWASY (SHRI MAL­
L1KARJUN): (a) No, Sir. However, punctual­
ity of Howrah-Bombay Mail has not been 
satisfactory. 

(b) No, Sir. 

(c) Does not arise. 

(d) Instructions already eXist to maintain 

[Translation] 

SHRI BHAGWAN SHANKAR RAWAT: 
Mr. Speaker, Sir, the reply given by the hon. 
Minister is very unsatisfactory. He has 
admitted that the punctuality of the Howrah­
Bombay Mail is not satisfactory, but it is 
satisfactory in respect of other trains. The 
main question was that important mail ex­
press and superfast trains are are running 
late. I would like to say specifically that the 
people win have to face great difficuhies due 
to late running of trains like Rajdhani Ex­
press, AP Express, Jhe tum Express, Punjab 
Mail, Chhatisgarh-Awadh Express, now 
known as bombay-Bandra - Gorakhpur 
Express. Sometimes it causes great loss to 
people and becomes inhumane. Suppose 
some one has to reach a blace on the death 
or distress of a near relative or on some 
urgent work and the trains run late, then it 
causes a let of proglem. Trains run late oy 
lour to eight housrs.1 would like toknowlrom 
the hon. Minister as to how many days 
during the last six month the Rajdhani Ex­
press, the AP Express, the Jhelum Express, 
the Punjab Mail, the Chhatirgarh Express 
and te Groakhpur-Awadh-Bandra Express 
werer late by more than an hour. 

Mr. Minister, Sir, I would like to con­
gratulate you lor theintroduction of a new 
express train from Awadh to Bombay called 
the Awadh-Bandra Express, but people are 
not adequately benefited by these services 
due to late running 01 all these trains includ­
ingthe Awadh Express. If people reach their 
destination late by so many hours, they 
suffer a lot. Therefore, I would like to repeat 
my question as to on how many days these 
trains were late by more than an hour during 
last six months? 

[English] 

SHRI MALLIKARJUN: Sir, punctuality 
IS of great concern to us. Punctrality, safety 
and security of the passengers should be 
taKen proper care of and we are monitonng 



21 Oral Answers ASADHA30. 1914 (SAKAI Oral Answers 22 

it and once the punctuality was 71 to 72 per 
cent. Now it has come up to 85 per cent; in 
some trains even it has gone beyond 91 per 
cent. However, Sir, we are not satisfied with 

, the punctuality and all those who are con­
cerned with the maintanance of punctuaiity 
have been taken, in fact, to task and we are 
monotoring it. Moreover, Sir, puntuality is 
lost because certain things which are not 
with in the competence of Railways like 
normally what is happening even in the long­
distance trains where the commuters of some 
short distance trains get in and start chalipa­
pUlling. Chain-pulling is one of the majo 
causes in losing punctuality. Apart from that, 
there are some agitations, band, even cer-

. tain incidents and accidents. All these fac­
tors are taken into congnizance. That is how 
punctuality is being suffered. But so far as 
the hon. Members question as to in espect of 
Rajdhani or A.P. Express or other trains 
within six months how mny times within one 
hour late the trains have come, that informa­
tion I do not have Sir. I will furnish it later. 

[ Translation] 

SHRI BHAGWAN SHANKAR RAWAT: 
, Mr. Speaker Sir. as the hon. Minister said in 

his reply just now that the trains also get late 
very often due to aCCidents. I would like to 
ask the hon. Minister as to on how many 
days the trains were late by more than as 
hour due to accidents during last six months 
? 

MR. SPEAKER: No. the Minister said 
he did not have the records here. He would 
give you In writing. If you wnat to ask any­
thing more, please ask. 

SHRI BHAGWAN SHANKAR RAWAT: 
Mr. Speaker, Sir, through you, I would like to 
ask the hon. Minister as to what measures 
have been taken for ensuring punctuality of 
trains and what action has been taken against 
officials who are responsible for the late 
running of trains. 

[English] 

MR. SPEAKER: About the action you 

nave already said that you are taking tnem 10 

taSK. 

SHRI MALLIKARJUN: Sir, as I have 
earlier informed the august House, punctu­
ality has to be maintained and it is an obliga­
tion on the part of Railways Administration 
itself and whoever is Concerned in opera­
tional matters has been alerted, all of hem 
have been, in fact, chased to see that punc­
tuality is properly maintained. 

SHRI PETER G. MARBANIANG: Sir. 
taking the explanatory answer given by the 
han. Minister, I would like to draw the atten­
tion ofthe Ministerto the reply "No, Sir" which 
is misleading . 

Sir, many trains, mail and express, origi­
nate from Guwahati Railways Station run­
ning to Delhi, running to Bangaloer. running 
to Bombay and running to Calcutta. and all 
these trains are perpetually late by not less 
than five hours every day and to give suCh 
an answer as "No. Sir" is very missleading 
and I t"'K II amounts to a breach of privilege. 
And to say 'no' is not correct. They are 
perpetually coming late to Guwahati by six or 

. seven hours. How will the hon. Minoster 
compromose on this? 

SHRI MALLKARJUN: Iwill notcompro­
mise so far as punctuality is concerned. In 
the eastern secto. what the hon. Member is 
saying is corect. But, I will take carre of it. 

MAJ. GEN (RETD.) BHUWAN CHAN­
DRA KHANDURI: Mr. Speaker, Sir, the hon. 
Minister has said that the trains are not 
running late. Taking the reply in its face 
value, I would like to ask the hon. Minister as 
to what is the definition for 'punctuality'. If it 
is late by five minutes or 10 minutes or 15 
minutes, is it considered punctual or not? If 
the superfast trains are late by 15 minutes, 
20 minutes or half-an-hour, and ther is no 
unnatural incidents like riots etc., will the 
hon. Minister promise the House that he will 
refund the levy? 

MR. SPEAKER: Can you retund the 
levy? 
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SHRI MAlLlKARJUN: It is not possible. 

SHRI CHIRANJI LAl SHARMA: Mr. 
Speaker, Sir, in reply to a question, the han. 
Minister was pleased to state that punctual­
ity has to be maintained and that he has 
taken to task those officials who have been 
guility of it. May I ask the han. Minister to let 
the House know as to how many officers or 
officials had been punished ortaken to task? 
II so, what punishmenthas been given? Have 
ttieybeen suspended? Has any explanation 
been sought from them or has any penalty 
been imposed? 

SHRI MALLIKARJUN: Sir, the staff who 
are responsible to monitor the proper run­
ning of the train have been alerted. Taking 
them to task does not mean that we have 

. imposed some penalty and so on and so 
forth. However, I do not have the information 
as to how many members of the staff, who 
are inVOlved, have been taken to task. 

[ Translation] 

SHRI RAM NIHOR RAI: Mr. Speaker. 
Sir, the Shramjvi Express running between 
Patna and New Delhi is always late by three 
to four hours. If its depanure timing is changed 
and it is allowed to leave Patna at 3 0' clock 
in the afternoon, it will reach Varanasl at 6 
o'clock in the evening. It would prove very 
convernient for.people because there will a 
difference of only 1 or 2 hours between the 
arrovval time of this train at. Varanasi and 
the departure time of the Kashi Vishwanath 
Express which starts from Varanasi. Will the 
Govemment consider it keeping in view 
people's convenience? 

[English] 

SHRI MALLIKARJUN: Sir, the time-table 
is perpared keeping in view the various trains 
running on that particular route. So. it is not 
possible. 

[ Translation] 

SHRI RAJVEER SINGH: It ha become 

a practice with the trains to run late by one to 
two horus. Will the han Minister please say 
whether the late running of trains is attrib­
uted to a number of thefts taking place in the 
reserved, AC sleeper and AC first class 
coaches. Due to these thefts also some­
times the trains are held up at the station for 
registering compleints. The thieves take 
advantage of such delays and flee with sto­
len goods. Who should be held responsible 
forthis? Is this also one olthe reasons forthe 
late running of trains? 

[English) 

SHRI MALLIKARJUN: Sometimes, the 
trains are delayed fr certain reasons like 
some amenities are not available within the 
coaches. Then. the passengers themselves 
pull the Chain and detain the train till the 
defact is rectified . 

So far as thefts are concerned, some 
cases have come to our knowledge. We 
have taken the necessary precautions so 
that such things do not occur. 

{ Translation] 

PROF. RASA SINGH RAWAT: Mr. 
Speaker, Sir,through you, I would like to 
point out to the hon. Railway Minister that 
despite writings on Railway Platforms-Punc­
tuality Satety and security is our mota, in 
practice quite the opposite is happining. I 
come from Ajmer to Delhi. As soon as the 
Mail train reaches Delhi Cannn, it is held up 
there for more than half an hour. It is said that 
no preference is given to trains of Western 
Railway. Trains of Nortnern Railway are gien 
Clearance first. As a result thereof the trains 
run late by more than an hour and I become 
late to reach the Parliament. I would like to 
know from the Government as to why the 
fast running trains are held up when they 
erach other zones. Will the Government 
issue necessary directions to Railways offi­
cials in this regard? 

{English] 

SHRI MALLIKARJUN: It is purely an 
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operational matter for what reason, a par­
ticular train is late. 

Extension of Railway line upto Agartala 

*190. SHRI BASUDEB ACHARIA: 
SHRIMATI BIBHU KUMAR I 

DEVI: 

Will the MINISTER OF RAILWAYS be 
pleased to state: 

(a) whether the Government have de­
cided to extend railway line upto Agartala in 
Tripura; 

(b) if so, the details thereof alongwith 
the estimated cost of the project; and 

(c) the time by which the work is ex­
pected to start on this project alongwith the 
time schedule drawn for its completion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
lIKARJUN): (a) to (c). The survey for exten­
sion of the Railway line from Kumarghat to 
Agartala has been taken up. Further action 
would depend on the results of the survey 
and availability of resources in the coming 
years. 

SHRIMATI BIBHU KUMARI DEVI: Sir, 
this answer is most unsatisfactory for very 
obvious reasons. We have requested very 
humbly for the railway lines right from 1967 
and it took about 22 years to link Dharmnagar 
with Kumarghat. People were buying land 
just to make money for speculation pur­
poses. You know, Tripura being a border 
State, we have got a very big problem, influx 
of refugees. When land is bought up like this 
for speculation purpose, the otherdevewlop­
mental work of the State gets delayed. 

I expected the hon. Member would let 
me know what is the total length of alignment 
to be covered. There are hills running east to 
west, not north to south. What is the ex­
pected land to be acquierd falling uAder 
autonomous district conucil, tribal land, land 
which are under forest, plantation of rubber, 

coffee and pine apple. What is the extent of 
acquisition of land from the St~te Govern­
ment in general and the other general pub­
lic? 

In this connection,l would like the hon. 
Minister to let me know whethe linkage from 
Kumarghatto Agartala will be linking Akhara 
whixh is in Bangladesh because that will 
open up anotherrflood gate for Bangaldeshis. 
Has the Government considered the impli­
cations of this linkage? 

SHRI MALlIKARJUN: Sir, when the 
hon. Member from that region was here, no 
doubt, he made an attempt. That is how, the 
railways line from Dharmnagarto Kuamrghat, 
33 kms., has been completed. 

Now because of the persistent demand 
for extension up to Agartala, the line be­
tween Kumarghat and Agartala has to be 
laid. In the last financial year, we have re­
sumed its final location survey. It is a hilly 
terrain and it will take some time to complete 
the final location survey. The length is about 
131 kms. from Kumarghat to Agartala. 

SHRIMATI BIBHU KUMAR I DEVI: Will 
the hon. Ministerconsider adoptionm of new 
technology, japanese technology for laying 
the line for Agartala. 131 kms. line is not a 
long length. By following the present tech­
nology, it will take a longer time and more 
people will be displaced. You will have to 
acquire thousand acres of land. With the 
new techonology, japanese technology, 
laying of railway line over bridges, minimum 
land areas aer involved. Will he consider the 
new technology for linking Agartala to 
Kumarghat? 

SHRI MALlIKARJUN: Sir. adoption of a 
new technology is a secondary phenome­
non. Now,the primary one i~: let the final 
location survey be completed. Once it is 
completed, once we know what is the retun, 
then it will be sent to the Planing Commis­
sion for its clearance. So far as acquisition of 
the land is concerned, I would like to say that 
so long as we do not complete the final 
location survey, the question of acquistion of 
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land does not arise includin the acreage Speaker, Sir, it is a matter of great happiness 
involved and so on and so forth. that railway line is being extended upto 

SHRI KABINDRAPURKAYASTHA: Sir, 
it is a matter of satisfaction that the Railway 
Department has teken up the survey and 
other works for laying down the Railway-line 
up to Agartala. But this is teh only railway­
line which is connading the other parts of the 
country, particularly with Guwahati. It ends 
in between Guwahati and Tripura. The Hill 
Section comes from lumding to Badarpur. It 
has a distance of 115 kms, which is in a very 
dfeplorable condition. Hence, trains connot 
run becouse of this bad track. I want to know 
from the hon. Minister that for the regular 
running of the trains, even if the line is laid 
down up to Agartala whether the trains can 
run properly if the Hill Sadion of this area is 
not properly improved. I also want to know 
whether any programme has been taken up 
by the Govemment for the i"l>rovement of 
this Hill Sadion which is in a very deplorable 
condition. For that, what does the Govern­
ment propose to do? 

SHRI MALLIKARJUN: It is the func­
tional duty of the Railways to see that lines 
are properly maintained and there will be no 
about that. So far as the railway-line from 
Lumding to Dibrugarh is concerned, we are 
going to adually convert this Metre-Gauge­
line into Broad-Gague-line. Naturaly, there 
will be a satisfactory service later. (Interrup­
tiOns) 

SHRI KABINDRA PURKA YASTHA: I 
am not speaking of Lumding to Dibrugarh- . 
line. I am speaking of Lumding to Badarpur­
line, which is a Hill Sadion. I am speaking of 
that. Is the Government taking any measure 
in this regard? 

SHRI MALLIKARJUN: That is what I 
have laid earlier. The Railway ha sits own 
functional duty to maintain the track, proper 
service from lumding to Badarpur also and 
this wHi be done. 

[ Translation] 

DR. RAMESH CHANDRA TOMAR: Mr. 

Agartala. But I am saying with great regret 
that though NOIDA adjacent to Delhi is the 
largest industrial area in Asia -

MR. SPEAKER: No, this question con­
cerns Agartala and not NOIDA. It is notso. 
Please do not junp from one question to 
another. 

SHRI SATY ADEO SINGH: Mr. Speaker, 
Sir, I would like to point out to the hon. 
Minister that it is a question relating to the 
whole country. land is being acquired at 
several places for laying railway lines. 

MR. SPEAKER: This question is related 
to Agartala railway line. 

SHRI SA TV A DEO SINGH: It concerns 
the whole country. Please let the question be 
put up ... (Interruptions) 

DR. RAMESH CHAND TOMAR: Mr. 
Speaker. Sir, it is a very important 
question ... (Interruptions) 

MR. SPEAKER: It is not so. 

DR. RAMESH CHAND TOMAR: I agree 
with you. (Interruptions) 

SHRI SATYA DEO SINGH: Mr. Speaker. 
Sir, be it Agartala or uttar Pradesh. land is 
acquired for development of railways. The 
acquisition sometimes gets delayed and 
involves litigation. I would like to know from 
the hon. Minister whether along with paying 
compensation to the people, whose land is 
acquired, will the Government consider a 
proposal to provide employment to a quali­
fied and competent member of each of their 
families so that the litigation IS minimised to 
some extent. 

[English] 

SHRI MAlliKARJUN: Sir, bona fide 
people whose lands have been fully ac­
quired are expected to get a job. that is. from 
one family one Member is expected to get a 
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job If he applies. So far as compensation is 
conc:emed. as you know, it all depends on 
the acqutdlon officers of the State Govern­
ment who 81'8 acquiring the land etc. 

Consignment of Live Tortoises and 
Bird. 

+ 
·191. SHRI BUOY KRISHNA HAN­

oIOUE: 
SHRI GURUoAS KAMAT: 

WiUthe MINISTER OF ENVIRONMENT 
NO FORESTS be pleased to state: 

(a) whether a large consignment of live 
~rtoises and birds has been seized in 
bl9mbay recently: 

(b) if so, the details thereof: 

(c)whethertrading in animals has been 
going on In Bormay for the last several 
years:and 

(d) if so, the steps taken or proposed to 
betaken by the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAl NATH): (a) to (d). A 
jtatement is laid on the Table of the House. 

STATEMENT 

On the basis of intelligence gathered by 
the Wildlife staff in the Bombay Regional 
office of Wildlife Preservation of the Ministry 
of Environment and Forests, a raid was 
organised by State Wildlife Authorities on 
9.6.92 in OongriAreaof Bombay, In the raid 
thrreethousand 'muniyas', eight hill 'mynas' 
and two hundred fifty 'Star-tortoises' were 
seized. These have later been released in 
the wild. 

This Ministry'S Regional Office of Wild­
life Preservation at Bormay as also the State 
Wildlife Aothorities have been endeavouring 
to check iUegaltrade in wild animals and their 
products. Asa resun of their vigilance, cases 
of such illegal trade have been detected in 

Bombay from time to time. 

Steps taken or proposed to be taken to 
prefvent illegal trade In wild animals and their 
prodects include: 

(1) Hunting of all the wild animals, 
except for protection of life and 
property and for the purposes of 
display in museum and Zoos, ed­
cation and managemtn of popula­
tion, has. been banned under the 
provisions of Wild Life (Protection) 
Act. The Wild Life (Protection) Act 
has been amended to suitably 
enhance the penalities and punish­
ment for various offences relating 
to poaching and illegal trade. 

(2) International and internal trade in. 
products from rare and endangered 
species of wildlife has been banned. 
Regional Offices for Wildlife Pres­
ervation are involved with regula­
tion and control of trade in wildlife 
products. 

(3) Anti-poaching infrastructure in the 
States has been strengthened. 
Assistance was provided to State 
Govemments for strengthening the 
anti-poaching infrastructure under 
the Centrally Sponsored Scheme 
"Control of Poaching and Illegal 
Trade in Wildlife". From the finan­
cial year 1992-93 the Scheme to­
gether with funds for its implemen­
tation ahs been transferred to the 
State sector. 

(4) FOur Regional offices and three 
Sub-regional offices have breen set 
up by the Government of India to 
monitor and regulate international 
trade in wildlife products. They also 
carry out surprise Checks of the 
stocks of licenced traders of wild 
animls and products therefrom. 

(5) Cooperation of Border Security 
Force, Indo-Tiebetan Border Po­
lice and Army is sought for conser-
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vation of Wildlife in border areas. 

(6) Asystmeofeqashawardshasbeen 
introduced for getting intelligence 
aboutthe poachers and illegal trad­
ers. 

(7) Priorto 1991 amendemtn of WilO 
Ufe (Protection) Act 1972. only 
State Government Officials were 
efll)OWeredto filecoJ1l)laint against 
the offences in the competent court. 
Now the powers have been 
delgated to the Central Govern­
ment officials also. 

. SHRI BLJOY KRISHNAHANDIOUE: Mr. 
Speaker.Sir. what has been revealed is only 
the tip of ttle iceberg. Bombay is only the 
transit point. The source of spply is mostly 
our natinal parks and sanctuaries as we 
have seen recently in Ran~hambore Na­
tional Park where tiger-poaching has been 
going on for quite some time for their skins 
and bones which hQve been seized by the 
police. May I know from the hon. Minister 
whether the Government would seriously 
consider raising an Anti-Poaching Squad 
specially for our National Parks and Sanctu­
aritls where animalS getting - used to human 
proximity are not usually shy of human intru­
sion and fall an easy and unsuspecting prey 
to poaching. 

SHRI KAMAL NATH: It is correct that 
Bombay is mainly the transit point for this. 
There has been the case of poahing which 
has been detected wery recently in Ranth­
ambore. A Task Force under te Inspetor­
General of Forests has been set up. The 
question of the primary responsibility for 
protection of wild life. be it a nationa park or 
a snactuary or otherwise. is of the State 
Government some of th eassistance 
schemes of by the Central Govemment are 
being transferred to the State Government. 
There are other schemes whiCh are contin­
ued to be assisted by the Central Govern­
ment forthe protection of wild life. There has 
been some spurt in poachir.g seen in the 
light of the information gathered. We are 
looking into the facts. There are many pros 

and cons of raising armed forces and other 
. para military forces or something of the kind 
because there will be a question of training. 
the kind of ~rms they will have to deal wit~ 
andthe kind of encounters they have to hav~ 
with these gangs like the Veerapan gang in 
kamataka. This is being looked into in a 
holistic manner and the Government is 
considering all aspects. 

SHRI BIJOY KRISHNA HANDIOU' 
May I know from the hon. Minister whett-, 
the Government as a policy and a compai\~ 
of public awareness will consider destroYI. 
the seized wild life products publicly sinc\. 
the prservation of these articles in museums 
will only dilute the Government's determint, 
tion and will make Government an unwillL'lIg 
party to these nefarious activities? 

SHRI KAMAL NA TH: Some of the seized 
items like skins. tusks. horns etc. have been­
lying With the Government and there are 
both sides to it because some of the State 
Govemments are in possessionof. say. ivory 
tusks of croers of rupees They wanted per­
mission to dispose it of. We have not allowed 
it because it may mean putting the things 
that we are seizing in the market. The ques­
tion of getting rid of items in public display. I 
think. is very notional one and I am not quite 
sure whether that will exemplify the Gover, 
ment's deternmination. But we are very ac­
tively considering what we shoudl do with all 
these items - whether we could put them In 

museums orgivethemtothetrainigncentres 
or schools or something of the kind. This is 
being examined by us. (Interruptions) 

SHRI BIJOY KRUSHNA HANDIOUE: 
As a distinct campaign of public awareness 
will yo destroy them? 

SHRI KAMAL NATH: This was done in 
the past. As I said. we are iooking into this 
not for every item out for selective items 01' 

destroy bublicly. 

[Translation] 

SHRIDAU DAYAL JOSHI: Mr. s.>eaker. 
Sir. through yo I would like to tell the hon. 
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Minister that water animals, birds and wild to hunt forest animals and birds enjoying 
animals have been facing the crisis of sur- national recognition. The tribals and the for-
vlvaifor last 10 years. Species of many birds est dwellers do not know that hunting of such 
and animals have become extinct. The hon. birrds and animals is a crime. There is a big 
Minister said that he wuld Investigate as to conspiracy hatched by the smugglers be-
~at weapons do the hunters use. Hon. hind it. During investigation only in innocent 
N.1lnister, Sir, I would like to tell you that the people are arrested while the real culprits, 
poachers operat in gangs and the Govem- the smugglers go scotfree. I would thus like 
ment is not able to nab them. I WOUld, there- to know whether ny action against the real 
fore, like to request you to take immediate culprits and conspirators instead of arresting 
steps to provide arms to the forest officials. the dwellers of forest areas and the trlbals 
-':Ie Government has provided licences in who are encouraged for hnting, would be 

mbay and in many other parts of th ecoun- taken. 
land it condcts checks from time to time in 
rt (b) of my question, I have sught to know 

. lether keeping in view the fact that many 
fdre birds in India are facing extinction, will 
the Government cencel their licences, im­
!Tl'\,diately? Otherwise, many birds which 
ha'la been isolated will no longer be seen. 
Those birds are being sold in other countries 
at very high prices and licence holders are 
selling them. It should be made clearwhetehr 
the Government would canceltheior licences 
or not? 

SHRI KAMAL NATH: Mr. Speaker, Sir, 
I agree with the hon. Member that it should 
be checked, but I would like to say licences 
are not being provided for all birds and 
animals. These licences are meant only for 
those birds and animals which are not in­
cluded in Scheduled one and two of the 
ai1>ro"ed list. It is also checked from time to 
time to know as to what is being done in 
respect of prohibited itemS. 

So far as the question of providing arms 
to forest gurds is concerned, a scheme in 
this regard is under consideration. Some 
arms have already been provided but the 
issue of raising of a separrate force for 
national parks is under consideration. As a 
mater of fact, the State Govemmtns have 
their own police force. The forest officers and 
forest guards can take their help (Inte"up­
't.ns) 
~ 

SHRI VIRENDRASINGH: Mr. Speaker, 
Sir, some smuglers who smuggle out ani­
mal-skins and animals to foreign countries., 
encourage the tribals and the forest dwellers 

[Eng/ish) 

MR. SPEAKER: Abetters are also to be 
punished. 

[ Translation] 

SHRI KAMAL NATH: Mr Speaker, Sir it 
is'a fact that it is a sort ofexploitation of the 
forest dwellers and tribals. The big smug­
glers and traders who are involved in such 
business inspired them of hunting. But when 
prosecution proceedings are intiated and 
investigations are done it is done against big 
traders also and is not condined to forest 
dwellers and teribals alone. At times some 
difficulties are experienced in this process 
particularly when there is no witness, butthis 
much is certain that prosection proceedings 
are initiated against big traders and they 
have to undergo the process of investiga­
tion. 

[English] 

SHRI RAMESH CHENNITHALA: Sir, in 
the statement It is mentioned that four Regionl 
Offices and three Sub-Regional Offices have 
been set up by the Govemment of India, to 
monitor and regulate international trade in 
wildlife prodducts. But this arrangement is 
not ssufficient. So, I would like to know from 
the hon. Ministerwhetehrthe Government is 
contemplating to start more offices to moni­
tor and regulate international trade in wildlife 
products? 

SHRI KAMAL NATH: Sir, while there 
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are Regional Offices and Sub-Regional Of­
fice, we are concerned with the spurt that is 
taking place in poaching especially in regard 
to elephants. Tigers,rhynos and some other 
major animals. We will consider this. That 
has not been looked into and we shall looked 
into it. 

[Translation] 

SHRI SURAJ MANDAL: Mr. Speaker, 
Sir, is the Government aware that the tribals 
living in forests have according to theirtradi­
tlon a cultral right of hunting on festive oc­
caasions? They hunt animals. The forest 
officials initiate prosecution proceedings 
against therneven for such huntings. Will the 
Govemment safeguard the cultural right of 
thetibals? Will the Governmenttake steps to 
see that no prosecution proceeding is initi­
ated agains them when they hunt in their 
traditional way? 

SHRI KAMAL NATH: Mr. Speaker, Sir, 
the hon. Members has raised a very impor­
tant Issue. I will definitely consider it. 

WRITTEN ANSWER TO QUESTIONS 

[Translation) 

Operation Blackboard 

*183. SHRI NITISH KUMAR: 
SHRIMATI SAROJ 
DUBEY: 

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Government have for­

mulated a programme for the extension of 

Operation Blackboard; 

(b) H so, the details thereof; 

(c) the steps proposed to be taken by 

the govemmentto IfT1)Iemantthisprogramme 
effectively; and 

(d) the time limit fixed torttle implemen­

tation of this programme throughout the 
country? 

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRIARJUN 
SINGH): (a) Yes, Sir. 

(b) to (d). A statement is laid on the tab 
of the Sabha. 

STATEMENT 

It is proposed to continue the Scheme of 
Operation Blackboard to cover an the re­
maining primary schools as well as to ex­
pand the scheme to provide 3 rooms and 3 
teachers to schools where enrolment war­
rants them. It is also proposed to extend this 
scheme to cover the upper primary schools 
during the Sths Plan subject 10 availability of 

funds. 

It is proposed to take the following steps 

to implement the scheme effectively:-

(i) Special training programmes will 
be designed to train teachers in 

using the suppl~ materials. 

(ii) State Govts. will be prsuaded to 
provide's contingency expenses for 
replacement of teaching learning 

equipment. 

(iii) Flexibility will be provided for purJ'l 
chase of materials releYant to the 
curriculum and the local needs. 

(iv) To encourage girls' enrotment and 
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retention, at least 50% women (Iv) To launch special literacy drive for 
teachers will be appointed. Group '0' employees on the Rail­

Ambedkar Birth Centenary Celebra­
tions 

184. SHRI RAM VILAS PASWAN: Will 
'~he Minister of RAILWAYS be pleased to 

tate: 

(a) whether his Ministry had chalked out 
special programme to celebrate the Birth 
Centenary of Babasaheb Dr. B.R.Ambedkar 
In the Railways: and 

(b) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) Yes. Sir. 

(b) A statement is laid on the Table of 
the Sabha. 

STATEMENT 

The details of celebrations of the Birth 
Centenary of Baba Saheb Dr. B.R.Ambedkar 
on the Railways are given below: 

(i) 

(ii) 

(iii) 

Holding of seminar at Headquar­
ters stations of the Zones and the 
Divisions on the Railways and 
Production Units by inviting emi­
nent personalities to discuss the 
thoughtslideas of Baba Saheb Dr. 
B.R.Ambedkar amongst the Rail­
waymen. 

Displaying the thoughts of Baba 
Saheb Dr. B.A. Ambedkar promi­
nently at the stations/offices and in 
Railway colonies. 

Printing "Bharat Ratna Saba Saheb 
Dr. B.R.Ambedkar Centenary Year 
1990-91· at the back of Computer­
ised tickets. 

(v) 

(vi) 

(vii) 

ways under the National Literacy 
DrIve Programme. 

Increasing of percentage of schol­
arships sanctioned from Staff 
Benefit FUndforthe children of SCI 
ST employees from 12.5 percentto 
15 percent for SC employees and 
from 5 to 7.5 percent for ST em­
ployees. 

Launching of multi-purpose drive 
including immunisation programme 
forthe children of Railway employ­
ees and upkeep and maintenance 
of Railway colonies by mediCaV 
civil and electrical engineering staff. 

. 
Liquidating the backlog quota for 
the scheduled Castes and Sched­
uled Tribes in Group 'C' and Group 
'0' categories. 

[English] 

Population Growth 

185. DR. 0 VENKATESWARA RAO: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the government have ex­
amined the study report prepared by Popu­
lation Reference Bureau on the trend of 
India's population growth; 

(b) if so, the findings thereat: and 

(c) the steps contemplated to check the 
population growth effectively? 

THE MINiSTER OF HEALTH AND 
FAMILY WELFARE (SH~ M.L.FOTEDAR): 
(a) to (c). According to the report entitled 
"1992 world Population Data sheet of the 
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Population Reference Bureau inc."thepopu- C.K. JAFFER SHARIEF): (a) the staff and 
lation of India has been indicated as 882.6 officers ofGovernmer1t Railway Police, be-
million, 1172.1 million and 1383.1 million for longing to the different States, who have to 
the years 1992,2010 and 2025 respectively. travel frequently in connection with security 
This report has also, inter alia estimated a on the Railways are given duty passes, with 
Birth Ratevof 30 per thousand population and specified jurisdiction, for heir journeys on . 
a Natural Growth Rate of 2%, for India in duty. Apart from GRP Personnel, passes 
1992. are not issued by the Railways to the staff of 

Police Department. 
The Government is greatly concerned 

. about the· prevailing high growth rate of 
population in·the country. With a view to 
imparting a new dynamism to the Family 
Welfare Programme, an Action Plan has 
been evolved by Government of India which 
has been endorsed by all the States/Union 
Territories. The National Development 
Council has also endorsed that the popula­
tion problem should be tackled as a foremost 
national priority. A Committee of the Na­
tional Development Council has been con­
stituted to go into all aspects of population 
issues and formulate a National Population 
policy. Population control has been ac­
corded the highest priority in the Eighth five 
Year Plan. 

I Translation] 

Free Travel by Police Personnel 

188. SHRI MUMT AZ. ANSARI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have pro­
vided free travel facility in trains to policemen 
on duty; 

. 
(b) if not, the number of such persons 

fined in Northern Railwcfy during the last 
three years, year-wise and division-wise; 
and 

(c)the steps being taken by the Govern­
ment to prevent them from travelling without 
ticket when not on duty? 

THE MINISTER OF RAIL WA YS (SHRI 

(b) and (c). Police staff· who are de­
tected travelling without a proper pass or 
ticket, are dealt with under the provisions of 
the Railways Act. Statistics in regard to 
Police Personnelfined by the Railways is not 
maintained separately. 

[English] 

Disposal of Scrap 

"192. SHRI CHANDRAJEETYADAV: 
SHRI J. CHOKKA RAO: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the type of railway material/propeny 
which is sold as scrap; 

(b) the procedure adopted by the Rail­
ways for its disposal; 

(c) the earnings therefrom during the 
lastthree sales (sale-wise) and the percent­
age of the sale price that was lowerlhigher 
than the then prevailing maiket price; 

(d) whether measures have been taken 
to check the possibility of any nexus be­
tween the officials and the scrap buyers; and 

(e) if so, the details thereof? 

THE MINISTER OF RAIL WA YS (SHRI 
C.K. JAFFER SHARIEF): (a) Released 
unserviceable rails and other permanent way 
materials. condemned locomotives. coaches 



41 Written Answers ASADHA30, 1914 (SAKA) Written Answers 42 

and wagons, other unserviceable ferrous 
scrap mostly Ie-rollable or melling quality, 
non-ferrous scrap, condemned machin~ry 
and plant, waste oil, waste paper, scrap 
wood including shaving, sawdust, unservice­
able wooden sleepers, unserviceable empty 
drums & barrels etc. form bulk of railway 
material sold as scrap. 

(b) Scrap materials on Railways are 
arranged in proper lots. These lots are sold 
generally through public auctions for which 

Railways 1st Sale 

Central 20 

Eastem 66 

Northem 19 

North Eastem 29 

Northeast Frontier 34 

Southem 58 

South Central 132 

South Eastern 231 

Western 170 

Auction sale is always in favour of the 
highest bidder of public auction and the 
bids considered belOW the market price 
are rejected. 

(d) Yes, Sir. 

(e) Following measures are being 
adopted to avoid any nexus between buy­
ers and officials: 

(i) The sale of scrap is conducted 
through public auctions orthrough 
open tender. 

adequate pubflcity is given in the newspa­
pers. Some scrap materials are. also sold 
through advertised tenders. Sometimes 
direct sale is arranged for the needs of the 
other government Departments. 

(c) Each zonal Railway conducts sev­
eral auctions each month from various loca­
tions. Information relating to the last three 
sales from each zonal Railways is indicated 
below:-

(ii) 

(iii) 

(Value in lakhs of Rs.) 

/I nd Sale III rd Sale 

19 485 

37 74 

169 80 

23 28 

24 37 

67 28 

130 144 

58 188 

33 39 

At the time of delivery of scrap, 
representaives of three depart­
ments, viz. Stock-holder, Ac­
counts and Security Departments 
are required to witness correct 
delivery of the sold lot. 

Periodical/surprise checks are 
conducted by independent su­
pervisors as also Vigilance Or· 
ganisation of the Railways dur­
ing the process of delivery of the 
sold lots. 
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Senior officers from Headquarters 
monitor rates realised in auctions 
In the nearby locations as also 
market trend of scrap rates. etc. 

Electric Locomotives 

'193. DR. A.K. PATEL: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Bharat Heavy Electric 
Ltd. had submitted any proposal for the 
production of three-phase electric locomo­
tives indigenously for use on the Indian 
Railways; 

(b) whether the Government hadevalu­
ated the capability of BHEL to produce such 
locomotives; 

(c) if so, the detailS thereof: and 

(d) the decision taken by the Govern­
ment in this regard? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) No, Sir. How­
ever Mis BHEl participated in the Global 
tender for supply of 3 phase electric locomo­
tives. Their offer was for supply of locomo­
tives from their Japanese collaborators, MIs 
Hitachi, with some items/ components bemg 
manufactured in India. 

(b) and (c). Do not arise. 

(d) The offer of BHEL was notthe lowest 
evaluated offer as perthe terms and condi­
tions of the tender and as such they were not 
successful in the tender. 

Hindi Teachers Training Colleges 

'194. DR. LAXMINARA YAN PANDEYA: 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) whether Hindi TeaChers Training 

Colleges have been established in non-Hindi 
speaking States under Central Scheme: and 

(b) if so, the details thereof? 

THE MINISTER OF HUMAN RE­

SOURCE DEVELOPMENT (SHRI ARJUN 

SINGH): (a) and (b}. The State Govern­

ments/UT Admmistratlons and voluntary 

organisations have established Hindi 
Teacher' Training Colleges In non- Hindi 

speaking areas with central assistance on 

approved pattern under central schemes. 

Financial assistnce, on approved pattern, 
has been provided to the State GovtsJUT 
Administrations and voluntary organisations 

for Opening/Strengthening/Maintenance of 
Hindi Teachers' Training Collegesllnstitu­

lions with Hindi medium in non-Hindi speak­
ing State slUTs as per details given below:-

S.No. StateslUTs ONumber of Hindi Teachers Training 
Colleges/Institutions 
with Hindi medium 

1. Andhra Pradesh 12 

2. Assam 

3. Gujarat 

4. Karnataka 18 
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S.No. StateslUTs ONumb8r of Hindi Teachers Training 
Colleges/Institutions 

5. Kerala 

6. Maharashtra 

7. Uanipur 

8. .Orissa 

9. Mizoram 

10. Nagaland 

11. Tamil Nadu 

Total 

Loan Licence System In PharmaceutI­
cals IndU8try 

• 195. SHRRI SYED SHAHABUD­
DIN: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government have dis­
carded the loan licence system prevalent 
in the Pharmaceuticals Industry and intro­
duced seH -certification by the small manu­
facturers; 

(b) if so, the reasons for the change; 

(c) whether the Government have re­
, ceived any representation from the small 
sector in the drug industry against these 
changes; and 

(d) if so, the action taken by the Gov­
ernment thereon? 

THE MINISTER OF HEALTH AND 
FAMilY WElFARE (SHRI M.l. FOTE­
DAR): (a) and (b). Yes, Sir. The provision 
for loan Licensing System incorporated 

with Hindi msdium 

6 

4 

2 

3 

2 

51 

din the Drugs and Cosmetics Rules. 1945 in 
the year 1957 was reported to be widely mis­
used. In view of maners raised in Parliament 
expressing concern aboutthe quality of drugs 
marketed by Loan Liceences and with a view 
to study the problem in depth regarding 
prevalence of sub-standard drugs. the Gov­
ernment appointed a Task Force in 1982. 
Amongst the various recommendations 
made by the Task Force. it recommended 
abolition of Loan Licensing System. over a 
period of time of about 6 years. 

In December, 1986, the Central Gov­
ernment announced "Measures for Ration­
alisation, Quality Control and Growth of Drugs 
and Pharmaceuticals Industry in India" un· 
der which it was decided to dis-continue the 
loan Licensing System in a phased manner 
before the end of 7 the five Year Plan. 

Consequent upon the above decison, c 
draft notification amending th Drugs anc 
Cosmetics Rules to aboliSh the Loan Licens 
ing System was issued on 21.12.1987. solie 
iting public comments. A large number 0 

comments were received from the Dru~ 
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Manufacturers and Manufacturing Associa­
tions objeding to proposed amendment. 

In order to examine the objedionsl 
comments received, a Committee underthe 
Chairmanship of Drugs Controller (India) 
was set up on 28.8.1988. The Committee, 
amongst other, had representatives of the 
Manufadurers' Associations. The Commit­
tee recommended that the Loan Licensing 
system should be abolished after 31st De­
cember, 1983. 

As the Government had already made 
the drug Industry aware of its decision to 
abolish th Loan Licensing system in the 
Drugs Policy announced in December, 1986 
, it was decided to dis-continue the Loan 
licensing System with effed from 1 st Janu­
ary,1992. 

As per statutory requirments. a draft 
notification was issued on 6.11.1991 for 
abolishing the Loan Licence System and 
inviting public comments. However, before 
the final notification could be issued, some 
High Courts restrainiKl the Government 
'rom interfering with the existing Loan Li­
:ensing System. While counter-affidavits 
1ave been filed in some of the High Courts, 
he Government have moved a Special 
_eave Petition in the Supreme Court in pur­
;uance of the provisions of Article 139 A of 
he Constitution so that all the cases pending 
>efore the variou'_ High Courts are trans­
erred to the Supreme Court for a common 
tearing. The matter is thus sub-judice. 

No Se" Certification Scheme has ben 
,troduced by the Government. 

(c) and (d). The representations received 
-om the All India Small Drug Manufadurers 
oSsociation, other Associations of maonufac­
Jrers and individual manufadurrers were 
xamined by the Goveemment before tak­
Ig the final decision to abolish th Loan 
icensing system. 

[ Translation) 

Drinking Water Facility at Railway 
Stations. 

196. SHRI RAJENDRA AGNIHOTRI: 
Will the MinisterofRAILWAYSbepleasedto 
state: 

(a) the number of railway stations where 
the facility of drinking water is not available, 
zone-wise; and 

(b) the steps being taken to provide this 
facility on all the-Stations? 

THE MINISTR OF RAILWAYS (SHRI 
C.K. JAFFERSHARIEF): (a) and (b). Except 
46 nalt stations of Eastem Railway, drinking 
water facility is available at all stations. It is 
proposedtoprovidesthisfacilityby31.3.1993 
on these stations. 

[Eng/ishj 

Supply of Foodgrains 

·'97. SHRI KABINDRA PUR­
KA YASTHA: Will the Minister of FOOD be 
pleased to stat: 

(a) the pocedure followed by the Food 
Corporation of India regarding supply of 
foodgrains in different parts of the country; 

(b) whether the Government have 're­
viewed its working; and 

(c) if so, th detailS thereof? 

THE MINISTER OF STATE IN THEE 
MINISTRY OF CIVil SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (c). The allotted quantity of foodgrains is 
lifted by the State GovernmentsJU. Ts or their 
nominees from the FCI depots against pre­
payment. This system has ben found salis-
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factory. Further distribution of foodgrains to 
• the consumers Is the responsibiHty of the 
State GovemmentslU.Ts. 

Art Trenu .... of Hlzam of Hyderabad 

·198.SHRIDATIATRAYABANDARU: 
Will the Minister of HUMAN RESOURCE 
DEVELPMENT be pleased to state: 

(a) whether a number of art treasures of 
the erstwhile Nizam of Hyderabad are being 
sold away and smuggled out of the country; 

(b) whether precious and rare antiques 
huge flower vases of the Nizam had been 
recovered from smugglers in Bombay; 

(c) whether a number of rare antiques 
and art treasures are missing from the 
"Falaknuma" Palace and other Palaces of 
Hyderabad; 

(d) the action taken to preserve the an 
treasures and rare antiques of the Nizam of 
Hyderabad? 

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMEENT (SRI ARJUN 
SINGH) : (a) As per the information fur­
nished by the Central Bureau of Investiga­
tion, only two gold muhurs called Nazrana 
coins issued by Jahangir in the year 1613 
A.D. and Shajahan in the y~ar 1639 A.D. 
belonging to the former Nizam of Hydera­
bad, have been smuggled out olthe country. 

(b) Only two huge flower vases, stated 
to have been removed from Falaknuma 
palace hve been recovered. 

(c) Ninteen art subjects ae stated to 
have been found missing from Falaknuma 
Palace of Hyderabad. 

(d) The National Musem,.New Delhi has 
identified 173 items of jewellery including 26 
art treasures and 23 antiquities for preserv-

ing them within the country. Besides, on 
hundred sixty seven art objects have been 
registered. 

National Rehabilitation Authority 

·199. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of ENVIRON­
MENT AND FORESTS be pleased to state: 

(a) whether the Govemment propose to 
set up a separate national Rehabilitation 
Authority to ensure the rehabilitation of the 
project-affected people; 

(b) if so, the details thereof; and 

(c) if not, the steps the Government 
propose to take forthe speedy rehabilitation 
of such people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) No, Sir. 

(b). Does not arise. 

(c) The project affected persons are 
presently rehabilitated as perthe Rehabilita­
tion policy of the concemed State Govern­
ment or in accordance with the guidelines 
issued by different Ministries and Depart­
ments of the Central Government. Formula­
tion of acofrllrehensive RehabHitation Master 
Plan is an integral component of the E nviron­
mental Management Plan required for envi­
ronmental assessment of projects by the 
Ministry. 

Protection of Plants and Animals In 
Sunderbans 

·200 DR. ASIM BALA: Will the MINIS­
TER OF ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) The details of the schemes/pro­
grammes envisaged to protect the forest 
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plants and animals of Sunderbans during 
the Eighth Plan: 

(b) the quantum of funds likely to be 
provided therefor; and 

(c) the targets fixed for completion of the 
schemes/programmes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) A state­
ment is given below 

(b) The total funds likely to be provided 
during the Eighth Plan period is Rs.2476.0 
lakhs 

(c) The West Bengal Forestry Project, 
Integrated Wasteland Development Project 
and Aerial Seeding Programme are likely to 
be completed by the end of the Eighth Plan. 
The other schemes/ programmes are on­
going and will continue beyond the Eighth 
Plan period. 

STATEMENT 

The following schemes are in opera­
tion in Sunderbans area for the protection 

of forest plants and animals during the 
Eighth Plan period:-

(1) Conservation of Mangroves (100"10 
Central assistance scheme). 

(2) Establishment of Biosphere Reserve 
(1 00% central ASSistance scheme). 

(3) West.Bengal Forestry Project (State 
Plan scheme) 

(4) Project Tigerscheme( 1 00"10 Central 
assistance torpnority items and 50% 
Central assistance for recurring 
items). 

(5) Integrated Wasteland Development 

Project (100% Central assistance 
scheme). 

(6) Aerial Seeding Programme (100% 
Central assistance scheme). 

(7) Sunderban Development Project 
(State Plan Scheme-Annual 
Scheme). 

(8) Eco Development around National 
Parks and Sanctuaries including 
Project tiger areas (100% Central 
assistance scheme). 

Supply of Wheat to Roller Flour Mills In 
Karnataka 

*201. SHRI M.V. CHAN 
DRASEKHARA MUR­
THY: 

SHRI V. SREENIVASA 
PRASAD: 

Will the Ministerof FOOD be pleased to 
state: 

(a) whether the roller flour mills in Kar­
nataka have been severely affected by the 
ban on the movement of wheat by rail: 

(b) if so, whether the Food Corporation 
of India is contemplating alternative meas­
ures to provide wheat to the rolier flour mills 
in Kamataka: and 

(c) if so, the details thereof and when 
these mills are likely to be supplied with 
adequate quantum of wheat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL 
SUPPlIES,CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD­
DIN AHMED): (a) to (c). Roller flour mills in 
Karnataka may have been temporarily af­
fected by the restriction imposed by Railways 
inter-alia on movement of foodgrains on 
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private account on 20.3.1992, in order to 
spare rail wagons for priority movement on 
Govemment and publicc sector accounts. 
The aforesaid restriction was lifted on 
16.6.1992. 

Production of Sugar 

*202. SHRI ANKUSHRAO RAOSAHEB 
TOPE: Will the Minister of FOOD be pleased 
to state; 

(a) the total production of sugar during 
1991-92; and 

levy 

Free sale 

For the current season, 0.21 lakh ton­
nes of levy sugar and 6.07 lakh tonnes of 
freesale sugar (Including the balance 01 last 
season) has already been allocated for 
export from 1991-92 season's prOduction. 
Allocation of further quantities for export is 
underconsideration. 

[Translation) 

Natlonal'Diabetes Control Programme 

*203. SHRI N,J. RATHVA: Will the 
Minister of HEALTH AND FAMILY WEl­

, FARE be pleased to state: 

(a) whether the National Diabetes 
Control Programme has reduced the per­
centage of diabetiC patients in country; 

(b) if so, the achievements made in this 
regard: ana 

(c) the amount of financial assistance 

(b) the break-up ofthe production envis­
aged for levy, open market and export this 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMMAlUDDIN AHMED): 
(a) The total sugar production during the 
current 1991-92season's (October-Septem­
ber) is estimated to be about 132.00 lakh 
tonnes. 

(b) The break-up of the aforesaid pro­
duction envisaged for levy and freesale would 
be approximately as under: 

50.16 lakh tonnes (Provisional) 

81.841akh tonnes (Provisional) 

given to States underthis programme during 
last one year, State-wise? 

THE MINISTER OF HEALTH AND 
FAMll YWElFARE (SHRI M.l. FOTEDAR): 
(a) and (b). No survey has been made in this 
regard. 

(c) No financial assistance was given to 
the States during 1991-92 under the Pro­
gramme. 

Strikes In Jamla Milia Islamla 
University 

1897. SHRI S.B, THORAT: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state: 

(a) whether the attention of the Govem­

ment has been drawn towards the reports of 
unrest and strikes in Jamia Milia Islamia 
UniverSIty; 
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(b)ifso, the details thereof including the Will the Minister of ENVIRONMENT 
reasons for such unrest; and AND FORESTS be pleased to state: . 

(c) the steps taken by the Government 
to defuse the situation in the University? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVLOPMENT (DEPARTMENT OF EDU­
CATION AND DEPARTMENT OF CUL­
TURE) ( (KUMARI SELJA): (a) to (c). Gov­
ernment has kept itseH abreast of recent 
developments in Jamia Millia Islamia. Ac­
cordil19 to the information furnished by the 
University, the comment made by Prof. 
Mushirul Hasan, Pro-Viee-Chancellor in an 
interview published in the 'Sunday" of 12-18 
April, 1992 in regard to Salman Rushidee's 
'Satanic Verses', led to an agitation In the 
University for removal of Prof. Hasan from 
the post of Pro-vice-Chancellor. The agita­
tion disrupted the functioning of the Univer­
sity and resuned in postponement of annual 
examinations. 

With a view to making an objective 
assessment of the situation in Jamia and to 
advise Government in the matter, a Group 
consisting of five eminent persons was 
constituted by this Department on June 
8,1992 in consultation with all concerned, 
including U~iversity authorities. The Group 
held its first meeting in New Delhi on June 
20,1992. 

Meanwhile, the offiees of the University 
resumed normal function'ing w.e.t. 1 st June. 
1992. The annual examinations of the Uni­
versity commenced on July 6, 1992 and 
admissions for the current academie ses­
sion are in progress. 

Environment and Forests 
Schemes 

1898. SHRI KASHIRAM RANA: 
SHRI SRIKAAANTA JENA: 

(a) whether the Union Government have 
received proposalsl schemes from the vari­
ous State Governments for conservation of 
forest and improvement of environment in 
their respective Staes; • 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR· 
ESTS (SHRI KAMAL NATH): (a) to (c). For 
conservation of forests and improvement of 
environment, the State/U.T. Governments 
submitted projects for financial assistance 
under the Centrally Sponsored Scheme 
"Development of Infrastructure for Protec­
tion of Forests Against Biotic Interference". 
till 1991 -92. With effect from 1.4.1992. this 
scheme stands transferred to State Plan 
Sector for implementation. 

However, with effect from this year, the 
Union Government have started a Centrally 
Sponsored Scheme "Modern Forest Fire 
Control Methods". Guidelines have been 
issued in this regard to StatelUnion territory 
Governments. The Central Government is 
in touch with certain selected State Govern­
ments where fire plays a vital role in degra­
dation of forests. 

Manufacture of Ice In Deihl 

1899. SHRI MRUTYSUNJAYA NA YAK: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether rice is being manufactured 
from unhygienic contaminated water in iCe 
factories of Delhi; and 

(b) if so, the action taken or proposed to 
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be taken by the Govemment against the 
offenders? 

~ THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) As per the reports OD­
talned from Municipal Corporation of Deihl 
and New Delhi Municipal Committee no Ice 
is being manufadured from unhygienic 
contaminated water by the licenced Ice fac­
tory. 

(b) Question does not arise. 

ftEnglish] 

Proposal to Increase Commission on 
Sugar 

1900. PROF. K.V. THOMAS: Will the 
Minister of FOOD b8 pleC1sed tf) state: 

(a) whether some State Govemments 
including Kerala have requested the Union 
Govemment to increase the commission on 
sugar to be distributed through the Public 
Distribution System; and 

(b) if so, the action taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMMALUDDIN AHMED) 
(a) Yes, Sir. 

(b) The matter is under consideration. 

.• ,(Translation] 

Health Hazards In Hotels 

1901. SHRI JEEWAN SHARMA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether attention of the Govem­
ment has been drawn to the news-Item 
captioned" of mushrooming eatarles: Grow­
ing health hazards' , appearing in the 'Indian 
Express' of May 7,1992; 

(b) if so, whether most of eating places 
do not conform to the health and sanitation 
standard as prescribed in the Municipal Act 
of Delhi; 

(c) if so.ttle action taken by the Govern­
ment against the owner of such hotels/ 
dhabas;and 

(d) the remedial measures taken/pro­
posed to be taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) No such survey has been conducted 
by Municipal Corporation of Delhi. 

(c) and (d). Municipal Corporation of 
Delhi have intimated that all eating place~ 
licenced by It conform to prescribed health 
and sanitary standards and in the case of 
unlicensed eating places, prosecution ac­
tion is taken. 

Trade of Human Organs 

1902. SHRI YASHWANTRAO PATIL: 
SHRI PANDURANG PUNDlIK 

FUNDKAR: 
SHRI MOHAN RAWLE: 

Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether attention of the Govern­
ment have been drawn to the news-item 
captioned ·Organ Market thrives in India" 
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appearing in the "Times of India", Bombay WELFARE (SHRIMATI D,K. THARA DEVI 
Edition dated May 26,1992; and SIDDHARTHA):(a)and(b), The information 

(b) if so, the action taken by the Govem­
ment to stop clandestine export of human 
organs abroad? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) With a view to regUlate trading in 
human organs, the Government is contem­
plating the enactment of a comprehensive 
legislation, which will be applicable through­
out the country. The proposed legislation, 
inter-alia, includes provision to empower the 

, Govemment to notify hospitals having nec­
essary infrastructure for the purpose of 
removal of human organs and carrying out 
transplantations, banning sale of human 
organs for valuable considerations" and 
promoting voluntary donation of human 
organs from living persons to near relatives 
only. 

Family Planning Centres In Bihar and 
Orissa 

1903. SHRI MOHAMMAD ALI 
ASHRAF FATMI: 

SHRI SRIKANTA JENA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the total number of Family Planning 
Centres in Bihar and Orissa and the·amount 
spent thereon during each of the last three 
years, district-wise; and 

(b) the number of persons undergone 
VasectomlTubectomy operations during 
1990-91 and 1991-92 in each district? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 

is being collected and will be laid on the 
Table of the House. 

[Enplish] 

Red Fort as Museum of Fraedom 
Struggle 

1904. SHRI GOVINDRAO NIKAM: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state: 

(a) whether the freedom-fighters have 
raised a demand for the conversion of Rei 
Fort into a museum of Freedom Struggle: 

(b) if so, the details thereof; and 

(c) the action proposed to be taken in 
the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EDUA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) and (b) The All India 
Freedom-fighters Organisation have ap­
proached the Government requesting th~ 
the Red Fort be declared a National Museum 
of Freedom Struggle and a befitting memo­
rial be set up as a symbol of Indian Freedom 
Struggle. 

(c) The matter is under conSideration. 

Kayamkulam Station 

1905.SHRITHAYILJOHNANJALOSE: 
Will the Ministerof RAILWAYS be pleased to 
sate: 

(a) whether Kayamkulam Station in 
Kerala has been fully developed; 

(b) if not, the details of the future plans 
for the development of this station; 
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(c) the amount allocated for the devel­
opment of this station during the last three 
years, year-wise; and 

(d) the total amount spent so far in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
lIKARJUN): (a) Yes, Sir. 

(b) Does not arise. 

(c) and (d). The development wor1<s at 
Kayamkulam Station form part of the Alleppy­
Kayamkulam new line project and Kay­
ankulam-Quilon doubling scheme anCl no 
separate yearly allocations have been made 
for these wor1<s. The total estimated cost of 
the development ot station is Rs. 96.00 lakh, 
out of which Rs. 85.00 lakh approximately 
have been spent so far. 

[ Translation] 

Attendance of Doctors at Patient's 
Residence 

1906. SHRI VILAS MUTTEMWAR: Wili 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether doctors of the Central 
Government Health Scheme and Delhi 
Municipal Corporation attend patients at their 
residence in case of an emergency; 

(b) whether doctors of New Delhi Mu­
nicipal Committee do not attend patients at 
their reSidence 10 case of an emergency; 

(c) if so, the reasons thereof; and 

(d) the steps taKen by the Government 
in thiS regard to prOVide emergency services 
to patients at their door steps? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HEALTH AND FAMILY 
WElFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) The doctors posted in 
CGHS dispensaries pay domiciliary visits at 
the residence of the patients as and when 
called by the patients during emergency. 
The doctors of Municipal Corporation of Delhi 
do not pay visits at the residence of the 
patients. 

(i) 

(ii) 

(iii) 

(b) Yes, Sir. 

(c) The reasons are as follows:-

The doctors of NDMC are not 
supposed to level their dispensa­
ries during office hours. 

No conveyance allowance is paid 
to them for visits to the patients's 
residence. 

the beneficiaries of NDMC are the 
General Public and NDMC employ­
ees only. 

(d) Round- the clock emergency serv­
ices are available in all major Government 
and Delhi Administration hospitals which are 
being availed of by the General Public ac­
cording to proximity to their residence. 
Ambulances and Police vans are also used 
to rush accident victims to the hospitals. 

Claim Tribunals 

1907. SHRI SUSHIL CHANDRA 
VERMA: Will the Minister of RAILWAYS be 
pleased to sate: 

(a) the places where claim tribunals 
have been set up by the Ministry; 

(b) the number of cases lying pending 
with these tribunals as on March 31,1992: 

(c) the number of cases filed and diS­
posed of during 1991-92; 
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(d) the number of such cases filed and 
disposed of in the claim tribunal at Bhopal: 

(e) the number of cases lying pending 
there for more than 3 months. 6 months and 
a year; and 

(f) the time likely to be taken to finalise 
the pending claims? 

(c) No. of cases filed 

31477 

(d) No.of cases filed in RCT. Bhopal 
during 1991-92. 

739 

THE MlNlSTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) Delhi. Lucknow. Chand i­
gam. Gorakhp'ur. Bombay. Jaipur. Bhopal. 
Nagpur. Ahmedabad, Madras. Bangalore. 
Secunderabad. Eranakulam. Calcutta. Shu­
bneshwar, Guwahati and Patna . 

(b) 63878 

No. of cases disposed of 

19328 

No. of cases disposed of in RCT.Bhopal 
during 1991-92. 

1025 

(e) No. of cases pending in Bhopal Bench: 

More than 3 months 

More than 6 months 

More than 1 year 

(f) No time limit to finalise these cases 
is fixed. However. the tribunal has adopted 
a summary procedure for disposal of cases 
and is also holding circuit benches at otner 
places·in omerto expedite the settlement ot 
the pending cases. 

[English} 

Critically Polluted Areas 

1908. SHRI SANAT KUMAR MANDAL: 
Will the MinIster of ENVIRONMENT AND 

78 

477 

745 

FORESTS be please to state: 
(a) the particulars 01 the active hazard­

ous waste dump sites in the critically polluted 
areas. State-wise: and 

(b) the concrete steps taken or pro­
posed to be taken to control them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
Information is being collected and will be laid 
on the Table of the House. 
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Admission In colleges of Deihl THE DEPUTY MINISTER IN THE 
University MINISTRY OF HUMAN RESOURCE DE­

1909. 
+ 

SHRI MADAN LAL KHURANA: 
SHRI K. THULASIAH VAN­

DAYAR: 
SHRI TARA CHAND KHAN­

DE LWAL: 
SHRIK.P.REDDAIAHYADAV: 
SHRI MRUTYUNJAYA 

NAYAK: 
SHRI RAMESH CHENNNI-

THALA: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether thousands of students se­
curing more than 50 percent marks did not 
get admission in any of the under-graduate 
courses in the colleges of the Delhi Univer­
sity; 

(b) whether it is a continuing feature 
every year that thousands of students are 
not given admission in any of the colleges; 

(c) if so, the reasons therefor; 

(d) whether Government propose to 
open more colleges in Delhi or to increase 
the strength 01 the existing colleges to cater 
to the demands of students; 

(e) if so, the details thereof; 

(f) whether certain colleges like Jesus 
Merry in Delhi have not displayed cut off 
percentage marks for admission in First list 
and only form numbers displayed thus keep­
ing the people in dark about veracity of the 
cut off percentage admitted; and 

(g) the reasons for such deviatIOn and 
. the remedial steps taken/proposed to be 
taken in this regard and also for adopting 
smooth procedure for admission in col­
leges in Delhi? 

VELOPMENT (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) and (b). According to 
the provisions of the Ordinances of Delhi 
University, all those students who have 
passed Senior School Certificate Examina­
tion (Class XII) of the Central Board of Sec­
ondary Education or an equivalent examina­
tion with 40% or above marks are eligible for 
admission to under-graduate courses in the 
University as regular students subject to 
minimum age limit of 17 years. The Univer­
sity has informed that the number of stu­
dents who have passed Class XII with 40% 
and above marks from Delhi Schools this 
year IS 51,298. As againstthls the University 
has an intake capacity of 63,323 including 
30,473 seats in colleges, 3,250 seats in the 
Non-Collegiate Women's Education Board 
and 29,600 seats in the School of Corre-
spondence and Continuing Education. 

As several students apply for admission 
to more than one course and in more than 
one college simultaneously and the process 
of admission is still on, the number of stu­
dents who applied for admission to under- " 
graduate courses and the number of those 
who have not been able to obtain admission 
cannot be stated precisely. As in previous 
years, the University should be in a position 
to accommodate most of the eligible candi­
dates In Delhi Colleges, the Non-Collegiate 
Women's Education Board and the SchoOl 
of Correspondence and Continuing Educa­
tion. 

(c) Does not arise. 

(d) and (e). According to the information 
furnished by Delhi Administration they had 
proposed opening of 10 new colleges dunng 
8the Plan to the Planning commission The 

CommiSSion has Observed that in the pres· 
ent circumstances II would be eXlre'71e i , 

difficult to agree to the proposals at r~~f 
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Administration and has advised them to ini­
tiate a dialogue with the University for open­
ing new private colleges. Delhi Administra­
tion has not yet taken a decision in this 
mgard. 

(f) The University of Delhi has informed 
that the Jesus and Marry and other colleges 
displayed cut off percentage of marks in the 
first list for admissions this year. 

(g) Does not arise. 

Mankhurd-Belapur Railway Project 

1910. SHRI MANIKRAO HODlYA 
GAVIT: Will the Minister of RAILWAYS be 
pleased to sate: 

(a) the progress made so far in the 
construction of Mankhurd-Belapur Railway 
Line; 

(b) whether the work started by the City 
(Bombay) and Industrial Development Cor­
poration between Belapur-Panvel is going 
on satisfactorily and if so, the details thereof; 

(c) whether any mquest has been made 
to upgrads it for suburban commuter serv­
ICe; and 

(d) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-

o LlKARJUN): (a) Mankhurd-Vashi section of 
Mankhurd Belapur Railway Line Project has 
t>een completed ana opened ior traffic In 
May '92. Work on the balance length is in 
progress. 

(b) As per information furnished by 
CIDCO, the work of construction of a goods 
siding by them is gOing on satisfactorily. 
Overall physical progress is 79%. 

(c) Yes, Sir. 

(d) In view of the pmvailing resource 
crunch, there is no proposal with the Rail­
ways to upgrade the goods siding running of 
commuter service. 

Railway Land in Bombay 

1911. SHRI PRAKASH V. PATIL: Will 
• the Minister of RAILWAYS be pleased to 

state: 

(a) whether the Government have taken 
any decision on the Maharashtra Govern­
ment's proposal fortransferring railway land 
to the cooperative hOUSing SOCieties of the , 
slum dwellers residing along the railway 
lines In Bombay; 

(b) if so, the details of the decision 
taken; and 

(c) if not. the reasons therefor and by 
when such a decision is likely to be taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) to (c). Railways have of­
fered either to relinquish to the State Gov­
ernment the land beyond the safety zone 
and at present surplus to Railways' require­
ment at market rates or on eXChange basis 
or to license this land at an annual licence 
fee of 6% of the market value. Further 
decision In the matter lies with the State 
Government of Maharashtra. 

[ Translation] 

Official Language Implementation 
Committee In Sahitya Academy 

1912. SHRI TARA CHAND KHANDEL­
WAL: Will the .Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state: 
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(a) whether the Official Language 
ln1>lementation Committee· has been con­
stituted in Sahitya Academy; 

(b) if so, the number of meetings of the 
committee held during the last two years; 
and 

(c) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF DUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) No, Sir. 

(b) Does not arise. 

(C) Does not arise. 

[English] 

Requirement of Locomotives 

1913. SHRISYEDSHAHABUDDIN:Wili 
the Minister of RAILWAYS be pleased to 
sTate: 

(a) the total requirement of electric, diesel 
and steam locomotives by the Railways at 
the present level of traffic as on April 1 , 1992; 

(b) the number of locomotives in stocK; 

(c) the numberof locomotives which are 
operational on the date; 

(d) the capacity utilisation in terms of the 
average number of locomotive hours per 
day and as percentage of optimum utilisa­
tion capacity; and 

(e) the steps taken by the Government 
to meet the shortage of locomotives in shon 
term and long term? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-

lIKARJUN); (a) Total requirement is about 
8510 locomotives. 

(b) and (c). As on 1.4.92 the holding of 
locomotives Including steam, diesel and 
electric was 8337 approximately. 

(d) Such statistics are not maintained. 

(e) As a short term measure some loco­
motives are being procured from non-Rail­
way sources. As a long term measure, the 
manufacturing capacity of the Railway Pro­
duction Units for locomotives is being in­
creased. 

Environment Tax 

1914. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of ENVI­
RONMENT AND FORESTS be pleased to 
state: 

(a) whetherthe Government propose to 
introduce punitive environment tax in the 
country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
Cess under the Water (Prevention and 
Control of Pollution) Cess Act, 1977 is being 
levied on specified industries and local bodies 
which consume water, with a view to argu­
ment the resources of the Central and State 
Pollution Control Boards. Rebate is given to 
units which have installed the requisite treat­
ment facilities and consume water within the 
quantities specified. There is no proposal for 
imposing a punitive environment tax. 

Gir Lion 

1915.SHRISHRAVANKUMARPATEL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to Slate. 
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<a) the schemes for protection. conser­
vation and promotion oftha Gir lion species. 
launched so far; and 

(b) the population of Glr lion as on 
January " 1972 and January " 199O? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT ANOFOR­
ESTS (SHRI KAMAL NATH): (a) to provide 
protection and conservation to the air lions, 
1412.13 Sq.Kmof GirForests was notified a 

Gir National Park 

VII Plan 15.37!akhs 

1990-91 5.051akhs 

1991-92 O.101akhs 

3. To ensure faster communication and 
quicker &dion, wireless networt< and mobile 
patrolHng vans have been provided. 

4. Fire conservation measures are taken 
in every fire seasons. 

5. The Tourism in the Part< has been 
strictly regulated. 

6. A Programmes for mitigation of the 
man-animal conflict has been taken up under 
the Centrany sponsored scheme: Eco-de­
velopment of areas in and around National 
ParkS and Sanctuaries·. During 1991-92 
As. 5.75 lakhs have been provided as Cen­
tral Assistance under this scheme. 

(b) The Gir Lion census Is carried out at 
fixed periodical intervals and the population 
figures as on 1 st January, 1972 are not 
available. The population of the Gir lions. 
however, in 1969 was 1 n as against 284 in 
1990. 

wtIdI'e sanctuary In the year 1972. to pro­
vide bet1er protection to the species 258.71 
Sq.Km. out of the above 1412.13 Sq.Km. 
area was upgraded as a National Park. 

2. Govemment of India has been pro­
viding financial assistance to the Gir Na­
tional Part< and Gir Wildlife Sanduary for 
protection and conservation of Gir lions 
along wIh the habitat. The amount released 
dUring the VII Five Year Plan, 1990-91,1991-
92 is as under 

Gir WHIe Sanctuary 

16.61 !akhs 

2.93lakhs 

7.131akhs 

Mont,..1 Protocol 

1916. SHRI B.N. REDDY: Will the Min­
isterof ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Govemment have de­
cided to sign the Montreal Protocol on the 
phasing out of ozone-depleting chlorof Iouro­
carbons (CFCs); and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
Govemment of India has acceded to the 
Montreal ProtOCOl, on Substances that de­
plete theOZ0n8 Layer, withened fromJune 
1992, keeping In view the global concern . 
about the serious problem of ozone deple­
tion and afterthe Protocol had been amended 
to incorporate the amendments favourable 
to the deYelopino countries, as decided in 



'73 ASAOHA30. 1914 (SAKA) Written Answers 74 

the meeting of the Contracting Parties In 
London held In June. 1990. 

Sports _ CompuI80ry IlUbject at 
School.net College Level 

1917. SHRIMOHAN RAWALE: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state: 

(a) whether the Govemment have im­
plemented the National Education Policy of 
1986 by making sports compulsory at the 
school and COllege levels: 

(b) if not, the reasons thereof; 

(c) whether the leading sportspersons 
and sports administrators of the country had 
made a strong plea to make sports a compul­
sory subject at the school and college level 

. in May 1992 in a seminar; 

(d) if so, the details in this regard; and 

(e) the steps contempleated by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTS OF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARI MAMATA 
BANERJEE): (a) and (b). it has not been 
found feasible as yet to make the subject of 
sports compulsory; for such an action can 
follow only after creation of requisite infra­
structure facilities in all the schools. The 
National Education Policy of 1986 has not 
recommended making the sports compul­
sory in colleges. 

(c) and (d). A strong plea was made for 
making the subject of sports and physical 

education compulsory in the schools. This 
subject was discussed in general alongwith 
many other issues pertaining to sports. 

(e) the National Curricular frame work 
brought out by NCER& T has recommended 
time allocation for health and physical edu­
cation in different stages of School Educa­
tion, which have been introduced in the 
CBSE affiliated schools. The schools affili­
ated with the State Boards are also introduc­
ing this in varying degrees. the Department 
of Education is formulating a Programme of 
Action for implementing the National Policy 
on Education 1986. 

Brain-Drain of Doctors 

1918. DR. K.D. JESWANI: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state: 

(a) the nurrber of Doctors went abroad 
during the last three years; 

(b) the reasons for stJch brain-drain; 

(c) whetherthe Govemmentproposeto 
control this type of brain-drain; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARA DEVI 
SIDDHARTHA): (a) Under Commonwealth 
Medical FellOWShip Programme. Colombo 
Plan fellowship Programme and WHO Fel­
lowship Programme. doctors are sent abroad 
for training in various fields. These doctors 
return to India after completion of thetr fel· 
lowships. the number of doctors who went 
abroad under these fellowships during the 
last three years. i.e. 1989.1990 and 1991 is 
as under:-
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Commonwealth Medical fellowship 

Colombo Plan Fellowship 

WHO Fellowship 
(Biennium 1988-89 & 1990-91) 

Medical graduates are also going to 
USA for residency training in various fields of 
medicine and surgery after a ' no objection 
certificate' is issued by the Ministry of Health 
and Family Welfare. The number of NOCs 
issued to doctors for higher training in USA 
during the last three years is 561 . 

(b) to (d). the reason for doctors migrat­
ing abroad is for pursuing higher studies, 
due to the better working conditions obtain­
ing abroad, and higher remunerations avail­
able abroad. In the year 1965, Government 
had placed certain restrictions on migration 
Irom India of medical and para-medical 
personnel abrOad. These measures Includea 
stoppage of holding the ECMFG examina­
tion in India, restrictions on issue of passport 
to private doctors, etc. Issue of no objection 

, certificate for doctors going to USA for higher 
studies has also been restricted to those 
disciplines where adequate facilities fortrain­
ing are not available in India. 

In view of the changed socio-economic 
scenario, govemment is reviewing the pres­
ent policy with a view to relaxing some olthe 
existing restrictions on migration of doctors 
abroad. 

Doubling of New Jalpalgurl - New 
Bongaigaon Railway Line 

1919. SHRI UDDHAB BARMAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any plan for dou-

58 

158 

370 

bling the railway line from New Jalpaiguri to 
New Bongaigaon; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
lIKARJUN): (a) No. Sir. 

(b) Does not arise. 

[ Translation] 

Grants to Voluntary Organisations for 
Family Planning In Bihar 

1920. SHRI LALIT ORAON: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state' 

lal the Voluntary Organisations in Bihar 
which were provided grants by the Govern­
ment for Family Planning and eye are during 
each of the last three years and the current 
year; 

(b) the amount provided to each such 
organisation; 

(c) whether the government have con­
ducted any inquiry to find out the usefulness 
of this expenditure: 

(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF HEALTH AND FAMILY are required to submit periodical progress 
WELFARE (SHRIMATI DK THARA DEVI reports and Annual Audited Statement of 
SIDDHARTHA): (a) and (b). A statement is Accounts. In some cases, monitoring and 
enclosed. regarding grants in Family Wel- evaluation of the Projects IS alSo done throug h 

fare. Grants to NGOs for eye care has not Evaluation Teams. These safeguards are 
• been given. considered to be sufficient to ensure that the 

funds are utilised usefully and apropritly by 
(c)to (e). The Voluntary organisations the Voluntary Organisations. 
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STATEMENT 

The following Voluntary Organisations 
, were sanctioned grant-in-aids, as indicated 
against each, during each of the last thre 
years, and the current year by the Ministry of 
Heatlth & Family Welfare. 

Foodgraln. Spoiled In F.e.l. 
Godown. 

1921. SHRISRIKANTAJENA:Willthe 
Minister of FOOD be pleased to state: 

(a) the quantity of foodgrains spoiled in 
the temporarygodowns ofthe Food corpora­
tion of India during 1990-91; 

(b) the details thereof, State-wise, par­
ticularly in Orissa; and 

(c) the remedial seps taken by the gov­
ernment in this regard? . 

THE MINISTER OF STATE OF THE 
, MINISTRY OF CIVIL SUPPLIES, CONS­
MER AFFAIRS AND PUBLIC DISTRIBU­
TION (SHRI KAMALUDDIN AHMED): (a) A 
quantity of 21585 tonnes was damaged due 
to natural calamities during storage both in 
covered godowns and in CAP (cover and 
plinth) and also in transit during 1990-91. 

(b) The information is being collected 
from the zonal/regional offices of the Food 
Corporation of India. 

(c) The average stock-holding of 
foodgrains during 1990-91 was 132.31 lakh 
tonnes out of which 21,585 tonnes was 
damaged and the percentage of damage 
works out to 0.16 which is negligble. How­
ever, following steps are taken to protect the 
foodgrains to avoid losses: 

(i) FCI stores foodgrains in the 
godowns built on scientific lines 

(Ii) 

(iii) 

(iv) 

which are rodent proof and damp 
proof. 

Qualified and technically trained 
staff is deployed for periodical in­
spection and proper upkeep of 
foodgrains 

Food grains are stored on scientific 
lines and pest control measures 
are undertaken regularly. 

Sometimes, on account of acute 
paucity of covered storage as also 
movement constraints, the FCI is 
compe lied to store wheat and paddy 
in the open under a scientifically 
designed system, for temporary 
storage, called CAP (cover And 
Plinth). following steps are taken to 
protect the foodgrains stored in 
CAP: 

(a) Stocks are stored on wooden 
crates and covered with specially 
fabricated low density black poly­
thene (LDPE) covers which are 
water proof so as to protect the 
foodgrains trom rains. 

(b) Nylon ropes are provided for 
proper lashing of polyfhene covers 
to prevent damages by blowing of 
covers during storms. 

(c) Monofilament nets and cover 
tops are provided in major CAP 
complexes lor additional protec­
tion to grains from the vagaries of 
weatner. 

(d) Aeration of stocks. stored in 
Cap is done regularly to maintain 
the health of the stocks and also to 
avoid damage by condensation on 
account of humidity and tempera­
ture variation. 
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(e) Stacks are buill in dome shape 
so as to avoid stagnation of water 
on the top. 

(f) The stocks stored in CAP are 
subjected to regular inspection and 
given treatments wherever required 
for control of insect infestation and 
infestation by other pests like ro­
dents, birds etc. 

[English] 

Unauthorised Passengers In Reserved 
Compartments 

1922. DR. VASANT PAWER: Will the 
Minister of RAILWAYS be pleased to state: 

(a) Whether passengers without reser­
vation are allowed to enter reserved com­
partments in long distance super fast trains 
during day time; 

(b) if so, whether it causes inconven­
ience to long distance passengers; and 

(c) if so, the remedial measures pro­
posed to be taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) No, Sir. However, some 
cases of unauthorised passengers entering 
into reserved corrpartments have come to 
notice. 

(il 

(ii) 

(b) Yes, Sir. 

, 
(c) The foRowing steps have been taken: 

Distance rest rid ions on travel have 
been imposed in certain long dis­
tance trains. 

Surprise checks are conduded with 
the help of GRPIRPF and unauthor-

(iii) 

(iv) 

Ised passengers found travelling in 
reserved coaches are detrained and 
fined under provision of Indian 
Railways Act. 

Imposition of punishment on Con­
dudorsfTTEsI Coach Attendants 
found responsible for dereliction of 
duty. 

Legal provision in the Railways Act, 
1989 have been made more strin­
gent inasmuch as a fine up to 
RS.SOOt- has been prescribed as 
against Rs/20- in the old Act. . 

Doubling of Asansol-Bumpur Railway 
Line 

1923. SHRI HARADHAN RAOY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is demand from the 
public to double the railway line between 
Asansol and Burnpur (SER): 

(bl if so, whether the government pro­
pose to double this line; 

(c) if so, the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) Yes, Sir. 

(b) No, Sir. 

(cl and (d). Doubling is taken up when 
the sectional capacity of a single line with 
various operational improvements gets satu­
rated. The traffic level on Asansol- Burnpur 
section has not yet reached this level. 
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Upgradatlon of Advance Study Cent ... 
for Botany 

1924. SHRI LOKANATH CH­
OUDHURY: WUI the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a} whether the line on Government 
have received any proposal from the Orissa 
Government for upgradation of the Advanced 
Study Centre for Botany in Revenshow 
College on the occasion of the birth centen­
ary year of Dr. P.K. Panda; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT ( DEPARTMENT OF EDU­
CATION AND DEPARTMENT OF CUL­
TURE) (KUMARI SELJA): (a)to (C). Accord­
ing to information furnished by UGC, the 
Commission received a proposal from Rav­
enshaw College, Cuttak in September, 1991 
for upgradation of Parija Post-graduate 
Department of Botany to the leVel of a Centre 
of Advanced Study (CAS). The proposal 
envisages an outlay of Rs. 1.17 crores. 

However, due to constraint of resources, 
the Commission did not take up for consid­
eration any such proposal for new sanctions 

, under the UGC scheme. 

Signalling System 

1925. SHRI DHARMABHIKSHAM:WiIi 
the Minister of RAILWAYS be pleased to 
state: 

(a) Whether the Government are con­
tefl1)latlng to modernize railway signalHng 
system to prevent train accidents; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
lIKARJUN): (a) and (b). Based on recom­
mendations made by various Rail Accident 
Enquiry Committees, steps have been taken 
by Railways to introduce safety works like 
Track Circuiting (to prove presence of a 
coach/wagon on the track), Level Crossing 
Interlocking, Level CrOSSing Telephones and 
Last Vehicle Check Device. Auxiliary Wam­
ing System (AWS) to prevent driver of atrain 
passing the signal at danger, has also been 
commissioned on suburban sections of 
Westem Railway and on Harbour line of 
Central Railway. Provision of AWS on 
Bombay VT -Kalyan Section of Central Rail­
way is in advance stages of completion. 

These works are planned and pro­
gressed taking inlo account the constraint of 
funds, and interse prioritisation. 

Indoor Air Pollution 

. 1926. DR. R. MALLU: Will the Minister 
of ENVIRONMENT AND FORESTS be 
placed to state: 

(a) whether attention of the Govern­
ment have been drawn to the news-item 
captioned "Indoor pollution- A new Killer 
homes in" appearing in the 'Economic Times' 
dated June 20, 1992; 

(b) if so, whether dangers are emanat­
ing from indoor pollution of air due to faulty 
designs and poor machine maintenance 
adversely affecting workers 'productivity; 

(c) whether faulty house designs are 
also adversely affecting health of reSidents; 
and 

(d) if so, the remedial steps proposed In 
this regard? 
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THE MINISTER OF STATE OF THE same place of posting for more than five 
MINISTRY OF ENVIRONMENT AND years in Delhi. 
FORESTS (SHRI KAMAL NATH): (a) Yes, 
Sir. 

(b) to (d) the news item discusses air 
pollution inside buildings with artificial Venti­
lation system and constructed from chemi­
cally bonded building materials which re­
lease chemicals in the air thereby polluting 
the indoor air. In India, buildings generally 
do not use chemically bonded materials and 
are naturally ventilated. 

Transfer of CGHS Staff 

1927. SHRI SURYA NARAYAN 
YADAV: 

SHRI B.L. SHARMA PREM: 
SHRI PHOOL CHAND 

VERMA: 
SHRI KASHIRAM RANA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the transfer policy of CGHS doctors 
and Groups C& D employees, separately; 

(b) the number of doctors/groups C&D 
staff of CGHS working in the same place of 
posting for more than five years in Deihl: 

(c) the reasons for their non-tr2'1sfer; 
and 

(d) the steps taken/proposed to be taken 
by the Government in this 'regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DE VI 
SIDDHARTHA): (a) Transfers are made as 
required by the exigencies of public service. 

(b) There are 23 doctors out if 853,154 
Group C staff out of 1359 and 286 Group D 
Staff out of 1378 who are working in the 

(c) and (d). Transfers are considered. 
from time to time as required by the exigen­
cies of public service. 

Installation of Ultra sound Machine at 
CGHS Maternity and Gynae Hospital, 

R.K. Puram New Deihl 

1928. PROF. RASA SINGH RAWAT: 
Will the Minister 01 HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there IS any proposal to 
instal an ultra sound machine at CGHS 
Maternity and Gynae Hospital, R.K. Puram, 
New Delhi, for the outdoor and indoor bene­
ficiaries: 

(b) if so, when it is likely to be installed; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) to (c). There IS no pro­
posal to instal an ultrasound machine at the 
CGHS MaterOlty and Gynecological Hospi­
tal at R.k. Puram for the time being. The 
funds available are already earmarked for 
priorities which affect day to day patient care 
and services. 

Nandan Kanan Zoo 

1929. SHRI SUBASH CHANDRA 
NAYAK: Will the Ministerof ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the animals in the Nandan 
Kanan zeo at Bhubabeshwarwere kept with­
out food for three days in the month of June: 

(b) if so, the reasonstherefor; and 
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(c) the action taken against the guilty 
officials? 

THE MINJSTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRIKAMAL NATH): (a)to (c).lnfor­
mation has been sought from the State 
Govemment and will be laid on the table of 
the House. 

Adult Education In Chandigarh 

1930. SHRIPAWAN KUMAR BANSAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the total number of adult illiterates in 
Chandigarh; 

(b) the number of learners enrolled in 
various Adult Education Centres presently 
worKing there: 

(c) the number of adults made literate 
during each of the last three years; and 

(d) the amount spent during the above 
period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT(DEPARTMENTOFEDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (d). Adult illiterates 
in Chandigarh are largely concentrated in 24 
villages and 30 colonies. Majority of them. 
particularly in the colonies, are migratory 
labourers. According to a survey conducted 
a year back. the number of adult illiterates in 
15-35 age group was 25,957. In 1991-92, 
altogether 5,446 learners were enrolled under 
various Centre based programme of Adult 
Education. During 1989-90,1990-91 and 
1991-92. the number of adult illiterates made 
literate under various Schemes were 
4221,4806,3600 respectively. The amount 
spent under various Central Schemes dur­
ing the above period were Rs.9.50 

Iakhs.Rs.14.31 lakhs and Rrs.10.69Iakhs. 

Appointment of PhyslothswPlst In 
Railway Hospitals 

1931. SHRI PALAS BARMAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) Whether any policy has been laid 
down regarding the appointment of Physio­
therapists in the Divisional Railway Hospi­
tals on the various railway; 

(b) if so. the details thereof; 

(cl whether PhYSiotherapists are avail­
able in all railway hospitals in Northern Rail­
way; and 

(d) if not, the action proposed to be 
taken to post ali east one Physiotherapist in 
each hospital in Northern Railway immedi­
ately in the interest of handicapped patients? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
L1KARJUN):(a) and (b).The posts of Physio, 
therapists are created in the various Railway 
Hospitals on the basiS of their requirements. 

(c) and (d). Physiotherapists are avail­
able in all Divisional Railway Hospitals in 
Northern Railway except Railway Hospital. 
Moradabad. 

Indent has already been placed on RRB. 
Allahabad for selection of a Physiotherapist 
for the above Hospital. 

Audio Cassettes supplied by NCERT 
for Education of Handicapped 

1932. SHRI C.K. KUPPUSWAMY: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state: 

(a) the number of institutions in Tamil 
Nadu especially in Coimbatore District bene-
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fned by the audio cassenes supplied by 
NCERT in regard to education of handi­
capped; attd 

(b) whether the handicapped and nor­
mal children are simunaneouslybeingtaught 
in the same institution under the scheme? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EDU­
CATION AND DEPARTMENT OF CUL­
TURE ) (KUMARI SELJA): (a) The NCERT 
has not supplied audio cassettes for the 
education of the handicapped to any institu­
tions In Tamil Nadu. 

(b) Yes Sir. 

Fann Level Foodgraln Storage and 
Save Grain Programme 

1933. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of Food be pleased 
to state: 

(a) the States wher& tl'le "Farm Level 
Foodgrain Storage and Save Grain Pro­
gramme" has been introduced; 

to) whether such programme has also 
bee" Introduced in Rajasthan; 

(c) " not, the reasons therefor; and 

(d) the time by which It is likely to be 
introduced in Rajasthan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTJON(SHRIKAMALUODINAHMED):(a) 
The States where Farm Level Foodgrain 
Storage and Save Grain Programme has 
been introduced are Gujarat, Kamataka, 
Madhya Pradesh, Orissa, West Bengal, 
Tripura, Sikkim, Punjab, Himachal Pradesh, 
Jammu and' Kashmir, Assam. Manipur, 

. 
Nagaland, Meghalaya, unar Pradesh, Har-
yana, Andhra Pradesh, Rajasthan, Tamil 
Nadu, Bihar, Maharashtra, Goa, Mizoram, 
Arunachal Pradesh and Kerala. 

(b) Yes, Sir. 

(c) and (d). Do not arise. 

Recognition of Private Nursing Horne 

1934. SHRI SRIBALLAV PANIGRAHI: 
WUI the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a)whetherGovemment have laid down . 
any rules for granting recognition to private 
nursing homes; 

(b) if so, the details thereof; 

(c) if not. whether Government propose 
to prescribe uniform rules for recognising 
private nursing homes; and 

(d) if So, the details thereof? 

THE MINISTER OF STATE IN Tt:IE 
MINISTRY OF HEALtH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI ' 
S\OOHARTHA): (a) to (d). As public health 
and hospitals are in the State list under the 
Constitution, It is for the respective State 
Govemments to regulate the recognition of 
Private nursing homes in the respective 
States by adopting suitable legislative and 
administrative measures. As per informa­
tion available, certain State Govemments 
including the Delhi Administration have 
enactedtheirown Nursing Homes Registra­
tion kt. 

Central Deputation R ... ",. Posts 

1935. SHRI RAM BADAN: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 
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(a> the authorised cadre strength and 
the number of Central Deputation Reserve 
posts In the Indian Forest Service at present; 

(b) the percentage of the Central Depu­
tatlon Reserve posted under Central staffing 
Scheme; 

(c) whether the Central Deputation 
Reserve posts of Indian Forest Service Is 
fully utilised; 

(d) If so, the details thereof; and 

(e) If not, the plans proposed by the 
Government to utilise the Central Deputa­
tion Reserve posts of the Indian forest Serv­
ice? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) the author­
Ised cadre strength of the Indian Forest 
Service is 2,699 and the number of Central 
Deputation Reserve posts in the Indian Forest 
Service Is 309. 

(b) 63 per cent. 

(c) and (d). No, Sir. However, the utili­
sation of Central Deputation Reserve is . 
determined not only by the number of posts 
in the Central Staffing Scheme for forestry 
sector but also by the extent of appointments 
of IFS officers to non-forestry posts and the 
willingness of the officers to accept Central 
deputation postings anywhere in the coun­
try. 

(e) With a view to improve the represen­
tation 01 the Indian Forest Service at the 
senior administrative levels in the Central 
Secretariat and also in order to utilise the 
Central Deputation Reserve in the Indian 
Forest Service to the maximum possible 
extent, aU the Central Intake of In.dian Forest 
Service officers on Central deputation where 
their forestry experience will be of direct 

relevance to the work of the MinistrleslDe­
partments. 

A .... nlc Polaonlng ca ... ln West 
Bengal 

1936. SHRI CHITTA BASU: 
SHRI BUOY KRISHNA HAN­

DIQUE: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether a large scale arsenic poi­
soning affecting people in different districts 
of West Bangal has been reported by an 
expert committee of the Schoof of Environ­
ment Studies undertheJadavpur University; 

(b) whether the cause of this alarming 
rise in arsenic toxicity has not yet been 
established; and 

(c) if so, the steps taken to detect the 
cause and remedial measures taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT & FOR­
ESTS (SHRI KAMAL NATH): (a) to (c). A 
number 01 studies have been conducted 
regarding arsenic poisoning in differenfdis­
triets of West Bengal by a number of organi­
sations since 1978 when the problem of 
arsenic poison in ground water was brought 
to the notice of the West Bengal Govern­
ment. One of the studies was conducted by 
the School of Environmental Studies and 
Schoo! 01 Water Resources Engineering, 
Jadavpur University, in December, 1989. 

A detailed study on "Arsenic Pollution in 
Ground Water in West Bengal· was carried 
out by West BengalGovernment as a project 
under the National Drinking Water Mission. 
The study aimed at enquiring into the nature, 
degree and cause of arsenic pollution and 
evolving remedial measures forcleaning the 
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aquifer in the local pockets. The report of this 
stuOY which was submitted in June, 1991, 
was based on a number 01 observations 
made at various places for observing the 
geomorphology, regional geology and ground 
water behaviour of the area. 

The report mentions that an arsenifer-
• ous belt lies within the Upper Ganga-Brah­

maputra Delta Plain characterised by a se­
ries of meander belts formed by the rivers. 3 
aquifers have been identified. It has been 
observed that water in the intermediate 
aquifer has high arsenic content. while Ipe 
deep aquifer has arsenic within permissible 
limits. Mineral grains coate9 with arsenic 
have been found in the sand grains and soil. 

A number of recommendations have 
been made for imprOVing the water quality in 
the area. These include 

(a) Deep aquifers which are arsenic 
free should be tapped for drinking 
water purposes. 

(b) Water in a tubeweli should be care­
fully tested for arsenic before it is 
commiSSioned. 

(c) The yield from the deep aquifer 
should be so regulated that there is 
no leakage of arsenicfromtheclay 
layers above. 

(d) Periodic monitoring of arsenic 
content in the deep wells should be 
carried out. 

The State Government has been asked 
to follow up these recommendations. 

[T ranslationl 

Plantation Under Social Forestry and 
Afforestation Programme 

1937. SHRI RAMESHWAR PATIDAR: 

Will the Minister ot ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the number of saplings planted dur­
ing the last three years under the social 
forestry and afforestation programme due to ' 
submerging of forests on accour:lT of con­
struction of dams; 

(b) the nurTt>erof surviving plants out of 
them as on date; 

(c) the reasons for premature death of 
other plants: and 

(d) the action taken against the negli­
gent employees in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) to (d). The 
information is being collectedfromthe Statel 
U.T. Governments and will be placed on the 
Table of the House. 

Information and Library Network 
+ 

1938. SHRI K.V. THANGKABALU: 
SHRI MOHAN RAWALE: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of the proposal for devel­
oping (INFLIBNET) Information and Library 
Network in setting up of libraries and infor­
mation centres in the country; and 

(b) the funds allocated for the purpose in 
the Eighth Five Year Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE- , 
VELOPMENT (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CUL TURt:) 
(KUMAR I SELJA): (a) and (b): According to 
the information furnished by UGC. the 
Commission, in its meeting held on 25th 
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March, 1992 considered a proposal for set-
,ting up Information and Library Network 

(INFLIBNET) and desired that in the 8th Plan 
the programme may relate to the automation 
of librasies and related activates. The Com­
mission further desired that the programme 
details and the financial implications of the 
project may be examined by a Committee. A 
sum of Rs. 25 lakhs has been provided for 
the programme In the Commission's Budget 
tor 1992-93. 

[English] 

Exploitation of Space over Railway 
Land in MetropOlitan Cities 

+ 
1939. PROF. SAVITHRI LAKSH­

MANAN: 
SHRI RAJESH KUMAR: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any proposal, to 
exploit space over railway land and tracks in 
metropolitan cities by the Railways; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI MAL­
LAKARJUN): (a) Yes, SIr. 

(b) The proposal is for exploring the 
feasibility of commercial exploitation of space 
over railway land, without obstructing the 
use of land for Railways' operational pur­
poses, with a view to raising additional re­
sources. 

[ Translation] 

Birth Centenary of Scholar Rahul 
Sanskrityayan 

1940. SHRI VISHWANATH SHASTRI: 
Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) Whether the Government have re­
ceived representations for celebrating Birth 
Centenary of Rahul Sanskntyayan: ana 

(b) if so, the action contemplated by the 
Govemment in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTOF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) Yes, Sir, 

(b) The Centenary Celebrations would 
commence in April, 1993. A National Com­
mittee under the Chairmanship of Minister 
for Human Resource Development has been 
constituted for this purpose. 

[English) 

Child Welfare Organisations In Delhi 

1941: SHRI KARIYA MUNDA: Will the 
Minister of HUMMEN RESOURCE DEVEL­
OPMENT be pleased to state: 

(a) the particulars of the Instltution/ 
organizations working forthe child welfare in 
Deihl; 

(b) whether any Irregularity has been 
found in the working of these institutions 
during the last three years; and 

(c) if so, the details with the action taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND DEPART­
MENT OF WOMEN AND CHILD DEVEL­
OPMENn (KUMARI MAMAT A BANERJEE): 
(a) The major institutionsl organisations 
working for the child welfare in Deihl are 
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Central Social WeHare Board, Indian Coun- Wliithe MinisterofHUMAN RESOURCE 
cilforChildWalare, Bhargita Adimiati Sheave DEVELOPMENT be pleased to state: 
Sangh, Hanlan Sevak Sangh, Nehru Bal 
Samitl and Mobile Creches. 

(b) A complaint regarding misure of 
funds by Mobile Creches. New Deihiwho are 
implementing the scheme of Creches has 
been received by CBI. After enquiry the CBI. 
in its report, has stated that the allegations 
could not be proved. However, the CSI has 
recommended that the grants to the organi­
sation may not be released till audit of the 
accounts of the organisation is conducted by 
the Ministry. 

(c) As recommended by the CSI. the 
grant to the organisation has been withheld 
for the present. h has been decided to con­
duct the Audit of Accounts of the organisa-

• tion for the period 1987 - 88 to 1990-91 for 
taking further action in the matter. 

[ Translation] 

Remuneration to Anganwadl 
Workers 

+ 
1943. DR. LAL BAHADUR RAWAL: 

SHRI HARISH NARAYAN 
PRABHU ZANTYE: 

(i) Anganwadi Workers 

Matriculate 

Matriculate with 5 years 
experience as Anganwadi Worker. 

Matriculate with 10 years 
experience as Anganwadi Worker. 

Non-Matric 

Non-Matric with 5 Years 
experience as Anganwadi Worker. 

(a) the remuneration being paid per 
month to the Angan~adl Workers in the 
country; 

(b) whether there is any proposal to 
Increase their remuneration; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTS OF YOUTH 
AFFAiRS AND SPORTS AND DEPART­
MENT OF WOMEN AND CHILD DEVEL­
OPMENT) (KUMAR I MAMAT A BANERJEE): 
(a) Underthe centrally sponsored Integrated 
Child Development Services (ICDS) Pro­
gramme. the Anganwadi workers and help­
ers who are voluntaria. part-time (4112 hours). 
honorary workers drawn from the local 
community. get fixed honoraria. At present, 
depending upon their educational level and 
experience. they are getting honoraria at the 
following rates: 

Rs. per month 

RS.275/-

As. 3001-

RS.325/-

RS.225/- ,'" 

RS.2501-
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(I) An(JanwadJ WotIcetS 

Non-Matrlc with 10 Years 
experience as Anganwadi Womer. 

(iI) HELPER 

(b)· and (c). The matter regarding In­
crease in the rates of honoraria of Anganwacli 
Workers and Helpers is under active consid­
eration .of the Government The details have 
not yet been finalised. 

(d) Question does not arise .. 

[English] 

Family Welfare Programmes In GuJarat 

1944. SHRI GABHAJI MANGAJI 
THAKORE: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) the details of the work being imple­
mented with foreign assistance under the 
Family Welfare Programmes in Gujarat, 
District-wise; 

(b) whether the work is progressing as 
per programme; and 

(c) if not, the reasons therefor and the 
steps proposed to be taken by the Govern­
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARA DEVI 
SIDDHARTHA): (a) The details af the 
schemes being implemented in Gujarat with 
foreign assistance under the Family Welfare 

, Programmes are given in the statement. 

(b) The work under all these schemes is 
progressing as planned.' 

Rs. per month 

As. 2751-

RS.1101-

(c) The question does not arise. 

STATEMENT 

I. Area Project 

The VIITH India Population Project 
(IPP-VII) is being i"1>lemenled in 
Gujarat with the assistance of World 
Bank since November, 1990. The 
duration ofthe project is five ~ears. 
The allocation for Gujarat under 
the project is Rs. 43.90 croers. All 
the 19 Districts in the State are 
covered under the project. The 
project envisages construction of 
600 sub-centres and setting up of 
one State Institute of Health & 
Family Welfare, 8 Divisional Train­
ing Centres, 17 District Training 
Teams, 33 Training Annexes at 
PHCsetc, besides number of other 
inputs for improving the delivery of 
Family Welfare Services. The ac­
tivities carried out under the project 
will strengthen the infrastructure 
for delivery of Health and Family 
Welfare Services in the State and 
create adequately trained and 
motivated manpower. Out of 673 
civil works, 202 works in 15 Dis­
tricts are in progress. 

II. Centre Of Excellence 

A Centre of Excellenceforttraining 
of Doctors in the standardS of male 
and female-sterilisation and provid-
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A 42 month project at a total cost of 
Rs. 68.25 lakhs Is being imple­
mented in 30 villages of Khedu 
District with effect from January, 
1992 with UNFPA assistance. The 
contribution of UNFPA. out of the 
total cost of Rs 68.25 lakhs. is As. 
39 lakhs. The project aims at im· 
proving the Couple Protection Rate 
by 25 percent overthe rate prevail­
ing at the start of the project and 
reducing infant and child mortality 
rates in the project Villages and 
bring them to All India Level. The 
project IS being implemented by 
Charutar Arogya Mandai a Non­
Governmental Organisation. 

jng services for microsurgical reea­
nalisallon has been established at 
Government Medical College, 
Baroda with UNFPA assistance. 
The Core-officers comprising of one 
Senior Gynaecologist and one 
Senior Surgeon have been trained 
in the said technique for manning 
the centre. Micro-surgical equip­
ments have also been supplied. 

III. Comprehensive and Skill Develop­
ment Project for the Tribal Popula­
tion in Gujarat 

A 5-year project at a total cost 01 
Rs. 12.29 crores, with the assis­
tance of UNFPA is being imple­
mented In Dangs, Bharuch and 
Punch Mahal Districts of Gujarat 
with effect from April 1991. The 
contribution of UNFPA, out 01 the 
lotal cost of 2.29 crores is $ 
1,111,963 (Rs. 1.72 crores). The 
main aim of the project is to pro­
mote Family Welfare and Income 
Generation Programme amongst 
the Tribal population. As the Proj­
ect Areas have high birth rate. high 
infant and chiid mortality rates and 
low literacy, the project envisages 
providing of Population Education 
and Family Welfare activities, up­
grading the educational levels of 
the Tribal Population, Improving the 
quality of life through Income Gen­
eration and SkJII Development 
Programmes, Improvement of the 
environment by encouraging so-

,cial forestry, smokeless chula ana 
sulabh saunchalayas. the project 
IS being Implemented by the Rural 
Labour Associa!i::m, Bardoli. 

IV. Family Welfare Educa:ion and 
Services for Milk Producers of 30 
villages ofKhedaDistnCf ofGujarar. 

V. All India Hospitals Post Partum 
Programmes at Sub-district level 

An All India Hospitals Post Partum 
Programme at Sub-district level, a 
component of National Family Plan­
ning Programme. is being imple­
mented throughout the country Wltll 
partial financial assistance from 
Royal Government of Norway. 
Government of India had approved 
1075 Sub-distnct level Post Par­
tum Centres in the country out of 
which 55 Sub-distnct level POSl 
Partum Centres are functioning in 
the State of Gujarat. 

VI. Child Survival and Sate Mother­
hood Programme 

Under this proJect, which is being 
assisted by World Bank ana 
UNICEF, all the 19 districts of 
Gujarat are to be covered in a 
phaseO manner from 1992-93 to 
1996-97. The main aim of the prOJ­
ect is to reduce infant, child and 
malernai mortality by integrating. 
strengthening and expanding van­
ous maternal and child heal1h care 
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schemes Interventions. So far, the 
State and District Core Team 
members have been trained in 2 
Districts of Gujarat, i.e., Baroda 
and Jamnagar, under the project. 

[Translation) 

Social Welfare Board In Madhya 
Pradesh 

1945. SHRI ARVIND NETAM: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state: 

(a) whether the Government propose to 
dissolve the Social Welfare Board, Madhya 
Pradesh; and 

(b) if so. the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTS OF YOUTH 
AFFAIRS AND SPORTS AND DEPART­
MENT OF WOMEN AND CHILD DEVEL­
OPIVIENT) (KUMARI MAMATA BANERJEE): 
(a) No, Sir. 

(b) Does not arise. 

[English) 

Purulla-Kotshlla Railway Line 

1946~ SHRIBiR SINGH MAHATO: Will 
the Minister of RAILWAYS be pleased to 
state the progress made in construction of 
Purulia - Kotshila railway line during, the last 

• three months? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): h has been decided to take up 
the work of conversion 01 Purulia-Kotshila 
section only very recently, i.e. in May, 1992. 
Preliminary arrangements are being made. 

The actual work would be taken in hand 
shortly. 

[Translation] 

Trlvenl Express 

1947. SHRI RAM PWAN PATES: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether representations have been 
receivedfromthegeneralpublictorunTriveni 
Express as per the earlier timings which 
have been revised recently; and 

(b) if so, the action proposed to betaken 
in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) Yes, Sir, 

(b) Being examined and the old sched­
ule of Triveni Express Will be restored if 
found operatIOnally feasible. 

[English] 

Recruitment of SC/ST TEACHERS IN 
UNIVERSITY OF DELHI 

1948. SHRI OSCAR FERNANDES: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state: 

(a) whether reservation policy in recruit­
ment of teachers belonging to Scheduled 
Castes/Scheduled Tribes is being followed 
by the University of Delhi: 

(b) if so, the details tnereo!: 

(c) the total percentage of teachers 
recruited so far under the policy? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE-
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VELOPMENT (DEPARTMENT OF EDUCA- SHASTRI: WiH the Minister of RESOURCE 
, TION ANO DEPARTMENT OF CULTURE) DEVELOPMENT be pIea~ to stale; 

(KUMARI SEWA): (a) and (b). According to 
the Information furnished by University of 
Deihl, the decision of the Executive Council 
is that the foUowing procedure would be 
foHowed with regard to recruitment of SC1ST 
candidates as teachers in the Universityl 
Colleges; 

(I) Reservation of one post of lecturer 
out of five In each Subject wit pro­
vision of carry forward until SCIST 
candidates upto the required per- • 
centage are oppointed; 

(ii) Provision of a Column in the appli­
cation form for the post of teacher 
whether a candidate belongs to 
SClST; 

(iii) call for intervieW for SC/ST candi­
dates on fulfilling the minimum 
qualifications prescribed for the 
post; 

(iv) Preference to candidates belong­
ing to SCIST communities in re­
cruitment to teaching posts; 

M the reasons for non-selection of 
SCIST candidates fulfilling eligibil­
ity requirement by a Selection 
Committee to be recorded in writ­
ing; The University of Delhi has 
intimated that al! concerned in the 
University have been advised to 
strictly adhere to the policy. 

(c) The information is being collected 
and shall be laid on the Table of the Lok 
Sabha. 

[ Translation] 

expenditure on Adult Education 

1949 ACHARYA VISHWANATH DAS 

(a) the total amount spent on aduh 
education during the Seventh Five Year Plan 
in various tribal backward areas of the coun­
try and in eastern districts of Uttar Pradesh; 

(b) the amount earmarked by the Gov­
ernment during the Eighth Five Year Plan for 
these areas and the total percentage of this 
amount earmaf1(ed for the eastern districts 
of Uttar Pradesh for this purpose; 

(c) whether these funds are spent 
through bureaucrats and only less than ten 
percent of the amount are actually spent on 
these schemes; and 

(d) if not the district-wise expenditure 
incurred during the Seventh Five Year Plan 
in Kaisenrganj. Bahraich. Basti and Sul­
tanpur districts of Uttar Pradesh? 

THE OEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT(DEPARTMENTOFEDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) Funds amounting to 
Rs. 23.50 crores were released to various 
State GovernmentlUT administrations un­
der the tribal sub-plan of the programme of 
Rural Functional Literacy Projects during the 
VII Five Year Plan. Expenditure of Rs. 12.65' 
crores was incurred on adult education pro­
gramme in the eastern districts of Uttar 
Pradesh. 

(b) As release of grant to the State 
Govemments andlor any agency interested 
in taking up adult education programme is 
dependent on the project proposals received 
for eradication of illiteracy in specified areas 
in a given time-frame. no amount has been 
earmaf1(ed for taking up adult education 
programme in any particular areal districV 
region during the VIII Five Year Pian. 
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(c) It Is not true that only 10% of the 
amount ~.. actually spent on these 
schemes. The amount sanctioned for ImpIe­
mentation of adult education programme Is 
required to be spent on various items In 
accordance with the financial pattem pro­
vlcled for In the scheme. Since 1989-90, 
there Is a shift in emphasis for 1fT1)lementa­
tlon of the Programme to make It not only 
area-specific, time-bound, VOlunteer-based, 
cost-effective and out-come oriented but also 
degovemmentallsad anddebureaucratised. 

S. No. Nome of the district 

1 2 

1. Bahraich 

2. 8astt 

3. Sultanpur 

Total: As. 

[English] 

Environment and Development 

1950. SHRI RA81 RAY: Will the Minister 
of ENVIRONMENT & FORESTS be pleased 
to state: 

(a) whether the Govemment have re­
leased a national conservation strategy and 
policy statement on environment and devel­

,opmentonJune.21992;and 

(b) If 50, the salient details thereof? 

THE MINISTER OF STATE OF THE 
fIllNISTRY OF ENVIRONMENT AND FOR­
ESTS (StiRI KAMAL NATH): (a) and (b). 
The Nat16na1 Conservation Strategy and 
Policy Statement on Environment and De­
velopment, adOpted and announced by the 

The programmes Implemented by voluntary 
agencies, educational Institutions, Nehru 
Yuva Kendras etc. were entirely in the non­
governmental sector. 

(d) AcCording to the information reoeived 
from the State Govemment oflJttar Pradesh 

. the total expenditure (both central and state 
sector taken together) Incurred on adult 
education programme In the districts of 
Bahraich, Bastl and Sultan pur during the VII 
Five Year Plan (1985-90) was Rs. 288.76 
lakhs as under: 

Total expenditure inCU"ed on adun 
education programme (Rs. in lakhs) 

3 

74.90 

115.49 

98.37 

288.76 

Govemment in June. 1992, spells out ttle 
goidelines for integration of environmental 
considerations In the development process 
and for promotion of conservation measures 
in the country. The document deals with the. 
following:-

(i) an overview of environmental prob­
lems; . 

(ii) action taken through various regu­
latory and promotional measures; 

(iii) constraints and agenda for actiOn; 

(iv) priorities and strategies for action; 

(v) development policies from an envi­
ronmental perspective with particu­
lar reference to some of the key 
sectors such as agriculture and 
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Irrigation, animal husbandry, for- Will the Minister of FOOD be pleased to 
estry, energy generation and use, state: . 
industrial development, tourism, 
transportation and human settle- (a) whether the Government are con-
ments; sldering total decontrol of sugar; 

(vi) international cooperation; and 

(vii) support policies and systems re­
qUired for ilTl>lementation of the 
strategy. 

Voluntary Female AHendants 
+ 

1951. SHRI SUDHIR SAWANT: 
PROF. RAM KAPSE: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether part-time voluntary female 
attendants in Primary Health Centres are 
being paid only Rs. 50/- per month since 
1981 : 

(b) if so, whether the Government pro­
pose to increase the amount; and 

(c) if not. the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARA DEVI 
SIDHARTHA): (a) it is a fact that part-time 
Voluntary Workers attended to the Sub­
Centres are in receipt of honorarium of Rs. 
SO/- per month. 

(b) and (c). Government had proposed 
to Increase their honorarium during the 8th 
Five Year Plan from existing Rs. SO/- to Rs. 
100/- per month. But due to paucity of funds, 
this has not been possible. 

Decontrol of Sugar 

1952. SHRI PRITHVIRAJ D. CHAVAN: 

(b) H so, whether this move has been 
opposed by the sugar industry; and 

(c) the incentives the Government pro­
pose to offer to the new sugar factories? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): (a) 
NO,Sir. 

(b) Does not arise. 

(c) Formulation of a new incentive 
scheme covering new sugar factories and 
expansion projects licensed from 7.9.1990 
onwards is under consideration of the Gov­
ernment. 

Opening of Elementary Schools 

1953. SHRI R. SUR ENDER REDDY: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleaSed to state: 

(a) whetherthe Government propose to 
increase the number of elementary schools 
in the next five years; 

(b) if so, whether the concept of neigh­
bourhood school commended by the Educa­
tion Commission, is likely to be implemented 
in phases; 

(c) if so, the number of sellools pro­
posed to be opened in the first phase. State­
wise; and 

(d) the total number of schoOlS likely to 
be opened in the intire scheme, State-wise; 
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THE DEPUTY MINISTER IN THE [Translation) 
MINISTRY OF HUMAN RESOURCE DE. 

, VELOPMENT (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) to (d).-rhe Revised 
National Policy on Education envisages the 
following specific targets for provision of 
access to elementary education during 8th 
Plan: 

(i). universal enrolment of children 
including girls and children belong­
ing to SC/ST; 

(ii). provision of primary schools within 
one km. of walking distance ana 
facility of non-formal education for 
school drop outs, working children 
and girls who cannot attend schools; 
and 

(iii). improvement of ratio of primary to 
upper primary schools from the 
existlng 4:1 to 2:1 which will facili­
tate enrolment of girls in upper pri­
mary schools. 

It is estimated that about 35,000 new 
primary schools and 1 ,32,000 upper primary 
schOOls will be required during the Plan 
period. In addition, 3.5 lakhs non-Iormal 
centres will be opened to provide education 
to 87.50 lakh children. However, the respon­
Sibility to provide universal access lies witll 
the State Governments and they will worK 
out annual requirements for opening of new 
primary schools and upper primary schOOlS, 
upgradation of primary schools, to upper 
primary schools, and provision of non-formal 
centres elc. wherever needed and maKe 
provision in their state plan. 

The National Policy on Education 1986 
have recommended that measures should 
be taken in the direction of the Common 
School system. The 'Neighbour-hood School' 
concept is one of the steps towards realisa-

• tion 01 this goal. 

Closure of Engineering Workshops 

1954. SHRI NAWAL KISHORE RAI: 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) whetherthe Government have con­
ducted a developmental review of railway 
engineering workshops; 

(b) whether there is any proposal to 
close railway engineering workshops in some 
States including engineering workshops at 
Samastipur, Bihar: and 

(c) the details of the engineering work­
shops proposed to be closed and workshops 
to be developed by the Government during 
1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) Developmental view of 
Railway Engineering workshops is an on­
gOing process. 

(b) No, Sir. 

tc) Neither any workshop IS proposed to 
be closed nor is any new workshop to be 
developed during 1992-93. 

Curriculum on Contemporary History 
of Post Independent IndIa 

1955. SHRI CHHEDI PASWAN: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased 10 state: 

(a) whether the National AdVisory 
Committee constituted to prepare the cur­
riculum on contemporary history of post­
independent India has Submitted Its report: 

(b) if so, Ihe broad details of its recom­
mendations: and 
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. (c) the action taken by the Govemment WELFARE be pleased to state: 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT(DEPARTMENTOFEDUCA­
TION AND DEPARTMEt-.'T OF CULTURE) 
(KUMARI SEWA): (a) No, Sir. The Commit­
tee has been entrusted with the task of 
facilitating preparation of History Curriculum 
forthe first five decades of India's independ­
ence and its term is upto 15th August, 1997. 

(b) and (c). Does not arise. 

[English] 

Use of Artificial Sweetners by Diabetic 
Patient. 

1956. SHRI RATINLAL VARMA: Will 

(a) whetherthe Government propose to 
encourage private Institutions engaged In 
medical field for ImplemEltrtatlon of the FamHy 
Planning Prqgramme more effectively; 

(b) if so, the details thereof; and 

(C) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a)to(c). histheconscious 
poiicy of the Government to involve Non· 
Govemmental Organisations including ca· 
pable private organisations in the implemen· 
tation of the Family WeHare Programme. 
Steps taken in this regard under the various 
sectors are indicated below:· 

the Minister of HEAlTH AND FAMILY A. Involvement of Private Medical 
Practitioners. WELFARE be pleased to state: 

(a) whether artificial sweetnars are safe 
for the consumption by diabetic patients; 
and 

(b) if no, the steps taken by the Govern­
ment in this regard 

THE MINISTER OF STATE IN THE 
... INISTRY OF HEAlTH AND FAMILY 
WELFARE (SHRIMATl D.K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) Does not arise. 

[Translation] 

EncouragMn8Rtto Private Instttutions 
In Family Planning Programme 

1957. SHRISURENDRAPAlPATHAK: 
Will the Minister of HEALTH AND FAMilY 

(i) Private Medical Practitioners of the 
modern and integrated systems of 
medicine with necessary expertise, 
and who are members of and are 
duly recommended by the Indian 
Medical Association(I.M.A.) and 
National Integrated medical Asso­
ciation (NIMA) respectively, are 
allowed to conduct sterilisation 
operations (vasectomy and tubec­
tomy) and IUD insertions in their 
Nursing HomesJHospitalsIClinics. 
As regards the tubectomy opera­
tions by NIMA doctors, these are 
restricted to mini-lap method alone. 

(ii) IMA members, who are involved in 
carfying out laproscopictubectomy 
operations are given suitable train­
ing in laproscopic method. On 
completion of their training, they 
are also given 50% subsidy for the 
purchase of laproscopes for con-
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dueling these operations. 

(iii) Rnancial assistance is also pro­
vtded to the I.M.A. and Its.dinerent 
branches, for holding seminars and 
work-shops etc. to sensitise Its 
membersandtoensuretheireffec­
tlve Involvement in the Family 
Welfare Programme. 

Involvement of Private Sector 
Conpanies in Social Maketing of 
contraceptives. 

Under the Social Marketing Pro­
gramme, marketing companies 
both in public sector and private 
sector have been involved in the 
sale of contraceptives viz. condom 
and oral pill through their retail 
outlets. Some of the major private 
sector companies involved in this 
programme are I. T.C. Ltd., Hindus­
tan Lever ltd., Brooke Bond (India) 
Ltd., Tate Oil Mills Ltd., etc. Some 
voluntary organisations are also 
involved in similar programmes. 

Involvement of the Organised Sec­
tor. 

In oroarto give a boostto the Family 
WeHare Programme in the organ­
ised Sector, Government of India 
have constituted a high level Tri­
partite National Committee com­
prising representation from the 
Govemment, Employers'. Organi­
sations and Trade Unions. The 
functions of the Committee are: -

(i) to evolve appropriate policies, for­
mulatespecific programmes, iden­
tify areas of weakness, suggest 
corrective measures and evaluate 
the process of the Family Welfare 
Programme activities in the Organ­
ised Sector; 

D. 

(ii) to ~nlist the support and coopera­
tion of trade union and manage­
ment in the field of education and 
motivation of workers; and 

(iii) to give expert advice to the Gov­
ernment on the implementation of 
the schemes in the Organised 
Sector. 

Involvement of Voluntary Organi­
sations. 

(i) Financial assistance is provided 
directly through the State Govern­
ments for implementation of Fam­
ily Welfare Programme through the 
Voluntary Organisations. 

(ii) A revolving Fund of Rs. 51akhs has 
been placed at the disposal of vol­
untary organisations like Family 
Planning Association of India, 
Gandhi Gram Institute, Chilld in 
Need Institution, Centre for Re­
search, Planning, Action and Centre 
for Labour, Education and Social 
Research with the authority to 
sanction Family Planning schemes 
costing upto one lakh rupees to 
small Voluntary Organisations in 
different parts of the country. 

[English] 

Clearance of Development Project 
under Forests Conservation 

Act,1980 

1958. SHRI HARIN PATHAK: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether Government have received 
representations regarding delay in develop­
ment works due to lengthy procedures for 
securing clearance under the Forest (Con­
servation) Act, 1980; and 
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(b) !fso, the steps taken or proposed to (b) II so, the action taken or proposed to 
be taken by the Govemment to streamline be taken In this regard? 
the procedure? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) Yes, Sir. 

(b) After discussing the issue at various 
fora including in the Forest Ministers Confer­
ence held on February 19-20, 1992, It has 
been decided to further streamline and 
decentralise examination of proposals un­
der the Forest (Conservation) Act, 1980. 

OVer-Bridge At Kuttlpuram 

1959. SHRI E. AHAMED: wiil the. Min­
isterof RAILWAYS be pleased to state: 

(a) whether there is any delay in the 
completion of over-bridge at Kuttipuram on 
Southern Railway; 

(b) If so, the reasons therefor; and 

(c) the steps taken to complete the 
bridge expeditiously? 

THE MINISTER OF STATE IN THE 
• MINISTRY OF RAILWAYS (SHRI MAL­

LlKARJUN) (a) to (c). The Railways' portion 
of the wol't( on the road overbridge is com­
pleted. The bridge would be opened as soon 
as the State authoritites complete their part 
of the work i.e. road approaches. 

A.C. C08ch •• for MaIMl .... htra 
Expra .. 

1960. SHRr ANNA JOSHI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the government have re­
ceived representations for attaching 2nd 
class Air-COnditioned coaches In Maharash­
tra Express; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) Yes, Sir. 

(b) It has not yet been possible to pro­
vide 2nd class A.C. coaches on meny impor­
tant trains on the Railways Including Mahar­
ashtra Express due to shortage of such 
coaches on account of limited production 
capacity. As a policy, however, It has al­
ready been c:Je.cided to provide 2nd class A. 
C. sleeper acCommodation on all overnight 
MalllExpress trains in due ~urse of time. 

Envlrorvnental Orientation to School 
Education 

1961. SHRI CHANDULAL CHAN­
DRAKAR: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the number of schools in Delhi pro­
posed to be covered under NPE for taking 
up programmes aimed at creating environ­
mental consciousness among students dur­
ing 1992-93; 

(b) the amount proposed to be spent 
therefor; 

(c) the States and union Territories 
covered so far under the Centrally spon­
sored scheme fo environmental Orientation 
to School Education? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EOUCA· 
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) and (b). The proposal 
for taking up programmes aimed at creating 
environmental consciousness among stu­
dents during 1992-93 is still awaited from the 
Union Territory of Deihl Administration. 
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(c)21 StatesJUnionTerritoriesindicated 
• in the attached statement have so far availed 
of assistance underthe Centrally SponSOred 
Scheme of Environmental Orientation to 
School Education since its inception. A state­
ment is given ~w. 

STATEMENT 

S.No. Name o( the StatelUnion 
Territory 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Kamat .. ka 

10. Kerala 

11. Madhya Pradesh 

12. Maharashtra 

13. Mizoram 

14 .. Orissa 

15. Rajasthan 

16. Tamil Nadu 

17. Tripura 

18. Uttar Pradesh 

S. No. Name of the StatelUnion 
Territory 

19. A & N Islands 

20. Delhi 

21. Pondi9herry 

[Translation] 

Mid-Day Meal Programme In Deihl 
Schools 

1962. SHRI JANARDAN MISRA: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state: 

(a) whether the Government propose to 
start mid-day meal programme forlhe school 
children in Delhi; 

(b) if so, details thereof; and 

(cl Ihe total expenditure likely to be , 
incurred thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SEWA): (a) Mid-day Meal Pro­
gramme is already being implemented for 
school Children in Delhi since 1970-71. 

(b) The scheme is being implemented in 
the schools in Delhi through MCD, NDMC 
and Directorate of Education on a selected 
basis in the areas pre-dominantly inhabited 
by weaker section of the society, viz. J.J. 
Colonies, resettlement colonies and slum 
areas. 

(cl The amount likely to be incurred 
during 1992-93 be these agencies is as 
under:-
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(i) MCO 

(ij) NDMC 

(iii) Directorate of Education 

[English) 

Recognition of National Sports educa­
tions 

1963. SHRI R. DHANUSKODI 
ATHITHAN: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Government have 
framed any rules orguidelines forthe recog­
nition of National Sports Federation; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND DEPART­
MENT OF WOMEN AND CHILD DEVEL­
OPMENT): (KUMAR I MAMA T A BANERJEE) 
(a) and (b) Even though rules or guidelines 
for the purpose have not been framed, rec­
ognition is accorded to National Sports 
Federations on the basis of certain docu­
ments and information required as per state­
ment attached. 

STATEMENT 

INFORMATION! DOCUMENTS RE­
QUIRED FOR CONSIDERATION OF REC­
OGNITION TO NATIONAL SPORTS FED­
ERATIONS. 

1. What is the constitutional status of 
the Federation? It is a registeredt 

Rs. 534.00 lakhs 

Rs. 80.oolakhs 

Rs. 15.00lakhs 

Rs. 629.001akhs 

incorporated body? If so, the at­
tested photocopy of the certificate 
of Registration/Incorporation may 
kindly be submitted mentioning the 
status under which it has been 
reg isteredli nco rporated; 

2. Kindly submit all the papers duly 
authenticated in support of its 
constitutional status. These should 
include the Articles. Memorandum 
of Association, Bye-laws Rules & 
Regulations for day-to-day func­
tioning of the Federation etc. as the 
case may be; 

3. Please let us know the names and 
full addresses of the present office­
beaers of the Federation. How were 
they made the office bearers? When 
did they assu me the office and what 
is the date of expiry of their present 
term? 

4. Give the names and address of the 
State level corresponding bodies 
affiliated to the Federation. Kindly 
submit the documentary eVidence 
in support thereof; 

5. The Balance Sheet, Income and 
Expenditure Statement at least for 
the last 3 Years disclosing fully and 
satisfactorily the financial position 
of the Federation duly audited by a 
practising Chartered Accountant; 

6. What have been the aGP'j~ies of 
/ 
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the Federation in the last 3 years? 
The details of National CharTlM0n­
ships held so far giving the names 
of the State Units participated and 
results thereof: 

7. Whether the Federation sponsored 
any team for participation in Inter­
national competitions? If so, give 
details indicating the performance 
of the team in such events. How 
the members of the here mentioned 
team were. selected? 

8. Give details of financial assistance 
received by the Federation if any, 
from the Central or the State Gov­
ernment of any other public body; 

9. Is itthe only National level Federa­
tion or there is an other Similar 
Federation working forthe promo­
tion of this game? 

10. Declaration to the effect that Fed­
eration accept all the guidelines 
issued by the Govemment of India 
from time to time without any reser­
vation. 

11. Give the details of this game and 
the Rules and Regulations etc. 
applicable to it; 

12. Indicate the variation in Rules and 
Regulations, if any, as compared to 
the Rules & Regulations of the game 
applicable intemationally; 

13. Documentary evidence to the ef­
fect that Federation is affiliated to 
the corresponding International 
Federation. 

14. Any other relevant information. 

Medical Relief at Accident sites 

1964. PROF. UMMAREDDY VE­
NKATESWARLU: Will the Minister of RAIL­
WAYS be pleased to state: 

(a) whatherthere are adequate arrange­
ments and facilities to ensure immediate 
despatch of relief and medical teams to 
accident sites; and 

(b) if not, the steps being taken by the 
Government to provide speedy and ade­
quate medical attention to passengers at 
accident sites? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) Yes, Sir.To provide prompt 
medical aid at the accident site, the following 
types of Accident Relief Medical Equipments 
are available: 

A.R.M.E. SCALE - I 

A.R.M.E. Scale - II 

Portable Medical Medical Kit for 
Accidents (POMKA) 

First Aid Boxes. 

The Accident Relief Medical Equipment, 
alongwith the medical team is despatched to 
the site of railway accident immediately on 
receipt of message by road or rail. 

(b) Does not arise. 

Refersl Hospitals 

1965. SHRI BALRAJ PASSI: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state: 

(a) the names of the referral hospitals 
under the Union Government; 
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(b) whether Government have any pro­
posal to open more specialised referal hos-

• pitals; and 

(c) if so, the details thereof, region­
wise? 

THE ,MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) to (c). Information is 
being collected and will be laid on the table 
of the House. 

Recruitment of Women Primary Teach­
ers 

+ 
1966. PROF RITA VERMA: 

SHRI CHETAN P.S. 
CHAUHAN: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal to 
, recruit women primry school teachers and 

instructors in the Non-Formal and Adult 
Education Centres: 

(b) if so, the details thereof; 

(c) whether Government propose to 
revise the assistance given to State Govem­
ments for the payment of salaries to the 
teachers appointed under the Adult Educa­
tion Programmes; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) and (b). Recruitment . 
of primary school teachers is done by the 
State GovernmenWTs. The Revised Na­
tional Policy on Education (' 992) lays down 

, that atleast 50% of the teachers appointed 

should be women. 

The instructors of Non-Formal Educa­
tion Centres are essentially volunteers and 
are selected by State Govts.Noluntary 
Agencl9s. The Non-Formal Education pro­
gramme stipulates that preference be given 
to women. If necessary educational qualifi­
cations can be suitably relaxed to encourage 
women to join as Non-Formal Education 
instructor. 

(c) No. Sir. 

(d) Does not arise. 

Bonds for Konkan Railway 

1967. SHRIMATISHEELAGAUTAM 
SHRI TEJ NARAYAN SINGH: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Konkan Railway Fi· 
nance Corporation recently issued tax free 
bonds; 

(b) if so, the total amount collected so 
far; 

(c) whether these bonds are made 
available only to the financial institutions; 

(d) if so, the response received from 
such institutions; 

(e) whether the financial institutions have 
asked for discount on the face value of the 
bonds; and 

(f) the steps taken/proposed to be taken 
to ensure the construction work as persched­
ule? 

THE MINISTER OF STATE IN THE 
MINIS,RY OF RAILWAYS (SHRI MAl­
U~RJUN): (a) and (b). There is no corpo-
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ration named as "Konkan RaHway Finance 
Corporation". The total amount raised so far 
through Issue 01 Indian Railway Finance 
Corporation (IRFC) bonds lor Konkan Rail­
way Project is Rs. 111.64 crores. 

(c) The bonds are made available to 
financial institutions, banks and their sub­
sidiaries with a condition that at least 20"10 of 
the issue is to be offered to the public through 
sale over the the counter. 

(d) Offers were received from various 
financial Institutions only against the issues 
relating to the first tranche 01 Rs. 150 crores. 
No offers were received against bonds pro­
posed to be placed against the second tran­
che of Rs. 100 crores. 

(e) IRFC has paid Management lees to 
the finanaial institutions subscribing to the 
bonds. 

(f) In view of the difliculties laced in 
raising 01 bonds owing to recent develop­
ments in the money market, the Konkan 
Railway Corporation has sought for a bridg­
ing loan 01 Rs. 100 crores Irorn the IRFC, 
pending raising 01 the balance amount of 
bonds. 

Issue of Levy Sugar to Vsantdada 
Shetkarl Sahararl Sakhar Kar1<hana, 

Sangll 

1968. SHRI GEORGE FERNANDES: 
Will the Minister of FOOD be pleased to 
state: 

(!il) whether the Government have re-
'ceived complaints about the unauthorisjld 
issue of levy sugar to the \(psantdada 
Shelkari Sahakari Sakhar Karrhana Ltd. , 
Sangli (Maharashtra); 

(b) jf so, when and the details thereot; 
and 

(c) the details of action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): 
(a) to (c). Government have not received any 
complaints about unauthorised issue of levy 
sugar to thEi Vasantdada Shetkari Sahakari 
Sakhar Kar1<hana Ltd., Sangli, (Maharash­
tra). However, a complaint has been re­
ceived regarding irregularity committed In 
the delivery of levy sugar by the Vasantdada 
Shetkari Sahakari Sakhar Karkhana Ltd .• 
Sangli to Madhya Pradesh in November. 
1990. The complaint was sent to the Govern­
ment 01 Maharashtra for looking into the 
matter. The report received from the Gov­
ernment of Maharashtra is under examina­
tion. 

Assistance from European Economic 
Community 

+ 
1969. SHRI SARAT CHANDRA PAT­

TANAYAK: 
SHRI VLJAY NAVAL PATIL: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the total number of projects under­
taken or proposed to be undertaken with the 
assistance of the European Economic 
Community irl the country; 

(b) whether projects previously under­
taken with the assistance of the Euroean 
Economic Community have achieved the 
targets; 

(c) if so, the details thereof; a~d 

(d) if not, the reasons therelor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT & FOR· 
ESTS (SHRI KAMAL NATH): (a) to (d). Two 
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projects \n 'he 1ield 01 environment have Govts regarding Identification of jungle ma-
been undertaken with the assistance of the tia gangs operating In systematic destruc-
European Economic Community: tion of forests. 

(1) Installation of Ambient Air Quality 
Monitoring Stations In Delhi. 

(2) Rehabilitation of Common lands 
in the Aravalli Hills in Haryana. 

The project relating to monitoring of air 
• quality had an outlay of Rs. 2.8 crores and 

entailed the instaliation of 3 automatic Air 
Quality Monitoring Stations in Delhi of which 
2 have already been installed as planned. 
The project was initiated in 1988 and the two 
stations are under operation since 1989. 
The installation of the third station is under 
progress. The project relating to the Aravalli 
Hills in Haryana has been initiated in 1991 
and will continue upto 1998. 

(Translation] 

Jungle Mafia 

+ 
1970. DR. RAMESH CHAND 

TOMAR: 
SHRI DEVI BNX SINGH: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a}whetherthe Govemment have iden­
tified some jungle mafia gangs which work 
for systematic destruction of forests; 

(b) if so, the details thereof. State - wise; 
and 

(c) the measures taken or proposed to 
be taken against them to save the forests? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b) 
There is no report from State/Union Territory 

However, the Govemment of Tripura 
have reported that well organised armed 
gangs are found to operate In several parts 
of Tripura. particularly In Indo-Bangladesh 
border areas and In dulging in illicit felling of 
trees. 

(c) During 1989-90, and 1990-91, 3152 
persons were involved in illicitfeUing oftrees 
in the State against whom legal action was 
taken in aCcordance with the provisions of 
law. 

The Government of India under the 
centrally sponsored scheme "Development 
of Infrastructure for Protection of Forests 
against Biotic Interference· have provided 
financial assistance to StateAJT Govts dur­
ingthe period 1986-87to 1991-92forprocur­
ing certain equipments for forest department 
personnel. such as fire arms, vehicles, wire­
less sets,lencing materials, etc. This scheme 
stands transferred to State Plan Sector with 
effect from 1.4.1992. 

(English] 

Increase In TUItion Fee 

1971. SHRI RAM NARESH SINGH: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state: 

(a) whether there is any proposal to 
increase the tuition fees of students in vari­
ous colleges under Central Universities 
particularly in Delhi; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether considering the situation of 
poor and middle class students, Govern­
ment propose to reconsider its decision; and 
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(0) \t not, \he remedial steps proposed to 

be taken In this regard to lessen the financial 
burden of poor students. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTOFEDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) to (d). The Pondich­
eny University has conveyed that the Gov­
ernment of Pondicherry has made a nomi­
nal increasing in suition fees of Government 
colleges affiliated to Pondicheny University 
from 1992-93 due to escalation in expendi­
ture. The hike in tuition fees would not affect 
students belonging to Scheduled Castes 
and Scheduled Tribes as their fees would be 
reimbursed by Government scholarships. 

According to the information furnished, 
the University of Delhi has no proposal under 
consideration at present to increase the tui­
tion fees of students in various colleges. 
Similarly, Banaras Hindu University has also 
no proposal forthe presentfor an increase in 
the tuition fees. The North Eastern Hill Uni-

• versity have intimated that tuition fees in 
their colleges have not been increased. 

The remaining Central Universities do 
not have colleges in their jurisdiction. 

Construction of Godowns 

1972. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRIMATI KRISHNENDRA KAUR 
(DEEPA): 

Will the Minister ot fOOD be pleased to 
state: 

(a) the number of FCI godowns which 
areon scientific lines at present, State-wise; 

(b) the storage capacity of each such 
godown; 

(c) whether the Government propose to 
construct more such godowns during 1992- , 
93;' and 

(d) if so, the details with locations 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): (a) 
and (b). The total number of god owns avail­
able with FCI is 1500 as on 31.3.1992. 
Statement I giving State-wise break-up of 
these godOWnS alongwith the storage ca­
pacity of such godowns in each State is 
enclosed. The compilation of godowns-wise 
capacities in respect of the 1500 godowns 
will involve too much time and labour and will 
not be commensurate with the purpose to be 
achieved. 

(c) and (d). FCI propose to construct 28 
more such godowns having a total capacity 
of 2.03 lakh tonnes during 1992-93. The 
details with locations thereof are given in 
statement. 
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MuHI- Storeyed BuildIng In IndIra 
GandhI Indoor StadIum 

1973. SHRI SHARAD YADAV: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state: 

(a) whether a multi-storeyed building in 
the Indira Gandhi Indoor Stadium is lying 
vacant without proper utilisation or a pro­
spective buyer; 

(b) if so, the expenditure incurred so far 
• on the maintenance of the building; 

(c) the reasons for non-utilisation of the 
building or for not finding its buyer; and 

(d) the present position in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUNAN RESOURCE DE­
VELOPMENT (DEPARTMENTS OF 
YOURTH AFFAIRS & SPORTS AND DE­
PARTMENTOFWOMEN & CHILDDEVEL­
OPMEND (KUMARI MAMTA BANERJEE): 
(a) Yes, Sir. 

(b) No expenditure has been incurred 
so far, as possession of the building has not 
yet been taken over by the Sports Authority 
of India (SAl). 

(c) and (d). The building in its present 
form is not fit for utilisation. The feasibility of 

• converting this building into a hostel-cum­
hotel was explored, but the offers were not 

· found economically viable. Various altema­
tives are being explored fo early completion 
and usage of the building, ensuring availabil­
ity of the building for use by sports persons 
as and when reqUired. 

Funds to Voluntary Organisations 
+ 

1974. SHRI CHETAN P.S. 
CHAUHAN: 

SHRI LALIT ORAON: 

Will the MinisterofHUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the voluntary organisations which 
have submitted their requests to the Union 
GovemmentforgrantsunderCentrallyspon­
sored Informal Education Scheme for 1992-
93, State-wise; 

(b) the details of amount sanctioned to 
these organisations, organisation-wise; 

(c) the Criteria of selecting these organi­
sations; 

(d) whether any scheme is under con­
sideration of the Government to ensure 
proper utilisation of funds; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EDUCA­
TION AND,DEPARTMENT OF CULTURE 
(KUMAR I SELJA): (a) Requests for release 
of grants for the year 1992-93 or any part 
thereof, under the Central Scheme for assis­
tance to voluntary agencies fo non-formal 
education for elementary age-group chil­
dren under the programme of universalisa­
tion of elementary education, are being re­
ceived from voluntary organisations as and 
when they become due on completion of the 
sanctioned project year. A statement is laid 
on the Table of the House showing State­
wise break-up of such organisations (State­
ment -I) 

(b) A statement is laid on the Table of 
the House (Statement-II). 

(c) These have been detailed in the 
Scheme. These include, interalia, the 
agency's eligibility, suitability, relevance of 
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the proposal and the capacity of the agency 
to implement it. 

(d) No, sir, However, the Scheme of 
Non-formal Education itself lays down de­

r tailed conditions required to be observed by 
• agencies receiving grants underthe Scheme, 
including submission of audited accounts 
and progress reports, to Ensure proper utili­
sation of the grants by the agencies. In 
addition, an evaluation of all NFE projects 

being Implemented by voluntary agencies, is 
currently being undertaken by Joint Evalu­
ation Teams comprising one representative 
each of the Central and State Government 
and one non-official member. External evalu­
ation of the non-formal education programme 
is also being undertaken by institutions of • 
social science research and other agencies 
having the requisite expertise. 

(e) Does not arise. 

State-Wise Break-up of Voluntary Organisations Sanctioned Projects of Running 
Non-Formal Education Centres as on 31.3.1992. 

51. No. StatelUT Number of voluntary organisations 

2 3 

1. Andhra Pradesh 24 

2. Assam 14 

3. Bihar 33 

4. Delhi 4 

5. Gujarat 25 

6. Haryana 7 

7. Himachal Prade'sh 4 

8. Jammu & Kashmir 

9. Kamataka 4 

10. Kerala 

11. Madhya Pradesh 8 

12. Maharashtra 71 

13. Manipur 3 

14. Orissa 87 
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Sf. No. StatelUT Number of voluntary organisations 

2 3 

15. Rajasthan 15 

16. Tamil Nadu 14 

17. Uttar Pradesh 39 

18. West Bengal 8 

Total: 362 
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Conversation of Railway Lines on 
Western Railway (Gujarat) 

, 975. SHRI CHANDRESH PATEL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government have re­
ceived proposals trom the Government of 
Gujarat and other public representatives for 
conversion of some metre and narrow-gauge 
lines into broad-gauge on Western Railway; 

(b) if so. the details 01 such proposals 
and demands and when such proposals and 
demands were received; 

(c) the details of Engineering. Traffic 
and Commercial Surveys done, the recom­
mendations made in the survey reports. the 
actions taken and the out come thereot: and 

(d) the target for their conversion 
alongwith the details of plans. proposals ana 
expenditure thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) and (b). Demands for con­
version of the following lines were received 
during the last two years:-

(i) Conversion of Rajkol-Veraval MG 
section Into BG section. 

(ii) Conversion 01 Surendranagar. 
Bhavnagar; Wankaner·Navlakhl 
and Gandhidham . 8huj MG sec· 
tion Into 8G section. 

(iii) Conversion ofPratapnagar·Chhota 
Udepur NG section including 
Kevadia (Narmada Dam site) sec· 
tion into BG and extending to In· 
dore. 

(c) and (d). The Railways have launched 
an Action Plan for conversion of MG/NG 

lines to BG. 11.000 kms. have ~n identi­
fied on operationaVstrategic considerations 
of which 6,000 kms. will be converted in the 
8th Pian. 

Rajkot·Veraval and Ahamedabad-Delhi 
MG section have Been surveyed and in· 
eluded in the Action Plan for projects to be 
taken up during the VIII Pian. 

Surendranagar-Bhavnagar, Prato 
apnagar·Chhota Udepur, Wankaner· 
Navlakhi and Gandhidham·Bhuj sections will 
be considered along With other lines when 
sections for conversion in the next phases 
are decided. Surveys carried out tor Prato 
apnagar·Chhota Udepur and Gandhidham· 
Bhuj sections in the past had revealed inade· 
quate return. 

[ Trans/ationl 

Breast Cancer 

1976. DR. P.R. GANGWAR: Will the 
Minister of HEALTH AND FAMILY WEL· 
FARE be pleased to state: 

(a) whether the women, who are not 
breast.leeding their babies are more prone 
to cancer; and 

(b) i1 so, the steps being taken by the 
Government to check breast-cancer in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. DEVI THARA 
SIDDHARTHA): (a) No. Sir. 

(b) Does not arise. 

[English] 

Nutrition Programme 

1977. SHRI MAHESH KANODIA: Will 
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the Minister.of HUMAN RESOURCE bE- living in the villages? 
VELOPMENT be pleased to state: 

(a) the number of children benefited 
under the Nutrition Programmes during the 
last six months; 

(b) the funds allocated for these 
schemes; and 

(c) the criteria for selecting the children 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUM~N RESOURCE DE­
VELOPMENT (DEPARTMENTS OF 
YOUTH AFFAIRS AND SPORTS AND 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARI MAMATA 
BANERJEE): (a) The number of children 
benefitted under the major national nutrition 
programmes during the last sir months are 
as under:-
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In addition to these programmes, a 
number of State Governments are imple-

• menting special nutrition programmes, 

(b) The following allocations have been 
made by Government of India during 1992-
93 for these major programmes in addition to 
food commodities being provided to the State, 
Govemments. 

(i) Integrated Child Development 
Services - Rs. 271.74 crores. 

(ii) Wheat - Based Nutrition Pro­
gramme - Rs.25.00 crores. 

(iii) Balwadi Nutrition Programme-Rs. 
8.67 crores. 

(iv) Creche Programme - Rs. 23.05 
crores. 

Outlay agreed upon for nutrition pro­
grammes including mid - day-meals pro­

, gramme for all States and UTs - Rs. 266.68 
crores. 

(c) Under Integrated Child Development 
Services Programme, supplementary nutri­
tion is provided to all children in the age 
group of 6 months to 6 years who come to 

Statewise break-up is as under: 

Anganwadis. The selection criteria places 
special focus on children whose weights fall 
below that of normal children. 

Under Balwadi Nutrition Programme, 
all Children between the age of 3-5 years are 
prouided supplementary nutrition. 

Under the Creche Programme, chil­
dren below 5 years of age of working moth­
ers are covered if the total monthly income of 
their parents' does not exceed Rs. 1800/-. 

Podu Cultivation i' 

1978. DR. VISWANATHAM KANITHI 
: Willthe Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the extent of land used for Podu 
cultivation, State-wise; and 

" ,I 
(b) the steps taken or proposed to be 

taken to reduce the podu cultivation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMALNATH): (a) Podu 
cultivation, commonly known as shifting 
cultivation, is practiced on 43.56 lakh ha. in 
IIstates of the country. 

Area in lakh ha. 

1. Andhra PradeSh 1.500 

2. Arunachal Pradesh 2.100 

3. Assam 1.392 

4. Bihar 0.810 

5. Madhya Pradesh 1.250 

6, Manipur 3.600 

7. Meghalaya 2.650 
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Area in IaJch ha. 

8. Mlzoram 1.890 

9. Nagaland 0.768 

10. Orissa 26.490 

11. Tripura , .115 

Total 43.565 

(b) State Government have been 
implementing a Scheme for control of 
shifting achinotion nd as per available 
information, 26,532 families are being 
rehabilitated in nine states. The State 
Govemments have been advised to 
continue the scheme in the VIII Plan 
although no central assistance would be 
separately provided for the purpose. 

[Translation] 

Pollv1lon Causing Industries 

, 979. SHRI DEVI BUX SINGH: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government have 
classified the pollution causing industries in 
17 categories ; and 

(b) if so. the details thereof. category­
wise and State-wise? 

THE MINISTER OF STATE F THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). A total of 1676 units have been 
identified by the Central Pollution Control 
Board under 18 categories as highly pollut· 
ing industries. The category-wise and 
category-wise details are given in the 
statement. 

Statement 

Details o( Industries Causing Pollution in the Country 

- State -Wise 

S. No. State NufTt)er of Units 

1. Assam 14 

2. Andhra Pradesh 238 

3. Bihar 65 

4. Daman & Diu 6 

5. Goa 7 

6. GUJarat 165 

~ Haryana 49 
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S.No. State Nurrber of Units 

8. Himachal Pradesh 9 

9. Kamataka 84 

10. Kerala 28 

11. Maharashtra 357 

12. Madhya Pradesh 69 

13. Orissa 34 

14. Punjab 47 

15 Rajasthan 46 

16. Tamil Nadu 101 

17. UT of Delhi 5 

18. UT of Chandigarh 

19. Uttar Pradesh 279 

20. UT Of Pendicherry 11 

21. West Bengal 61 

Category-Wise 

S.No. Category Number of Units 

1. Aluminium Smelter 09 

2. Caustic Soda 23 

3. Cement 124 

4. Copper Smelter 02 

5. Dyes & Intermediates 65 

6. Fermentation 175 

7. Fertiliser 124 

8. Int. Iron & Steel 07 

9. Leather 93 
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S.No. category 

10. Oil Refinery 

11. Pesticide 

12. Petrochemical 

13. Pharmaceutical 

14. Pulp & Paper 

15. Sugar 

16. Sulphuric Acid 

17. Thermal Power Plant 

18. Zinc Smelter 

[English) 

Programme for Management of Food 
Economy 

1980. SHRI BAPU HARI CHAURE: 
,Will the Minister of FOOD be pleased to 
state: 

(a) whether the Govemmentare aware 
ofthe relatively high foodgrains Prices, low 
stock for public distribution system and a 
marked slowdown in agricultural invest­
ment; 

(b) whether the Government have 
convened any meeting of experts in this 
regard on the emerging issues in the farm 
sector; 

(c) if so, the details thereof; 

(d) whether the Govemment have for­
mulated an integrated programme for the 
management of food economy for the cur­
rent year and also for the next year; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

NutTtJer o( Units 

12 

80 

73 

269 

80 

387 

70 

79 

04 

MINISTRY OF CIVil SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUOOII"4 AHMED): 
(a) while the foodgrains prices are under 
pressure and the stocks in the Central Pool 
are somewhat lower than last year, 
Govemment has not slowed down invest­
ment in agriculture. 

(b) No such meeting has been 
convened by the Ministry of Food. 

(c) Does not arise. 

(d) and (e). Government keeps vari­
ous aspects of the food economy like 
production price policy, procurement, 
distribution under priority programmes, 
maintenance of buffer stocks for national 
food security, and so on under constant 
vilw and coordination is maintained be­
tween various agencies which are involved 
in the task. 

[Translation] 

Thefts and Accidents between Gaya 
and Dhanbad 

1981. SHRI BHUBANESHWAR 
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PRASAD MEHTA: Will the Minister of (c) it so, the number ofG.R.P. person-
RAILWAYS be pleased to state: nel and Railway officials found involved 

therein and the number of persons against 

(a) the value of goods stolen between 
Gaya and Dhanbad on Howrah-Kodarma. 
line and the number of train accidents took 
place during the last two years alongwith 
the losses incurred as a result thereof; 

(b) whether any inquiry has been 
conducted into these cases; and 

whom action has been taken with details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) The value of goods stolen 
between Gaya and Dhanbad on Howrah­
Koderma line during the last two years is 
as under:-, 

Years Value of Goods stolen 

19~1 Rs. 1,35,0251-

1991-92 Rs. 5,93,299/-

There were 14 and 13 consequential 
train accidents between Gaya and Dhanbad 
during 1990-91 and 1990-92 respectively. 
The cost of damage to railway property has 
been estimated at Rs. 150.89/akhs and Rs. 
28.741akhs respectively. 

(b) Yes, Sir. 

(c) No G.A. P. or Railway Official was 
found involved therein and therefore, taking 
action against them does not arise 

[EngHsh] 

Bangalont-MysonHIangalora Train 

1982. SHRIMATI CHANDRAPRABHA 
URS: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whethe~ the Govemment have 
stopped the Bangalore- Mysore -Bangalore 
train service; and 

(b) it so, when and the reasons there­
for'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) and (b). Due to final stage 

. of gauge conversion work on 
Bangalore-Mysore Section, train services 

have been te"l>orarily suspended w.e. f. 
5.6.92. 

konkan RaIlway Project 

1983. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the amount spent so far on the 
Konkan Railway Project and the amount 
required to complete the project; 

(b) whether acquisition of land has 
been completed in all the four States: 

(c) it not, the area of land remained to 
be acquired and the details thereof; and 

(d) the progress made so far in the 
project especially in Goa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) An amount of Rs.425 crores 
has been spent so far. An amount of Rs. 
960 crores at 91-92 price level is required to 
complete the project. This does not include 
the interest payable on borrowed funds. . 

(b) and (c). The Konkan Railway new 
line passes through the tree states of 
Maharashtra, Goa and Karnataka. The 
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total length of alignment fall,ing in these 
three states and land taken over by consent 

Total 

Maharashtra 382 Km 

Goa 105 km 

Kamataka 273 km 

(d) Overall physical progress ...... 25% 

Goa ... Physical progress ...... 10% 

Mortality Rate of Infants 

1984. SHRI VIJAY NAVAL 
PATIL: 
SHRI N. DENNIS: 

Will the Minister of HEALTH AND 
FAMll Y WElFARE be pleased to state: 

(a) whether the immunisation pro­
gramme for Infants during the last two 
years has reduced mortality rate in the age 
group of 0-4 years; and 

(b) if so, tne details thereof, State and 
Union Territory-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DE VI 
SIDDHARTHA): (a) The Universal Immuni­
sation Programme which seeks to immunlse 
all infants (zero to one year of age) against 

are as follows: 

Taken Over 

341 km 

69 km 

159 Km 

six vaccine preventable diseases viz. 
htheria, Pertusjis, Tetanus, Tuberculosis, 
poliO and Measles was started in 1 985 in 
a phased manner begining with 31 districts 
and was universalised in tbe entire country 
in 1989-90. The Infant (0-1 year) Mortality 
Rate (IMR) which was ':-'ldually decreas­
ing every year from 9: ~r thousand live 
births in 1985 dropped Significantly in one 
year by II points, from 91 in 1989 to 80 per 
thousand live births in 1990 following univ­
ersalisation.of the Immunisation Programme. 
The latest estimates for child mortality rate 
(0 - 4 years of age) are. however, available 
only for 1988 which indicates a marginal 
decline from 36.6 in 1986 to 33.3 per thou­
sand population of children in this age group 
in 1989. 

(b). The latest estimates of Child 
Mortality Rate forthe years 1986.1987 and 
1988 and those of Infant Mortality Rate 
(IMR) fortheyears 1988. 1989and 1990 as 
available from the Samples Registration 
System of the Registrar General of India in 
respect of the major States are given in the 
Statement which is annexed. 
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Railway Land In Deihl 

1985. SHRIMATI GEETA MUKHER· 
JEE: Will the Minister of RAILWAYS be 
'lleased to state: 

(a) whether any plan has been worked 
Jt to selV commercialise railway land in 

Jelhi; 

(b) H so, the details and total area of 
railway land earmarked for this purpose 
alongwith the locations thereof; 

(c) when this is likely to start? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUN): (a) No, Sir. 

(b) and (c). Do not arise. 

. [Translation] 

Acceleration of Speed of T.ralns 

W~~. ~'t\'i\\ ~~"N t:\ \)t.C~\~Cl't\:"W\\\ 
the Minister Of RAILWAYS be pleased to 
state: 

(a) whether the speed of trains in the 
country is very slow as compared to other 
developed countries; 

(b) whether the Govemment have 
conducted any survey in this regaro; 

(c) if so. the details thereof; and 

(d) the action contemplated to accel· 
erate the speed of all trains in India? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUN): (a) Maximum permissible 
speed of passenger carrying trains on the 
Broad Gauge in India is 110 kmph. Some 

, 01 the prestigious trains like Rajdhani and 
Shatabdi Expresses have· maximum per· 
missible speed of 130 and 140 k"l>h. Speed 
of trains in India is. however. lower than that 
of many developed countries. 

(b) and (c). Statistics regarding the 
speeds of trains of all kinds including pas· 
senger carrying trains are being maintained 
by the Railways. Surveys and trials are also 
conducted from time to time for this pur· 
pose. 

(d) No action is contemplated for any 
substantial increase in speed of gooas and 
passenger carrying trains, as the intention 
is to narrow the gap of speeds of goods and 
passenger trains tor optimum use of line 
capacity. 

[English] 

Resource Crunch on Railways 

1987. SHRI RUPCHANDPAL: Willthe 
Minister of RAILWAYS be pJeasedtostate: 

Ca} whether the Railways are facing 
severe resource crunCtl; 

(b) if so, the reasons therefor· ; and 

~c) \t\e s\e?s OQ\I\';l \a.\<.el\ Of ?fo?Cseo 
to betaken by the Railways \o\icle overthe 
problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
L1KARJUN); (a) Yes, Sir. 

(b) There is an overall constraint of 
resources which is also shared by the 
Railways. 

(c) Priority is given to the important 
railway projects within the limited available 
resources. Gap between available reo 
sources and requirement is partially bridged 
by market borrowings. 

survey on Trlbals In India 

1988. SHRI PARASRAM BHARD· 
WAJ: Will the MINISTER OF HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether a survey had been 
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. conducted on the tribals in India and their (KUMARI SELJA): (a) No specific survey 
culture: and on the tribals in India and their culture was 

conducted. However, the Anthropologicai 
(b) if so, the details thereof, State· Survey of India, as part 01 the project. 

wise? 'People 01 India' have studied certin tribes 
in India. 

THE DEPUTY MINISTER (DEPART· 
MENT OF EDUCATION AND DEPART· (b) The number of tribes studied 
MENT OF CULTURE IN THE MINISTRY statewise is given in the annexed state· 
OF HUMAN RESOURCE DEVELOPMENT) ment. 

State 

ANDAMAN & NICOBAR ISLANDS 

ANDHRA PRADESH 

ARUNACHAL PRADESH 

ASSAM 

BIHAR 

DADRA & NAGAR HAVELI 

ElAMAN& DIU 

GUJARAT 

HIMACHAL PAADESH 

JAMMU & KASHMIR 

KARNATAKA 

KERALA 

LAKSHADWEEP 

MADHYA PRADESH 

MAHARASHTRA 

MANIPUR 

MEGHALAYA 

MIZORAM 

STATEMENT 

Number of Tribes Studied 

6 

43 

57 

28 

26 

3 

31 

13 

11 

18 

33 

7 

75 

47 

22 

14 

16 
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State 

NAGALAND 

ORISSA 

RAJASTHAN 

SIKKIM 

TAMIL NADU 

TRIPURA 

UTIAR PRADESH 

WEST BENGAL 

TOTAL 

Vacancy of Teachers In NOMC and 
MCOSchoois 

1989. SHRIPRABHU DAYAL KATH­
ERIA: Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whethere a number of posts of 
teachers and Principals are lying vacant in 
the various schools of NDMC and MCD 
since the beginning of academic year 1992-
93; 

(b) if so, the details thereof; and 

New Delhi Municipal Committee 

Number of Tribes Studied 

20 

55 

14 

6 

24 

20 

5 

29 

639 

(c) the steps taken/proposed to be 
taken by the authorities to fill up the vacant 
posts early to avoid dislocation of studies 
in school? 

THE DEPUTY MINISTER DEPART­
MENT OF EDUCATION AND AND DE­
PARTMENT OF CULTURE IN THE MIN­
ISTRY OF HUMAN RESOURCE DEVEL­
OPMENT DEPARTMENT OF (KUMRI 
SELJA): (a) to (c). The information fur­
nished by the concerned agencies is as 
below: 

68 posts as indicated below are vacant: 

1. Vice-Principals 2 

2. TGTSC. 'A' 10 

3. TGT(Genl) 11 

4. Asstt. Teachers 22 
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5 5. Jr. Music Teachers 

6. Nursery Teachers 

7. Urdu Teachers 

8. PGT 

9. Work Experience Teachers 

10. H.M. Nursery School 

11. Headmaster Primary School 

Total: 

NDMC has intimated that selection for 
the posts of Vice-Principal. TGT (Sc. 'A'), 
TGT (General), Assn. Teacher and Junior 
Music Teacher has been finalised. In 
respect of other posts, NDMC has taken 
action by sending requisitions to the 
Employment Exchange and convening DPC 
meetings etc. 

Municipal Corporation of Delhi 

MCD has intimated that 1500 posts of 
Primary School Teachers are lying vacant 
in their schools. The Staff Selection Com­
mission has since conducted the written 
examination for recruitment of these teach-

. ers. Pending this, teachers have been 
adjusted in such a way as to minimise dislo­
cation of studies. 

Extension of Line Upto Kapil Munl 
Ashram 

1990. SHRI RADHIKA RANJAN 
PRAMANIK: Will the MinisterofRAILWAYS 
be pleased to state: 

(a) whether there is any proposal to 
extend the railway line from Diamond 
harbour to Kapil Muni's Ashram in Sagar 
Island in Sundarban of West Bengal to help 
pilgrims and tourists; 

'b) if so, the details thereof; and 

2 

2 

4 

8 

68 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
L1KARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Constraint of resources. 

Students Strength In Kendrlya 
Vidyalayas 

1991. SHRI RAMESH CHENNITHALA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose 
to increase the strength of students in 
Kendriya Vidyalayas; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER DEPART­
MENT OF EDYCATION AND DEVELOP­
MENT IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (KUMARI 
SELJA): (a) and (b). There is no proposal to 
increase the prescribed student strength 
per section which ranges between 35 to 40. 
However, the total number of students 
increas 3 when new sections or new 
schools are added. 
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Programme on Control of Fertility 
Rate In Uttar Pradesh 

1992, PROF. MALIN I BHATIACHAR­
AVA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether an agreement has tieen 
reached with the USAID for a programme on 
control of fertility rate In U.P. 

(b) if so, the projected expenditure 
allocated for the programme: 

(c) the contraceptive deVices to be 
used in the programme; 

(d) whether all these deVices have 
been sufficiently checked against health 
hazard: and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI DK THARA DEVI 
SIDDHARTHA): (a) and (b). A proJecT 
entitled "Innovations in Family Planning 
Services· is being developed for Uttar 
Pradesh, on the basis of an offer of assis­
tance amounting to $ 325 million received 
from the United States Agency for Interna­
tional Development (US AID). It will be 
implemented over a period of 10 years 
begining from the date of its actual opera­
honalisation. The iormal agreement for 
implementating the project with US AID IS 
yet to be signed. 

(c) to (e). Only those contraceptives 
will be used under the project which are 
approved for the National Family welfare 
Programme in the country. 

Aravan Hills 

1993. SHRIMA TI MAHEN­
DRA KUMARI: 
SHRIMATI KRISHNEN­
DRA KAUR (DEEPA): 

Will the Minister of ENVIRONMENT 

AND FORESTS be pleasea to state: 

(a) whether adverse .effect of denuda­
tion of forests in the areas in Aravali Hills 
range of Rajasthan and Haryana IS 
increasing day -by -day and there has been 
an increase in desert area on this account:· 

(b) the districts of Rajasthan and Har­
yana which are adversely effected as a 
result thereof: 

(c) whether the Tourism and Wildlife 
Society of India has suomitted a memoran­
dumto Government to take concrete steps 
in this regard: 

(d) if so, the details thereof: an<:J 

(e) the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS(SHRIKAMLNATH):(a) and(b). Yes, 
Sir. Degradation of the ecosystem of 
Aravali Range, covering 20 districts in 
Rajasthan an d Haryana, isreported due to 
mining operations and biotic pressures on 
lands forests. Desertification being a long 
term , scientific views differ whether the 
de::ert area IS on the increase or not. 

(c) and (d). No, Sir. No memorandum 
has been received from Tourism and 
Wildlife Society of India. 

(e) Does not arise. 

Educationally Backward Districts in 
Andhra Pradesh 

1994. SHRI M. V.V.S. MURTHY: Will 
the Minister of HUMAN RESOURCE QE­
VELOPMENT be pleased to state: 

(a) the names of educationally back­
ward districts in Andhra Pradesh; 

(b) whether the Government have any 
special plans to advance education in such 
districts: and 
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(c) . If so, the details thereof? 

THE DEPUTY MINISTER ( DEPART­
MENT OF AND DEPARTMENT OF CUL­
TURE) IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (KUMARI 
SEWA): (a) A statement is laid on the table 
of the House. 

(b) and (c). There are a number of 
programmes under implementation in the 
areas of Elementary Education and Adult 
Education. Further underthecentrally spon­
sored schemes such as Operation Black-

board, Teacher Education, Non-Formal 
Education and Adult Eduction Programmes. 
financial assistance is provided to the State 
Govemments for educational development. 
The State Governmentsl UTs Administra­
tron have been advised 10 concentrate on 
backward districts. 

The entire Slate is covered under the 
Andhra Pradesh Primary Education Proj­
ect. TWEllve districts are fully covered under 
Total Literacy Campaigns; parts of ten 
districts are likewise covered. 
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Fonnula for Rea-Lision of Sale of 
Non-Levy Sugar 

1995. SHRI SOBHANA DREESWARA 
RAO VAEDDE: Will the Minister of FOOD 
be pleased to state: 

(a) whether there is any formula which 
enables the cane growers to have a share in 
the additional price realisations of the sugar 
factories from the sale of non-levy sugar; 

(b) if so. the details of the formula and 
its components; 

(c) how the formula is being imple­
mented: and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPLIES SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC DIS­
TRIBUTION (SHRI KAMALUDDINAHMED 
): (a) As per the provisions of Clause 5A of 
the Sugarcane (Control) Order, 1966, the 
cane growers are entitled to receive, in 
addition to the minimum sugarcane price 
fixed, an additional price, if found due, in 
accordance with the provisions of the Second 
Schedule of the aforesaid Order. 

(b) The details of the formula and its 
components are given in the statement. 

(c) and (d). Central Government com-
• municates the zone-wise unit cost per 
quintal of sugar for each sugar season to 
the State Govemments requesting them to 
determine the additional cane price pay­
able byeach sugar factory intheir State and 
ensure payments accordingly to the cane 
growers concerned. 

STATEMENT 

Second Schedule 
(See Clause 5-A ) 

The amount to be paid on account of 
additional price (per quintal of sugarcane) 
under clause 5-A by a producer of sugar 

shall be computed in accordance with the 
follOWing formula, namely:-

X= R-L+2A+B 
2C 

Explanation in this formula: 

1. 'X' is the additional price in rupees 
per quintal of sugarcane payable by 
the producer of sugar to the $ugarcane 
grower; 

2. 'R' is the amount in rupees of sugar 
prOduced dUring the sugar year ex­
cluding the excise duty paid or payable 
to the. factory by the purchaser: 

3. 'L' is the value in rupees of sugar 
produced during the sugar year, as 
calculated on the basis of the unit cost 
per quintal ex-factory, exclusive of 
excise duty determined with reference 
to the minimum sugarcane price fixed 
under·Clause 3, the finai working 
results of the year and cost schedule 
and return recommended by the such 
authority as the Central Government 
may specify from time to time; 

4. 'A' is the amount found payable for. 
the prevIous year out not actually paid 
vide sub-clause (9), 

5. 'S' IS the excess or shortlall In 

realisation from actual" sales 'of the 
unsold stocks of sugar produced during 
the Year, as on 30th dayol September 
vide item 7 (ii) below which is carried 
forward and adjusted in the sale reali­
sations of the following year; 

6. 'C' is the quantity in quintals of 
sugarcane purchased by tne producer 
of sugar during the sugar year. 

7. The amount 'R' referred to in 
Explanation 2 shall be computed as 
under, namely:-

(i) the actual amount realised 
during the sugar year: and 
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(ii) the estimated value of the 
unsold stocks of sugar held ai 
ena 01 30th SeptembercalCu­
lated in regard to free sugar 
stocks. at the average rate of 
sales made during the fort­
night 16 the to 30th Septem­
ber in regard to levy sugar 
stocks at the notified levy 
prices as on 30th September. 

Explnation -In this 'Sugar' means any 
form of sugar containing more than 
ninety per cent sucrose. 

Operation Black Board In Andhra 
Practesh 

1996. SHRI K.P. REDOAIAH YADAV: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a) whether Operation Black Board 
Scheme is not being implemented in all the 
districts of Andhra Pradesh: 

(b) if so, the reasons therefor; 

(c) the target lixed lor Andhra Pradesh 
during last year district- wise and amount 
allocated in this regard: and 

(d) the extent to which these targets 
have been achieved during the last year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENTDEPARTMENTOFEDU­
CATION AND DEPARTMENT OF CUL­
TURE (KUMARI. SELJA) (a) It is intended 
to cover all the primary schools eXisting as 
on 30.9 1986 in all the districts of Andhra 
Pradesh. 

(b) Does not anse. 

(c) and (d) No year-wise or district-wise 
targets a are fixed, the phasing 01 the 
scheme depends upon the pace of imple­
menting of the Scheme by the State Gov­
ernment So far all four phases in 1987-88. 

1989-90 and 1991-92 comprising 43306 
schools falling in all the districts of the State 
have been sanctioned to Andhra Pradesh. 

The 4th phase of the scheme was 
sanctioned during February, 1992. The 
aetails of the sanctioned proposal are given 
as under:-

(i) Coverage 

Schools Covered 

17148 

(ii) Equipment 

Amount Sanctioned 

Rs. 13. 60,00,000 

(iii) Teachers 

No.of Posts Sanctioned 

9004 

(iv) Construction 

No. of class rooms required to be 
constructed by the State Govt 

Committees for Expenditure CUT 

1997. SHRI HANNAN MOLLAH: Will 
the Minister 01 RAILWAYS be pleased to 
state: 

(a) whether the Railways have consti­
tuted Sav several sub -Committees to 
suggest steps for expenditure cut; 

(b) il so, the details thereof; and 

(c) when these sub-Committees are 
expected to suOmit their reports? 

THE MINISTR OF STATE IN THE 
MINISTRY OF RAILWAY (SHRI MALLIKA 
RAJUN): (a) to (C). Action Plan has been 
launched on the Railways to improve upon 
the operating ratio through augmentation of 
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earnings and control of expenditure. This MINISTRY OF ENVIRONMENT AND 
Action Plan is being continuously mont- FORESTS (SHRI KAMAL NATH): (a) No, 
tored. Sir, 

Educationally Backward District. in 
Assam 

1998. SHRI PROBIN DEKA: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state the names of 
the educationally backward districts of 
Assam which are below Assam's average 
level of literacy? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT OF EDU­
CATION AND DEPARTMENT OF EUL­
TURE (KUMARI. SELJA): (a) The main 
source of literacy data is the decennial 

'Census. In 1981 no Census was con­
ducted in Assam. The literacy rate of 
Assam as a whole is 53.42% according to 
1991 Census. Districtwise literacy rates 
are not yet published for 1991 Census. 

Deforestation 

1999. SHRI HARISING 
CHAVDA: 

SHRI LALIT ORAON: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the large scale deforesta­
tion took place in the countryduring the last 
three years; 

(b) Wso •. the details thereof. State­
Wise; 

(c) the number of trees felled and the 
• area laid bare by deforestatin during the 
period; and 

(d) the steps taken by the Union Gov­
ernment to ensure Plantations under the 
afforestation programms? 

THE MINISTER OF STATE OF THE 

(b) Does not arise. 

(c) During the last three calender 
years (1989-91). 1.60 lakh hectares of 
forest land. including 1.031akh hectares of 
old encroachments. were approved for 
diversion under the Forest (Conservation 
Act. 1980. 

(d) The Central Government is in 
constant touch with the Statel Union 
territory Governments for ensuring com­
pensatory afforestation. The matter is also 
being monitored through the six Regional 
Offices of this Ministry located at Lucknow. 
Shillong Bhopal. Bhubanshwar, Bangalore 
and Chandigarh. 

Commission for protection of Chil­
dren 

2000. DR. V. RAJESHWARAN: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a Commission is being set 
up for protection and care of children as 
recommended by United Nations; 

(b) if S9. the terms of reference of this 
Commission; 

(c) when the Commission is expected 
to complete its work? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAAIRS AND SPORTS AND 
DEPARATMENTOFWOMENAND CHILD 
DEVELOPMENT (KUMARI MAMATA 
BANERJEE): (a) to (c). The UN Convention 
on the Rights of the Child, which entered 
into force on 21 December 1991. does not 
make any recommendation for establish­
ment of a Commission at the national or 
international level for the protection and 
care of children. It does. however. provide 
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for the setting up of a ·Committee on the 
Rights of the Child- for the purpose of 
examining the progress made by State 
Parties In achieving the realisation of the 
obligations undertaken In the Convention 
on the Rights of the Child. This Committee 
on the Rights of the has been set up. 
Govemment of India has $0 approved a 
national Plan of Action on Children. 

Production of Electric Locomotives 
by Clw 

2001. SHRI RAJESH KUMAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number of electric locomotives 
produced in Chittaranjan Locomotive Works 
during the lastthree years, year-wise; and 

(b) the installed annual capacity of the 
Chittarnjan Locomotive Works? 

THE MINISTER OF STATE IN THE 
MINISTRY OF R>AILWAYS (SHRI 
MALLKARJUNl: (a) The production of elec­
tric locomotives at Chittarnjan Locomotive 
Works during last three years, year-wise 
is as under:-

1985-90 105 

1990-91 110 

1990--92 115 

(bl 100 electric locomotives per year. 
, A project for raising the installed capacity 
to 120 per year in first phase and 150 per 
year in second phase has been sanc­
tioned. 

[ Translation] 

Ridge AT Chhltauni Bagha 

2002. SHRI MOHAN SINGH (DEO­
RIA): Will the Minister of RAILWAYS be 
pleased to state: 

(a) the time by which the construction 
of the rail cum road bridge at Chhitauni 

Bagha on North Eastem Railway is 
expected to be completed; and 

(b) the amount spent so far and the 
amount likely to be incurred during the 
current year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) Ths project istargetted 
for completion in 95-96 subject to provision 
of funds by the co-sharers. 

(b) Approximate expenditure upto 
31.3.92 is Rs. 30.60 crores. Outlay pro­
posed for the current year is Rs. 96.00 
crores, of which Railways have provided 
their share of Rs. 15.05 crores. The rest 
is to be provided by other co-sharere viz., 
Governments of Uttar Pradesh and Bihar 
and Ministry of water Resources. 

[English] 

Facilities for Cardlac-by-pass Surgery 

2003. SHRI ANANTRO DESHMUKH: 
Will the Minister of HEALTH AND FAMILY 
WELFARS be Pleased to state: 

(a) the hospitals where the facilites for 
Cardiac- by pass surgery are available in 
India. hospital-wise: 

(b) wht:!ther these facilitie are par with 
the facilities available in advanced foreign 
hospital like in House on U.S.A.: and 

(cl if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARA DE VI 
SIDDHARTHA): (a) Some of the leading 
hospitals where facilities for CardiaC-by­
pass surgery are available in India are as 
follows: 

1. A.I. I. S., New Delhi. 

2. G. B. Pant, New Delhi. 
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3. Batra Hospital, New Delhi. 

4. Escort Heart Instt., New Delhi. 

5. Apollo Hospital, Madras. 

6. Birla Heart Instt., Calcutta. 

7. Tirunell Health Institute, Trivandrum. 

8. K.E.M. Hospital, Bombay. 

9. Jaslok Hospital, Bombay. 

(b) and (c). Facilities for cardiac-by 
-Pass surgery in India are comparable to 
facilitis available in advanced foreign hos­
pital in the world. 

Renovation of Stations on 
N. Railway 

• 2004. SHRI KAMAL CHAUDHAR' 

Willthe Minister of RAILWAYS be pleased 
to state:-

(a) the number and details of rai.lway 
stations on Northem Railway in Delhi, 
Punjab and Haryana renovateo during 
1989,1990 and 1991; 

(b) the amount spent-thereon in each 
case; 

(c) whether there is any proposal to 
renovate more staiions in Punjab and 
Haryana during the current year; and 

(d) if so, the details thereof? 

" THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) and (b). The details of 
Railway Stations renovated in Punjab. 
Haryana and Delhi during the period 1989-
91 are as under:· 
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(c) no, Sir •• 

(d) Does not arise. 

New Bridges In Maharashtra 

2005. SHRI DHARMANNA MON­
DAYYA SADUL: Will the Minister of RAIL­
WAYS be pleased to refer to the reply !liven 
on February 25, 1992toUnstarredQuestion 
No. 220 and state: 

(a) the breakup of the expenditure 
incurred by the State Government of 
Maharashtra and the Railways on construc-

tion of new railway bridges during 1989-
90.1990·91 and 1991-92; and 

(b) the details of the new bridges 
constructod during the period and also likely 
to be constructed during 1992-93 on Central 
Railway particularly in and around Solapur 
district in Maharashtra? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) Presumably the refer­
ence is to road overbridges. for which cost 
is shared by Railway and State Govern­
ments . The breakup of expenditure on such 
bridges has been: 

Year By Railways By State Govt. 

1989-90 Rs. 45 lakhs RS.33lakhs 

1990-91 Rs. 77lakhs Rs. 97lakhs 

1991-92 Rs. 108 lakhs Rs. 51 lakhs 

(b) 3 Road overbridges completed in 
the 3 year periOd are:-

(1) At Neru! station on Mankhurd­
Belapur. new line; two bridges. 

(2) Near Wardha East station in lieu 
of level crossing No. 92/C at. km. 761/6-7. 

One Road overbridge under construc-
• lion at Ambernath on Kalyan-Ka~at line is 
likely to be compleM;d in 1992-93. 

Gronts to Educational Institutions in 
Karnataka 

2006. SHRI V. DHANANJAYA KUMAR: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to slale: 

(a) the norms fixed for providing grams 
to various Educational Institutions by the 
University Grants C6mmission; and 

(b) the details of the grants provided to 
various educational institutions functioning 

In Karnalaka by the University Grants 
Commission during the last three aca­
demic years. institution-wise? 

THE DEPUTY MINISTER IN THE 
MINiSTRY OF HUMAN RESOURCE 
DEVELOPMENT DEPARTMENT (DE­
PARTMENT OF EDUCATION AND DE­
PARTMENT OF CULTURE (KUMARI. 
SELJA): (a) and (b). According to the 
information furnished by UGC. develop­
ment grants are provided by the Commis­
sion to educational institutions onthebasis 
cf the stage of their developlncnt. Ihe size 
ot the institution and resources JV::lilable to 
the UGC. 

The Commission ailocates develop­
ment granls on a five year plan period basis. 
The allocated amount is sancticned in 
instalments suoject to production of utilisa­
tion certificate for the grants sanctioned 
during the previous year and also keeping 
ill view the total budget allocation of UGC. 

The details of development grants 
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provided to universities and colleges In current plan periOd are given oetwo:-
Karnataka against the allocations for the 

(1 ) Bangatore Un.iversity 

(2) Gulbarga 

(3) Karnataka 

(4) Mangal~re 

(5) Mysore 

(6) KuverJl)U 

(7) Colleges affiliated 
to the abOve Universities 

(8) Indian In$titute of Science. 
Bangalore (Deemed University} 

Promotion of Urdu 

2007 .. SHRI VISHWANATH PRATAP 
SINGH: . Will the Minister 01 HUMAN 
RESOURCE DEVELOPMENT be pleasea 
to state: 

(a) whether the recommenoatlons of 
the Ali Sardar Jafri ComfTllttee on the 
implementation of the Gujral Committee 
Repot on promotion of Urdu have been 
examined by the Government; 

(b) if so, the details of the recommen­
dations proposed to be implemented by the 
Govemment; and . 

(c) if not, the reasons for the delay? 

THE DEPUTY MINISTER IN THE 
.MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT ANDDEPARTMENT OF 
EOUCATION AND DEPARTMENT OF 
CULTURE (KUMARI. SEWA): (a) to (c). 

• 

Grants released in 
90-91 and 91-92 

(Rs. lakhs) 

20.00 

15.00 

20.00 

15.00 

25.00 

10.00 

262.21 

291.67 

The maner is under consideration of the 
Government. 

Scheme for Control of Population 

2008. SHRIMATI DILKUMARI Willthe 
Minister of HEAL TH AND FAMILY WH· 
FARS be Pleased to state: 

(a) whether some States and Union 
Territories propose to implement an innova· 
tive scheme for the control of population 
and the SOCIal upliftment of the girl child 
during the current financial year; 

(b) itso, the names ot such States and 
Union Territories with important features 01 
the scheme; 

(c) whether Planning Commission has 
"aCCorded its financial approval to the 
SCheme; 

(d) whether the Government have 
directed other State Governments and Union 
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Terrltoflestotakesteps to Implement Similar . 
schemes; . 

(e) tho, the details thereof: and 

(I) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAlTH AND FAMILY 
WELFARE (SHRIMATID. K. THARA DEVI 
SIODHARTHA):(a)to(f). States IikeGujarat, 
Maharashtra and Himachal Pradesh have 
Introduced schemes of giving long 'term 
maturtty bonds to the acc:eptors 01 sterilisa­
tion who have daughters only, with avi8W 
to counter the desire for a male child. Such 
schemes are also meant to raise the status 
of women and stablish the Importance of 
female child in the society. These Stats are 
implementing the scheme out of their own 
resources. In view of the usefulness I)f the 
schemes, this Ministry have wntten to the 
State Govemments JUTs to introduce such 
schemes. in their respective StateslUTs 
provided their resources permit. 

An innovative proposal receIVed from 
Haryana Govemment for ill1>lementing an 
integrated women, population and develoP­
ment projec:t, is likely to become opera­
tional io the State during the current 
financial year on receipt of funding support 
from UNFPA. The main objedive of the 
prQP.Osalls to tmprav. the quality of lHe and 
assure the dignity of the poor women of all 
ages in Haryana by proviqing them better 
education, nutrition, health, economic 
independence and social status. These 
conditions are eXpeded to lead to lower 
fertility and a balance between population 
and resources to sustain the .population in 
the State. 

Facilitie. at GTB Hospital, DeIhl 

2009. DR. G.l. KANAWIA: 
SHRI GOVINDA 
CHANDRA MUNDA: 

Will the Minister of HEALTH AND 
FAUll Y WElFARS be Pleased to state: 

<a) whether the Guru Teg 'BahadUr 
Hospital In Deihl' has adequate number of 
medical and para medical staff, beds, and 
other necessary diagnostic equipments to 
cope with the large humber of patients 
visiting the hospital: 

(b) if so,. the details -tttereof: 

(c) if not, the reasons tnerefor; a~d 
.. 

(d) thestep5 tal<8n by the Government 
In this regard for providing better health 
care facilities to masses? 

THE MINiSTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY. 
WELFARE (SHRIMATI D. K. THARA DEVI 
SIDDHARTHA): (a) and (b). There are 
aaequate doctors in the G.T.B. Hospital 
although some shortage of para-medical 
staff has been experienced which is being 
augmented. Diagnostic equipments are 
available except specialised diagnostic 
facilities like CT Scan. MRI and EEG. 
However, arrangements, have been made 
to provide linkage EEG. However, arrange­
ment, have been made to provide linkage 
with private Diagnostic Centres availing of 
qustom duty exefTl)tion for having these 
tests done for poor patients. 

(cl Does not arise. 

(d) Facilities for providing better health 
care are augmented from time to time within 
the overaR priorities of the hospital and the 
availability of resources. 

Filling up of Reserved Quota of P.G. T. 

2010. SHRI MOHANLAL JHIKRAM: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whetherthlJ .Delhi Administration 
has filled up the backlog of the reserved 
quota in Pest Graduate Teacners: 

(b) if not the details thereof and the 
reasons therelor; and 
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(c) the time by which these posts are strike from 13th May, 1992 to 10th June, 
likely to be filled up? 1992. 

THE DEPUTY MINISTER DEPART­
MENT OF AND DEPARTMENT OF CUL­
TURE IN THE MINISTRY OF HUMAN 
RESOURC DEVELOPMENT (KUMAR I. 
SELJA): (a) No, Sir 

(b) and (c). As per Delhi Administra­
tion, there is a backlog of 128 posts for ST 
under promotion quota and 47 posts for SC 
under direct recruitment quota. The Vacan­
cies of teachers continue to arise from time 
to time and filling them up is a continuous 

. process forthis reason, it is not possible to 
fix a time limit for filling all posts. Howerer, 
every effort is being madetofillalltheposts. 
Delhi Administration has already notified 
the direct recruitment posts to be filled 
through a written competitive examination, 
while for filling up the posts under promotion 
quota, a OPC meeting has been convened. 

Demands of CGHS Employees 

2011. SHRI V.S. VIJAYAR­
AGHAVAN: 
DR. A.K. PATEL: 
SHRIMATI KRISHNEN­
DRA KAUR (DEEPA) 
SHRI LAL K. ADVANI: 

Will the Minister of HEALTH AND 
FAMILY WELFARS be Pleased to state: 

(a) whether the CGHS staff had gone 
on strike recently; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
in this regard indicating the demands ac­
cepted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) Group 'C' & 'D' staff of Central 
Govemment Health Scheme had gone on 

(c) It has been decided that efforts 
would be made for getting favourable 
consideration of the Association's legitimate 
demands. 

New Trains from Nlzammuddln 

2012. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Government have 
recently introduced or proposed to intro­
duce some new trains from H. Nizammud­
din which are passingllikely to pass through 
Madhya Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) and (b). Yes, Sir. 
830'/8302 H. Nizammuddin - Sambalpur 
lri - Weekly Express and 93011 9302 H. 
Nizammuddin - Indore Express, passing 
through parts of Madhya Pradesh have 
been introduced in July '92 Time Table. 

[ Trans/ation] 

Development of Model Villages 

2013. SHRI UPENDRA NA TH VERMA: 
Will the Minister of HEALTH AND FAMILY 
WELFARS be Pleased to state: 

(a) whether the Government propose 
to develop certain model villages where the 
Population growth would be kept under 
check under the family weHare pro­
grammes: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI D. K. THARA DEVI 
SIDDHARTHA): (a) and (b). There is no 
proposal at present to develop model vil-
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lages In the country to keep population 
growth under check, under the Family 
Welfare Programme. 

Train Accident Between Dlwa and 
"umbra Stations 

2014. SHRI YASHWANTRAO PATIL: 
Will the Minister of RAIL WA YS be pleased 
to state: 

(a) whether a train accident occurred 
on May 15, 1992 between Diwa and 

',Mumbra Stations of Central Railway; 

(b) whether a major train accident 
occurred at that place during 1981 and 
accidents occurred frequently inthat place; 

(c) if so, whetherthe Government have 
identified the causes of accidents there; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) Yes. Sir. 

(b) to (e). On 5.3.1981, there was a 
rear - end collision between two goods 
trains at Diva station. However. there have 
not been major aCCidents between these 
stations since 1981. other than the accident 
on 15.5.92. The accident which took place 
on 15.5.92 has been enquired into by the 

, Commissioner of Railway Safety. Central 
Crircle. As per his provisionaal findings, the 
aCCident took place due to failure of 
eqUipment combined with failure of railway 
staff. 

[English] 

Diesel Engines in BDR Section 

2015. SHRI BASUDEB ACHARIA: 
Will the Minister of RAILWAYS ee pl90ijed 
to state: 

(a) whether the Government are con-

sidering to introduce diesel engines in BDR 
section; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) There is no proposal 
for introducing diesel locomotives on BDR 
section at present. 

(b) Does not arise 

(c) The BD Railway is owned by 
Bankura- Damodar River Railway Com­
pany. The Railways are only working the 
Railway 10 terms of agreement between 
Indian Railways and the Company. 

Hussain Sagar Lake 

2016. SHRI DATIATRAYA BAN­
DARU: Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether an Expert Committee from 
Australia has visited and studied the pollu­
tion aspects in the Hussain Sagar lake in 
Andhra Pradesh; 

(b) if so, the findings and suggestions 
of the Committee; 

(c) the action taken or proposed to be 
taken by the Government to make the 
Hussain Sagar Lakh Pollution free? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). A Pre - feasibility Mission of the 
Australian Inter-national Development 
Assistance Bureau visited India during 
June 1992 for official level discussions 
concerning a project to deal with the 
pollution aspects of Hussain Sagar Lake in 
Hyderabad (Andhra Pradesh) .. The Mission 
considerd the viability of the prOJeCT and 
suggested formulation of detailed terms of 
reference for undertaking a feasibility study. 
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(c) The action taken by Government to engines manufactured in Chittaranjan Loco-
control pollufion of Hussain Sagar lake motive Works during the IMt three years, 
include the following: is as under:-

Standards for effluent quality have 
Deen prescribed and industries 
nave been directed to corJ1)ly with 
these standards within a time 
frame; 

Legal action is taken against default­
ing units: 

Financial assistance is provided to 
industries lor specified pollution 
control and monitoring equipment; 

Clusters 01 small scale industries are 
provided subsidy to the extent of 
20% lor setting up Common Efflu­
ent Treatment Plant subject to a 
matching grant from the State Gov­
ernment; and 

Water cess is levied unoertne Water 
(Prevention and Control of Pollution 
}CessAct,1977onWaterconsumed 
by industries. 

Diesel Engines at Chlttaranjan Loco­
motive Works 

2017. SHRI PRAKASH V.PATIL: Will 
the Minister of RAilWAYS be pleaseo to 
state: 

(a) the number of diesel engines 
manufactured in Chittaranjan Locomotive 
Works during the / last three years, year­
wise; 

(b) wnetoer the Government propose 
to reduce the number of manufacturing 
unitS of CLW; and 

(c) if so, the nfasons therefor and likely 
consequences thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKAAJUN): (a) The number of diesel 

Year No. 

1989-90 42 

1990-91 44 

1991-92 45 

(b) Yes, Sir. 

(c) Electric Locomotives are required 
in largttr numbers due to increased e"l)ha­
sis on electrification ana, therefore, it has 
been decided that facilities available at 
Chit1aranjan Locomotive Works. which is 
the only major unit manulacturlng ~lectric 
locomotives in the Railway Sector, should 
be utilized first for the manufacture of elec­
tric locomotives. 

[T I"anslatiQn] 

Funds for Gujarat from Railway 
Safety Works Fund 

2018. SHRI KASHIRAM RANA: Will 
tne Minister of RAilWAYS be pleased to 
state the amount provided to Gujarat from 

. the Railway Safety Works Funo during the 
Seventn Five year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): The amount accrued to 
State Government of Gujarat under Rail­
way Safety Works Fund during the Seventh 
Five Year Plan period was Rs. 52.36Iakhs. 

Wagone for Coal Movement 

2019. SHRI N.J. RATHVA: 
SHRIMATI SHEELA 
GAUTAM: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of railway wagons 
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arranged for supply of coal during the last 
three years, year- wise; 

(b) the number of railway wagons 
made available for supply of coal during 
the current financial year-wise; . 

(c) whether the Government propose 
to increase the number of wagons in order 
to ensure smooth supply of coal; 

(d) if so, the details thereof; and 

1989-90 

1990-91 

, 991-92 

April '92 -
June, '92. 

(c) to (e). There is progressive in­
crease in loading of coal by rail. Target of 
revenue earning coal loading lor the year 
1992 - 93 has been fixed at 157.00 million 
tonnes equivalent to 18700 wagons per 
day. 

[~nglishi 

Sambalpur - Talcher Railway Line 

2020. SHRI LOKANATH CH-
OUDHARY: Will the Minister of RAIL­
WAYS be pleased to stale: 

Ca) the amount allotted for construction 

YJj.af . Allotment 

1989-90 10.00 

,1990-91 25.00 

1991-92 16.48 

(e) the number of total wagons Gov­
ernment propose to increase by the end of 
c.urrent year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) and (b). Average daily 
loading 01 revenue earning coal in terms of 
four wheeler wagons during the last three 
),ears and in the first three months of 1992 
- 93 has been as under:-

14989 

15763 

17145 

17435 

of Sambalpur- Talcher railway line during 
1989-90. 1990-91 and 1991-92: 

(b) the actual amount spent on the 
projecls during the above period: ~nd 

(e) the reasons for under utilisation. if 
any'} 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) and (b). The alloeat!ons 
made foreonstruetion of Taleher-Sambalpur 
new B.G. railway line and amount actually 
spent during the last three years is as 
under: 

iRs. In crores) 

Spenr 

9.17 

8.63 

16.48 
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(c) Progress of work has been affected 
due to agitation by lOcal villagers and delay 
in receipt of clearance from Ministry of 
Environment and Forests which has since 
been received. Work is now being pro­
gressed in full swing. 

Ecavatlon of Archaeological Material 

2021. SHRIMATI KRISHEN­
ORA KAUR (DEEPA): 
SHRI LAL BABU RAI: 

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the details and names ofthe places 
where broken idols and other significant 
archaeological materials have been found 
in excavation by the Archaeological survey 
of India during the last three years and the 

. current year; 

(b) whether there is any proposal to 
develop those places into museums of his­
torical idols; 

(c) if so, the details thereof; 

(d) whether the Archaeological Depart­
ment have stopped excavation work in 
those places and unauthorised excavation 
work genially goes on; 

(e) if so, the reasons therefor; and 

(f) the steps proposed to be taken by 
the Government to restart excavation work 
and to stop the unauthorised excavation 
work in those places? 

THE DEPUTY MINISTER DEPART­
MENT OF EDUCATION AND DEPART­
MENT OF CULTURE IN THE MINISTRY 
OF HUMAN RESOURCE DEVelOPMENT 
(KUMARI. SEWA): (a) A statement is 
enclosed. 

(b) and (c). Museums could be devel­
oped at some of the sites listed above 
depending upon the availability of material 
and funds. Of the sites under reference 
there are already site museums at four 
places viz., Vaishali (Kolhua) in Bihar, 
Hampi in Kamataka, Goa and Sang hoi in 
Punjab. 

(d) and (e). No information in regard to 
unauthorised excavations in respect ofthe 
sites listed above has come to the notice 
of the Archaeological Survey of India. 
Hence-question oftaking action does not 
arise. 

(f) The resumption of excavation work 
at the sites mentioned above depends upon 
the scrutiny of the case by the Standing 
Committee of Central Advisory Board of 
Archaeology and the approval of the com­
petent authority. 
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SHRI PANDURANG 
PUNDUK FUNDKAR: 

Basic Amentles In Orissa Bound 

2022. 

Trains 

SHRI SUB ASH CHAN­
DRA NAYAK: 
SHRI SRIBALLAV 
PANIGRAHI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government are aware of 
. the poor passenger amenities in almost 
every train running between New Delhi! 
Nizammuddin and Orissa; and 

(b) if so. the steps taken to improve the 
basic passenger amenities in these trains? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAlLKARJUN): (a) and (b). The Passen­
ger Amenities in the coaches are provided 
as per the recommendations of Passenger 
Amenities Committee on All India basis and 
there is no discriminaticn whatsoever In 

regard to any state! region etc. However. 
rampant vandalism! thefts in certain sec­
tions take a heavy toll of amenity fittings 
and at times it becomes difficult to make 
good the deficiencies promptly. 

[T rans/ation] 

Supply of foodgraalns to states 

2023. PROF. RASA SINGH 
RAWAT: 

SHRI VIJOY KUMAR 
YADAV: 

Will the Minister of FOOD be pleased 
to state: 

(a) the quantity of wheat rice and 
sugar allocated against demands to the 
State Govemments/Union Territories inthe 
current year since January. 1992 with 
month -wise 

(b) the quantity of foodgrains lifted by 
the respective States! Union Territories till 
June. 1992: 

(c) the time by which the remaining 
quantity of foodgrains are likely to be 
supplied: and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): 
(a) and (b). The required information is 
given in the statements I and II. 

(c) and (d). Normally stocks are lifted 
by the end of the month to which the 
allocations relate. However. lifting Deyond 
the end of the month is also allowed after 
taking into account the circumstances due 
to which lifting could not take place within 
the stipulated period. 
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Import of Rice 
. 

2024.SHRI SHRAVAN KUMAR PATIL: 
. WUI the Minister of FOOD be pleased to 

state: 

(a) whether the Govemment propose 
to irJl)Ort rice during 1992; 

(b) H so, the quantity and estimated 
cost thereof; and 

(c) the countries fromwhlchtheirJl)Orts 
are likely to be made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): 
(a) and (c). The possibility of irJl)Orting 
some rice during 1992 -93 to augment 
overall foodgrain stocks inthe Central Pool 
is being looked into .. 

Doubling of Chandll-Murl Section on 
• S.E. Railway 

2025. SHRI BIR SINGH MAHATO: 
Will the Minister of RAILWAYS be pleased 

·to state: 

(a) whether there is any proposal for 
doubling the Chandil- Muri Section of the 
S.E. Railway; 

(b) H so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Doubling Is taken up when the 
sectional capacity of a single line with 
various operational improvements gets 
saturated. The traffic level on Chandil-Muri 
section has not yet reached this level. 

( TtanSlation] 

Primary Education 

2026. SHRI NITISH KUMAR: 
SHRI JAGMEET 
SINGH: 

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment have 
examined the World Bank study on "Educa­
tion in Asia - A Comparative Study of Cost 
and Financing-. 

(b) if so, whether the Govemment pro­
pose to stress for liberalised funding in 
favour of primary education in lieu of higher 
education to remove illiteracy and high drop 
out rates; and 

(c) if so, the details of the proposal in 
this regard? 

THE DEPUTY MINISTER DE-
PARMENT OF EDUCATION AND DE· 
PAARTMENT CULTURE OF IN THE MIN­
ISTRY OF HUMAN RESOURCE DEVEL­
OPMENT(KUMARI. SEUA):(a) to (c). The 
World Bank regional and sectoral study 
"Education in Asia - A Comparative Study of 
Cost and Financing" (1992) refers, among 
other things, to the Problem of drop outs in 
primary and secondary schools and analy­
ses the efficiency of expenditure in this 
sector while under- lining the need for 
adequate allocation for primary education. 

The main focus in the 8th Plan is on 
human development and it gives priority to 
universalisation of elementary education in 
Its threefold dimensions n enrollment, par­
ticipation and achievement with special 
emphasis on girls of weaker sections and. 
worKing children. Accordingly, the Central 
allocation for elementary education has 
been increased from 29.12% in the 6th Plan 
to 38.7% in the 8th Plan. Presently As. 
2880/-crores have been provided by making 
adjustments in other related sectors. 
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(EngIsh) by which It Is Ibly to be compIet8d;and 

tlncIu Reo HoepIIeI, De",1 (C) If not, the NUO,. thentfor? 

2027. SHRi RAM 'VLAS PASWAN: 
Will the Minister of HEALTH AND FAUll V 
WELFARS be Pleased, to state; 

'(a) whetherthe attentionoftheGoYern­
ment has been drawn t~ the news _ Item 
captioned "Hindu Rao reeling under 
scarcity oIstalf, medicines' appearing in the 
Indian Express dated June 16., 1992; 

(b) If so, whether the casualty ward of 
theHinduRao HospItal,Delhllsi.~ 
and there is shortage of medicins and stan; 
and 

(c) If so, the steps taken or proposed 
to be taken by the Government In this ragard 
to ~ the situation?-

THE MINISTER OF STATE IN THE 
MINISTRV OF HEALTH AND FAMIlV 
WELFARE (SHRtMATID. K THARA DEVI 
SlDOHARTHA): (a) to (c). Ves, Sir. Munici­
pal Corporation of Delhi have informed that 
there have been occasional shortages of 
some medicines at Hindu Rao Hospital due 
to non-execution f supply orders by the 
suppliers. Necessary action to fl up the 

..: vacant medical and non-medical posts has 
aIIaady been Intuited. The Working o'the 
HospiIai is underconstant watch and expe-' 
ditious I1epS are taken to redly defic:ien­
cies. 

Rallwey U .......... Dehrt ~ 
..... IAUD ,...,. 

2028. SHItt UWMTAZ ANSARI: Will • 
the Minister 01 RAILWAVS be pleased to 

. Slate: 

ClI) ....... theGovem.tnent have any 
sc:heme to lay a miway line from Dehri-on 
-Sane to Oaud Nagar Wi Behla in Bihar; 

(b) bO,thedetaill theraoI and the time 

THE MINISTER OF STATE' IN THE 
MINISTRV OF RAILWAYS (SHRI 
MAlLKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Constraint ef rasoufC8S. 

(Englsh) 

, ShOft8ge of Bedaln AI ...... DeIhl 

2028. SHRI GURUOAS KAMAT: WUI 
the Minister .. of HEAlTH AND FAMIlV 
WELFARS b8 Pleased to stale: 

(a) the average numberofemergency 
• cases handled by AlIMSdaily during the last 

one year; . 

(b) whether the patients 01 such cases 
are asked to lie on t~ ground due to dearth 
of beds In various wards; 

(c) if-so, the detaYs of shortages and 
the reasons therefor: and 

(d) the r.m6diaJ steps proposed to be 
taken In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRV OF HEAlTH AND FAMIL V 
WELFARE (SHRIMATID.K THARA DEVI 
SlDOHARTHA): (a) So far as the AIIMS 
Hospital is concerned, approximately 300 
patients attend the Emergency Services 
Department 01 the Hospital every day. 

(b) to (d). NoSir. However, all crlically 
01 patients requiring admission are acc0m­
modated In the vacant beds of the Emer­
gency Wards. In other cases pallenIs are 
referred to the neat8st SIIfdrJang Hospital 
and other local hoepItaI 1IIler· being pro­
videdfirst-aid. NSUSCitation where required 
and the condition 01 the patient has stabl­
\lsed. The AlIAS Hosc*al is constantly 
making efforts to ut .. to the maxilftlrnthe 
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beds available for El1l8rgency' cases by [English) 
reducing the average length of stay 01 
patients and using the facllites available In Re .. rvlltlon for Army P .... onnel 
an effective manner. 

[TtaIIslatlon) 

Alleged IrNgU18rftln In Aunsol 
DIvision of Eastern Railway 

2030. SHRIMATI SHEELA 
GAUTAM: ' 
SHRI RAJESH 
KUMAR: 

Will the Minister of RailWays be pleased 
to state. 

(a) whether alleged case of financial 
misappropriation have corne to light re­
cently In the office of DRM of Asansol 
Division In Eastern RailWay and Charge 
Sheets have been issued to the erring 
officials; 

(b) If so. the details thereof; and 

. (c) the action taken against the per-
sons Involved? . 

THE MINISTER OF STATE IN THE 
MINISTRY ,OF' RAILWAYS (SHRI 

• MAlLKARJUN): (a) Two cases have corne 
to notice 1n the recent past. 

(b) and (c). 

(I) 

(iI) 

Shortage of cash amounting to As. 
64.674 detectedon 10.7.91. The 
accused official has been posted 
on a non-cash handling post and 
~Inary action Initialed against 
him. 

Non-remittance of Rs. 2.391akhs to 
station earnings. The oIIiciaI 
concerned was placed under 
auspena\on In August.91 and 
.. flJfldtdtl a MajOr Pena/lyChaIflB 
sheet. 

2031. DR. A.K. PATEL: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Govemment have any 
proposal for reservation of one second 
class corl1>8rtrnent or some berths exclu­
sively for army personnel In the long 
distance Super Fast Trains; 

(b) If so, the details thereof; and 

cc) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAllKARJUN): (a) and (b). Some berths 
have already been earmarked as Defence 
Quota in various trains Including long 
distance super fast trains for Defence 
Personnel. Second Class unreserved 
compartments have also been earmarked 
for them in a few selected trains. ' 

(c) Does not arise . 

Amendment of Fo ..... (Conservation) 
ACT,118O 

2032. Sl:fRI MUKAl BAlKRISHNA 
WASNIK: Will the Minister of ENVIRON~ 
MENT AND FORESTS be pleased to state: 

(a) whether the Government propose to 
amend the Forest Conservation Act, 1980 
to grant uanfruct rights to comnunities to 
enable them to harvest what plant; and 

(b) If so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NATH): <a) and 
(b). Guidelines have been Issued to the 
Slale Governments on June 1. '1990 to 
Involw local people In ,afforestation and 
ptOIfICtJon DI degraded forests on usufl1lCl 
sharing basis. No amendment otthe torest 
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Fmale Literacy Campaign (Conservation) Act 1980 is required for the 
implementation of the scheme. 

Licensing of SUgar Factories 

2033. SHRI ANKUSHRAO RAOSAHEB 
'TOPE : Will the Minister of FOOD be 
pleased to state: 

(a) whether a sugar factory having a 
licensed capacity of 2500 TCD at the initial 
stage in a viable unit; 

(b) if not, whether representations par­
ticular1y from Maharashtra have been 
received for giving licences of reduced 
capacity from 2500 TCD to 1750 TCD to 
sugar factories at the initial stage; and 

(c) if so, the steps taken by the Govem­
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): 
(a) to (c). As per the existing licensing 
policy guide-lines issued vide Press Note 
dated 8. 11.1991, new sugar factories are 
to be licensed for an initial capacity of 2500 

,TCD, which is considered to be minimum 
economic viable capacity. Howerer, in 
areas specified as industrially backward 
areas by the Govemment of India and 
certified by the Indian Council of AagricuHu­
ral Research to be agroclimatically suited 
for development of sugarcane, licensing of 
new sugar factories in the Co-operative 
and public sectors would be allowed for an 
initial capacity of 1750 TCD subject to the 
condition that the condition that the units 
would expand their capacity to 2500 TCD 
within a period of 5 years of going into 
production. 

No representation regarding the above 
prOVision has been received in the Ministry 
of Food after the Issue of the aforesaid 
licensing guidelines on 8.11.1991. 

2034. DR. RAVI MALLO: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state: 

(a) whether attention of the Govern­
ment have been drawn to tlJ.e news -item 
captioned "Female literacy campaign in 
Mewat· appearing in the Economic Times 
dated June 23, 1992; 

(b) whether the Government encour­
ages such voluntary efforts to promote free 
assistance for education especially of mi­
norities; and 

(c) the financial assistance and other 
infrastructure provided by the Union Gov­
ernment fQr such efforts to encourage 
women's participation in female literacy 
campaign and for propagating education? 

THE DEPUTY MINISTER DEPART­
MENT OF EDUCATION AAND DEPAART­
MENTOFCUL TURE IN THE MINISTRYOF 
HUMAAN RESOURCE DEVELOPMENT 
(KUMAR I. SEWA): (a) to (c). Campaigns 
for total literacy constitute the principal 
strategy of the National Literacy Mission 
today. Such campaigns are area-specific, 
time- bound, volunteer-based, cost-effec­
tive and outcome-oriented An area can be 
a Village or a cluster of viHages, a village 
panehayat or a mandai panehayat, Pan­
chayat samiti r block, a district or even a 
State. Irrespective of the geographical 
denomination of the area, a proposal for 
total literacy in a campaign mode must 
emanate from the grass root level with the 
active encouragement, concurrence and 
support of the State Govemment are the 
District Administration. Such proposal are 
considered by the Executive Committee of 
the NationaJ Literacy Mission Authority for 
approval. The National Literacy Mission 
Authority also provides academic and 
technical resource support to formulation 
and implementation of the action plans for 
total literacy. In the particular case of 
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female tIeracy campaign in Mewat, the 
Union Govemment has not received any 
request so far. 

AuIet8nce to Youth Clubs 

2035. SHRI SUDHIR SAWSANT: 
NIII the MinIster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether· the Govemment are 
considering the proposal to increase the 
amount of assistance given to youth clubs; 

(b) • so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
VOUTH AFFAIRS AND SPORTS AND 
DEPART MENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMAR I MAMATA 
BANERJEE): (a) Ves, Sir. 

(b) and (c). Suitable increase in finan­
oial asslslanoe, both recurring as well as 
non-t'8CUf'ring, as also the period of eligibility 
for recuning grants is being examined in 
consultation with the finance authorities. 
Much would depend on the availability of 
funds under the 8th Five Year Pian. 

[ Tf8IJSIatIon) 

WortdolMl of Children In Primary 
Claaea 

2036. SHRI CHHEDI PASWAN: Will 
the MInIster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a Committee has been 
constIuted under the chairmanship of Prof. 
Vashpal with aa view to reducing the 
w..tdoadofthechlldren in primary classes; 

(b) If so. whether the Committee has 
submllted hl'8pOft to the Govemment; 

(c) • so. the main recommendations 

thereof; and 

(d) the steps being taken by the Gov­
emment in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DE~ELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT) OF 
CULTURE (KUMARI SEWA): (a) Yes,Sir. 

(b) No Sir. 

(c) and (d). does not arise. 

[English) 

Broad-Gauge Rail Link Between 
Madras and Dlndlgul and Madurat­

Manlyachchl 

2037. SHRI K.V. THANGKA BALU: 
WiHthe Minister of RAILWAYSbe pleased 
to state: 

(a) whether there is any proposal to 
construct broad --gauge railway fine from 
Madras to Dindigul Via Villupuram and 
Tiruchl~dfrom Madurai to Maniyachi; 
and 

(b) if' so, the detailS thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLKARJUN): (a) Yes, Sir. 

(b) A new work of conversion of 
Madras-Dindigul section has been.included 
in the Budget for 1992-93 of this, subsec­
tion Madras-Chengalpattu is targetted for 
completion during 1992-93. The conversion 
of Madurai- Maniyachchi is part of the on­
going Kaarur-Dindlgul-Madurai- Maniyachi 
TonticorinlTalaiyuthu project. This section 
is also targettedforcompletion in 1992-93. 

Smugglng of Snake Skins 

2038. SHRIMA TI SAROJ 
DUBEY: 
SHRI MANJAY LAL: 
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WI! the Minister of ENVIRONMENT (f) the meaau,.s tlken or pn:IpOHd to 
AND FORESTS be pleased to state: betaMntoprevent such IncIdentS Infuture? 

(a) whether snake sklns 'Wofth overRa. 
10 lakh were recently seized at the Indira 
Gandl Air Port, Deihl; 

(b) • so, the details the.._; 

(c) the annual seizure ofana1c8 skins at 
various points of slT1JggHng and the esti­
mated value of anake skins atnuggledout of 
the country, unchecked during the last one 
year; 

(d) whether the Government haVe 
made efforts to identify the llegal traders 01 
snake skins and their contact both within 
the country and outside; 

(e) If so, the details thereof; and 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NATH): (a) and 
(b). On 21.5. 82, 1848 pIeCH of snake 
skins drived lrom python, rat snake and 
water snake we,. seized by the DelhI CUs· 
tOn'l AuthortIIes from a Swedish National. 
No pNCise vatur oftha seiZed skins can be 
detet mil .. as there is no IegaItrade Inthe 
species Inthls country. However, th vaIur 
of consignment In panchnarna has been 
asslsad to be approximately As. 1.84 
Iakhs. 

(c) The seizures made by the CUstom 
AuthoIIies at Bombay • Madras, caIcu1ta 
andDelhiduring 19G1 ..... as foIIotp: 

NaameofPor.t No. of snake skinslltems seized 

C81cutta 

78 wale1s and 49 page 

4 sanke skit purses 

Deihl 19G skins and 28 skin articles 

Bombay 4421 ..,. and 157ltems 

TOIa! 4420 IkIns and lS71lems 

(d) and (e). Wherever during cross 
examination of the persons apprehended 
with the Hell goods, so",. information 
regarding others engaged In the IIegaI 
trade comes to Ight, raids on trading 
establlahments ... canted QUI with the help 
of local police aUlhoritleS the I8IUI varying 
from case to cue. 

() MeaSU18S taken to prwent such 
Incldents ... : 

1. RegIonal Degionaal Deputy 0InIc­
tors.Wlllle ~havebMn polled 
at four major ports I.e. CaJcuna. Bombay, 
Deihl and Madras. ,_.._ OIredora, 

wildie PNtervatJon, haw been posted at 
CochIn, Guwahall and pathaI*ot. These 
aIIc8rI andwlkllle InIp8c:tcnposted under 
them carry out surprise chedcIngs .. the 
port with the help of Custom aulhortlles. 

I. Theaffictatsof statewldllewinG aIIo 
carry CUI periodic c:heckingI of the SIDCkI 
held by the IicenMd dNIerS under the 
orders of Hon'ble HIgh Coutts. RaIdI .. 
also 0IganiIed by theM offtcIIIIlO appre­
hend !legal traders, whenever any kIIeIi­
gence In thII NgaId is naMMI. 

II Asystem ofcuh rwardI .... .,..n 
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Introduced for getting Intlllgence IIbouI constructlon(BFR). Theseprovislonl have 
~ now been extended to cover public sector 

Iv. india being a member of the "Con­
vention on international Trade In Endan· 
gered SpecIes. of wid Fauna and FIora-. 

. coopendlon of International Community is 
alto obtained In apprehending the smug. 
gIers. 

v. Cooperation of Directorate of Reve· 
nue Intellgence. Coast Guard, Bon:Ier 
Security F0R:8 and C.R. P. F.1s also taken 
In safeguarding against smuggling of wild· 
life products. 

Side luger "U. In Utter PI1Idesh 

2039. SHRI SURENDAA PAl PA· 
• THAK: Will the Minister of FOOD be 
pleased to state: 

(a) the total number of sugar mills in 
Uttar Pradesh and the number of sick mills 
out of them; 

(b) whether the Union Government 
have received any proposal/memorandum 
from the Government of Uttar Pradesh for 
the revival of theSe sick mills 

(c) Hso. the steps taken by the Govern· 
ment thereon; and 

(d) the number of applications/propos· 
als I memoranda received by the Govern­
ment in this regard during the last three 
years and the nurnber of mills out of them 
revived so far by the Govemment ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL- SUPPLIES, CON­
SUMER FFAIRS AND PUBLIC DISTRIBU­
TION (SHRI KAMALUDDIN AHMED): (a) 
There are 106 sugar mills installed in'the 
State on Uttar Pradesh. Under the provi­
sions of the Sick Industrial Companies 
(Special Provisions) Act. 1985 companies 
which become sick have to be referred to 
the Board tor Industrial and Financial Re-

undertaklngsalso. BIFR has Intlmatedthat 
cases of five sugar undertakings from Uttar 
Pradesh have been reported to them and 
out of these. four were found !to be not 
maintainable. The remaining one ease Is 
being processed. Information regarding 
sick sugar factories In the cooperative 
sector is not maintained. 

(b) to (d). No proposals/memoranda 
have been received from the Govemment 
of Uttar Pradesh in the Ministry of Food 
regarding revival of sick sugar mills, Sick 
sugar mills have to themselves prepare 
schemes for rehabilitation/modernisation and 
get them approved by the financial institu­
tions. Financial assistaoce is also available 
from the sugar Development Fund for such 
rehabilitation/modernisation schemes sub­
ject to their fuHilling the conditions laid 
down. 

(English) 

F ..... nd F""ght Committee 

2040. SHRI TARA CHAND KHAN· 
DELWAl Willthe Mrnrslerof RAILWAYS 
pleased to S~.I:tt 

<a) whether the Government consti· 
tuted fare and freight Committee to look into 
the ticket concession policy of the Rail­
ways: 

(b) If so. whether the Committee has 
since submitted its report to the Govern­
ment; 

(c) if so, the details thereof; 

(d) whether the Government propose to 
cut down railway fare concessions for some 
categories; 

(e) if so, the details thereof and the 
reasons therefor; and 

(1) by when it is likely to be imple­
mented? 
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THE MINISTER OF STATE IN THE FORESTS (SHRI KAMAlNATH): (a) Yes, 
MINISTRY OF RAILWAYS (SHRI Sir. 
MAlLKARJUN): (a) to (c). TheGovemment 
has constituted Railway Fare and Freight 
Committee to examine the entire gamut of 
fare and freight structure Including ticket 
concession Policy. The Committee is yet to 
submit Its report. 

(d) No, sir. 

(e) and (f). Do not arise. 

Ganga Action Plan 

2041. SHRI BIJOY KAR­
ISHNA HANOIOUE: 
SHRI S.B. THORAT: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the attention oftheGovem­
ment has been drawn to the news item 
captioned 'Pollution Free Ganga a dream' 
appearing in the Patriot dated May 11,1992; 

(b) If so, the details of cities, towns and 
industries where from the sullage and 
effluence continue to pollute the River Ganga. 
state-wise; 

(c) the percentage of the sullage and 
effluence at the beginning of the Ganga 
Action Plan and as on date which goes 
down into the river untreated; and 

(d) the remedial steps being taken or 
proposed to be taken by the Govt. in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 

(b) details of the towns and cities which 
continue to discharge the municipal sullage 
Into the Ganga are given in statament-l. 
Details of Grossly polluting industries along 
river Ganga and the status of rneasuI9S 
taken to treat the effluent are given In 
statement-II. 

(c) Schemes were undertaken in 25 
Class I towns along Ganga. 
The plan alms to divert and 
treat 873mldofwasle waterout 
of the quantity of 1340 mid of 
sewageof~t~ As on 
1.6.92, the achievements under 
the Ganga Action Plan areGiven 
below; 

(i) Percentage of domestic sewage 
diverted in relation to the target 
of 55.5 
873 mid. 

(ii) Percentage of domestic waste 
being treated In relation to the 
25.5 
target of 873 mid. 

The remaining sewage is un­
diverted and untreated and is 
being discharged intotheGanga. 

(d) Outof261 schemestaken upfor 
pollution abatelTl8flt aU over 
Ganqa under the Ganga Action 
Plan,191 schemes have been 
completed so far. Evety effort is 
being made to complete the 
remaining schemes expedi­
tiously. Category-wise and 
State-wlse list of the schemes is 
given in statement _-HI 
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Sale of Ralls as Scrap 

2043. SHRI HARI KISHORE SINGH: 
Will the Ministerof RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to sell 
rails as scrap on a large scale because of 
'Unigauge' policy; 

(b) if so. the details there of; and 

(c) the guidelines/criteria under which 
such sales are organised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
lIKARJUN): (a) No. Sir. 

(b) Does not arise. 

(c) The scrap rails are arranged in proper 
lots. The lots .are generally sold through 
public auctions after giving adequate public-

• ity. Some lots are sold through advertised 
tenders. Some times direct sale is arranged 
for the needs of the other Govemment 
Departments. 

[ Translation] 

Publication of Books by N.B.T. 

2044. PROF. RITA VERMA: 
SHRIMATI BHAVNA 

CHIKHAlIA: 

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the total number of books published 
by the National Book Trust and the total 
expenditure incurred thereon during the last 
two years; 

(b) the total number of books published 
and distributed by the Trust on Agricultural 

Science and Social Forestry; 

(c) whether the Trust propose to en­
courage the budding writers and writings on 
research books; 

(d) if so. the details thereof: and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) The National Book 
Trust published.1144 books. at the total, 
expenditure of Rs. 1761akhs during the last'r 
two years. These figures are provisional 
subject to finalisation of accounts for the 
year 1991-92. 

(b) Thetotal numberof books published 
and distributed by the Trust. including trans­
lations. on subjects related to Agricultural 
Sciences and Social Forestry was 50. In 
addition. assistance was also provided for 
the publication of 60 titles under its scheme 
forthe Subsidised publication of Books. 

(c) to (e). Yes. Sir. For encouragin!h. 
budding writers to develop books for chil­
dren and neo-literates. the Trust has launched 
two Exploratory Schemes under which the 
Trust besides paying for the processing of 
the book, makes direct payments to the 
author and the illustrator. Similarly. for en­
couraging the writing of research books. 
which may serve the purpose of textbooks. 
discipline oriented supplementary reading 
material and reference books at the under· 
graduate and postgraduate levels In Indian 
Universities and at diploma level in technica 
institutes. assistance is provided by the Trusl 
under the scheme for the subsidised publi· 
cation of books by providing 50 percent ot 
the d8st of production as subsidy to the 
publisher and 20 percent of the published 
price of the book as royalty to the author. 
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[English) 

SUpply of Medicines by CGHS Dispen­
saries 

2045. SHRI MADAN LAL KHURANA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether any quality control is main­
tained on the medicines stocked in Medical 
Store Depots: 

(b) if so, the details thereof indicating 
the tests conducted by the Drug Controller 
during the last one year; 

(c) whether CGHS dispensaries are. 
generally out of stock of medicines and the 
CGHS beneficiaries/patients are asked to 
buy the medicines from the market till the 
time the same are indented and made avail­
able to them; 

(d) if so, the reasons therefor; and 

(e) the steps taken to supply adequate 
stock to dispensaries and to reimburse the 
money of the medicines so purchased expe­
ditiously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir. All medicines 
are subjected to inspection as well as Labo­
ratorytests in Government approved labora­
tories before acceptance for stockage/sup­
plying in Medical Store Depots and accepted 

, only after getting satisfactory test reports. 

In addition samples taken in periodical 
random checks of medicines stocked in the 
Depots are also got tested for ensuring the 
quality. 

(b) The Drugs Controller (~>h~. 
asked its Zonal Officers in ~ebruary, 1991 to .. 

draw samples from the Govemment Medical_ 
Stores Depots/CGHS DispensarieslHospi­
tals. Out of the 160 samples tested so far, 
139 samples have been found to be of stan­
dard quality and 21 samples have been 
found to be not of standard quality. 

(c) and (d). By and large the listed 
medicines are made available to the benefi­
ciaries through their respective despensar­
ies. The non-available items are supplied to 
the patients by indenting the same through 
authorised Chemists in case of urgency. 
Emergent authority Slip is also issl,led to the 
beneficiaries. 

(e) The following steps have been taken 
in this regard:-

i) Ensuring of regularsupplyfrom Medi­
cal Stores Organisation by sending them 
regular and timely requisitions; 

ii) The local Chemists have been ap­
pointed to strengthen the supply position of 
non-available items against local purchase 
indents: 

iii) The expenditure incurred towards 
the purchase of the non-available items by 
the beneficiaries IS reimbursed: 

Clearance of Development Projects 
under Forest (Conservation) Act 

2046 SHRI ARVIND NET AM: Will the 
MlinisterofENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether clearance is given to any 
developmental projects where State Gov­
ernments express their inability to provide 
non-forest land as alternative to the forest 
land affected by such projects under the 
Forest (Conservation) Act, 1980; and 

(b) if not, the alternative proposals being 
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considered by the Union Government in 
such cases? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): Ca) and (b). 
DetailedGuidelines have been issued by the 
Central Govemment in respect of proposals 
undarthe Forest (Conservation) Ad. As per 
Guidelines. in respect of certain categor.ies 
of proposals. non-forest land forcompensa­
tory afforestation is required to be made 
available. However. if non-forest land for 
compensatory afforestation is not available. 
compensatory afforestation over degraded 
forest land is considered. 

Vehicular Pollution Control 

2047. SHRI GEORGE FERNANDES: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to refer to reply given 
to Unstarred Question No. 2174 on March 
10, 1992 and state: 

(a) ~ the Panel on vehicular pol­
lution control headed by Justice S.N. Saikia. 
has since submnted Its report; 

(b) If so. the details of the recommenda­
tions Q'lade by the panel; and 

(c) If not, the time by which the report is 
likely to be submitted? 

THE MINISTER OF STATE OF THE. 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS CSHRI KAMAL NATH): (a) No. Sir. 
The Committee has not submnted its final 
report. 

(b) Does not arise. 

(c) No time limit for this commm8e has 
been specified in the order of the Supreme 
Court. 

Public liability Insurance Act, 1 ... 

2048. SHRI SARAT CHANDRA PAT­
TANAYAK: Will the Minister of ENVIRON­
MENT AND FOAESTS be pleased to state: 

Ca) whether the Publjc Liability Insur­
anceAct, 1991 has been iJ1l)lementedby all 
StatesIUnion Territories; 

(b) if not, the StateslUnion Territories 
which have not implemented the Act; and 

(c) the number of cases of filedlsettled 
under the Ad so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) to (c). Infor· 
mation is being collected and will be laid on 
the Table of the House. 

Opening of Shramlk Vldyapeeths In 
Uttar Pradesh 

2049. SHRI JEEWAN SHARMA: Will 
the Minister of HUMAN RESOURCE DE· 
VELOPMENT be pleased to state: 

(a) whether there is any proposal to 
open some branches of Shramik Vidyap­
eeths in hilly areas of Uttar Pradesh particu­
larly in A1mora and Pithoragarh districts; 

(b) if so. tho details thereof; and 

(c) if not. the reasons therefor? 

THE DEPUTY MINISTER. IN THE 
MINISRYOFHUMAN RESOURCE DEVEL­
OPU.ENTOR (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SEWA): (a) No. Sir. 

(b) Does not arise. 

Cc) No proposal has been received ei-
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ther trom the State Government of Uttar (b) the time by which the scheme Is 
PradeshorfromanyYoluntaryOrganisatlon likely to be implemented. the expected in-
of Uttar Pradesh for the establishment of come to the Railways and the employment 
S~ramik Yidyapeeths in these districts. opportunities likely to be created through 

this scheme: 

Vacant.RaIIwlly Land 

2050. PROF. SAYITHRI LAKSH­
MANAN: 

SHRI M.Y.Y.S. MURTHY: 
SIiRI SHANKERSINH 

YAGHELA: 
SHRI MOHAN RAWAlE: 
SHRI ARYIND TRIVEDI: 
SHRI GEORGE FERNAN­

DES: 
SHRI MANORANJAN 

BHAKTA: 
SHRI HARI KISHORE SINGH: 
SHRI CHANDULAl CHAN­

DRAKAR: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the names of the metropolitan and 
olhercities of the country for which a scheme 
for commercial use of the surplus Railway 
land has been preparea; 

Central 

Eastem 

Northem 

North Eastem 

Northeast Frontier 

Southem 

South Central 

South Eastern 

Western 

Total 

(c) the details regarding the legal own­
ership rights of such railway land during its 
commercial utilization; and 

Cd) the total area of land with tha Rail­
ways. Zor,e-wise in hectares. its total mar1<et 
value and also the extent of land in hectares 
likely to be utilized commercially? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): '(a) There are schemes for 
commercial exploitation of airspace over a 
plot of railway land at Bandra. Bombay. and 
at Bangalore, 

(b) As the matter is in initial stages. 
details have not been wor1<ed out. 

(c) The legal ownership of lanp will 
continue to be vested in Railways. 

Cd) Area of railway land. Zone-wise. in 
hectares -

45.044 

41.269 

55.819 

41,443 

29.573 

29.646 

33.529 

97.290 

45.835 

4.19.448 
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As the railway land is spread along the 
length and breadth of the country and is 
mostly under operational structures, etc., it 
will not be possible to estimate the total 
market value of land. The area of railway and 
likely to be utilised commercially is not avail­
able as the proposal is still in a conceptual 
stage. 

Grant to National Sports Federations 

2051. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the amount of grant given to the 
National Sports Federations for holding the 

, National Championship during each of the 
last three years and the current year: 

(b) the names of such Federations and 
the amount of grants given to them; and 

(c) the actual utilisation made out the 
grants by each Federation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VElOPMENT (DEPARTMENTS OF YOUTH 
AFFAIRS & SPORTS AND DEPARTMENT 
OF WOMEN & CHILD DEVELOPMENT) 
(KUMARI MAMATA BANERJEE): (a) The 
amount of grand sanctioned to the National 
Spans Federations for holding National 
Championships forthe year 1989-90,1990-
91,1991.92& 1992-93 (uptoJune92) was 
Rs. 28,94,710, Rs. 27,57,408, Rs. 31 ,17.416 
and Rs. 4.49,980 respectively. 

(b) A statement is~attached. 

(c) The grants released have been util­
ised by most of the federations except a few, 
who have yet to furnish the Utilisation Certifi­
cate and audited accounts. 
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Selection of 118m..,. of Governing 
Boa ... In UGC. 

2052, SHRI MAHESH KANOOIA: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state: 

(a) the procedure for the selection of 
members of Governing Boards in the Uni­
versity Grants Commission; 

(b) whether the Vice-Ghancellors of the 
Universities are also members of this Com­
mission: 

(c) if so. the details thereof: 

(d) whether prescribed norms are being 
ollowed in the selection of members; 

(e) if so. the details thereof; and 

(0 if not, the reasons thel'8lor aIongwith 
he action taken by the Governmenf in this 
agard? 

'THE DEPUTY MINISTER IN THE 
tlNISRY OF HUMAN RESOURCE DEVEL­
)PMENTOR (DEPARTMENT OF EDUCA­
'ION AND DEPARTMENT OF CULTURE) 
<UMARI SELJA): (a) to (c). There is no 
rovision in the UGC Ad for Governing 
oards in the University Grants Commis­
on, Section 5 (1) of the UGC Ad provides 
tat the CommisSion shan consist of:-

(i) a Chairman 

(Ii) a Vice-Chairman. and 

(iii) ten other members, to be appointed 
f the Central Government. 

(2) The Chairman shall be chosen from 
mong persons who are not officers of the 
entral Government or of any State Govern-

ment. 

(3) 01 the other n'lembers referred to In 
clause 

(iii) of sub-section (1) -

(a) two shall be chosen from among 
the officers of the Central Govern­
ment. to represent that Govern­
ment; 

(b) not less than four shall be chosen 
from among persons who are. at 
the time when they are so chosen, 
teachers of UniversitieS; and 

(c) the remainder shall be chosen from 
among persons-

(i) who have knowledge of. 
or experience in agricul-' 
ture. commerce. forestry 
ot industry; 

(Ii) who are I'Tl8mbers of the 
engineering. legal. medi­
calor any other learned 
profession; or 

(iii) who are Vice-Chancellors 
of Universities orwho. not 
being teachers of Univer­
sities. are in the opinion of 
the Central Government, 
educationists of repute or 
have obtained high aca­
demic distinctions: 

Provided that not less than one-hall of 
the number chosen under this clause shall 
be from among persons who are not officers 
of the Central Government or of any State 
Govemment. 

Prof. Basheeruddin Ahmad, Vic8-Chan­
cellor, Jamia MiRia Islamia and Prof. Ramlal 
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Parikh, Vice-Chancellor, Gujaral Vidyapeeth 
are the members of UGC. 

(d) and (e). The above provisions of the 
UGC Ad are followed In the appointment of 
the members. . 

(f) Does not arise. 

Expert Commltt .. on Vocational 
Courses 

2053 SHRt MRUTYUNJAYA NAYAK: 
Will the Minister of HUMAN RESOURCE 
DEVElOPMENT be pleased to state: 

(a) whether an expert Committee for 
determining vocational courses has been 
constituted in order to continue these courses 
at 10+2 level; 

(b) if so, whether the Committee has 
submitted its report to the Government; 

(c) if so, the main recommendations 
made by the Committee; and 

(d) the-steps being taken by the Govern­
ment thereon? 

THE DEPUTY MINISTER IN THE 
MINISRYOF HUMAN RESOURCE DEVEL­
OPMENT OR (DEPARTMENTOF EDUCA­
TION AND DEPARTMENT OF CULTURE) 

, (KUMARI SELJA): (a) The National Council 
of Educational Research and Training 
(NCERT) constituted a Panel of experts in 
November 1989 to evolve strategies for the 

effective if11)lementation of the programme 
of Vocationalisation of Education at the 
Higher Secondary level. 

(b) The Panel has yet to finalise its 
report. 

(c) and (d). Do not arise. 

[English) 

Economic Perfonnance of Railways 

2054 SHRI' HAR ISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
RAILWAYS be pleased to state:-

(a) the loss/profit of each Zonal Railway 
for the last three years; 

(b) the details of earnings from the traffic 
& cargo separately for above three years; 

(c) the details of the expenditure for last 
three years mentioning major ttems of ex­
penditure every year; and 

(d) the steps being taken to reduce the 
losses to the minimum? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) to (c). A Statement is at­
tached. 

(d) The performance of Railways is 
monitored regularly. 
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Functioning of Primary Health Centres 

2055. SHRI MOHAN RAWALE:Willthe 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state: 

(a) whether the Primary Health Centres 
in the country are functioning effectively; 

(b) if not, the reasons therefor: and 

(c) the steps taken or proposed to be 
taken to improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHAIMATI O.K. THAAA DEVI 
SIDDHARTHA): (a)to (c). The Primary Health 
Centres are run by the StateslU.Ts. By and 
large these centres are reported to be func­
tioning effectively. 

Elementary Education 

2056. SHRISYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state: 

(a) the Eighth Plan target in the field of 
elementary education and adult literacy; 

(b) the brief particulars of the centrally 
sponsored programmes and schemes pro­
posed for the achievement of the target: 

(c) the Plan outlay, scheme-wise and 
State-wise, and the annual outlay fOr 1992; 
and 

(d) the physical targets, State-wise and 
scheme wise? 

THE DEPUTY MINISTER IN THE 
MINISRY OF HUMAN RESOURCE DEVEL­
OPMENT OR (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) The target for ele-

mentary education for the 8th Plan is as 
follows: 

Access 

i) Universal enrolment of all children, 
including girls and persons belonging to SCI 
ST; 

ii) Provision of primary school for all 
children within one Km. of walking distance 
and facility of non-formal education for school 
dropouts, working children and girls who 
cannot attend school: 

iii) Improvement of ratio of upper pri­
mary to primary schools !.romthe existing 1:4 
to 1 :2, this being a precondition for larger 
opportunity for widening girls participation at 
upper primary stage; 

Participation 

iv) Reduction of dropout rate between 
class I to V and I to VIII from the existing 46 
percent and 60 percent to 20 percent and 40 
percent respectively; 

Achievement 

v) Achievement of minimum levels of 
learning by approximately all ch ildren at the 
primary level, and introduction of this con­
cept at the upper primary stage on a large 
scale. 

In the field of Adult Education. the target 
is to make literate 104 million persons in the 
age group of 15-35 years. Whereas, 80 
million adult illiterates would be covered by 
Total Literacy Campaigns to l)e taken up In 
350 districts in the country and the remaining 
24 illiterates would be imparted literacy 
through programmes to be taken up by vol­
untary agencies, educational institutions, 
Nehru Yuva Kendras etc. It is estimated that 
on an average, 21 million persons would be 
made literate each year. 
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gfltnITIIII 10 '''''If' that miff/­
mum levels at leaming are 
achieved by aU children complet­
Ing a stage of education: and 

(b) The Centrally sponsortd schtnW 
to be if1'l)lemented during the Plan period to 

, achieve the target of elementary education 

include: 

i) 

ii) 

iii) 

iv) 

v) 

expansion of facilities and im­
provement of primary and upper 
primary schools by extending the 
scope of Operation Blackboard; 

diversification and improvement 
of programme of non-formal 
education for children who re­
main outside the formal school 
system; 

improving and expanding pro­
grammes for teacher education 
by providing network of centres 
for inservice and continuing 
education of school teachers; 

introduction of micro planning 
through a process of community 
participation and effective de­
centalisation of educational 
management to the village 
level; 

monitoring the nurrber of chil­
dren col'fl>leting Class V and 
Class VIII and devising pro-

vi) strengthening the management 
structures for elementary educa­
tIon at the state and district levels 
including management informa­
tion system. 

In the field of Adult Literacy, emphasis 
will be on Total literacy Campaigns; rural 
functional literacy projects; post literacy and 
continuing education; and strengthening of 
administrative structures. 

(c) and (d). Information about Plan out­
lay for centrally sponsored schemes for 
elementary and adult education and the 
annual plan outlays for 1992-93 are given in 
Statements I and II State-Wise. outlays lor 
elementary and adult education for 1992-93 
are given in Statement III. Physical targets 
will be fixed in consultation with the State 
Governments on year to'yearbasis depend­
ing upon the project proposals and their 
performance. However, the tentative targets 
for enrolment in classes 1- VIII (age group 6-
14 years) and coverage in Adult Education 
(age group 15-35 years) for eighth Plan 
(1992-97) are given il) Statement IV. 
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National Loan-Scholarship FacUlty 

2057. SHRI RAMESH CHENNITHALA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
stopped the National Loan-Scholarship fa­
cilities in regard to higher education: and 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISRY OF HUMAN RESOURCE DE VEL -
OPMENT OR (DEPARTMENTOF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) No Sir. The scheme 
has not yet been stopped. 

(b) Does not arise. 

Development of Sindhl Language 

2058. DR. K.D. JESWANi: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state: 

(a) whether any development board has 
been set up for the development of Sindhi 
Language; 

(b) if so, the details thereof; 

(c) the amount spent on development of 
the Sindhi Language through this board 
during each of the last three years: 

(d) whether Govemment propose to 
allocate more funds for the promotion of 
Sindhi Language in future; and 

(e) if so, the details'thereof? 

THE DEPUTY MINISTER (DEPART­
MENT OF EDUCATION AND DEPART­
MENTOFCULTURE INTHE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT) 

, (KUMARI SELJA): (a) No sir. 

(b) and (c). Does not arise. 

(d) Yes Sir. 

(e) An allocation of Rs. 1.75 crores has 
been made for promotion and development 
of Sindhi language during the Eighth Five 
YE1ar Plan (1992-97). 

Shuttle Trains In Guwahati 

2059. SHRI PROBIN DEKA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal for 
introduction of Shuttle Trains from Barpeta 
Road and Chaparmukh to Guwahati on 
Northeast Frontier Railway in view of high 
density of commuters on these routes: 

(b) if so, the details thereof: and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) to (c). A new Passenger 
train between New Bongaigaon and 
Guwahati serving Barpeta Road has been 
introduced w.e.f. 1-7-1992 for the benefit of 
commuters in the area. Due to operational 
constraints and lack of commercial justifica­
tion at present there IS no proposal to intro­
duce any Shuttle service between Chapar­
mukh and Guwahati. 

Passenger Traffic 

2060. DR. VASANT PAWAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any fall in passen­
ger traffic during the first quarter of current 
financial year as compared to last year: 

(b) whether the Government propose to 
improve passenger facilities in accordance 
with the increase in fares; 
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(c) If so, the details thereof; 

(d) whether Government propose to do 
away with AC Chair Car in some super fast 
trains: and 

(e) if so, the trains selected therefor 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (Si!lRI MAL­
lIKARJUN): (a) Based on the approximate 
figures available, there is a fall in passenger 
traffic in the first quarter of this year as 
compared to the corresponding quarter of 
the last year. 

(b) and (c). Upgradation and improve­
ment of passenger facilities/amenities is a 
continuous process and is based on traffic 
requirements. Rs. 50 crores have been allo­
cated for passenger amenities during 1992-
93 as against Rs. 31 crore': during 199' -92. 

(d) and (e) It has been decided to with­
draw A. C. Chair Cars from the trains involv­
ing overnight joumeys. A. C. Chair Cars have, 
therefore, been withdrawn from Jammu Tawi-· 
Gorakhpur & Howrah-Gorakhpur Superfast 
Express trains with effeclfrom'. 7.' 992. It is 

also proposed to withdraw A.C. Chair Cars 
from New Delhi-Howrah Deluxe Express, 
Amritsar-Bombay PaScttim Express in due 
course of time. 

Konkan Railway 

2061. PROF. K.V. THOMAS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the total cost of the Konkan Railway 
project as per latest estimates: 

(b) the shares of each of the States to be 
benefitted; 

(c) whether all the States are remitting 
their share: and 

(d) whether the dispute regarding the 
route of this railway line has been settled? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
lIKARJUN): (a) Rs. '385croresat 1991-92 
price level. 

(b) The equity capital is Rs. 400 crores 
of which share of each of States is as 
under :-

Maharashtra 22% Rs. 88 crores 

Goa Rs. 24 crores 

Kamataka '5% Rs. 60 crores 

Kerala Rs. 24 crores 

Rs. 196 crores 

Rs. 204 crores is Railways' Share of contribution. 

(c) Upto the year ending March, 1992 all 
, the four States have remitted their full share. 

During the current year, the contributions 
received from each State is as under:-
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Share 
1992-93 

Maharashtra 22 

Goa 6 

Kamataka 15 

Kerala 6 

(d) There Is no disp~e between the 
Ministry of Railways and tile State Govem­

,ments though representations from some 
sections of public In Goa have been re­
ceived. 

Doubling of Pune-Kazlpet Railway Line 

2062. SHRI DHARMANNA MON­
DAYYA SAOUL: Will the Minister of 
RAILWAYS be pleased to refer to reply 
given to Unstarred Question No. 219 on 
25.2.92 and to state: 

(a) whether the doubling of remaining 
sections of Pune-Kazipet line of Central 
Railway specially from Gulbarga to Daund is 
likely to be taken up during 1992-93: 

(b) if not, the reasons therefor; 

(e) whether traffic requirements and the 
availability of resources have been assessed; 

(d) if so, the details thereof: and 

(e) if not. the time by which assessment 
is likely to be made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) No, Sir. 

(Rs. in crores) 

Paid so far 

18.00 

0.88 

2.00 

NIL 

(b) Constraint of resources. 

(e) Yes, Sir. 

~ (d) Doubling of a single line section is 
taken up when the line capacity gets satu­
rated. freight intensive sections being given 
pirority. Doubling of the remaining sections 
of Pune-Kazipet line would be considered as 
perthe operational requirements and availa­
bility of resources in the coming years. 

(e) Does not arise. 

Revenue from Passenger Traffic 

2063 SHRI ANANTRAO DESHMUKH: 
Will the Minister of RAILWAYS be pleased to 

sta~e: 

(a) the amount of passengereamings to 
railways during the last three years: and 

(b) the allocation of funds made for 
Passenger amenities during the last three 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) The amount of passenger 
earnings of Railways during the last three 
years was as under:-
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Year Amount in laJ(hs of Rs. 

1988-89 2455,50 

1989-90 2668 .. 92 

1990-91 3147,50 

(b) The allocation of funds for Passenger Amenities during the last three years was as 
under.- . 

Year. 

1988-89 

"1989-90 

1990-91 

[ Translation] 

Illegal Encroachment of Land Under 
ASI 

2064. SHRI YASHWANTRAO PATIL:' 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the land at many places in 
the countryunderthe Archaeological Survey 

• of India has been encroached. illegally and 
new buildings are being constructedthereon; 

(b) if so, the details with names of the 
places thereof; and 

(c) the steps the Government propose 
to take to prevent such illegal encroachment 
of land and construction thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) Yes, Sir. 

(b) The details are being collected and 

Amount in lakhs of Rs. 

18,67 

24,84 

29,07 

will be laid down on the Table of the House. 

(cl Action is taken as per the law to 
check and remove· unauthorised construe· 
tion/encroachments. 

[English] 

Gulf NRI Funds 

2065. SHRI PRAKASH V. PATIL: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose to 
attract capital investment Iromthe Gulf N.R.ls 
forthe development of primary rail transport 
facilities, specially the Konkan rail project in 
the country; and 

(b) if so, the details thereof and the 
response received so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) and (b). The possibility of 
securing the support of NRls in the Gulf 



397 Written AnSW8/S ASADHA30, 1914 (SAKA) Written AnSW8/S 398 

region for the bonds being raised by Indian 
Railway Finance Corporation for Kokan 
Railway project, has been explored. The 

• response was encouraging. 

(T rans/ation) 

expansion of NataJI Stadium In An­
daman & Nlcobar Islands 

2066. SHRI N.J. RATHVA: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state: 

(a) whether the Government propose to 
start cycling and water sports in Andaman 
and Nlcobar Islands and to expand Netajl 
Stadium there; 

(b) If so, the time by which the proposal 
regarding the expansion of stadium and 
settl.ng up of vellodrome and swimming pool 
are likely to be finalised; and 

(c) the estimated expenditure likely to 
· be incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTS OF YOUTH 
AFFAIRSANDDEPARTMENTOF SPORTS 
AND WOMEN & CHILD DEVELOPMENT) 
(KUMARI MAMATA BANERJEE): (a) The 
cycling and water sports have already been 
introduced in Andaman & Nicobar Islands. 
The Sports Authority of India has also estab­
lished a Water Sports Centre at Sippi Ghat. 
Port Blair. The Department of Youth Affairs 
& Sports does not create or establish any 
sports infrastructure, but only gives the 
Central assistance forthis purpose. 

(b) and (c). The Andaman & Nicobar 
Administration may avail Central assistance 
for expansion/creation of these sports infra­
structure facilities by submitting their appli­
cation in the prescribed manner. The cost 

• will naturally depend upon the scOPEi of the 

facility desired by the Andaman & Nicobar 
Administration in each case. SAl is "Iso 
examining the possibility of setting up a 
Velodrome if adequate funds are available. 

[English] 

Fly-over at Fatehnagar (Hyderabad) 

2068 SHRI DA TT ATRA YA BANDARU: 
Will the Minister of RAILWAYS be pleased to 
state. 

(a) whether there is large scale traffic 
congestion at the Fatehnagar level crossing 
in Hyderabad; 

(b) whether there is a proposal pending 
belore the Government lor construction of a 
fly-over at this crossing; 

(c) if so, when the work on this project is 
likely to be taken up; and 

(d) the funds allocated for the work 
during this year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) and (b). Construction of 
road overbridge at Fatehnagar in Hydera­
bad is an approved work 01 Railways Works 
Programme. 

(c) The work will be taken up. as soon as 
the requisite formalities are finalised by the 
State Government of Andhra Pradesh. 

(d) An amount of Rs. 10 lakh has been 
allocated for the work in 1992-93 Budget. 

[ Translation] 

Vocational Courses 
... 

2069. SHRI NITISH KUMAR: 
SHIR. JAGMEET SINGH 

SRAR: 
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WiRtheMlnlsterofHUMANRESOURCE vocational COUl'$8S,duetoshortage offundS, 
DEVELOPMENT be pleased to state: should not arise. 

(a) WhetherseveralCentral Universities 
have decided to reduce the number of voca­
tional courses due to the ban if1l.losed byttJe 
University Grants Commission on Increas­
inggrants; 

(b) • so, the details thereof; 

(c) whether the Govemment propose to 
provide assistance to these Universities to 
ensure that these courses are not affected 

, on account of dearth of grants: and 

(d)' so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISRVOFHUMANRESOURCEDEVEl­
OPMENTOR (DEPARTMEtrrOFEDUCA­
TION AND DEPARTMENT OF CUlTURE) 
(KUMAR I SELJA): (a) to (d). Central Univer­
sltiesarefullyfundedbytheCentralGovem­
ment through University Grants Commis­
sion (UGC). Keeping in view the present 
constraints on the availability of ntsources, 
Central Government has decided to main­
tain the level of non-plan expenditure of all 
MinistrieslOepartments and autonomous 
bodies during 1992-93 at the level of lasr 
year. UGC Informed Vice-Chancellors of 
Central Universities accordingly. 

The Minister of Human Resource [)e-

• velopment held consultation with Chairman. 
UGC and Vice-Chancellors of Central Uni­
versities to consider measures to mitigate 
the financial c:IIfic:ulties being faced by them. 
On the basis of these consulations. the 
Comnissic]n has wlhdrawn its earlier orders 
In regard to freezing of the ~tenance 
grants of Central Unlverslles during 1992-
93. 

In the clreumstances. the question of 
Central Universities reducing the number of 

[Engli$h) 

Sahlty. Akedeml Awerds 

2070. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the guidelines for selecting the 
Sahltya Akademi awardees: 

(b) whether the Government have set 
up any committee to finalise the list of 
awardees: 

(c) if so, the composition thentof: and 

(d) the details of the recepients of Sa­
hitya Akademi Awards for 1991? . 

THE DEPUTY MINISTER IN THE 
MINISRVOFHUMAN RESOURCE DEVEL­
OPMENTOR (DEPARTMENTOFEDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) Rules and procedures 
goveming awards by the Sahitya Akademi 
are detailed at Statement-I. 

(b) Under the procedure for selecting 
the books, various panels ant constituted by 
the Sahitya Akademi every year, from their 
approved lists to finalise the Akademi Awards 
in each of the 22 Indian languages recog­
nisedbyit. 

(c) The names of the 25 preliminary 
judges ant kept confidential. However, the 
names of the three Final judges, in each 
case. are made public simultaneously with 
the declaration of awards. 

. (d) The list of recepients of Sahitya 
Akademi Awards for the year 1991 is at 
statement-II. 
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published earlier In book form, 
or revised editions of books 
published earlier, are not eli­
gible for Award. However, if at 
least 60% of the work included 
in a collection has been pul;)­
lished for the first time. II can be 
considered for Award provided 
the opinion 01 the Advisers in 
the preliminary and the final 
panels relates only to the new 
portion included in the collec­
tion. 

STATEMENT .. 

Rules and Procedure Goveming the 
Sahltya AJuIdemI Awards 

Fromthepublicdebatesandcomments 
appearing in a section of the press, it is 

, evident that the people in general as well as 
a large number of authors and intellectuals 
are not fuRy famiUar with the rules and 
procesure under which the SahityaAkademi 
Awards are declared. It has ti=lerefore been 
decided that they may be made public to 
remove all misgivings and misunderstand­
ing. 

The rules governing the Sahitya 
Akademi Awards are: 

1. 

2. 

3. 

4. 

5. 

The Award shall be given to 
books first published during 
th_r&e years preceding the year 
of the Award. 

Any book is eligible for Award if 
it is considered to be 01 high 
quality, creative or critical. and 
is recommendec;l as an out­
standing contribution to the 
language and literature to which 
it belongs. While assessing 
books for award, the literary 
merit of the work is the main 
consideration. 

Where two or more books are 
found to be of equal or almost 
equal literary merit, the total lit­
erarycontribution and standing 
oUhe authors $han also betaken 
into consideration. 

Translations, authologies, 
abridgements and edited or 
annotated works are not eligible 
for Award. 

Fresh coUections of writings 

6. A book is not eligible for Award 
if it is published only in part and 
is still incomplete. However, a 
book published in part but 
complete in itself is eligible. 

7. Treatises and research works 
prepared for a University de­
gree or examination are not 
eligible for the Award. 

8. A posthumous publication is 
eligible for Award only if it is 
published within three years 
from the Author's death. 

9. Books written by Fellows and 
members of the Executive 
Board 01 the Sahitya Akademi 
are not eligible for Award. 

10. No author who has once re­
ceived the Award is eligible to 
receive it again. 

11. A book is disqualilied lor Award 
if it is established, to the satis­

. faction of Executive Board, that 
canvassing has been done on 
itsbehaH. 

The procedure lor selecting the books 
for the Sahitya Akademi Award is given 
below: 
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1. The Sahftya Akademl gives Hs 
annual Awards to books pub­
lished in the tollowing lan­
guages. recognised by It: 

(i) Assamese. (ii) Bengali. (iii) 
Oogri. (Iv) Gujaratl, (v) Hindi, 
(vi) Indian English, (vii) Kan­
nada, (viii) Kashmiri, (ix) 
Konkani, (x) Malthili. (xi) Malay­
alam, (xii) Manipuri. (xiii) Mara­
thi. (xiv) Nepali, (xv) Oriya, (xvi) 
Punjabi. (xvii) Rajasthani, (xviii) 
Sanskrit, (xix) Sindhi, (xx) Tamil, 
(xxi) Telugu (xxii) Urdu. Only 
Indian nationals are eligible. 

2. The Sahltya Akademi does hot 
invite authors or publishers to 
submit books for the Award. 

3. The Sahltya Akademi gets pre­
pared, a ground list of eligible 
and deserving book in each of 
the above languages from one 
expert and various recognised 
literary institutions. 

4. The titles so recommended are 
coliacted into a list wh ich is sent 
to a panel of 25 preliminary 
judges'_'Nho are requested to 
recommend not more than five 
books each, either from the list 
sent to them or of their own 
choice. Out of these 25 judges, 
9 are members-of -each lan­
guage Advisory Board except 
Its Convenor. 

5. The recommendations so re­
ceived are consolidated into a 
list, which is referred back to the 
preliminary judges with the 
request that each of them should 
now reoommend only one book 
from it. 

6. The titles thus recommended 
by the preliminary judges are 

refetTed to a panel of three final 
judges Including the Convenor 
of each language Advisory 
Board, who are requested to 
evaluate the books in depth. 
with detailed comments. and 
give them placlngs viz, 1,2,3 
etc. The book which gets the 
lowest total is considered to be 
the one deserving the Award. 

7. The evaluations of the three 
final judges are placed before 
the Executive Board of the 
Sahitya Akademi which de­
clares the Awards on the basis 
of the recommendations of the 
final judges. 

8. Sometimes, if, on the basis of 
the evaluations ofthe final panel 
judges. the Executive Board 
feels that no book has come up 
to a desired standard, no award 
is declared in the language. 

9. Since the Award year 1981, the 
names of the final judges are 
made public simultaneously with 
the declaration of the Awards. 
The name of the language 
experts who prepare ground 
lists and of the 2'5 preliminary 
judges are kept confidential. No 
judge knows who the other 
judges are. 

While the Sahitya Akademi requests all 
the experts to keep their identity and rec­
ommendation confidential, human nature 
being what it is, some experts may have 
been divulging their recommendations to 
their friends etc. The Sahitya Akademi, 
however, has very seldom, if at all, received 
any complaints of somebody trying to inllu- . 
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enee the judges. Representations from 
genuine and responsible Individuals and 
bodies are promptly looked into. 

It would be clear from the details of the 
procedure of selecting books forthe Awards 
that it is a democratic. broad-based proc-

ess involving a large number of authors. 
We do not think that any of the authors, for 
whom we have all respect and affection. 
even if he or she desired. could ever influ­
ence that procedure at each of its various 
stages. 
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Khamgaoll"Jalna Railway Line 

2071. SHRIANKUSHRAORAOSAHEB 
TOPE: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Govemment of Mahar­
ashtra recommended for the propose 
Kha,;,gaon.Jalna railway line connecting 
Vidharba and Marathwada some years back; 

(b) whether survey to that effect has 
been done; 

• (c) if so, the details and the outcome 
thereof; 

(d) whether the Government of Mahar­
ashtra has written again forthework in 1990; 

(e) whether the Union Government 
propose to take up the above said railway 
line; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
lIKARJUN): (a) and (b). Yes, Sir. 

(c) The cost of 155 km length of new BG 
line has been assessed at Rs. 133 crores 
with a rate of return of less than 1 % as per 
survey of 1990. The project is not financially 
remunerative. 

(d) Yes, Sir. 

(e) No, Sir. 

(f) Does not arise. 

• (g) Constraint of resources and unre­
munarative nature of the project. 

[ Trans/ation] 

PIHerage of Goods. 

2072. SHRI CHHEDI PASWAN: 
SHRI KASHIRAM RANA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the incidents of pilferage of 
goods in the railway yards during the loading 
and unloading process have increased dur­
ing the last three years; 

(b) if so, the value of goods pilfered 
; J ring each of the last three years. zone­

.,. ,e: 

;c) the number of persons found re­
sponsible therefor; and 

(d) the details of action taken against 
lnose persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
UKARJUN): (a) Loading and unloading of 
goods is not done in the Railway Yards, 

(b) to (d) Do not arise. 

[English) 

Notification under Environment (Protec­
tion) Act, 1986 

2073. SHRI BIJOY KRISHNA HAN· 
DIOUE: Will the ministerof ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the draft notification under 
the Environment (Protection) Act. 1986 
published on January 29. 1992 has been 
officially gazetted; 
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(b) If not, the reasons for the delay in 
notifying In the gazette the environment 
norms to be observed by industries and the 

J. State Govemments; 

(c) whether some State Govemments 
have opposed the notification; 

Cd) if so, the reasons therefor; and 

(e) the reaction of the GOliemment 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­

<ESTS (SHRI KAMAL NATH): (a) No, Sir. 

(b) The final notification is to be gazet­
ted within 180 days from the date of issue of 
the draft notification i.e. by 25th July, 1992. 

(c) to (e). Comments were solicited and 
received from the State Governments. Ap­
prehensions were expressed that decisions 
would be delayed resulting in slower pace of 
development and loss of revenue etc. De­
tailed discussions have, however, been held 
subsequently to allay such fears and to suita­
$>Iy incorporate modifications, if any, forfinal­
ising the notification. 

Kanyakumari 

Nagercoll 

(c) Yes, Sir, 

(d) Since the existing quota is generally 
adequate to meet the present level of de­
mand, there is no proposal to increase these 
quotas at present. 

Quota of Berths In Jayantl-Janata 
Express at Nagercoll and Kanyakumarl 

Stations 

2074. SHRI R. DHANUSKODI 
ATHITHAN: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the present quota of second class 
berths at Kanyakumari and Nagercoil Sta­
tions in the Jayanti Janata Express; 

(b) the number of such berths at the 
above stations when the train was first intro­
duced on this sector; 

(c) whether there is a demand to in­
crease this quota; and 

(d) if so, the action proposed to betaken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
LlKARJUN): (a) and (b). The reservation 
quotas in second class by 1 082 Kanyakumari 
Express for Bombay at Kanyakumari and 
Nagercoil stations as on date and as on 
1.7.84 when the train was extended to Kan­
yakumari are as under: 

Present 
quota 

8 

16 

As on 
1.7.84 

28 

16 

Noise Pollution in Deihl 

2075. 
+ 
SHRI MADAN LAL KHUR­
ANA: 
SHRI RAM VILASPASWAN: 
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educational Institutions and 
28 areas around hospitals 
and 23 residential/office 
areas have been declared l. 

as silence zones. Restric­
tions placed on blowing of 
horns in these zones are 
being enforced by the Delhi 
traffic police. Prosecutions 
have been launched against 
the violators of these restric­
tions. 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether there has been abnormal 
rise In the noise pollution in Delhi; and 

(b) if so, the steps the Government 
contemplate to check It? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) According 
to a survey conducted by the Central Pollu­
tion Control Board. noise levels in some 
areas of Delhi were found to be above the 

. prescribed standards. 

(b) The steps taken by the Government 
to check noise pollution in Delhi include the 
following: 

1. 

2. 

3. 

Ambient air quality stan­
dards in respect of noise for 
different categories of areas 
have been notified. Noise 
limits have also been pre­
scribed for automobiles. 
domestic appliances and 
construction equipment to 
be adopted althe manufac­
turing stage. Noise limits for 
automobiles have to be met 
by December 1992, while 
these for appliances and 
equipment are to be met by 
December, 1993. 

Codes of practice for con­
trolling noise from sources 
other than industries and 
automobiles have been 
Bvolved by the Central Pol­
lution Control Board and the 
various State Governments 
have been requested to im­
plement the same. 

In Delhi, 19 areas around 

NehN Yuvak Kendra. 
, 

2076. SHRI SARAT CHANDRA PAT·, 
TANA YAK: Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have any 
proposal to involve Nehru Yuvak Kendras in 
the integrated interactive village develop­
ment plans; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTS OF youri-f 
AFFA~SANDDEPAR™ENTOFSPORtS 
AND WOMEN & CHILD DEVELOPMENT) 
(KUMARI MAMATA BANERJEE): (a) and 
(b). The Nehru Ytlva Kendras are already 
involved in the integrated interactive village 
development plans. For example. the objec­
tive of Nehru Yuva Kendras include function­
ing as a coordinating agency to link the youth 
with various Departments/agencies of the 
Govemment administering programmes like 
Integrated Rural Development Programme } 
(IRDP), Training 01 Rural Youth for Se" 
Employment (TRYSEM). Sen-erJl)loyment. 
Health and. Family Wenare Programmes. 
Adul Education etc. 

Measures taken last year towards funn­
ment of the objectives include conduct of 
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Adult Education programmes in various 
districts of Uttar Pradesh and Rajasthan, 
where about 2,40,000 illiterates were im­
parted literacy programmes through 8000 
Adull Education Centre. In addition, 8 dis­
tricts of Orissa, Bihar and West Bengal had 
been taken up by.540 Youth Clubs for Adult 
Education programmes. The Nehru Yuva 
Kendras also conducted vocational training 
programmes in areas like TVlRadio repair­
ing, tubewell repairing, tailoring, handicrafts 
etc. whereby about 35,000 rural youth were 
glven training last year. 

The Government also has a proposal to 
start during the Vlllth Five Year Plan 18,000 
Youth Development Centres, one each for a 
group of 10 villages. These Centres will have 
faCilities for information, sports, training ana 
youth programmes and would be functioning 
through the help of Nehru Yuva Kendras. 
These Centres would playa catalytic role in 
the development plans of the constituent 
villages. 

International Hindi University 

20n. PROF. SAVITHRI LAKSH­
MANAN: Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased t~ 
state: 

(a) whether there is any proposal to 
establish an International Hindi University; 
and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SElJA): (a) The Government has 
not taken any decision in the matter so far. 

(b) Does not arise. 

Mouth and Throat Cancer Patients 

2078. PROF. ASHOK ANAND RAO 
DESHMUKH: Will the Minister of HEALTH 
ANDFAMILYWELFARE be pleased to state: 

(a) whether th8f8 is an alarming rise in 
the number of mouth and throat cancer pa­
tients in the country; 

(b) if so, the reasons therefor; 

(c) the number of mouth and throat 
cancer patients detected and undergoing 
treatmentupt031 st March, 1992, state-wise; 
and 

(d) the remedial measures taken/pro· 
posed to be taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) and (b). The data ob­
taineel under the National Cancer Registry 
Programme of Indian Council of Medical 
Research does not indicate any increase in 
the inCidence of oral cancer over the years. 

(c) State-wise figures of mouth andthroa! 
cancer patients are not available. 

(d) During the 8th Five Year Plan, more 
emphasis is being given on prevention and 
early detection of cancer. Various health 
education measures are being undertaken 
to educate the people to create awareness 
amongslthem about the likely causes of oral 
cancer and the ill effects of consumption of 
tobacco. 

{ Translation] 
Research on Puenam Plant 

+ 
2079. SHRI MAHESH KANODIA 

SMT. MAHENDRA KUMARI: 
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Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whetherlhe Government have con­
ducted detailed research on Puenam piant, 
found in Mizoram, which has great medicis­
tetal value in the prevention of heart ailments 
and blood pressure: 

(b) if so, the outcome thereof; 

(c) whether Government have provided 
funds for its propagation and cultivation in 
other States also; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
, MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
Studies carried out so far by the Central Drug 
Research Institute, Lucknow, have revealed 
that this plant is not really effective in the 
prevention of heart ailments and blood pres­
sure. 

(c) No, Sir. 

(d) Does not arise. 

Measles In Madhya Pradesh 

2080. SHRI GURUDAS KAMAT: 
SHRI ANBARASU ERA: 
SHRI PARASRAM BHARD­

WAJ: 
SHRI BARE LALJATAV: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether twenty-three districts of 
Madhya Pradesh are affected by measles; 

(b) if so, reasons thereof; 

(~ It!e number of children died so far; 

and 

(d) the steps takentpropclS8Clto betaken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Government of Madhya 
Pradesh has reported increase In measles 
cases in districts of Bhind, Morena, Ourg, 
Shivpuri, Jhabua, West Nlmar, Chlndwara 
and Ratlam in 1992-93. 

(b) Measles is a highly infectious dis­
ease and all children suffer from measles in 
their life-time unless immunised. The Uni­
versallmmunisalion Programme which seeks 
to immunise all infants against six vaccine 
preventable diseases including measles was 
started in 1985-86 in phases. 25 of the 45 
districts in Madhya Pradesh were taken up 
only from 1989-90. Thus, there is a large 
number of unimmunised children in under 
five year age group who are susceptible to 
this disease. The coverage levels with 
measles vaccine in the State is only 74. n% 
in 1991-92. Moreover, ba~ on disease 
pattern in the last few years, a higher inci­
dence of measles was anticipated this year. 

(c) In the year 1992-93, till now, 92 
children are reported 10 have died in the 
State. 

(d) Government of India, while inform­
ing the States in December, 1991 about the 
possibility of Occurrence of measles epi­
demic in the year 1992, gave guidelines on 
the measures to be taken to prevent the 
epidemic and in case it occurs to minimize 
deaths due 10 post measles corJl)tications. 
The States were also advised obsaFve spe­
cial Measles Immunisation Dayan March 
16, 1992 with the help of Rotary International 
and the Indian Medical Association to pro­
vide Immunisation services against measles 
on a campaign basis. On getting the informa­
tion about occurence of measles epidemic in 
Madhya Pradesh, a Central M n:at team 
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was deputed to district Morilna. which has 
recommended measures to control the 
spread of the epidemic. Government of 
Madhya Pradesh has undertaken contain­
ment measures by Immunisation of children 
betW,een 6 months to 5 years against measles 
alongwith administration of Vitamin A solu­
tion in epidemic areas. Active surveillance is 
being carried out to search for new cases 
and special teams are operating in affected 
area to give treatment to reduce deaths due 

• to post measles complications. Moreover. 
health education is given to increase aware­
ness and acceptance of measles immunisa­
tion to remove false beliefs In the society. 

Meeting of State CuHural Ministers 

+ 
2081. SHRI SHRAVAN KUMAR 

PATEL: 
SHRI B.N. REDDY: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a meeting of State Cultural 
Ministers was held in New Delhi to consider 
the States' role in cultural affairs; 

-
(b) if so, the main observations and 

suggestions made therein; and 

(c) the Government's reaction thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SEWA): (a) Yes Sir. A meeting of 
the Secretaries and Ministers of Culture was 
held in New Delhi on 25th and 26th May, 
1992 to consider, among others, a summary 
of discussions on National Policy on Culture. 

(b) and (c). A statement is enclosed. 
The Govemment would take them into ac­
count while formulating the policy. 

STATEMENT 

(b) Major recommendations made in 
the meeting were as follows: 

(i) The policy paper of culture, Which 
was based on the recommendations made 
in the 10 Regional Seminars held in 1990 
wherein EXperts. Critics and administrators 
participated to consider such a policy, was 
generally endorsed . 

(ii) It was decided that more thought 
could be given on setting up of All India 
National Council of Culture as principal 
agency for grants to cultural organisations 
and individuals. 

(iii) There was a general agreementthat 
the encouragement of voluntary organisa­
tions in the field of culture should not be 
confined to the cities. but should also be 
taken right down to the grass roots through 
the panchayat system. 

(iv) Several States appealed for resto­
ration of Centrally-sponsored Schemes in 
the field of culture. 

(II) Considerable emphasis was laid on 
the library movement as an adjunct to the 
National Literacy Mission. 

(vi) It was emphaSised that without in­
creasing the load on the child. aspects of 
culture could be woven into the text books 
being produced by NCERT. 

(Vii) It was recommended that a Branch 
Laboratory of Lucknow be set up at Manipur 
and a branch of Indira Gandhi Rashtriya 
Manav Sanghrahalaya at Itanagar, Arun­
achal Pradesh. 

(l(iii) It was felt that any aspects of cul­
tural activities are under different Depart­
ments of States and they need be brought 
under one Umbrella. 
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Kazlranga National Pari( 

2082. SHRI PROBIN DEKA: Will the 
Ministerof ENVIRONMENT AND FORESTS 

,be pleased to state: 

(a) whetherthe Union Govemment have 
received a master plan on development of 
tne Kaziranga National Park from the Gov-
ernment of Assam; . 

(b) if so, the details thereof; 

(c) whether the Government of Assam 
has sought financial assistancetnereforfrom 
the Union Government; and 

(0) If so, the action contemplated by the 
Government in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) to (d). No 
Masterplan for development of Kaziranga 
National Park has been received. However. 
aevelopmental projects on yearto year oasIs 

, were recelvedforfinancial assistance under 
Centrally Sponsored Scheme "Conserva­
lion 01 Rhinos In Assam" which included 
assistance to Kaziranga National Park also. 
Dunng Vllth Plan an amount of Rs. 92.38 
lakhs have been released under the scheme 
for Kaziranga National Park. While during 
1990-91 and 1991-92 an amount of Rs. 
43.90 and 70.25 lakhs respectively were 
released. From the year 1992-93, the 
Scheme has been transferred to Assam 
Government, for which a total allocation of 
Rs. 75 lakhs is provided. 

computer Reservation at Emakulam 

2083. PROF. K.V. THOMAS: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the target for starting computer res­
ervation at Ernakulam; and 

(b) the modernisation schemes for 
Emakulam Junction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
lIKARJUN): (a) 30th September, 1992. 

(b) Modernisation of Ernakulam Junc­
tion has already been taken up at a cost of 
Rs. 62.5 lakhs. The scheme includes provi­
sion of a lind class waiting hal! with toilet 
facilities, advance reservation facility and 
concourse. 

Setting up of Zoos 

2084 SHRISUDHIR SAWANT:Willthe 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state the eXisting poliCY for 
setting up of Zoos In the country? 

THE MINISTER OF STATE OF THE: 
MINISTERY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH) Govern· 
ment of India favours setting up only such 
zoos which can make a positive contribution 
in the ex-situ conservation of rare and en· 
oangered species 01 fauna and promote 
amongst visitors ana understanding and 
empathy for wildlife conservation. 

[ Translation) 

ExpansIon of Primary 
Education 

2085. SHRIMATI SAROJ DUBEY: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state: 

(a) whether there is any proposalforthe 
expansion of the primary Education in rural 
areas with the help of literate persons and 
voluntary organisations in view of its limited 
means and scarcity of fundS; and 

(b) if so, the delails Inereof? 
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THE DEPUTY MINISTER IN THE (e) if not, the reasons therefor? 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTOF EDUCA­
TION AND DEPARTMENT OF CULTURE) 

• (KUMARI SEWA): (a) and (b). The revised 
scheme of Non-formal Education which aims 
at meeting the educational needs of children 
in the age group relevant to elementary 
education in the comparatively deprived 
geographical areas and socia economic 
sections of the society, is being implemented 
through the State Governments and volun­
tary agencies since 1987-88. Emphasis has 
been laid under the scheme on selection of 
literate persons from the local community, to 
serve as. part time instructors in return for a 
small honorarium. " is proposed to expand 
the scheme in the 8th Plan subject to availa­
bility of funds. 

In addition, a new scheme of Voluntary 
Schools has been proposed by the Depart­
ment for achieving the objective of UPEi 
UEE in a cost effective manner. in places 
and situations where the traditional full time 
school is inappropriate or has become dys-

'!unctional. The proposed scheme IS pres­
ently under discussion with the State Gov­
ernments. 

World Bank Suggestion on Population 
Control 

2086. SHRI YASHWANTRAO PATIL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the World Bank has sug­
gested any plan to India for population con­
trOl; 

(b) if so, the details of the said plan; 

(c) whether the Government propose to 
implement the plan; 

(d) if so, the details thereof; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DE VI 
SIDDHARTHA): (a) to (e). This Ministry is 
not aware of any such plan suggested by 
World Bank for Population Control. 

[English] 

Assistance to Medical Personnel 
engaged in AIDS Treatment 

2087. SHRI PRAKASH V. PATIL: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the details of the schemes to assist 
AIDS hit medical workers and doctors in the 
hospitals and dispensaries; 

(b) whether assistance to them is pro­
vided only till the date of retirement: 

(c) the steps proposed to be taken for 
liberalised assistance to medical workers 
and doctors in this regard; ana 

(d) whether Govemment propose to 
introduce liberal and generous insurance 
cover scheme for all medical personnel in­
volved in treatment and research of AIDS 
patients? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) to (d). The Govt. of India 
has approved a scheme protecting the 
Medical and Para-Medical personnel in Govt. 
services against HIV infection. The benefits 
covered by the scheme are as follows:-

1. Personnel who contract HIV infection 
but do not succumb to the disease: 
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Health wot1<ers and non-medical per­
sonnel wot1<lng In the Govt. who contrad HIV 
infection while providing patient care will . 
draw the same emoluments as they were 
drawing at the time of contracting HIV infec­
tion till the date of their retirement and will be 
entitled to family pension. Gratuity will, be 
calculated as per last pay drawn on the date 
of normal superannuation. 

2. Personnel who contract the disease 
and succumb to AIDS: 

(i) The spouse will be entitled to pension 
equivalent to the last pay drawn till the date 
of superannuation had he/she lived and 
continued in service. 

(Ii) The spouse will be eligible to family 
. pension calculated on the basis of the salary 
disbursed on the date of superannuation. 

(iii) Gratuity will be reckoned upto the 
date of normal superannuation of the de­
ceased and will be dispursed in onelumpsum. 

[ Translation] 

Indian Horse Riding Team to USA 

2088. SHRI N.J. RATHVA: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state: 

(a) whether Sports Authority of India 
had selected Indian Horse-riding team last 
year for visiting USA; 

(b) if so, the number of Indian horse­
riders selected and the number of Indian 
horse-riders out of them who had toured 

, U.~. last year; 

(c) the total number of Indian horse­
riders who were able to come back to India 
after the American tour; 

(d) the total number of Indian horse-

. riders· who could not come back after the 
tour; 

(e) whether some horse-riders who were 
on tour to U.S. are missing and if so, the 
reactions of the Government thereto; and 

(f) the steps being taken by the Govern­
ment to search the missing Indian horse­
riders and the reasons for delay in this re­
gard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTS OF YOUTH 
AFFAIRS AND DEPARTMENT OF SPORTS 
AND WOMEN & CHILD DEVELOPMENT) 
(KUMAR I MAMATA BANERJEE): (a) No, 
Sir. The Selection Committee, as per Govt. 
Guidelines, had selected a 5-member Eques­
trian Team for participation in Tent Pegging 
Demonstration in Gladstone, New Jersy, 
USA from 7th to 14th October, 1991. 

(b) The four riders selected had gone to 
U.S.A. 

(c) 3 (three). 

(d) 1 (one). 

(e) and (f). Yes, Sir, steps are being 
taken to find out the whereabouts of the 
rider. The concerned agencies have been 
addressed in the matter. 

[English] 

Conversion of Railway Lines on S.C. 

2089. 

Railway 

+ 
SHRI DAnATRAYA BAN­
DARU: 
SHRI DHARMABHIK-
SHAM: 

Will the Minister of RAILWAYS be 
pleased to state: 
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(a) the total length of metre gauge rail­
way lines In South-Central Railway; 

(b) the length In kilometres out of this 
proposed to be converted Into broad gauge 
during the Eighth Five Year Plan; 

(c) whether the Govemment propose to 
commence work on the doubling of Vlkara­
bad-Wadi-Guntakal route and conversion of 
metre gauge lines into broad gauge on Bol­
larum-Mahboobnagar; Guntur-Narasar­
aopet; Aurangabad-Jalna; Parbhani-Pumla 
and Ballari-Rayadurg sections during the 
current year; and 

(d) if so, the funds allocated therefor? 

Sections 

Doubling work on Vikarabad­
Wadi-Guntakal 

Conversion from Metre Gauge 
to Broad Gauge 

(1) Aurangabad-Jalna & 
Parbhani - Parli 
Vaijnath 

(2) Secunderabad-Falaknurna­
Mahaboobnagar 

(3) Guntur-Narasaraopet 

(4) Bellary-Rayadurg 

Use of Railway Land 

2090. PROF. SAVITHRI LAKSH­
MANAN: Will the Mi'nlster of RAILWAYS be 
pleased to state: 

(a) whether there is an Expert Commit-

. THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL­
UKARJUN): (a) Data on route length is 
maintained atthe end of each financial year. 
As on 31 st March, 1991 (latest available) 
route Kilometrage on Metre Gauge system 
on South-Central Railway was 3571.82 Krns. 

(b) 2105 Kms. of Metre Gauge lines 
have been planned for conversion 10 Broad 
Gauge during the Eighth Five Year Plan. 

(c) and (d). Yes, Sir. Outlay provided for 
doubling & conversions during 1992-93 is as 
underforlhe following sections:-

Outlay 1992-93 
(Rs. in crores) 

B.OO 

50.00 

70.00 

30.00 

2.00 

tee to study the better land use of Raifways; 

(b) if so, the terms and reference of that 
Committee; 

(cl the names of members considered 
as Experts of land management in that 
Committee; and 
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(d) whether the Committee has submit· 
ted its report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
LlKARJUN): (a) Yes, Sir. 

(b) The Committee has been asked to 
, go into the whole gamut of the estate, finan­
cial,legal and organisational issues involved 
in railway land management including the 
aspect of commercial exploitation and to 
give its recommendations. 

(c) Shri Gauri Shankar (Team Leader). 
s/Shri K.B. Kumar and R.N. Soni (Mem­
bers). 

(d) No, Sir. The Committee has. how­
ever, submitted an appraisal report. 

New Strain of HIV Virus 

2091.SHRISHRAVANKUMARPATEL: 
Will the Minister of HEALTH AND FAMILY 
WelFARE be pleased to state: 

(a) whether any new strain of HIV virus 
has been detected; 

(b) If so, the details thereof; 

(c) whether import of some advanced 
test IevelsJtechnology is considered neces­
sary to monitor the spread of this virus; and 

(d) if so, the number. nature and cost 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND· FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). At present only 
stains of HIV-I and HIV-II have been de­
tected in the country. However HIV-II is 
relatively recent arrival to India though this is 
Known in some parts of the world. 

(c) The testllechnology required for 
detecting both HIV-I and HIV-II viruses is 
being provided in the country. The combined 
Kits for carrying on such tests are being 
imported through WHO. 

(d) Nature of the Kits 
Procured so far 

No. of Kits Total Cost 
(Approx) 

Mixed HIV-I & 
HIV-IIKits. 

Increase In Tuition Fee by Public 
Schools 

2092. SHRI GURUDAS KAMAT: Will 
the Minister of HUMAN RESOURCE DE­
VelOPMENT be pleased to state: 

(a) whether tuition fee has been raised 
by the public schools, in Delhi; 

(b) if so, the reasons therefor; 

:c) whether the public schools have the 
approval of Government in this regard; and 

50,112 Rs. 12,52.800 

(d) if not, the action the Government 
propose to take in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) and (b). Delhi Admini­
stration has intimated that some private 
unaided schools have enhanced the tuition 
fee and other charges due to the increase in 
DA of the employees and other expenditure. 

(c) Private unaided schools are not 
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required to seek approval of the Govern· plan for gauge conversion to be taken up in 
,ment If the tuition fee Is sought to be en· the 8th Plan. 
hanced at the commencement of the aca· 
demlc sesssion. [English} 

(d) Does not arise. Bridges In Bolanglr(Orlssa) 

[Ttans/atIonJ 2094. SHRI SARAT CHANDRA PAT· 
TANAYAK: WiUthe Minister of RAILWAYS 

Conv.rslon of Railway Linea In Bihar be pleased to state: 

+ 
2093. SHRI CHHEDI PASWAN: 

SHRILAL BABU RAI: 

Will fhe Minister of RAILWAYS be 
pleased to state: 

(a) the metre-gauge and narrow-gauge 
railway lines which are proposed to be con· 
verted into broad-gauge in Bihar: 

(b) whether any survey has been con· 
, ducted, plans and estimates prepared in this 
regard; and 

(c) if so, the details thereof alongwith 
estimated expenditure to be incurred 
thereon? 

THE MINISTEROF' STATE IN THE MINIS· 
TRY OF RAILWAYS (SHRI MAL· 
t.IKARJUN): (a) (i) Muzaffarpur-Narka· 
tiaganj, 

(ii) 

(iii) 

(Iv) 

(v) 

Sagauli-Raxaul, 

Narkat iaganj·B agah s. 
TalmIklnagar Road, 

Samastipur·Oharbhanga, 

Chhapra-Aunrihar (Partly in 
Bihar). 

(b) and (c) Work is In progress on items 
'(i), (II) and (v). Wolk on Item (Iv) is being 
taken up. Item (UI) Is Included in the action 

(a) whether the Govemment have any 
proposal to construct railway over -bridges at 
TItiagarh and Kantaganji in Bolangir district 
of Orissa during the current year; 

(b) if so, whether any financial provision 
has been made in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF' RAILWAYS (SHRI MAL· 
LlKARJUN): (a) Construction of a road over­
bridge at TJtlagarh is an approved scheme 
for 1992-93. but not for the one at Kanta· 
banji. 

(b) and (c). An amount of As. 10 lacs has 
been allocated for the. Tdlagarh bridge in 
'992-93 Budget. 

Procurement of Foodgralns In Andhra 
Pradesh 

2095. SHRI DATTATRAYA BANDARU: 
Will the Minister of FOOD be pleased to 
state: . 

(a) the quantum of rice and other 
foodgrains procured by the Food Corpora­
tion of India in Andhra P.radesh during 1991-
92; 

(b) the quantum of rice and other 
foodgrains spoiled in the godowns of the 
Food Corporation of India in the State during 
the last three years; 
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(c) the reasons therefor; and 

(d) the steps taken by the Government 
to prevent such losses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED): (a) 

Year Rice 

1988-89 70.813 

1989-90 216.621 

1990-91 642.078 

(d) The following steps are taken to 
protect the foodgrains and avoid losses:-

(i) FCI stores foodgrains in the 
godowns built on scientific lines 
which are rodent proof and 
damp proof. 

(Ii) Qualified and technically 
trained staff is deployed for 
periodical inspection and 
proper upkeep of foodgrains. 

(iii) Foodgrains are stored on sci­
entific lines and !fest control 
measures are undertaken 
regularly. 

(iv) Sometimes, on account of· 
acute paucity of covered stor­
age. as also movement con­
straints, the FCI is compelled 
to store wheat and paddy in 
the open under a scientifically 
designed system. for tempo-

The Food Corporation of India procured 
quantity of rice to the extent of 22, 33, 138 
tonnes during the mar1<eting season 1991-
92 (upto 4.7.1992) in Andhra Pradesh. No 
otherfoodgralns were procured. 

(b) and (c). The quantity of rice and 
otherfoodgrains damaged dueto rains. floods 
and cyclone etc. In storage and transit during 
the last three years is as under:-

(Figures In MTs) 

Other (oodgrains Total 

589.804 660.617 

35.794 252.415 

568.382 1210.460 

rarystorage called CAP (cover 
and plinth). Following steps are 
taken to protect the foodgrains 
stored in CAP. 

(1 ) Stocks are stored on 
wooden crates and 
covered with specially 
fabricated low density 
black polythene 
(LOPE) covers which 
are water proof. so as 
to protect the 
foodgrains from rain. 

(2) Nylon ropes are pro-
vided for proper lash-
ing of polythene cov-
ers to prevent dam-
ages by blowing of 
covers during storms. 

(3) Monofilament nets 
and cover tops are 
provided in major CAP 
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complexes for addi­
tional protection to 
grains from the I/aga­
ries of weather. 

(4) Aeration of stocks, 
stored in CAP, is done 
regularly to maintain 
the health of the stocks 
and also to al/oid 
damagebycondensa­
tion on account of 
humidity and tempera­
ture variation. 

(5) Stacks are built in 
dome shape so as to 
avoid stagnation of 
water on the top. 

(6) The stocks stored in 
CAP are subjected to 
regular inspection and 
given treatments 
wherever required for 
control of insect infes­
tation and infestation 
by other pests like 
rodents, birds etc. 

[ Translation} 

Indian Boxing Team to Havana 

2096. SHRI N.J. RATHVA: Will the 
-Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state: 

(a) whether Indian boxers have been 
sent to Havana under Indo-Cuban Cultural 
Exchange Programme for training-<:um­
competition in connection with their prepara­
tions for Barcelona Olympics; 

(b) if so, the number of boxers sent by 
the Union Government; 

(c) whether these boxers are facing 

financial crisis; 

(d) if sci, the reaction of the Govemment 
there to and the action being taken in this 
regard; and 

(e) the amount provided so farto these 
boxers by the Government and the time by 
which additional amount if any, is likely to be 
sent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTS OF YOUTH 
AFFAIRS AND DEPARTMENT OF SPORTS 
AND WOMEN & CHILD DEVELOPMENT) 
(KUMARI MAMATA BANERJEE): (a) Yes, 
Sir. 

(b) 6 (Six) 

(c)to (e). The Indian Embassy in Havana 
had informed Government of the need to 
release some foreign exchange to the box­
ers so that they can supplementthe arrange­
ments and purchase essential articles avail­
able in hard currency shops. Accordingly, 
Reserve Bank of India was requested to 
release about U.S. dollars 3500 in favour of 
the Indian Amateur Boxing Federation. This 
has since been done and the money has 
reached Havana through the Manager. 

[English] 

Child-Care Schemes 

2097. SHRI SHRAVANKUMAR PATEL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government have de­
cided to make child-<:are as an integral part 
of the Minimum Needs Programme; 

(b) if so, the details of the schemes and 
the steps taken in this regard; and 
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(c) the financial provision made or pro­

posed to be made under the Eighth Five 
Year Plan for funding these schemes? 

THE MINISTER OF STATE IN THE 
'MINISTRY OF HEALTH AND FAMILY 
WELFARE (SRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). Child Care has 
been an integral part of the total health care 
deliver system. Under the Minimum Needs 
Programme, some sub-centres, Primary 
Health Centres, Community Health Centres 
are set up for prOViding health care and 
family weHare services to rural population 
including child care. 

(c) No separate provision is made for 
the Child-Care Schemes and these schemes 
are part of the total Health Care System. 

Grants Commission For Sanskrit and 
Classical Languages 

2098. SHRI GURUDAS KAMAT: Will 
the Minister of HUMAN RESOURCE DE­

, VELOPMENT be pleased to state: 

(a) whether the Government have de­
cided to set up a parallel grants commission 
for Sanskrit and classical languages; and 

(b) if so, the details thereof; 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SEWA): (a) and (b) The Govem­
ment has decided in principle to set up 
autonomous Commission to toster and 
improve teaching. study and research in 
Sanskrit and other Classical languages. 
However. the details thereof have not yet 
been finalised. 

rr ranslationl 

Scarcity of ORS In Hospital 

2099. SHRI CHHEDI PASWAN: Will 
the Minister of HEALTH AND FAUlL Y 
WELFARE be pleased to state: 

(a) whether attention of Govemment 
has been drawn to the news-item captioned 
"Jeevan Rakshak Ghol Tak Uplabdha Nahin" 
appearing in the Rashtriya Sahara dated 
20th June, 1992; 

(b) if so, whether the Govemment have 
conducted any inquiry regarding alleged non 
availability of Oral Rehydration Solution in 
the LNJP Hospital, Delhi; 

(c) if so, the details thereof, and 

(d) the steps taken by the Government 
to make available Oral Rehydration Solution 
in every Government Hospital? 

THE MINI- R OF STATE IN THE 
MINISTRY OF HEALTH AND FAUlL Y 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) to (c). Yes, Sir. However 
no shortage of Oral Redydration Salts (ORS) 1 

has been reported from Lok Nayak 
Jaiprakash Narain Hospital, New Delhi. 

(d) Underthe National Oral Redydration 
Therapy programme, packets 01 Oral 
Redydration Salts are supplied to the Statel 
Union Territories administrations who fur­
ther distribute these to various institutions 
under their control. 

[English] 

Class Project 
+ 

2100. SHRI RAM NARESH 
SINGH: 
SHRIMATI SUMITRA 
MAHAJAN: 
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W\\I\he Mlnistet'o1 HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have con­
ducted any colTllrehensive review of the 
CLASS Project started in 1984; 

(b) If so, the findings, thereof and the 
action taken by the Government; and 

(c) If not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) to (c). A comprehen­
sive review of the CLASS project to make it 
more meaningful and functionally useful to 
students completing Senior Secondary 

, Education is in progress. 

Distribution of Wheat 

2101. SHRI PRAKASH PATIL: Will the 
Minister of FOOD be pleased to state: 

(a) whatharthaGovernment proposato 

CentreNariety 

Kamal (Max. Gr. I) 

Amritsar(WL-711) 

Moga (Kalyan Sona)' 

Hapur (RR-21) 

Representation from Indian Students In 
. Erstwhile Soviet Union 

2102 SHRI M. RAMANNA RAI: 
SHRI CHITTA BASU: 

distribute superior quality ot wheat to the 
consumers in small bags through Public 
Distribution System; 

(b) If so, the details thereof; and 

(c) tha prevailing wheat price supplied 
through Public Distribution System and its 
price in the open market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON­
SUMER AFFAIRS AND PUBLIC DISTRI­
BUTION (SHRI KAMALUDDIN AHMED) (a) 
and (b). The Food Corporation of India sup­
plies wheat of prescribed specifications (Fair 
Average Quality) in 95 Kg. bags to States! 
Union Territories or their nominees fordistri­
but ion through the Public Distribution Sys­
tem. Distribution to the consumers is the 
concern of the States/Union Territories. 

(c) The Central Issue Price of wheat for 
the Public Distribution System is Rs. 280/­
per quintal w.e.f. 28.12.1991. The month 
end whole-sale prices of some of the vane­
ties of wheat at a few centres are as fol­
lows:-

Price per Quintal at the 
end of June, 1992 (in Rs.) 

325 

326 

315 

345 

Will the Min ister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government had re­
ceived any representation from Indian stu­
dents studying in the erstwhile Soviet Union 
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regarding continuation of their respective WlII1he Minister of FOOD be pleased to 
courses in Indian Universities; state: 

(b) n so, the actionlaken by the Govern­
ment on the representation; and 

(c) the steps takenJbeing taken by the 
Government to solve their problems? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF EDUCA­
TION AND DEPARTMENT OF CULTURE) 
(KUMAR I SEWA): (a) to (c). A few students, 
sponsored in the past by Ministry of Hurnan 
Resource Development, under the Indo­
Soviet Cultural Exchange Programme are 
still continuing their studies in different 
Republics of the erstwhile USSR. The Minis· 
try has not received any such representation 
from these students 

Besides, quite a large number of stu­
dents had gone to USSR either on their own 
or through non-governmental agenCies for 
pursuing mostly professional courses in 
medicine, engineering, etc. The Ministry has 
been receiving representations from various 
persons/associations in India regarding 
problems of continuation of their studies in 
the erstwhile USSR. Some suggestions 
regarding admission of such students in 
professional and technical institutions in India 
have also been received. 

Admissions to technical and professional 
institutions in India are govemed by the 
admission rules and procedures of the indi­
vidual inStitutions. The cases of continuation 
of studies in India of such students can be 
considered in accordance with the rules and 
regulations of the concerned institution on 
an individual basis. 

[Translation] 

SUpply of Wheat and Rice to Nepal 

2103. SHRI V.S. VLJAYARAGHAVAN: 

(a) whether the Government have de­
cided to supply a large quantity of wheat and 
rice to Nepal; 

(b) If so, the details thereof; and 

(c) the total amount of Foreign exchange 
likely to be earned therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPP IES, CON· 
SUMER AFFAIRS AND P . lIC DISTRI· 
BUTION (SHAJ KAMA .• DIN AHMED)(a) 
and (b). The Go urnment have recently 
decide to Sllpp f 1 0,000 tonnes of wheat and 
:O,uOI) tonnes of rice to Nepal. 

(c) The wheat and rice are being sup· 
plied by FCI at Rs. 280/· and Rs. 584/· per 
quintal, respectively, However, the Foreign 
Exchange Regulations made under the 
provisions of Indo-Nepal Treaty of Traoe 
provide for payment for transactions be· 
tween the two countries in local currencies. 

12.00 hI'S. 

[English] 

( Interruptions) 

MR. SPEAKER: I have some issues 
with me; I am going to allow one after the 
other; I will call out the names; please stand 
up only then. 

( Interruptions) 

MR. SPEAKER: Please speak one after 
the other. 

(Interruptions) 

MR. SPEAKER: I will allow you all one 
after the other. 
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MR. SPEAKER: Let there be a day 
when han. members speak one after an­
other. 

(Interruptions) 

SHRI RAM NAIK (Bombay north): MR. 
SPEAKER Sir. at least one day you should 
call me first. 

(Interruptions) 

[English) 

MR. SPEAKER: In the process you are 
not understanding and you are alleging 
against the Chair. 

SHRI SRIBALLA V PANIGRAHI (Deog­
arh): For the past few days although the 
militant activities were on the decline In 
Jamrru and Kashmir. of late it is a matter of 
greatconcem that the militants have stepped 
up their activities inasmuch as they have not 
spared even the Jammu and Kashmir As­
sembly building and also the Secretariat 
building which have been attacked by the 
militants. Their rockets have besieged the 
Secretariat building. Jammu and Kashmir 
Legislature building has also been attacked 
and some damage has been caused thereby. 

I would request the Government, par­
ticularly the Home Minister through you that 
there should be a statement about it as to 
how it all happened. It has again sent a bad 
signal and the people are feeling very inse­
cure after these buildings which have been 
well guarded are under besiege and there 
has been sufficient damagli to them. By all 
means all these activities must be stopped 
there. 

[Translation) 

SHRI LAl K. ADVANI (Gandhi Nagar): 

Mr. Speaker. Sir. Shrl Panlgrahl has made a 
mention of reports that were published In the 
newspapers. If there was a rocket attack on 
the legislative Assembly building. it Is a 
matter of great concern. But the Infonnation 
I have received has not appeared In any 
newspaper. I would like the Government to 
give a clarification on it. Mr. Fotedar is sitting 
here. As per my information. the militants 
have seized the entire Doda city and cap­
tured all the police stations in Doda district 
which falls in Jammu region alld Is not a part 
01 the Valley. In last three days they have 
captured all the Govemment offices. Later 
the anny was called out and brought the 
situation under control. All these facts have 
not appeared in the newspapers. I got direct 
Information from there. There is no reason 
to doubt the source of this information. The 
Govemment should clarify this. It is clear 
from the above situation that extremists. 
activities are not confined tothe Valley alone 
and they have been able to expand their 
operation to Doda region also. This is a 
matter of concern especially for the reason 
that the Govemment has all along been 
trying to give the impression that they have 
contained militant activities and the situation 
is limping back to normal. They have further 
claimed that now the situation is congenial 
for holding elections in the valley. 

SHRI ATAL BIHAR I VAJPAYEE 
(Lucknow): Mr. Speaker Sir, I would like to 
add one more thing about Dada. Advani ji 
said that the news has not appeared in 
newspapers but it has appeared in foreign 
newspapers. I received a telephone call 
from London that it had been reported in their 
newspapers that Doda city was under siege 
of the terrorists. I said that it was not possible 
that the entire city be captured by them 
Later, when I sought a confirmation from the 
Home Ministry in this regard, I was told that 
very serious incidents were taking place. I 
would like that the Government should make 
a statement in this regard and take the 
House into confidence. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): I 
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shall dIacuss the matter wth the Home 
Ministry and Inform the House about t. 

(interruptions) 

MR. SPEAKER: Hesaldthat.hewould 
make a statement. Then wile .. Is the need 
to make a fuss? 

12.08hra. 

. RE. COMMUNAL VIOlENCE IN DIFFER­
ENT PARTS OF THE COUNTRY 

[Translation] 

SHRI MADAN LAL KHURANA (South 
Deihl): Mr. Speaker. Sir. even yesterday I 
had tried to draw the attention of the august 
House towards this incident. But in the midst 
of an uproar. this matter could not come to 
the fore. This news was reported In yester­
days newspapers. A'Shakha' of the R.S.S. 
was being held In Kerala. When the 'Shakha' 
was going on at about 7.30 in the morning, 
the activists of I.S.S, which is a new organi­
.zatlon In the area consisting of extremists 
and indulging in anti India propaganda. at­
tacked the peaceful assembly of the people 
doing physical drill. Then this spread to the 
city. There was firing and three of our people 
sustained injuries. The ISS had spread a 
rumour a few days back that the mosque in 

• Ayodhya had been demolished. The State 
Home Minister had conceded that the at­
tacks at various places in Kerala were made 
by the activists of ISS and they were repeat­
ing the same. 

The second incident is about a report 
that was published in newspapers that in 
Malegaon a procession was taken out under 
the leadership of a Janata DaI M.LA·· and 
the 'sevaks' of the temple of the village were 
attacked. 

··Not recorded. 

(EngIsh) 

MR. SPEAKER: Name wit not go one 
I8COId. 

[T~ 

SHRI MADAN LAL KHURANA: lwould 
like to request the hon. Home Mtnlsterto look 
Intothematler. It is correct that adiscusslon 
on Ayodhya could be held but no rumour 
should be spread on this pretext. Some 
people failed In instigating communal riots in 
U.P. I would like to say with pride that in the 
iastoneyear,ontheoccaslonsof1d,Muhar­
ram. HoII, Dushera and Diwali, riots did not 
take place in U.P. as it used to be the case 
earlier. There used to be Shia-5unny riots at 
someplaces. Two Muharramfestivals have 
passed off without riots in U.P. Now be­
cause they fa~o instigate riots In U.P. 
these people want to provoke people in non 
B.J.P. States by engineering such incidents. 
I want that the hon. Home Minister should 
make a statement on the incidents that took 
place In Kerala, in Malegaon, in Nasik district 
and in·Ahmedabad. We find fhat statements 
are made in the House every day on very 
minor incident whereas the Central Govem­
ment is quiet on the above incident. It should 
make statements on these incidents also. 

[English] 

SHRIA.CHARLES(Trivandrum): Sir,it 
is with a very sad ana heavy heart and with 
a sense of shame that I stand before you in 
this august House to arrange what has been 
happending in Trivandrum, capital of the 
most educated State of this country, during 
the Iasttwodays.(lnterruptions) It is reported 
that the whole trouble started with the con­
frontation of ISS and RSS fundamentalist 
workers. (Interruptions) 
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SHRI tAL K.AOVANI (QandhI Nagar): 
b w. a planned attack. (~) 

SHRIA.CHARLES: Unfot1unaIeIy.8nII­
social elements have been instigated bV 
both theM groups. (lntemJpIIons) I am not 
pointing "" finger towardI any. par1icuIar 
group. b II conIrontatlon of the two funda· 
mentalilt groups • ISS and RSS - that has 
ruir1ed the democratic fabric of this most . 
enlightened constituency. (~) I 
am disturbed that such things Ike arson, 
burning of houses, and all sorts of violence 
have been happening there which acubured 
societycannoteveri imagine. (Interruptions) 
One kilometre away from my house, four 
people have been brutally killed. Today, the 

, report has come that both the ISS and the 
ASS have separately called for a Statewlse 
bandh. The normal life Is paralysed. The 
people canoot move out of their houses and 
there II panic allover. 

I have received several telephone calIS 
from Trlvandrum. (interruptions) The State 
Govemment has alerted the police but the 
situation has not been contained. Arson and 
looting II going on there. Aft thilis the resul 
of the Ayodhya ISsue. 

Today'. news is more disturbing. Then 
Is a report that the te.,..- work Is being 
continued and the att8fl1)t of Shrimati 
Vijayara;e Scindia. VIC8-President of the BJP, . 
for a settlement has failed. This Is a t.ce. If 
the BJP Is sincere, let them come forward 
and declare unequivocally that they are not 
with the VHP and they are for ilJl)lementing 
the court orders. That wit solve all the 

. problems here. I would plead with the BJP 
not to take the country to ransom. Do not 
create a holocaust. During 1946, 1947 and 
1948, we have seen what had happened In 
thecountry. Do not ruin the coun!ry. Trivan­
drum is an enlightened constituency. Never 
befOl8 hastherabeen a communal vIoIenca. 
I am very much disturbed. 

I belong to a minority community. Time 
and again, I have stated that I have been 
elected continuously from that constituency 
where Hindus have a majority with a rich 
culture. That II the secular fabric of my 
constituency. But the fundamentalists are 
ruining our democracy. 

I would plead before you In all serious· 
ness not to create communal problems for 
this country. I am deeply wounded. I cannot 
go to Trlvandnlm because the Parliament is 
in session. I do not know what to do and I 
cannot share the agony of my people. I 
receive several communications from the 
people. I plead that IftheBJP is keen to solve 
the problem, let them say clearly that they 
are not wlh the VHP. let them make their 
position claar. Otherwise the fundamental· 
Ists wHI take advantage of the situation and 
create a holocaust. 

The secular fabric of this country is the 
essence of democratic polity and that is 
sovereign. Nobody can touch the secular 
fabric of our country. That is the should of 

ourdemocracy and that should be protected, 
Sir. Thank you. 

(Translation] 

SHRI RAM NAIK (BolTi>ay North): Mr. 
Speaker, Sir, whatever has happened in 
Karala is sh3meful for this country. Every 
person has a Fundamental Right to run an 
R.S.S 'Shakha' on a playground but when 
people assemble in this manner and the 
Islami Sawak Sangh attacks them, then it is 
the duty ~ the Government to bobk the 
people who attack them and protect those 
who have been attacked. The Congress 
party is in power there with the support of the 
Muslim league. Since, it enjoys the suppon 
of the Muslim league, it does not want to 
take any action against the Islami Sawak 
Sang~ and they say that It is an issue of 
funda~aIIsts •. .. (lnterruptions) 
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(Tnmslatlon] 

SHRI P.C. CHACKO: It Is totally mIs­
leading, Sir. (Interruptions) 

SHRI A. CHARLES: Sir. today the army 
has been alerted. 

(Interruptions) 

[Ttanslation] 

SHRI RAM NAIK: Mr. Speaker. Sir. we 
demand that the hon. Minister of Home Af-

• fairs should make a statement here regard­
ing the incident that took place in Kerala. 
What is happening in Maharashtra today? 
You too, hallfrom Maharashtra. Melegaon is 
near Nasik. which is called Ayodhya of the 
South and· you are aware that last year riots 
took place there during the Ganpatl festival. 
But what has happened there today? Today 
a well known leader of the Janata Dal who 

• had been the Leader of Opposition in the 
Maharashtra Assembly I amgiving this Infor­
mation on the basis of my personal informa­
lion--

(Interruptions) 

[English] 

SHRI MURLI DEORA (Bombay South): 
Sir. how can he say ..... 

MR.SPEAKER: It will not go on record. 

(TtanslationJ 

SHRI RAM NAIR: • is the leader of 

Janata Dal....(lnterruptions). When the 
names ofthe leaders of the BJP were men­
tioned. we c:fld not object Mr. Speaker, Sir, 
therefore, under the leadership of the emI­
nent Janmat Dalleader· a proceSSion con­
sisting of 20,000 people was taken out. The 

-Not recor dad. 

wor1<ers of the Communist party also joined 
1t •••• (lntenuptJons) 

[English] 

SHRI P.C. THOMAS (MuvBUupuzha): 
Sir. how can he take his name? 

MR. SPEAKER: The name will not go 
on record. 

( Intenuptions) 

[Translation] 

SHRI RAM NAIK: In the riots that took 
place day befOl8 yesterday, 27 persons were 
stabbed. I want that the Central Govemment 
should obtain information from them. Two 
police officials also have been stabbed there. 
If the names of the persons who have been 
stabbed there are told to the House, It will 
reveal what is happening there. Mr. Speaker, 
Sir, therefore, my submission is when the 
procession was being taken out there was a 
scuffJe and people were attacked with cycle 
chains, wooden and iron rods. The people 
have creat8<l a situation there, making It 
difficult for people to live there. The Govem­
ment must be knowing that the Ganesh 
festival Is going to be celebrated in Mahar­
ashtra soon and it is a very Important festival. 
The Ganesh festival was started by late Shrl 

. Lokmanya Bal Gangadhar Tilak and this 
year they are celebrating it as centenary 
year. This festival will be celebrated in 
Maharashtra with great enthusiasm and the 
riots in Malegaon have taken place at the 
behest of the Babri Samitl. I am saying it on 
the basis of personal Information. Mr. 
Speaker, Sir, therefore, the hon. Minister of 
Home Affairs should make a statement In 
this connection. 

SHRI MURLI DEORA: The Ganesh 
festival should not be made communal. 
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SHRt RAM NAIK: You do not know that 
the Ganesh festival Is not communal. You 
should go and see what Is happening there. 

I. You rilIght not be aware of the Incident that 
took place In your constituency the day be­
.foreyesterday.lnBombaySouthbiackflags 
were hoisted. Mr. Speaker, Sir, therefore, I 
wanttosaythattwodays have passed since 
the incident took place. Therefore, the hon. 
Minister of Home Affairs should have made 
a statement. Moreover, since the Congress 
Is in powerthere, the hon. Minister of Home 
Affairs should have obtained Information from 

'there and Informed the House accordingly. 
(Interruptions) 

[English] 

SHRI P .C. CHACKO: It is most unfortu­
nate that senior Members like Shri K~urana 
and Shri Ram Nayak are using this opportu­
nity to mislead the House. What happen8d 
in Trivandrum is most unfortunate. We fell 
first victim to the mindless action of the BJP 
In Ayodhya Kerala is the most educated 
State and we claim it to be the most secular 
State too. But we fell a prey to communal 
violence. In this House, senior leaders ofthe 
BJP are sitting silent, when their colleagues 
are spreading half-truths and 
untruths ... (lnteffuptions) If you want to lis­
ten, please listen. What happened in Trivan­
drum is not an isolated case. Yau please ask 
you people, your muscle power; the ASS, as 
to what is happening in Kerala for the last six 

,months. The ASS has been engaged in this 
sort of actlvires for the last one 
year ... (lnterruptions) About a dozen people 
have lost their lives in these series of vio­
lences. The Government of Kerala is taking 
very strong action to contain the violence. 
Shri Ram Naik accused the Congress Gov­
ernment in Kerala. How can he find fault with 
the Government of Kerala? The Govern­
ment is handling the situation with utmost 
restraint and utmost care. Now, you know 
the background of this ISS, which is a vary 
small group. The actlvitiEts of the ASS are 

creating Insecurity In th8 mind of the minori­
ties and they also started.organising them­
I8lves and they too are taking to arms. Here 
I am not justHying anybody taking to arms. 

. ButthishappenstobethesequeloftheRSS 
vioience. Just as Shrl Charles has ap­
pealed, I also appeal to Shrl Vajpayee and 
Shri Advani to restrain their workers. If they 
do not advise the ASS cadres to desist from 
such activities, there will be a sequel to what 
is happening in Ayodhya and it will be In our 
place. Shrl Chandra Shekhar has warned 
this House that if these things are allowed to 
continue, this country will be in flames. 

With great difficulty, the Government of 
Kerala has brought the situation under con­
trol. In spite of that, they want to rouse 
communal passions and create tension. That 
is why,m you are making one-sided accusa­
tions. Both ASS and ISS are equally respon­
sible for what has happened in Trivandrum 
It is not a one-sided aHair. Please desist 
from what you are doing. Please cooperate 
with the Govemment Oon't try to accuse the 
Kerala Govemment and please do nottryto 
make a political gain by blaming the Con­
gress. 

The Government of Kerala is trying its 
level best to contain the violence. The ASS 
cadres are bent upon creating disturbances. 
I do not want to narrate certain facts which 
happened in Trivandrum, because, I am 
afraid, that will add fuel to fire. That is why, 
I am restraining myself. You get the facts 
from the ASS cadres. You know very well, 
how the people of this country will react if a 
mosque is attacked or if a tel1l>le is attacked. 
You are playing with fire and please desist 
from it. It am again telling you that it is most 
unfortunate if this thing can happen in a 
place like Trivandrum Do not come here 
with half-truths and untruths and parade 
your ignorance in this House. You are 
equally responsible for what has happened 
in Trlvandrum (Interruptions) 
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[ Translation] 

PROF. RASA SINGH RAWAT (Ajmer): 
Communal riots took place in Kamataka. ..• 
(lntenuptiolls) .... 

MR. SPEAKER: Shri Rawat you should 
not intervene in between: This is not proper. 

PROF. RASA SINGH RAWAT: I am 
!)OInting out about the law and order situation 
;n the States ruled by the Congress party •..• 
( Interruptions) 

SHRI RAJNATH SONKAR SHASTRI 
(Saldpur): Mr. Speaker, Sir, the matter we 
are discussing here today is really pathetic 
and serious. Sir, the entire country is worried 
aoout.it. Our colleagues from Kerala had 
mentioned that while the R.S.S. people were 
engaged in exercise, they were attacked. 
We condemn this attack in no uncertain 
terms. They may be the mermars of the 
R.S.S or the Muslim league but such inci­
dents should not have taken place. Here 
allegations and counter allegations are being 
levelled at each other. Some say this hap­
pened in Kerala, others say this happened in 

,Ayodhya. Sir, with great humility, I would like 
to point out to you that the events in KeraJa 
are the aftermath of those of Ayodhya. 
Maharashtra, Delhi and aU other parts of the 
country will have to face the consequences. 
The work of temple construction is causing 
too much tension. I wanted to speak about 
it yesterday as kar sewa was going on there. 
You might have gone through newspapers 
reports also and yesterday I myself had tried 
to present a newspaper here in which it 
appearadthat volunteers are roaming around 
with swords in their hands and kar sewa is 
being done. The people are being forced to 
do kar sewa and some persons are roaming 
around with swords in their hands. If kar 
sewa is being done in this manner, then what 
will be the destiny of this country? WiD it not 

causeflot& In-Kerala or Delhi or anywhere in 
the country? . 

Just now one of my colleagues was 
stating that riots did not take place In Uttar 
Pradesh since his party came to power. It is 
very good that riols have not taken place 
there. But, perhaps he could not recall 
Azamgarhwhere the Hindu-Muslim riots took 
place. A Jarge number of houses were burnt 
and shops of many poor persons were looted 
and may people suffered great loss. Simi­
larly, riots took place in Banaras. InJaunpur, 
also viole(lC8 took place. In Rarnpur also 
riots took place. Yet my colleague is stating 
that there have been no riots in U.P. 

I do not mean to say that riots are good. 
My contention Is that riots should not take 
place anywhere. But what are the reasons 
behind t~1iots. What is the remedy/? 

Mr. Speaker, Sir, I shall conclude within 
. a minute. In this very House when discus­

siof\ was about to start yesterday on the no­
confidence motion, one of our senior mem­
bers Shri Khurana said that this issue was 
not related to any court of law. 

One of my hon. colleague threw the 
gauntlet and asked who has the courage to 
stop construction there. So, who is being 
challenged. Another hon. colleague, Ma­
hant Abedya Nathji, whom I hold in high 
esteem. also submitted that why Muslim in 
the country are being given so much impor­
tance. The country will turn Pakistan. 

MR. SPEAKER: No regular Bill is be­
fore the House for consideration at the 
moment. So you must keep in mind this fact 
while bringing the issue to the notice of the 
Government. It is not proper on your part to 
raise all the issues. 

SHRI RAJNATHSONKAR SHASTRI: I 
am not dwelling on all these Issues in 
c:IetalI. 
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MR. SPEAKER: Speak in brief. 

SHRIRAJNATHSONKARSHASTRI: I 
would like to jU$I submit that If the present 
situation continues to be there, then mere 
expression of anxiety and concern in the 
House wiD not Mmedy the situation. 

Therefore, I would like to make a sub­
mission to you to adv,. our friends Immedi­
ately that while thI( august House respects 
their. sentiments on the Issue, the House is of 
the opinion that whatever is going on In 
Ayodhya nutt be stopped immediately. Law 
should be complied with. In case they do not 
abide by law, then the country will be ruined. . 
There will be riots everywhere, and the onus 
for It wiD rest on the B.J.P. History wUl never 
forgive them. With these words I conclude. 
( Interruptions) 

SHRI RAM NAIR (Bombay North): May 
I know the name ofthe party on whose behaH 

, the hon. Member has spoken. 

Shri Rajnath Sonkar Shastri: The hon. 
Member has no concern with it. (Interrup­
tions) 

12.28hrs. 

[MR. DEPUTY SPEAKER in the Chait1 

SHRt SURAJ MANDAI. (Godda): Mr 
Deputy Speaker, Sir, a serious Issue is 
being debated upon In the House and Khur­
ana Saheb is laughing. We are discussing 
here in the House what has happened In 
Kerala today and what Is happening in 
Ayodhya and .at other places In the country. 
At the moment tension between the two 
communities is building up in the country. 
What are the reasons-the main reason Is 
the way the construction wori( is going on in 
Ayodhya. That is the root cause. 

Shri Khurana said that communal inci­
dents have not taken place anywhere In the 

country, but what did happen during the 'Id' 
festivaL. (/nt.rruptJons) ..... Yes, you people 
are not In the torefront, but the two organs of 
yours', viz, the VHP and the RSS are there to 
do the job. No doubt they are doing their 
level best to Incite communal clashes, but to 
no avail. On the day of 'Id' festival, In my 
constituency Godda, the VHP people 0b­
structed Muslims from offering 'Namaz' In 
order to fan communal clashes,. However, 
our timely intervention at the spot enabled 
th6Muslimstootfer'Namaz'. I rasped Shrl 
Atalji. He rightly said that politics should not 
emanate from religious place like TempleS, 
Mosques, Gurudwaras and Churches and 
all the prot1ouncements from there Should 
stop. We support his stand. I would like to 
make one more submiSSion that today the 
root cause of the tension between the two 
cOmmunities in Kerala and other parts of the 
country is the construction-wori( In Ayodhya. 
Kar sewaks are performing Kar-Seva there 
at the point of sword thereby causing tension 
and fear In the minds of the people of the 
other community. Therefore, I demand 
Immediate stoppage of construction in 
Ayodhya. It will create disturbances through­
out the country. Ayodhya issue Is the root 
cause of the disturbances all over the coun­
try and it is also the reason behind the 
disturbances and bitterness between the 
people. of the two communities. Therefore, I 
demand from the Government to stop the 
ongoing construction-wori( in Ayodhya with­
out delay. 

Sir. if the State Government has failed 
to stop the ongoing conslruction-wori( in 
Ayodhya, then, through you, I would like to 
make a submission to the Centre to use the 
powers conferred upon it to get the ongoing 
construc1ion-wori( stopped. In this endeav­
our the whole country wUl stand by you. 

With these words I thank you and con-· 
elude. 
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[Eng/Ish] 

SHRI p.e. THOMAS I condemn what 
has happened In Keraia. 

Mr. Deputy-5peaker: My request to all 
the Hon. Members Is this that let us not 
Instigate our people outside through our 
speeches. It Is the duty of every one of us to 
condemn such acts and we should see that 
proper guideline Is given to ttw entire coun­
try, to the entire society. 

SHRI P.C. T1ioMAS: That Is what 
exactly I was·trying to say. 

MR. DEPUTY-SPEAKER: Let us not 
unnecessarily abuse each other. Already 
the atmosphere is su~ charged with anger 
and heat. Let us not further increase it. let 
us try to cool down the atmosphere which Is 
not prevailing in the country. 

SHRI p.e. THOMAS: Sir, I am very 
much in agreement with what you have said. 

THE MINISTER OF RAILWAYS (SHRI 
, C.K. JAFFER SHARIEF): The beSt course 
would be that Instead of everybody talking, 
you can appeal to everybody to search their 
own hearts. 

SHRI p.e. THOMAS: SIr, what you are 
saying Is agreeable to ail of us. In fact, we 
condemn what has taken place in Keraia. I 
do condemn the ISS and their action. I do 
condemn the path of RSS also in this regard. 
It Is because, it is a clash between them 
They have started this problem. I also con­
demn ail of them who. are instigating this 
Issue and the matters connected with this to 
a great extent. I do condemn the speeches 
made by some of our great friends, some of 
our great leaders, who have actually insti­
gated this type of problem. 

Now, I would like to just appeai to the 
BJP Leaders - to Shrl Advanl and Shrl 

Vajpayee - this. "they are in a position to 
show tolerance of Lord Ram and to show 
tolerance of Hinduism and to give a lead In 

~!hls regard, I am sure, the whole problem 
can be broughtto a peaceful end. I am really 
ashamed to hear about the speeches of the 
Leaders. I have read their speeches also in 
the newspapers. I am sure that nobody will 

. deny that one of the Leaders of the BJP has 
even gone to the extent of saying that only by 
demolishing Babrl Masjld, this Issue can be 
settled. 

I am very sorry to say that there was a 
speech that was delivered by one ofthe hon. 
leaders who had also went to the extent of 
saying that Babri Masjid which has no rele­
vance to the muslims will be demolished. 
That Is the way In which the matter should be 
settled. 

I would appeal to everybody that this 
type of action or this type of spirit of the 
leaders should be withheld for some time, 
maybe kept in abeyance for some time so 
that the whole problem is brought into a 
peaceful end. 

I also plead that we all may sit together 
for some time and solve the problem ortake 
a decision that something has to be done in 
this regard. It is not for the Govemment 
alone to do it. It is not for Central Govem­
ment aione to take an action. It is neither for 
the State Govemment to take an action. 

So, I feel that the Leaders must corne 
together and put their heads immediately 
and should resolve this matter. 

I plead with them once again. 

MR. DEPUTY SPEAKER: J will allow 
one Member from the ruling side and other 
Member from the opposition side. 

(Intenvptions) 
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[TtanSIatJon) 

SHRI MADANlAlKHURANA: I would 
like to give a personal explanation as my 
name has been mentioned by him. He said . 
something about RSS In KeraJa. I would like 
to read out only'two Dnes from the statement 
of the interview given by that State's Home 
Minister to a newspaper. 

[English] 

"According to the Minister Incharge of 
Home, Mr. C.V. Ramarajan, trouble began 
around 7.30 a.m. when a stone was thrown 
at an RSS shakha at Poonthura.· 

[Translation] 

As per my infonnatlon, disturbances 
• broke out there afterthis. RSS was attacked 
and violence began .... (/nterruptions) 

[English] 

MR. DEPUTY SPEAKER: Whatever 
you wanted to say you have said. 

( Interruptions) 

[Translation] 

SHRI SAlVA PAL SINGH VADAV 
(ShahJahanapur): Mr. Deputy Speaker, Sir, 
I am on a point of order ... (/nterruptions) 

[English] 

MR. DEPUTY SPEAKER: The practice 
is to allow one Member from the Treasury 
Benches and one Member from the Opposi­
tion. 

[ Translatlonr 

SHRISATYA PAlSINGHVADAV: Shri 
Khurana has raised a problem during zero 
hour regarding t~ attack on RSS workers 

who were organising Shakha in a ground. It 
is correct as the newspapers have also 
reported the Incident. None else but the 
Centre is responsible for It. The Centre Is not 
capable enough to getthe ongoing construc­
tion-work in Ayodhya In violation oftha Courts' 
orders, stopped. What happened in Kerala 
will soon spread to other places and such 
Incidents will occur dally and nobody wiH be 
able to check them. It Is the duty of the 
Govemment to Implement the orders of the 
Court at any cost, whether through the ac­
quisition of land or by dismissing the State's 
BJP Government? 

My point of order is when Shri Khurana 
and many otherhon. Members have already 
spoken on the same issue, why is the per­
mission to raise it again and again being 
given .... (Interruptions) 

SHRI RAJNATH SONKAR SHASTRI 
(Saldpur): Mr Deputy Speaker, Sir, you give 
your ruling on what Shri Satya Pal Singh 
Vadav has said ... (Interruptions) 

SHRI RAM KAPSE (Thane): Malegaon 
town In district Nasik in Maharashtra is con­
sidered to be a very sensitive town .... (Inter­
ruptions) 

Babrl Action Committee observec 
Bandh for the whole day in Malegaon city. 
About 5Othousandpeop!e underthe leader­
ship of Janata Dal leader and the former 
opposition leader in Maharashtra Assembly 
took out a procession In the city. When the 
procession reached near Balaji temple, cer­
tain announcements were made to provoke 
the people and to create tension there. The 
camera of a photographer who wanted to 
take their photographs in front of the statue 
of Shivaji was snatched; the cameraman 
was assaulted; attempts were made so that 
the report of the Incident may not be pub­
lished in the newspaper next day. What is 
this all happening in Malegaon? Pelting of 
stones took place In front of police control 
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room. When the Janata 011 leader was 
enquired Into, he apologised and said that 
the procession did not remain under his 
control. such IncIdants have bean taking 

• place In Malagaon. Janata Del wants to 
craata comnunal t~ again In those 
places where .Incldants to this enact had 
takan place earlier. Similar riots took place 
in Gujarat too. Now atta,...,.. were made to 
repeat the same in Sangll and Krad In .... 
harashtra. . Aft enorlS are baing made to 
provoke c:ommJnal riots. Similar alte,...,.. 
were made in Malegaon aIso .... (/ntetn.pi:N1s) 

SHRI A VUB KHAN: You are referring to 
Malegaon only, but not to Ayodhya. 

SHRI RAM KAPSE: Janata 081, Con­
gress and Commmist Party want that 
communal riots should break out in Uttar 
Pradesh, but they have not baan successful 
in their motive. Therefore, they diverted 
their attention to Maharashtra.. I strongly 
condemn this incident and urgfJ the hon. 
Minister of Hofl1(l Affairs to give a statement 
in this regard. I had raised a question in 

,ragardtoMaiagaonyestardaytoo. however, 
nothing is being done In that direction. The 
Minister of Partiamentary Affalr& should dis­
cuss the matter with the hon.Minister of 
Home Affairs. He hims8lt halls from Mahar­
ashtra why he is not interested to participate 
In the discusslon regarding communal len-

I slon In MaJegaon city of Maharashl~ though 
he participates in every other· discussion. 
Before the position of this tension spreads in 
Kerala, Maharashtra etc, the Government 
should taka maasures. 

SHRI RAMESH CHENNITHALA (Kot­
tayam): The leader of every political party 
condemns what has been taking place in 
KeraIa for the last two days. I would not like 
to go into the dispute. I agree to what you 
have said. • is the responsibility of every 
political part)' and the leaderot every party to 

: contribute 10 l8$Iore peace and Older In the 
city. Webaingtha new mermers ancI younger 

generation look towards leaders Ike Shri 
Advanl, StIr! Vishwanath Pratap'Singh and 
others for guidance. 

Congress party Is not against the con­
struction of teR1Jle, but the way the things 
are being given political shape Is misleading 
the youth of the country. Four persons were 
killed and about 100 houses were damaged 
In Trlvandrum, a man In a mosque was killed. 
The Kerala Government took certain con­
crete steps to control the situation but da­
spite that peace and order could not be 
restored there. That is why I appeal to I~e 

. leaders of all the political parties to coma 
forward and pursuit people to restore peace 
and order and also communal harmony in 
the country. 

SHRI HARI SINGH CHAVOA (Banas­
kantha): Mr Deputy Speaker, Sir, I have 
been working forsocial welfareforthe last 40 
years particularly for the upliltmant of back· 
ward classes, Harijans, Adivasis and Hindu­
Muslim unity etc. Muslim workers as well as 
students are there in the institution. I run, 
and nodisc:riminatlon is made between them. 
However, at present Communal tension 
prevails iO my institution also. 

A muslim person was beaten by an­
other man of the sarna ~nlty due to 
soma rivalry between them. However, the 
victim said that the accused was a Hindu 
man. This provoked the muslims who killed 
a Hindu man in Disa Tehsil, the area to which 
I belong; which consequently gave rise to 
communal tension In the entire city. 

This was the outcome of disbelief. 
People requested ma to reach the site and I 
did the same. TenSion prevailed in the whole 
city. Police was beating the workers merci· 
lessly. So much so that an old woman who 
was passing through the way was beaten to 
the extent that her arm broke. She was not 
involved In communal riots. A man from a 
village named Samthl had coma there for 
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purchasing purpose. He was beaten 10 
bmerclaalythal hecl8d. .. ;(InIetrupIJons) .... 1 
went to the PolIce Station. met the officer 
and asked tim nat to appnthend or beat the 
Innocentpeople •.• (lntetnlpflons) 

look, I was beaten. When I went to the 
police officer ..•. 

(Englsh) 

SHRI. A • CHAlRLES (Trivandrum): 
The Home Minister should come and made 
a statement. (Interruptions) 

SHRI RAM NAIK (Bombay North): The 
Home Minister should come and make a 
statement. (Interruptions) Then we will not 

, allow you to speak. (Interruptions) 

I Translation] 

SHRt HARISINGH CHA VDA: When I 
went to meet the police officer. I requested 
him not to apprehend or beat any innocent 
person ... (Interruptions) ..... Atthe moment 
I am not referring t any body ...... (Interrup-
tions) 

[English] 

MR. DEPUTY SPEAKER: When a hon. 
Member of this House says that he has been 
assaulted, is it not our duty to hear him? Let 
us hear him. There is a Government and the 
Govemment will make a statement. You do 
not allow other Members to speak and you 
do not want grievances of other Members to 
go on record. There is a lot of confusion. The 
Reporters leel extremely difficult to record 
what one speaks. Zero Hour is meant for 

• ventilating certain grievances. I am calling 
one hon. Memberfrom this side and another 
Member from the other side. t am following 
certain rules. Every one 01 us wants to teach 
to the whole world how one should behave. 
At the same time we shall also search our 

hearts. Let the han. Member say wNit he 
wants to say. 

(In tIIrruptJons) 

SHRI P.C. THOMAS: aefore going to 
another point. we would like to have a state­
ment from the Government., (Interruptions) 

MR. DEPUTY SPEAKER: You have 
got every right to ventilate your grievances. 
By virtue of your existence in the second 
bench. th House. I do not think so. Rules 
does not permit that. 

SHRI P.C. THOMAS: We do not stand 
in his.way. 

MR. DEPUTY SPEAKER: Let us hear 
with patience whatever he says. If it is 
pleasing. you accept it and in the absence of 
it you ignore it. 

[ Translation] 

SHRIHARISINHCHAVDA: MrDeputy 
Spe. ;er, Sir. when I went to the police 
station to request the concerned officer not 
to arrest or beat the innocent persons, a lew 
friends of mine accompanied me. When we 
made the complaint, some of them came out 
and started beating without bothering whom 
they were beating. It was inside, despite 
they started beating me. After beating, the 
DCP and others directedto arrestthe people. 
Afterwards, they released them at the dis­
tance of about 100-150 km; and filed a fake 
case before the magistrate. The police ac­
tion is being taken in Gujarat. It would be 
disastrous. if it is not withdrawn. The way 
the things are taking place in Biharwill not be 
tolerated there . 

Secondly, my area is very close to 
Pakistan bOrder. There is a village named 
Piprada in that area having the population of 
about five thousand people. A man named 
Jaslok. belonging to a mino,ity group was 



467 RB. Communal VIoI9nc:e 
in Different parts of 

JUlY21,1992 Country 468 

arrested. Afterwards the situation deterio­
rated to the extent there were Incidents of 
dlshonourlng the women. In our area Pan­
chayat President is caJIed as Pramukh. 

, Everybody gives him great respect. Every­
one obeys Panchayat Pl8Sident. Other­
wise, they remain Indulged in such activities. 
H the activities of the people belonging to 
particular minorities are not checked, the 
circumstances similar to those created in 
Kashmir by Pakistan wiD arise In Banaskan­
tha. Therefore I would urge upon the Gov­
ernment to take measures to prevent the 
situation similar to that prevails in Kashmir. 

[English] 

PROF. K V. THOMAS (Emakulam): We 
condemn the attack on the 
hon.Member ... ( Interruptions) 

MR. DEPUTY SPEAKER: This is not "8 
regular debate. H he had used any words 
which are unparliamentary, certainly you are 
at liberty to raise it and such words can be 
removed from the records. But you cannot 

, ask for any clarification. 

PROF. KV. THOMAS: Sir, we con­
demn the attack on the hon. Member. But 
what we are emphasising is that ail these 
things are the reflections of Ayodhya. The 
BJP has assured the House that they will 
abide the instruction of the Court oflaw. Now 
the U.P. Govemment could not implement 
the directions of the COurt of law. The BJP 
senior leaders could not prevail on the VHP 
and the construction is going on. It is be­
cause of this inaction of the U.P. Govern­
ment and the inability of the leadership ofthe 
BJP, this communal riot has started in 
Kerala ... (Interruptions) 

SHRI LAL K. AOV ANI: Mr Deputy 
Speaker, Sir,l expect the ruling party to react 
to certain situations in the country with a 
greater sense of responsibility. We may 
have different views about Ayodhya. But, 

this fact roost be accepted that the bone of 
contention for aU these years has been 
whetherthe structure of the mosque should 
be protected or not. (Interruptions). It must 
be acknowledged that 'the Utter Pradesh 
Government has scrupulously ensured that 
the mosque structure is protected. What I 
would like to stl8SS is that today a riot takes 
place in Trivandrum; a disturbance takes 
place in Mai8gaon or something else takes 
place elsewhere, If we - we mean those who 
are Interested in seeing that the communal 
harmony and communal peace are main­
tained - try to rationalise It and justify It on the 
ground of Ayodhya, we are not contributing 
to communal harmony. 

I would like to point out one fact that I 
disagree, disapprove of the politics of the 
Muslim league. But, I draw distinction be­
tween the Muslim league and the Islamic 
Sewak Sangh and I demand a statement 
from the Government as to what is the nature 
of this organisation because according to my 
information - information gathered from very 
reliable sources - this is an apparatus cre­
ated by the Inter-Services Organisation of 
Pakistan. It is the Inter-ServiceS Intelligence 
Wing of the Pakistan Government which is 
equivalent of the CIA and an apparatus of 
this kind which has recently come up and 
which is at the back of all these disturbances 
which happened in Kerala - Cachin, Triven­
drum and Calicut - were gheraoed by thou­
sands of people brought in trucks and buses 
by a call given by this organisation and the 
gherao was so effective that very many 
passengers who travelled by the plane - two 
ot my colleagues in the other House also 
travelled by that plane - could not get out. A 
Minister of the central Government ensured 
that my colleagues could get out and they 
were able to come out. But, there were 
foreigners, including women who were liter· 
ally weeping on the airport because they 
were unable to get out. I would plead with 
you do not try to mix up things and do not try 
to justify riots In any case. Any violence is to 
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be condemned and if there Is an attack on a 
RSS Branch In the momlng - you may agree 
or disagree with the RSS - but let there be no 
reservation In unequlvocalcondeminatlon of 
violence and the condemlnatlon of the Gov­
ernment anywhere. I condemn It wherever it 
Is. Therefore, when my colleagues point out, 
they have a reason to be proud of the fact 
that In Utter Pradesh, for the last one year, 
despite all provocations, Shri Kalyan Singh's 
Government has been able to contain com­
munal disturbances. I want a statement from 
the Government. These days Ayodhya has 
naturally been the core of aU attention. But, 
In the meanwhile, grave disturbances have 
taken place In Ahmedabad, in parts of 
Gujarat, in Malegaon and in Trivendrum 
lately. I want a detailed statement from the 
Government in respect of all these occur-

, rences; all these happenings and the action 
taken by the Government of those States in 
respect of these matters. 

[ Translation] 

13.00hrs. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
Mr. Deputy Speaker, Sir, we are very much 
sad and perturbed over the communal riots 
in Kerala, Malegaon and other parts of the 
country. Whichever party may be respon­
sible for these riots, whether in Malegaon or 
in Kerala, we deeply regret the occurrence of 
such riots in the country. 

( Interruptions) 

But Mr. Deputy Speaker, Sir, it is very 
important to find the roots of this malady. 
There has always been some or the other 
reason behind the eruption of riots in the 
country. This time, we can say with certainty 
that the conditions that are being created in 
the country, owing to the developments in 
Ayodhya and the non-Implementation of the 

court o.rders, are responsible for these riots. 
(Interruptions) 

[English] 

SHRI V. DHANANJAYA KUMAR 
(Mangalore): Is It the stand of the Govern­
ment of India? You ask the Home Minlsterto 
make a statement ..... (/nterruptions) 

Let the Home Minister make a state­
ment that way ..... (Interruptions) 

SHRI GHULAM NABI AZAD: I will teU 
you the stand of the Government of India 
also. Please have patience. 

[ Translation] 

We strongly condemn the IslamicSevak 
. Sangh. Where we are opposed to Hindu 

communalism in the country, we are equally 
opposed to Muslim communalism. The 
Congress party and the Congress Govem­
ment are as much opposed to Muslim 
communalism as much to Hindu communal­
ism. But from where did they derive this 
name? I feel that the Islamic Sevak Sangh 
is the step cousin of the Rashtriya Swayam 
Sevak Sangh. Therefore, instead of ques­
tioning us, you question the R.S.S., which is 
responsible for making the name of Islamic 
Sevak Sangh a success. Had there been no 
R.S.S., there would have been no Islamic 
Sevak Sangh either. h is you who sow the 
seeds of all the maladies affecting the coun­
try. (Interruptions) There cannot be smoke 
without fire. Therefore, we condemn both 
the Islamic Sevak Sangh and the R.S.S. as 
both of them together want to divide the 
country and are creating tension within the 
country. 

As you said, the riots in Malegaon and 
Trivandrum have furtherconfirrned our doubt. 
We have been saying for so many days, that 
the State Government should implement the 
court orders, as otherwise, there is a danger 
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of communal riots erupting In the country. 
The riots have occured 11'\ Kerala and Mahar­
ashtra precisely because of the non imple­
mentation of the court orders and God folbid. 
of riots take pIac. In other parts of the coun­
try. this will be considered the only reason 
behind it. The Bharatiya Janata Party and 
the U.P. Government areresponsibleforthis 
and not the Central Govemment. (Interrup­
tions) 

SHRIMAOANlAlKHURANA: Ichange 
Volt with inciting riots in the country by making 
such statements. 

SHRI GUlAM NABI AZAD: So far as 
Shri Advanrs demand is conSidered. we will 
be making statements on the situatIOn in 
Malegaon as wefl as on Ayodhya. (/nterrup­
lions) 

[EngNshJ 
MR OEPUTY SPEAKER: Let us now 

take up 18m No. 6 in taday'$ agenda. 

13.06hrs. 

MESSAGE FROM R1-IYA SABHA 

(EngishJ 

SECRETARY GENERAl: Sir, I have to 
repotI the following message receIVed from 

. the Secretary General of Rajya Sabha·· 

"In accotdance with the provl$lOn of rule 
111 of the Rules of Procedure and Conctuct 
of Business In the Rarya Sabha. I am dl· 
r8ded to enc::Iose a c:opy of the PubIc Prem­
ISeS (EVlCtJOtl of UnauthotlSeC:1 Oc:cupants) 
Ameooment 811. 1992. whICh !'\as been 
passed bytheRawa Sabha at I, SlltlAg held 
on the 16th July. 1992" 

13.DIS112 hra. 

PUBLIC' PREMISES (EVICTION OF 
UNAUTHORISED OCCUPANTS) 

AMENDMENT BiU 

As ~ned by RaJya Sabha 

(English) 

seCRETARY GENERAL: Sir.llayon 
the Table the Public Premises (Eviction of 
Unauthorised Occupants) Amendment Bill. 
1992. as passed by Rajya Sabha 

13.07hl'8. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (RAILWAYS). 1992·93. 

[English} 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAO): 
Sir. on behalf 01 Shri C.K. Jaffer Shanef. I 
beg 10 present a statement (Hindi and Eng. 
Itsh versions) Showlll9 the Supplementary 
Demands lor Grants In respect 01 lhe 
Budget (Railways) 'or 1992·93 (placed In 
library see No L T ·2301192) 

13.07112 hra. 

DEMANDS FOR EXCESS GRANTS 
(RAILWAYS). 1988·89 

(English) 

THE MINISTER OF PARlIAMENTARY 
AFFAIRS (SHRI GHUlAM NASI AZAO) 
Sir. on baha' of Shfl C K Jafler Shanel. I 
beg to pt'8sef\t a statement (Hindi and Eng­
tlsh vers.ons, ShOWlAg the Demands 'or 
Exceu Grands '" respect Of the Budge! 
(RaIlways) 'or , 988·89 (Placed '" library 

... No l T·2302J921 
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13.08h,.. 

MAneRS UNDER RUlE 377 

(I) 

[English) 

NMd to safeguard the Int8r­
.... of caprolactum produc­
Ing company, FACT, Kent ... 

PROF.K.V. THOMAS (Emakulam): SIr, 
FACT, K.rala and GSFC, Gujarat are the 
two companies producing caprolactum in 
the country. FACT Is producing 40,000 -
SO,OOO tonnes and GSFC, 18,000 tonnes of 
caprolactum, The total consumption of 
caprolactumlnthecountryls75,OOO-SO,OOO 
tonnes. So there Is a deficit of 20 to 25 
thousand tonnes. 

Prior to the 1992-93 budget, 80 percent 
customs duty was imposed on imported 
caprolactum. But, after the budget, the 
customs duty was reduced from SO to SO per 
cent. As a consequence, the price of im­
ported caprolactum came down from Rs. 
81,000 per tonne to Rs. 45.000 while the 
pnce of FACT caprolactum remalned at Rs. 
SO,OOO per tonne. As a result FACT could 
no! compte in the mardet and 4,000 tonnes 
01 caprolactum valued at Rs. 30 crores accu­
mulated in the godowns 01 FACT. Imported 
caprolactum Is now capturing the market 
pushIng aside FACT and GSFC. In orclerto 
"'e FACT 'rom this crisis, the 'oRowing 
suggestions are made: 

1. Allow only the irf1x>rt of caprolactum 
needed to fll the Internal defldt. 

2. Importe,. should be asked 10 com­
pulsory purchase 01 FACT caprolactum 

... At,.,.,. •• "'"ting of the ~­
laINe& of IhiI Government. FACT and nyton 

Industries who use the caprotactum should 
be catledlorfinding a sultabie solution to this 
problem. 

5. FACT should be allowed to start 
nylon and nylon based products. 

6. Ammonia plant for FACT should be 
cieared immediately, so that import of 
ammonia, a raw material for caprolactum 
can be stopped by FACT. 

(II) Need to check the growing 
menace of filariasis on the 
country. 

SHRt GOPI NATH GAJAPAHTI (Ber­
hafl'1)Ur): Sir, An estimated 304 million people 
in India are exposed to the risk of filariasis 
infection, according to the latest official fig­
ures. Out of these, about 22 million are 
microfilaria carriers and 16 million chronic 
filaria cases. States which are most filar!­
asis-infectedareOt'issa, UttarPradesh, Tamil 
Nadu, Kerala and Bihar as wtlil as the Union 
Territory of Pondicherry. Orissa has been a 
breeding ground for filariasis. 

In India, filansis is caused mainly due to 
the infertion of wuchereria benefit transmit­
ted by the culex 'atigans mosquito. The 
present National Filarasis Control Pro­
gramme 10 India was launched in 1956, 
based on the results of experience on pilot 
projects in Puri district of Orissa. The dis­
ease has caused acute social prOblems, 
particularty, among unmarried boys and girts. 
It continues to spread unchecked. 

I, therefore, urge the Union Govem­
mentto take necessary expeditious action in 

this regard . 

Thank you. 
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(III) Need to link Ahmadabad and 
Rajkot T.V. station. with other 
Kendras by microwave. 

SHRI KASHIRAM RANA (Surat): As 
part of expansion of T.V. network In the 
country. Union Government have installed 
about 30 low power T.V. transmitters and 
three high power transmitters in Gujarat. 
The Government of Gujarat and Surat Cor­
poration have cooperated by making avail­
able land, building etc. for low power trans­
mitters. More over, with a view to giving 
benefits of T. V. programmes into the rural 
mass. the State Govemment has evolved a 
scheme of community T.V. for installing T.V. 
sets in villages under matching contribution 
basis. 

The Regional T.V. Transmission net­
work is extremely limited and confined to 
Ahmedabad and Vadodara only. There is no 
linkage between the T. V. Stations like Surat, 
Vadodara in Gujarat through uplink or micro­
wave. The State Govemment and M.Ps. of 
Gujarat have represented to the Union 
Government and the Government had as­
sured that uplink facility would be made 
available to Gujarat fromJune, 1992. But so 
far, no steps have been taken to provide 
facility of linkage. In the absence of such a 
linkage in Gujarat State, ifT1>0rtant pro­
grammes on culture, music, art etc. in the 
regional language prepared by Ahmedabad 
and Rajkot cannot be shown to the people 
throughout the State. 

I, therefore, request the Union Govern­
ment to give microwave linkage to Ahme­
dabad and Rajkot T.V. stations with other 
Kendras with immediate effect. It is also 
necessary to have a microwave link be­
tween Ahmedabad and Delhi to transmit 
important events of the State on the same 
day on national network. 

(Iv) Need to hamess natural gas of 
.. Adamltll." for generation of 
power and Assam. 

SHRI DWARAKA NATH DAS 
(Karirnganj): Unprecedented load-shedding 
has been going on in Barak Valley of Assam_ 
As the sources of suPPly of electricity are 
limited In Assam, Ifhas to depend on the 
neighbouring' States of Meghalaya, Tripura 
and Manipur. But apart from hydel orther­
mal projects, natural gas is another source of 
power, which is in abundance in Barak Val­
ley. A huge quantity of natural gas is coming 
out at "Adamitila" near Patharkandi of 
Karimganj district, Assam. This natural gas 
can easily be harnessed for generation of 
power to reduce the heavy load-shedding in 
the said Valley. 

So, I urge upon the Government to look 
into the matter and to do the needful at a very 
early date. 

(v) Needtoensurethelmplemen-
tation In toto of the decisions 
of the central government 
regarding demands of Food 
Corporation employees union 

SHRI P.C. THOMAS (Muvattupuzha):, 
Sir, the Food Corporation Employees Union 
with a membership of about 70.000 employ­
ees of FCI and with 95 per cent membership 
was on an agitation for their just and legiti­
mate demands. From 15tl1 May, 1992, they 
were to go on strike. At the intervention of 
several members of Parliament, a discus­
sion ensued between the Minister of State 
for Food and leaders of the Union where 
Members of Parliament were also present. 
Some important decisions were taken" -
and the Minister informed the Members of 
Parliament about these deCisions in writing 
agreeing that they would be imp!smented. 
The agitation was iiiefetore withdrawn althe 
request of the Members of Parliament. n is 
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surprising that the FCI management has not 
Implemented these decisions. I request the 
Govemmentto take Immediate action in the 
matter. 

(vi) Need to draw an Action· Plan 
foremploymentto rural people 
through various antI-poverty 
programmes In Bolanglr, 

. OrIssa. 

SHRI SARAT CHANDRA PAT­
TANAYAK (80la09lr): Sir, Bolanglr par1ia­
mentary constituency Is mainly an agricul­
tural area dependent on monsoon for irriga-

o tion facilities. Due to below average rainfail, 
the area is facing an impending drought. 
Coupled with inadequate infrastructural fa­
cilities, landless and marginal farmers are 
faced with problem of starvation or migra­
tion. Though the Central Government has 
initiated anti-drought and employment gen­
erational programmes, due to lack of super­
vision, the benefits are not percolating down 
to the poorest. Due to inadequate soil and 
moisture conservation measures, the reten­
tion capacity ofthe land is declining. In order 
to arrest land degradation and to fight against 
drought, Government should draw an action 
plan providing employment to rural people 
through various anti-poverty programmes. 
The local Parliament Members should be 
involved in monitoring the employment 
generation programmes. Essential com­
modities to the poor people should also be 
provided throug h revamped Public Distribu­
tion System. 

MR. DEPUTY SPEAKER: Now, the 
House stands adjourned for Lunch to meet 
again at 2.15 p.m. 

13.17hrs. 

The Lok Sabha then adjourned for Lunch 
till fifteen minutes past Fourteen of the 

Clock. 

The Lok Sabha re-assemblecl after Lunch 
at twenty two minutes past Fourteen of the 

Clock. 

[MR. DEPUTY-SPEAKER In the Chalij 

PAPERS LAID ON THE TABLE 

[English] 

Annual Accounts of Banaras Hindu 
University (volume I and II) for 1989-90 

and statement for delay In these 
papers, Annual Report and review on 
the working of Indira Gandhi National 

Open University for 1989-90 etc. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT DEPARTMENTOFEDUCA­
TION AND DEPARTMENT OF CULTURE) 
(Kumari Selja): Sir, on behalf of Shri Arjun 
Singh I beg to lay on the Table:-

(1) A copy to the Annual Accounts 
(Hindi and English versions) of 
the Banaras Hindu University 
(Volume I and II) forthe year 1989-
90 together with Audit Report 
thereon. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (1) above. 

(3) 

[Placed in Library See No. L T-
2264192] 

(i) A copy of the Annual Report 
(Hindu and English versions) of 
the Indira Gandhi National Open 
University for t~e year 1989-90. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of the 
Indira Gandhi National Open Uni-
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(4) 

(5) 

(C) 

(:') 

(8) 

(9) 

verslty for the year 1989-90. 

A statement (Hindi and English 
versiOns) showing reasons for (10) 
delay in laying the papers men-
tioned at (3) above. 

[Placed in library S66 No. L T -
2265192] 

(I) A copy of the Annual Report 
(Hindi and English versions) of 
the Indira Gandhi National Open 
University for the year 1990-91. 

(Ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the wort<ing of the 
Indira Gandhi National Open Uni­
versity for the year 1990-91. 

[placed in library SeeNo. L T -22661 

(11 ) 

~ "~ 
A copy of the Annual Accounts 
(Hindi and English versions) of 
the Pondicherry University, Pon­
dlcherry, for the year 1989-90 
together with Audit Reportthereon. (13) 

A statement (Hindi and English 
versions) showing reasons for 
delay In laying the papers men-
tioned at (6) above. . 

[Placed in library S66 No. L T 
2267192] (14) 

A copy of the Annual Accounts 
(Hindi and English versions) of 
the Visva-Bharati (Santiniketan) 
forthe year' 989-90- together with 
Audit Report thereon. 

A statement (Hindi and English (15) 
versions) shOwing reasons for 
delay In laying the papers men-
tioned at (8) above. 

Papers Laid 480 

[Placed in library S66 No. L T-
2268/92 

(i) A copy of the Annual Report 
(Hindi and English versions) of 
the North-Eastem Hill University, 
I5hlllong, for the year 1 989-90. 

(Ii) A copy of the Review (Hindi 
and English versions) by the Gov­
emment on the working of the 
North-Eastern Hill University, 
ShiJlong, for the year 1989-90. 

A statement (Hindi and English 
versions) showing reasons for 
delay In laying the papers men­
tioned at (10) above. 

[Placed In library See No. L T-
2269192] 

A copy of the Annual Accounts 
(Hindi and English versions) of 
the Jawaharlal Nehru University 
forthe year 1989-90 together with 
Audit Report tnereon. 

A statement (Hindi and English 
vel'sions) showing reasons for 
delay in laying the papers men­
tioned at (14) above. 

[Placed in library See No. L T-
2270/92] 

A copy of the Annual Accounts 
(Hindi and English versions) of 
the Banaras Hindu University for 
the year 1990-91 together with 
Audit Report thereon (Volume I 
and II). 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (12) abOve. 
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(16) 

(ii) 

(17) 

(18) 

(19) 

(Placed In library Sse No. LT· 
2271192J 

(I) A copy of the Annual Repon 
(Hindi and English versions) of 
the Indian Council of Social Sci· 
ence Research fir the year 1989· 
90 along with Audited Accounts. 

A copy of the Review (Hindi and 
English versions) by the Govern· 
ment on the working of the Indian 
Council of Social Science Re· 
search for the year 1989·90. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (16) above. • 

[Placed in library See No. LT· 
2272192] 

(i) A copy of the Annual Account 
(Hindi and English versions) of 
the Bal Bhawan Society, (India), 
New Delhi, for the year 1989-90. 

{iiI A copy oflhe Annual Accounts 
(Hindi and English versions) of 
the Bal Bhawan Society, (India), 
New Delhi, 1989-90 together 
with Audit Report thereon. 

(iii) A statement (Hindi and Eng· 
lish versions) regarding Review 
by the Government on the work· 
ing of the Bal Shavan Society 
(India), New Delhi, for the year 
1989·90. 

(20) 

(21 ) 

(22) 

A statement (Hindi and English (23) 
versions) showing reasons for 
delay in laying the papers men· 
tioned at (18) above. 

[Placed In library See No. LT-
2273192] 

(i) A copy of the Annual Report 
(Hindi and English versions) of 
the Technical Teachers' Training 
Institute, Chandigarh, forthe year 
1989·90 along with Audited Ac· 
counts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government 011 the working of the 
Technical Teachers' Training In· 
stitute, Chandigarh, for the year 
1989·90. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men· 
tioned at (20) above. 

[Placed in library See No. L T -22741 
92] 

(i) A copy of the Annual Report 
(Hindi and English versions) of 
the Maulana Azad College of 
Technology, Bhopal, for the year 
1989-90. 

(ii) A copy of the Annual Accounts 
(Hindi and English version) of th 
eMaulana Aad College of TEch· 
nology, Bhopal, for the year 1989-
90 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of the 
Maulana Azad College of Tech· 
nology, Bhopal. forthe year 1989-
90. 

A statement (Hindi and English 
versions) shOWing reasons for 
delay in laying the papers men· 
tioned at (22) above. 

(Placed in library See No. LT· 
2275192] 
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(24) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Regional Engineering College, 
Rourt<ela, for the year 1989-90. 

(ii) A copy ofthe Annual Accounts 
(Hindi and English versions) of 
the Regional Engineering College, 
Rourt<ela, for the year 1989-90, 
togetherwith Audit Reportthereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Govemment on the wort<ing of the 
Regional Engineering College, 
Rourt<ela, for the year 1990-91. 

(25) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (24) above. 

(26) 

(27) 

[Placed in library See No. l T-
2276192) 

(i) A copy of the Annual Report 
(Hindi and English versions) of 
the Regional Engineering College, 
Durgapur, for the year 1990-91. 

(ii) A copy oftheAnnual Accounts 
(Hindi and English versions) of 
the Regional Engineering College, 
Durgapur, for the year 1990-91 
together with ~portthereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Govemment on the wort<ing of the 
Regional Engineering college, 
Durgapur, for the year 1990-91. 

A statement (Hindi and English 
versions) showing reasons tor 
delay in laying the papers men­
tioned at (26) above. 

(28) 

(29) 

(30) 
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[Placed in library sse No. L T-
22n192] 

(i) A copy of the Annual Report 
(Hindi and English versions) of 
the Kamataka Regional Engineer­
ing College, Surathkal. forthe year 
1989-90. 

(ii) A copy of the Annual Accounts 
(Hindi and !English versIOns) of 
the Kamataka Regional Engineer­
ing College, Surathkal, forthe year 
1989-90 together with Audit Re­
port thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the wort<ing of the 
Karnataka Regional Engineering 
College, Surathkal, for the year 
1989-90. 

A statement (Hindi and English 
versions) showing reasons tor 
delay in laying the papers men­
tioned at (28) above. 

[Placed in library See No. l T-
2278192} 

(i) A copy of the Annual Report 
(Hindi and English versions) of 
the Regional Institute of TechnOl­
ogy, Jamshedpur, lor the year 
1989-90. 

(ii) Acopyofthe Annual Accounts 
(Hindi and English versions) of 
the Regional Institute of TechnOl­
ogy, Jamshedpur. lor the year 
1989-90 together with Audit Re· 
port thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Govemment on the working 01 the 
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(31) 

(32) 

(33) 

(34) 

(35) 

(36) 

Regional Institute of Technology. 
Jamshedpur, for the year 1989-
90. 

A statement (Hindi and English 
versions) showing reasons for 
delay In laying the papers men­
tioned at (30) above. 

[Placed In library See No. l T-
2279192] 

A copy of the Annual Accounts 
(Hindi and English versions) of 
the Pondicherry University, forthe 
year 1990-91 together with Audit 
Report thereon. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (32) above. 

[Placed in library See No. L T -22601 
92] 

A copy of the Annual Accounts 
(Hindi and English versions) of 
the North-Eastern Hill University, 
Shillong. for the year 1966-69 
togetherwith Audit Report Iht>reon. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (34) above. 

[Placed in library See No. L T -22611 

92J 

(i) A copy of the Annual Report 
(Hindi and English versions) of 
the Visva-Bharati. Shantiniketan. 
for the year 1969-90. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of the 

(37) 

(36) 

(39) 

(40) 

(41 ) 

Visva-Bharati, Shantiniketan. for 
the year 1989-90. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (36) above. 

[Placed in library See No. L T -22621 

92] 

(i) A copy of the Annual Report 
(Hindi and English versions) of 
the Jawaharlal Nehru University 
for the year 1969-90. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of the 
Jawaharlal Nehru University for 
the year 1969-90. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (36) above. 

[Placed in library See No. LT-22831 
92] 

(i) A copy of the Annual Report 
(Hindi and E:nglish versions) of 
the Aligarh Muslim University. 
Aligarh for the year 1969-90. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of the 
Aligarh Muslim University, Aligarh. 
for the year 1969-90. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (40) above. 

[Placed in library See No. L T -2264/ 

92] 



467 PapersLald JUlV 2'. ,. PIpets Laid 486 

\42) (i) "copy 01 the Annual Report (Placed In library See No. L T -22871 
(Hindi and Engll$h vel$ion$) of 92) 
the Pondicheny Unlvel'$ity, Pon-

dicheny, for the year 1989-90. (48) A copy of the Annual Accounts 
(Hindi and English versions) of 

(ii) A copy of the Review (Hindi the Visva·Bharti, Sanliniketan, for 
and English versions) by the the year 1990-91 together with 
Government on the wor1<ing of the Audit Report thereon. 
Pondicherry, University Pondicl)-
erry, for the year 1989-90. (49) A statement (Hindi and English 

versions) showing reasons for 
(43) A statement (Hindi and English delay in laying the papers men-

versions) showing reasons for tioned at (48) above. 
delay in laying the papers men-
tioned at (42) above. [Placed in library See No. L T -22881 

92J 
[Placed in library See No. L T -22851 
92] (SO) (i) A copy of the Annual Repon 

(Hindi and English versions, of 
(44) (i) A copy of the Annual Aepon the Technical Teachers' Training 

(Hindi and English versions) of Institute, Chandigarh, forthe year 

the Pondicherry University, Pon- 1990-91 along with Audited Ac-

dicherry, for the year 1990-91. counts. 

(ii) A copy of the Review (Hindi (ii) A copy of the Review (Hindi 

and English versions) by the and English versions) by the 

Government on the wor1<ing of the Govemment on the wor1<ing of the 

Pondicherry University, Pondich- Technical Teachers' Training In-

erry. for the year 1990-91. stitute. Chandigarh. for the year 
1990-91. 

(45) A statement (Hindi and English 
versions) showing reasons for (51) A statement (Hindi and English 

delay in laying the papers men- versions) showing 'reasons for 

tioned at (44) above. delay in laying the papers men-
tioned at (50) above. 

[Placed in library See No. 21-22861 

92J (Placed in library see NO.l T -22891 

92J 
(46) A copy of the Annual Accounts 

(Hindi and English versions) of (52) A statement (Hmdi and English 
the Aligarh Muslim University. verSions) (i) correcting the reply 
Aligarh, forthe year 1990-91 to- gIVen on the 17th Decerrber. 1991 
gether with Audit Report thereon. to Unstarred Question No.4288 

by Shri Mohan Singh pertaining to 
. (47) A statement (Hindi and English Documents regarding Independ· 

versIOns) showing reasons tor ence Struggle and Jawahar Lal 
delay in laying the papers men- Nehru and (ii) gwing reasons for 
tioned at (46) above. delay in correcting the reply. 
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~ \n Ubrary See No. LT· (Hindi and English versions) of the 
2290192 Indian Plywood Industries Research 

(53) A statement (HIndi and English 
ve,..lons) explaining reasons for 
not laying the Annual Report of 
the University of Delhi for the year 
1989-90 within the stipulated pe. 
riod of nine months after the close 
of the Accounting year. 

[Placed In library Sse No. L T-
2291192) 

Notification ~nd.r Environment 
(Protection Act 1~. Annual Report 
Annual Accounts and Review In the 
working Indian Plywood Industries 

Research Institute Bangalore for 1990-
91 and statement for delay In laying 

these papers etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS· 
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP· 
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): Sir, On behaH of 
Shri Kamal Nath I beg 10 lay on the Table:· 

(1) A copy of the Environment (Protee­
tion) Fourth Amendment Rules, 1992 (Hindi 
and English versions) published in Notlfica· 
tion No. G.S.R.636 (E) in Gazette ot India 
dated the 25th June, 1992 under section 26 
of the Environment (protection) Act 1986. 

[Placed in library Sse No. L T ·2292192] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Indian Plywood Industries Research 
Institute, 8angalore, for the year 
1990·91. 

(ii) A copy of the Annual Accounts 

(3) 

92] 

Institute, Bangalore, for the year 
1990-91 together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the Gov­
ernment on the working of the In· 
dian Plywood Industries Research 
Institute, Bangalore, for the year 
1990·91. 

A statement (Hindi and English 
versions) showing reasons for de· 
lay in laying the papers mentioned 
at (2) above. 

[Placed in library Sse No. L T·22931 

(4) A copy of the National Conserva· 
tion Strategy and Policy Statement 
on Environment and Development 
(Hindi and English versions). 

[Placed in library See No. L T-22941 

92J 

(5) A statement (Hindi and English 

92] 

versions) correcting the reply given 
on the 14th July, 1992 to Stared 

Question No. 84 by Shri Subhash 
Chandra Naik, M.P. regarding 
Forest Cover. 

[Placed in library Sse No. L T-22951 

Annual Reports and Reviews on the 
working of Central council for Research 
In Yoga and Naturopathy New Deihl for 

1990·91 and National Academy of 
Medical Sclencas (India) for 1990-91 

etc. 

THE MINISTER OF STATE THE MIN­
ISTRY OF HEALTH & FAMilY WELFARE 
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(SHRIMATI O.K. THARAOEVI 
SIOOHARTHA): Sir, I beg to lay on the 
Table:-

(1) (I) A copy of the Annual Report 
(Hindi and English versions) of 
the Central Council for Resre­
arch in Yoga and Naturopathy. 
New Delhi. for the year 1990-91 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Govemment on the Working of 
ther rCentral Council for Re­
search in Yoga and Naturopa­
thy, New Delhi, forthe year 1990-
91. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (1) above. 

[Place in library See No. LT-22961 
92] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the National Academy of 
Medical Sciences (India) for the 
year 1990-91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govem­
ment on the working of the 
National Academy of Medical 
Sciences (India) for the year 
1990-91. 

(4) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (3) above. 

[Placed in library see No. LT-
2297/92] 

Union Government Appropriation 
Accounts of (Postal) services for 1990-

91 Union Government Appropriation 
Accounts (Telecommunication Series) 

for 1990-91 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): Sir, I beg to lay on the Table:-

(1 ) 

(2) 

A copy of the Union Govemment 
appropriation Accounts of the 
(Postal Services) forthe year 1990-
91 (Hindi and English versions). 

[place in library See No. L T -2298192] 

A copy of the Union Government 
appropriation Accounts (Telecom­
munication Services) for the year 
1990-91 (Hindi and English ver­
sions). 

[place in library See No. L T-2299192] 

(3) A copy of the Union Government 
Appropriation Accounts of the De­
fence Services for the year 1990-
91 (Hindi and English versions). 

[Placed in library See No. LT-23001 
92] 

14.23 hr.. 

BHOPAL GAS LEAK DISASTER 
(PROCESSING OF CLAIMS) AMEND­

MENTBILL-CONTD. 

{English] 

MR. DEPUTY-SPEAKER: Now, the 
House will take up further discussion on the 
Bhopal Gas Leak Disaster (Processing 01 
Claims) Amendment Bill. 

Shri Shravan Kumar Patel to speak 
now. 
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SHRl SHRlt.VIt.N KUMAR PATEL 
(Jabalpur): Respeded Deputy-Speaker, Sir, 
it is an irrefutable fact that the Bhopal Gas 

• tragedy is the worst Industrial disaster In the 
history of mankind. Th()usands of personfi 
including men, women and children and also 
animals died In this disaster. Lakhs of people 
have suffered Irreparable loss. The com­
mon parlance in law Is that justice delayed 
is justice denied. Eight long years have 
passed by since hell broke loose on that 
fateful night on the city of Bhopal essentially 
owing to an attitude of callousness and lack 
of concern for human beings. This tragedy 
took place basically owing to the negligence 
on the part of the Union Carbide in Bhopal. 
Perhaps, some of the Members in this au­
gust House are not aware of one fact that 
there was a small newspaper in Bhopal 
which had predicted that the city of Bhopal 
was sitting on a ticking time bomb that this 
disaster could take place any time. But the 
arms of the rich and the powerful are very 
long and ultimatelythisdisastercould not be 
averted. 

I have been by closely following the 
discussions that have been taking place in 
this House through various quest:ons that 
hon. Members have asked as also through 
the Resolution on which we had discussions 
that went on for almost one week, I do not 
wish to go into the details of each and every 
aspect. But I would like to touch only the 
important points that have come out through 
the various discussions that we had. 

At the onset, I would like to state that the 
entire House would agree that no amount of 
compensation can fully mitigate the health 
hazard and the loss of life suffered by the 
victims of the MIC gas leak. Having said this 
the question of assessment of damage of 
gas victims whose number now stands at 
over six lakhs, the amount of corrvensation 
for each category and the rehabilitation of 
the gas victims stands paramount in my 

, view. The guidelines for various categories 

asdemandedbyhon. Merrbef$ In this House 
should be redefined and simplified and the 
hon. Minister has also assured us that the 
system would be simplified so that claims 
could be settled at the earliest possible. The 
Central Government has given wide powers 
to the Claims Commissioners. He is also to 
perform the quasi-judicial functions. I am 
very happy to say that just yesterday the 
hon.MinisterDr. Chinta Mohan declared that 
now over 1000 people would be working to 
see that these claims are expeditiously 
settled. I would like to add that those peopl 
who do ot reside in Bhopal but who hap­
pened to be there on that fateful night, their 
interest should also be safeguarded and 
they should also be given some compensa­
tion because they have suffered the loss. 
After the payment of compensation which 
should include the amount of interest which 
has been added to the main amount, the 
hon. Minister informed us the other day, 
standsatoverRs.14,OOcrores. Afterdoing 
that. the main issue of rehabilitation of gas 
victims should also be taken up very seri­
ously by the State Government and the 
Central Government could also contribute in 
a substantial manner in this matter. 

The gas affected people should be 
trained vocationally so that they are put in a 
position where they can earn their livelihood 
and the State Government should extend to 
them soft loans so that they could start some 
sort of a bUSiness for themselves. 

As promised by the Union Carbide, a 
fully equipped SOO bedded hospital with all 
the latest equipments should be set up with­
out further loss of time. This they had prom­
ised long time ago and they have not meith is 
promise. The company should pay the 
enhanced cost of Rs. 106 crores as esti­
mated in the project report forthis hospital. I 
would also like to ~ay that a comprehensive 
legislation to ensure that hazardous industry 
like this is not put in densely populated areas 
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so that this kind of majordlsas!~rCC!uld never 
take place. 

LastlY,Mr.Andersonandailthosepeople 
who are responsible for this great calamity 
should be brought to book. I do not wish to 
take further time of this House. I thank you 
very much for giving me the time. 

[Translation] 

SHRIMATI SUMITRA MAHAJAN (In· 
dore): Mr. Deputy Speaker, Sir, the Bhopal 
gas tragedy was a very painful incident and 
there are still many such aspects as should 
have been considered but have been ig. 

, nored so far. One such aspect is whetherthis 

was an experiment conducted on the people 
of our country? 

It is now eight years since this incident 
took place and the payment of the compen­
sation amount to the affected, that should 
have been 'made immediately, is getting 
delayed due to some orthe other reason. As 
perthe existing guidelines, the kith and kin of 
the dead have been paid Rs. three lakh, 
while t~ose affected have been given Rs. 
fourlakh, although the loss was to the extent 
that about ten people were affected in each 
family and entire family was wiped out. 
Therefore, it is very much necessary to re­
view the existing guidelines. The effects on 
the affected are not apparenl today. They 
are such thattheirprogeny will have 10 suffer 
for it. It will have a bearing on the future 
generations. Therefore, these factors should 
be kept in mind while drawing the guidelines 

'forthe payment of compensation amount. 

Mr. Deputy Speaker, Sir, the Union 
Govemment should carefully consider the 
rehabilitation plan for the gas-affected for­
waded by 'he Madhya Pradesh Go~ern­
ment. It should seriously think over it. Even 

those children, who are yet to be bom, will 
suffer the consequences of this catastrophe; 
they too are going to be affected. Similarly, 
chances are that people who have not been 
apparently affected so far, will later on de· 
velop hearing, visual and other problems 
including paralysis. There diseases may not 
seem damaging at the moment, but in future, 
it can have serious repercussions on the 
health of the people, which could even make 
them handicapped. They can even develop 
diseases. Which can ruin their health. Even 
today there are many such people there. The 
State Government has put before the centre 
a plan to rehabilitate them but the Central 
Govemment is not paying any attention to it. 
They are not gOing to benefit from any relief, 
if guidelines are to be issued after eight 
years, as was done in this case. Therefore, 
it is my humble submission that unlike in this 
care, where guidelines have been issued 
and a decision to empower the commis· 
sioner has been taken after eight years, the 
implementation of the rehabilitation plan 
should not take much time. It is my request 
that the Centre should take an immediate 
decision after studying the plan. 

I would also like to submit that out of the 
56 municipal wards in Bhopal, people living 
in 36 wards only are to be provided with 
relief. Only four lakh people out of about the 
total 5.5lakh people of Bhopal are to benefit 
from this relief. It is my submission that when 
the leak took place. the gas spread did not 
limit itself to any particular area. rather it 
spread to all the sides affecting not only 
Bhopal, but also its adjacent areas. There· 
fore. it is my humble submission that the 
relief programme should not be limited to 36 
wards only. Even the Madhya Pradesh 
Government says that relief should be dis· 
tributed in all the 56 wards of Bhopal, not just 
36 wards. It an action plan is formulated from 
this angle, then we wO\Jld be able to provide 
some real help. I welcome this Amendment. 
but the people won', get much benefit from 
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such minor Amendments. Therefore, Mr. 
Deputy Speaker. Sir. In this regard. I would 
like to submit only this much that we have 
come a long distance after this tragedy and 
we should not look upon this tragedy from 
the point of view of providing relief only to 
those affected and those who have been 
medically examined. rather we should also 
look at it, keeping In mind the fact that the 
future generatIOns wOI also be affected by It. 
The entire city had come under the striking 
range of the gas. Chances are that those 
who were In Bhopal a1the time atthe tragedy 
and who seem to have escaped from its 
effect, could be affected after some years, in 
different ways. ft could have an· adverse 
effect on their physical and mental health. 
This is the opinIOn of the doctors as well. 

In order to save the future generations, 
the Union Govemment should take an 
Immediate decision on the action plan for­
warded by the Madhya Pradesh Govem­
ment and the State Govemment's plea that 
any rehabilitation plan formulated in this 
regard should encompass all the 56 wards of 
Bhopal city. An Immediate decision should 
be taken keeping In view the interests of 
those who are alive today, but are prone to 
be affected in future. 

I would like to make only this much. 

(English] 

SHRISRIBAlLAVPANIGRAHI(Deog­
arh): Mr. Deputy Speaker Sir, I rise to sup· 
port this Bill which intends to amend the 
Bhopal Gas leak Disaster (Processing of 
Claims) Act 1985. As you know we had the 
greatest industrial disaster in 1984 at Bho-

, pal. Till today the number of persons killed . 
and injured is not definitel and usiuely known. 
At least so far as the number of Injured 
persons is concerned. It goes on increasing. 
But the nufl'bet 0' \he dead is put at no less 
tnan 4037. I do not know whether there is 
further revision in this figure. But in records 

what we find is that 4037 people have died in 
this tragedy. At that point of time It was stated 
that twenty thousand people were injured. 
But now as we know there are different 
claims about the number of persons Injured. 
This matter was agitated in this House ear­
lier several times. last week also during the 
Question Hour the Prime Minister had to 
intervene to. say that some people have been 
left out. Whatever it is, the Prime Minister 
assured the House that there is a Commis­
sioner sitting at Bhopal and although guide­
lines are already issued by the Govemment 
of India, he has the discretion to put this 
fugure at a higher level. " some genuinely 
injured people who should have been In­
cluded in the list are left out, they can be 
included. That was the assurance given. 

This is a very sorry state of affairs that 
this tragedy took place obviously due to the 
negligence of the factory owners, the plant 
managers, the proprietors and all those 
people. Meanwhile seven or eight years 
have elapsed. But till today the issljJ of 
compensation has not been finalised, the 
payment has not yet been made. Of course 
I do not hold the Govemment of India re­
sponsible for it. The system is such and we 
have to find the way out. We pray God that 
thent shall be no repetition of this, not only in 
Bhopal. but elsewhere in the country. How­
ever we may wish, some such problem of 
this nature is arising which may not be of this 
magnitude. 

Here, It is a peculiar case and as you 
know, a muhi-national company is involved 
which has its base not in India, but outside­
far away, in the USA. You also know, how 
difficult and complicated the legal proceed­
ings are. The case was filed there in the 
United States and on the advice of the judge, 
it was shifted; herest It has been registered 
legally in India. Finally, the Supreme Court 
gave Its verdict In ()c;fober 1991 with an 
observation or a directive that necessary 
guidelines may be prepared and issued 
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regarding the fixation and payment of com­
pensation to the gas leakage victims within 
four months. That has since been done and 
the process is now on. 

Eight years' time is a very very long 
period; enough is enough; and now all out 
efforts should be made to see that all these 

• claims are finalised by the tribunals set up for 
the purpose. expeditiously. 

Anotherdirective given by the Supreme 
Court in its verdict was about the setting up 
of 40 tribunals. Considering the magnitude 
of the problem, the Supreme Court in its 
wisdomdirecledtha140 tribunals may be set 
up for the purpose. If I am wrong, I may be 
contradicted for which I will be happy. I think, 
as of now, only eight tribunals are function· 
ing; we have been able to make only eight 
tribunals functional as against 40 recom­
mended or directed by the Supreme Court. 
Out of this eight, five are having original 
jurisdiction and three are appellate tribunals. 
Again, there was some delay in the location 
of their offices, arrangement of fumitures, 
necessary staff, etc. All these things could 
not be arranged well in time. There should be 
proper coordination between the State 
Govemment of Madhya Pradesh and the 
Central Govemment, so far as this matter is 
concerned. There should be proper coordi­
nation, there should be proper cooperation 
in arranging the offices and otherthings. The 
State Government will be pushing the figure 
high and say something. That will not do; it 
has to be in a very coordinated way. That is 
what I want to say. 

I specifically request the hon. Minister 
that the implementation part, etc., to the 
oureaucracy only should not be left. I know 
that these tribunals and the welfare commis­
sioner have been apPOinted as per the pro­
vision, under section (6) of this Act and 

according to section (7) also, powers are 
being delegated. So, there is no problem. 
The list of officers or the authorities who are 
to be delegated powers by Govemment of 
Inida would now also include the welfare 
commissioner who is ofthe rank of a Judge. 
A Judge olthe Madhya Pradesh High Court 
has been appointed as the welfare commis­
sioner. It is good. There is nothing to oppose 
in this Bill. 

I would urge upon the Ministertocontrol 
the bureaucracy properly. Probably had the 
officers of the Ministry applied their mind 
properly atthe time of formulation or drafting 
of the original Act of 1985; this amendment 
would not have been called for. What was in 
that Act itself? As I referred, section 6 does 
provide forthe appointment of welfare com­
missioner. Again in section 7, there is a 
provision that Central Government may 
delegate its powers or some of its powers or 
all the powers to certain officers, etc. This 
could have been taken care of from the 
beginning. That list could have included the 
welfare commissioner or the draf1ing could 
have said: some such officers, whom the 
Government of India would consider proper 
in course of time or fromtime to time by 
notification, can be given powers. Why should 
it always come before the Parliament for 
such petty matters and also encroach upon 
the valuable time of this august House? Had 
the authorities applied their mind properly, 
the necessity for coming before the House 
could not have arisen and such an amend­
ment could have been avoided. 

I wou'ld not go further because it has 
already been emphasised. Everybody knows 
about the seriousness of the situation. Gov­
ernment of India put its claim in the US courts 
also for about US$ 3 billion. Because it was 
going on indefinitely and, as you know, delay 
defeats the purpose, whatever was pos­

sible, Government of India tried to do. There 
was a negotiated settlement. The amount 
was fixed at US$ 470 million. " it is not 
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distributed, if the claims are not heard and 
finalised quickly and go on for decades, with 
the devaluation and price rise, etc., what 
would the real value? It might go on till the 
tum of the century. Then, what will be the 
value? Naturally the hardship of the victims 
is multiplied therefore. Therefore, leaving all 
those things to these tribunals, judicial proc­
ess which has started should be expedited. 
All these tribunals, etc., -about 40 in number 
- should be made functional without any 
further delay. The Govemment of India should 
also constantly monitor. So far as this moni­
toring part is concemed, there is some neg­
ligence. You don't rest assure here in Delhi 
that everything in Bhopal is going on as per 
your wish and as per the verdict of the 

, Supreme Court. The Secretary of the Minis­
try should that it is monitored. I do net say 
that they should interfere but monitoring 
should be dcne. Already there has been 
inordinate delay and that delay is not excus­
able. Of course, the legal process took time. 
But at least from now onwards, there should 
net be any delay and further delay would 
multiply the sufferings of the victims. 

For the functioning of the tribunals pro­
cedure as in Civil Procedure Code are there 
and are playing will be followed. Butwe have 
to see that the CPC does not stand on the 
way of speedy disposal of the case. Some 
sort 01 summary proceedings should be there. 
This point should be examined. I cannot 
comment on it often. Let the Civil Procedure 
Code be there tor the procedural part. But it 
Should not stand on the way of speedy and 
expeditious disposal of the case. What is 
really needed. under the circumstances, is 

, some sort of summary proceedings. 

The money available for this purpose 
from the RBi is Rs. 1400 crores. Even after 
seven to eight years of the tragedy, there is 

an unhealthy practice of raising the number 

01 victims.lhis should not be encouraged. \t 
is all right that medical examination and 
otherthings are there. But. at the same time, 

this unhealthy competition should be 
checked. 

Lastly, the Supreme Court has also 
directed that the UCC should set up a super­
specialised SOD bed hospital. But no begin­
ning has been made. Nothing positive is on 
record. No evidence is there. I do not think 
that these organisations and the UCC man­
agement are at all interested to set up such 
a hospital which is very very necessary to 
treat the victims of the tragedy. Mrs. Sumitra 
Mahajan was referring to repercussions as 
to what may happen in future. She was 
expressing her apprehensions. In such a 
case, it is not just limited to the present time. 
Considering all these trlings, it is good that 
there should be good medical facilities. But 
I do not find that the Intention or the sincerity 
is there on the part of the UCC. We have te 
ensure that they set up such a hospital in the 
true spirit. It is just a formality for them that 
they say something buttheydo not make the 
necessary provisions. This attitude will not 
be useful. 

The Government has gone in for adver­
tising in Washington Times regarding the 
arrest of Mr. Warren Anderson. It has done 
something in this regard. It should be pur· 
sued vigorously. The perscn who is respon­
sible for the suffering of a large number of 
people should not be allowed to go scotfree. 
He should be brought to book and should be 
properly dealt with so that that will also be an 
exemplary for others and such a tragedy will 
not be allowed to happen or repeat in this 
country. 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Deputy Speaker, Sir, it IS such 
a issue that hon. Minister would not like to 

stay away from discussions on it. Whatever 

happened in Bhopal is \c.nCf'Hn \0 e'IJeryone. 
This is a question of Humanity. Politics is not 
involved in il. So if I make some request as 
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with in the prorlsions of this Bill I do not think 
that Hon. Minister would say no to that. 

Sir, I would like to submit that Central 
Government has only sanc:tioned an amount 
of As. 163 crores against a plan sent by 
Madhya Pradesh Govemment of As. 371 
crores. There is an enormous difference 
between As. 371 crores and Rs. 163crores. 
Imagine how the Central Govemment as­
sists the State Govemment? Therefore, 
Central Govemment shouldclearthe plan of 
Rs. 371 crores sent by Madhya Pradesh 
Govemment as It Is. A period of eight years 
has elapsed but the problem of rehabilitation 
has not been solved. My second submission 
is that all the 56 wards should be covered 
instead of only 36. 

thirdly, the people are distressed be­
cause of It and It is sure to create discontent­
ment among them. "the people do not get 
any financial assistance or any other help 
aven after such a tragedy they are sure to be 
disappointed. People were ali the more dis­
satisfied because there was proposal to 
provide training and allot industrial sheds to 
them There was also a proposal to bring 
about improvement In the environment and 
provide vocational training to women and 

• opportunities of sell8lTl>loymanttothe youth. 
But nothing could be done as allocation was 
quite insufficent. Therefore, I think you will 
take steps to remove these causes of dis­
contentment. 

Besides, the State Govemment had 
requested the Central Government to de­
clare It as Special Industrial Area. Had the 
Govemment declared It so, industrieS in 
large number would have been set up there 
and the people would have got industrial 
facilities they would surely have managed to 
get finance through one orthe other source. 
The Govemment should kindly take into 
consideration the fourth demand made by 

me. Cattle died there in large number. As per 
the guidelines a meagre amount of As, 
10,000/- was fixed to be given for each 
cattle. Can this amount be considered suffi­
cient to purchase any of the cattle of good 
breed? Therefore, the Government may 
kindly review Its guidelines. I will not take 
much of yourtlma and draw your attention to 
a serious poinl You propose tct-glve com­
p8RSation Of Rs. 41akh to a person who had 
suffered a seri~ injury and Rs. 3 lakh to a 
person whonadsuffered an Injury. While Rs. 
1 lakh to Rs. 3 lakh to the family of a de­
ceased person. You propose to give Rs. 1 
lakh to Rs. 3 lakh to the family of a deceased 
person, please keep it at least As. 4 lakh. Is 
the price of human life is only Rs. 1 lakh or 3 
lakh. I would like to submitthatthe five points 
that I have brought before you need to be 
considered by you rising above the party 
lines. I do not think any party will oppose 
these points. It is a question of humanity. 
Eight years have passed but people have 
not received any compensation. That Is why 
there Is a great discontentment among them. 
I will not take much time but I would request 
the Hon. Ministerto considerthese five points 
raised by me sympathetically and provide 
compensation to the victims of Bhopal gas 
tragedy. I thank you for giving me time to 
speak. 

15.00 hrs. 

(English) 

SHRI SHARAD DIGHE (Bombay North 
Central): Mr. Deputy Speaker, Sir, I rise to 
support the Bhopal Gas Leak Disaster 
(Processing of C.laims) Amendment Bill, 
1992. 

As such It is a very Simple Bill and does 
not require much debate in this House. It has 
only two provisions. The first provision is 
very silTl>le and it gives powers to the Wel­
fare Commissioner and other officers, Under 
Section 195 and Chapter 26 of the Coda of 
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Civil Procedure. This will enable them to 
commit any person for contempt of court; to 
summon persons for giving evidence; to 
make tnem take oath and give evidence; to 
punrsh those persons who give false evi­
dence and produce false or Fabricated 
Documents before them. Some such pow­
ers are really necessary because originally 
these are quasi-judicial bodies and they do 
not possess these powers unless they are 
specifically given to them. While deciding 
these claims such powers were necessary 
to the Welfare Commissioner. the Additional 
Commissioner and the other subordinate 
officers who will be trying these cases. The 
Government has done well in making their 
handS strong by investing these powers of a 
civil court which will enable them to function 
effectively and also expeditiously. 

Another provision is also a simple one; 
that is an amendment to Section 7 by which 
the Welfare Commissioner will be included 

, in the list of those to whom powers can be 
delegated by the Central Government. As It 
is. the Central Government can delegate 
powers to the officer of the Central Govern­
ment not below the rank of Joint Secretary. 
As far as Madhya Pradesh is concerned; an 
officer not below the Secretary to that Gov­
ernment. When this Welfare Commissioner 
was invested with all these powers it was but 
natural that he Should also be treated along 
with these officers so that delegation of 
powers can be made and expeditious hear­
ing of these proceedings can be effectively 
done. 

Taking this opportunity, every Member 
naturally has expressed his views about the 
relief procedure that is going on for the 
purpose of these Bhopal Gas victims. This 
disaster took place on 2nd and 3rd Decem­
ber, 1984 due to the release of highly nox­
ious and abnormally dangerous gas from the 

, plant in Bhopal belonging to the Union Car-

bide India Limited and it subsidiary. Now, 
nearly seven-and-a-half years have passed. 
The leakage was of over 40 tonnes of lethal 
Methyl Iso-Cyanate trom the pesticide in­
dustry. 

We all know, thereafter claims for 
damages were made firstly by the victims to 
the extent of 10 billion dollars and ultimately 
the Government of India took powers on 
their behalf and claimed 3.3 billion dollars as 
far as the damages were concerned. We 
also now know that ultimately this matter 
was settled in the Supreme Court by a judge­
ment on , 5th February. 1989 for a sum of 
470 million dollars. Originally the immunity 
was also given to the Chairman of the com­
pany from the criminal cases, which immu­
nity was ultimately with- drawn the Supreme 
Court judgement on 3rd October, 1991. Since 
then, the amount having been deposited, the 
task is before the Madhya Pradesh Govern­
ment and the Central Government to distrib­
ute thiS amount among the victims. 

Therefore, all these questions have now 
arisen as to how should it be done expedi­
tiously and how should the compensation 
reaCh various victims. 

Now and then, I am listening to the 
debate Whereby some of us are insisting 
even insistance was made before the Su­
preme Court also - that instead of only 4.83 
lakh victims from 36 wards. even further 
victims of all the 56 wards should be included 
and the other day, the Supreme Court also 
gave a directive that one iakh victims should 
also be considered for the purpose of all 
these things. 

Now, one difficulty we find IS that on a 
humantarian ground to include more and 
more victims to share this is naturally good 
but the cake is the same. The amount is the 
same. If it is distributed among more people, 
then, less share will go to the victims who 
really deserve these things. 
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It is provided that apart from this amount, 
further amount may be also given by the 
Central Govemment but considering the 
present financial position. I do not think. the 
Central Government will be able to contrib­
ute further and this compensation will have 
to be ultimately restricted to $ 47 million 
which were receivedfromthe Union Carbide 
Itself. Therefore, from this point of view. 

, insistance of including more and more vic­
tims of receiving this compensation will lessen 
the amount which will come to their share. 
That point will have to be considered. Be­
cause the same cake has to be distributed 
among the so called victims. In this case 
4.83 lakh people appear to have been in­
volved. For this purpose, we see a lot of 
officers have already been appOinted. In the 
answer given to a question here. the Gov· 
ernment has stated that three Additional 
Commissioners, one Welfare Commissioner, 
five Deputy Commissioners and several other 
officers have been appointed. Further it was 
also stated that nearly Rs. 1 crore had been 
sanctioned for the purpose of furniture etc., 
and the Government had sanctioned 609 
posts in various categories in addition-to 380 
posts that were already created. Such a 
large staff had been created. But my1ear is. 
if five lakh people are ultimately to be exam­
ined and if their claims are to be considered 
and assessed, if we take on an average one 

. hour for one victim, then it will take nearly five 
lakh hours for five lakh victims. However 
greater number you may use forthe purpose 
of appointment of these Commissioners, it 
may take not less than live years. 

So, some machinery will have to be 
found out by which, this time can be cur­
tailed. Ordin ary cou rse wh ich I assessed will 
take another five years to distribute the 
payments for damages among the victims. If 
more number are to be included, it will take 
still more time. NodOubt, guidelines are given 
which were stated in the House the other day 

viz. on 15th July, 1992 in reply to Starred 
Question No. 105. These guidelines, no 
doubt, will help curtail th~ inquiries as far as 
the victims are concerned. But my further 
suggestion is that some further common 
formulae may be found out so that hearing 
and investigation of eaCh and every claim 
can De avoided. 

And the claims are settled as expedl­
tiouly as possible so that the amount will 
reach the victims as early as possible. Now, 
from this point of view, some thinking should 
be made. The present thinking is how to 
include more and more people, how 10 cre­
ate more and more machinery tor distribu­
tion of money. But my submission is that the 
approach should be to find out or formulate 
a common formula so that very expeditiously 
thiS money can be distributed. 

No doubt, care will have to De taken to 
eliminate bogus claims because in this big 
task where nearly SIX lakh people are to 
receive the damage, so many brokers and 
so many people, vested interests wouldcome 
in and bogus claims are possible, as far as 
distribution oj money is concerneo. So, to 
avoid bogus claims but to distribute the money 
as early as possible is really a necessity of 
the day; and from that point of view, further 
thinking may have to be done both by the 
Madhya Pradesh Government and the 
Central Government. I am not one of those 
who like to blame the Madhya Pradesh 
Government orthe Central Government tor 
doing all these things; both halle to be done; 
this is a very gigantic task which is before this 
country. 

Now, side-by-side, I would also like to 
make two points, namely, what has hap· 
pened to the e·xtradition proceedings which 
were to be taken against the Chairman, Mr. 
Warren Anderson ot thiS Company; because 
that immunity against the criminal proceed­
Ings having been withdrawn by the Supreme 
Court at the time of settling this matter. 
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further action is necessary and mere pay· 
ment of money will not satisfy the wrong 
done to the poor people and to this nation. 
But the Chairman of this Organisation may 
have to be, somehow or other, prosecuted 
for the purpose of this. 

I read from the newspaper that Indian 
otficers have already been arrested, but, as 
tar as these otflcers residing In USA are 
concerned, they are not arrested at all; and 
I do not know what the Foreign Department 
IS gOing to 00, as far as the prosecution 01 

I,his Chairman Mr. Warren Anderson is con 
terned. 

Then a condition was aiso put that they 
should construct a SOO·bed hospital spend 
ing a particular amount. Now, what has 
happened to that hospital. we do not know. 
On the cOnirary,1 read a repM that when the 
civil court confiscated the shares amount 
payable by this Indian subsidiary of Union 
Carbide to the main Union Carbide. they 
have said that in view of this removal of 
immunity against the criminal proceedings 
and in view of confiscation of our tunds If' 
',)dla, we now refuse to comply with that 
undertaking of establishing a SOO·bed hospl· 
Tal. Now that matter also will have to be 
pursued because that was an important 
condition In the settlement. of thiS scheme. 
payment of money, removal of immunity 
irom the criminai cases and creation of a 
500·bed hospital. These are the main condi· 
tlons of set1lement and will have to be imple· 
mented by the package: and from this pOint 
of view, I will urge upon the Union Govern· 
ment to taKe appropriate steps 10 see that 
",riminal proceedings are taKen agalnst the 
oificers of the Union Carbide who are In 
USA; and also their undertaking to establish 
a hospital is respected or followed by them: 
and then the whole pacKage has to be 
completed. 

With these words, I commend this ~ill 
and I say that any step which the Govern· 

ment deSires to taKe to expedl1ethe payment 
ot compensallon will always be welcome by 
this House 

[ Translation] 

SHRI DllEEP SINGH BHURIA 
(Jhabua): Mr. Deputy Speaker Sir. I would 
like to conclude myvlews within two minutes 
on the bill on Bhopal gas tragedy brought 
before the House by the Hon. Minister. It was 
$uch a great tragedy that not only tna people 
ot the country but of the whole world were 
Shocked to learnt it. Thousands of people 
were rendered homeless while thousands of 
others lost their lives. Now after a passage of 
len years we are introducing a Bill to help the 
affected people, when we do not know the 
whreabouts of many affected Jhopan dwell· 
ers~There IS none to help them. Government 
did take the initiative to help those affected 
Deopie but still we do not know the exact, 
number of SUCh people. The data collected 
oy our Government suggest that five laKh 
people from thirty SIX wards were affected 
while the figures of State Government are 
difterent. But I think we should launch a time 
aound programme to Identify Ihe affectea 
people aMthen try to help them. ASSistance 
should also be proVided under a time bound 
programme. 

The hon. Minister has stated that an 
amount of Rs. 31 0 crares has been allocated 
for providing interim relief. I would like to 
know from the Government wheter that 
money has been distributed or nOI. whether 
It has implemented its deciSion 01 giving 
rupees two hundred to the each family. I 
would like to Know if State Government IS 
earning Interest on that money by keeping It 
in fixed deposit? The assistance should be 
provided to the deserving people. Govern­
ment shOUld constitute a team of doctors and 
other people and try to Identify the affected 
people in the entire Bhopal. These people 
should be prOVided assistance at the earli­
est. There are many people whose eye5 



511 Bhopal Gas leak Disasrer 
(pyeessing of claims) 

JJjLY 21,1992 Amend. Bill 512 

[Sh. Dileep Singh Bhuria] 

ears. hands or other parts of the body have 
been affected in the tragedy. Some womer, 
who were pregnant at that1ime were also 
affected by this tragedy. Government ShOUld 
provide the required medication to them. 
Government should also make provision lor 
the subSistence of such people tor life long. 
The Government. should probe the case as 
to how the owner of this multinational com­
pany managed to escape from this country. 
For providing relief to people you have dele­
gated tim powers to the commissioner. But It 
's the duty of State Government and Centra! 
Government to ensure that the person ap­
pomted to look atter this work is sincere. 
There should also be a Central Advisory 
Committee to supervise the relief work ana 

. to proVide assistance to the affected people. 
The employees and its owner both have run 
away Trom the country. Now how they can be 
'awardedany pUnishment? Otherwise. there 
will be every possibility of ,recurrence of such 
Incident. Govemment should enact a strin­
gent law ensure that such incidents do no! 
recur in future. 

In the end I would again emphasise that 
such law should be enacted and implement 
as soon as POSSible. 

I express my gratitude for granting me 
time to speaK. 

SHRI CHANDULAL CHANDRAKAR 
(Durg): Mr. Deputy Speaker Sir, the hon. 
Minister by bringing this Bill. has at least 
created the hope that victims of Bhopal gas 
tragedy would soon get the compensation. 
though they would not get the amount they 
deserved. There is no instance of such an 
accident In any of the mdustrial area of the 
world in which people in thousands would 
have died. The State Government has been 
'ighting to get the corrpensation for the VIC­
tims for the last eight years. It is perhaps 
because of this long period, Govemment 

would have considered it better to accept 
whatever was being gIVen, though the amount 
is inadequate, yet the Govemment has 
accepted it. 

Mr. Deputy Speaker Sir. now the ques­
tion is to distribute the money wisely among 
the gas Victims. The victims have a com­
plaint that those who were really affected. 
injured orwere disabled were not getting the 
relief. Whereas others were getting. In this 
regard. I would like to request the Central 
Government and the government of Madhya 
Pradesh to provide adequate compensation 
to the genuine sufferers or to their relatives;. 
On the basis of wards as has been chalKea 
out. The compensation should alSO be pro· 
vlded to those fled their homes In fear ano 
died later on. The Central Government ano 
Ihe State Government Should set up a 
committee WhiCh may distribute the money 
properly. 

Mr. Deputy Speaker Sir. at the same 
time proviSion should be made for tne sub­
sistence 01 thOse whO have become handi­
capped permanently. Thirdly. it is the re­
sponsibility of the Central Government not 
only to prOVide excellent management. blfr' 

to award severe punishment to the people 
held responsible for any untoward incident 
!nVOlvmg any damage, loss of life, prevent­
Ing recurrence of dangerous IhciOents ana 
provision of maximum tunds to the Victims in 
all the hazardous factories. 

Mr. Deputy Speaker. Sir. it is obligatory 
on the part of the Central Government and 
State Governments to see tnatthere is proper 
distribution of money sothat the right person 
can get the compensation through the pre~ 
ent system. In that case only, this bill will 
prove to be useful. Bestdes. I would urge that 
all such factories located in the city at pres­
ent shOUld be set up 20-25-30 miles away 
from the city so that residents of the sur­
rounding areas are saved from death oy 
deCeption. 
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With these wordS 1 conclude my speecn 
and thank you for providing me an opportu­
nity to speak. 

[English] 

DR. (SHRIMATI) KS. SOUNDARAM 
(Tiruchengode): Mr. Deputy SpeaKer, Sir. at 
the outset 1 would like to welcome the Bill ana 
the intention of the Government for bringing 
forward this Bill. 

Sir, while supporting this Bill 1 would like 
to say a few words. The House is aware 01 

the unprecedented disaster which resultea 
from the leaKage of gas at Bhopal on the 
second third days of December 1984. 

The House is also aware of the firm 
Intention of the Government to ensure that 
the claim arising out of or connected With tne 
disaster are dealt with speedily, effectively, 
equitably and to the best aovantage 01 the 
claimants. 

Nearly 2,500 people had died. This fig­
ure is not correct. It cannot be correct. Not 
only thousands but alSO lakhs 01 people are 
suffering because of thiS disaster. 

The Government of Madhya Pradesn 
has promulgated an ordinance to the ellect 
that the persons who have fled from Bhopal 
after this tragedy ana who have sold their 
movable properties while fleeing would be 
entitled to the proper price of the property ii 
the property had been sold at a lower price. 
Wherever they hao gone tney might be suf­
fering there without any help. It IS a question 
as to who is to be held responsible lor thiS. 

The damage that has been causeo, as 
I said earlier. is very enormous, to the extent 
that it has affected in a big way of the lungs. 
the heart, the kidneys and even other parts 
01 the body of many people. So. I would like 
to draw the attention of the Government 
While the Govemment b6n'1 out a Bill to 

prosecute the company concerned for 
damages and compensatton, it is not that 
easy. Then apart from the persons who are 
alreaay suffering, even the children who 
nave not been born al that time might be 
suffering now. It is the oplOlon of the experls 
that the pregnant women are most likely to 
be affected. Not OnlY the mother out the 
unborn child In the womb of the woman IS 
also likely to be affected. 

The Bhopal gas tragedy will have its 
impact on the children still unborn. The first 
child which was born atter Ihe tragedy had 
'10 eyes or organs to Identify the sex. This IS 
a very serious matter 

Sir, instead of dilating tne suoJecl at 
length. I earnestly wish that Minister may 
profoundly succeed In oischarging the re­
sponSibility which he has taKen over his 
shoulders. After all he is dOing a great servo 
Ice 10 tne people who are very Innocent. • 
poor. helpless and illiterate and no bOdy else 
:0 support them. May he succeed fully and 
profoundly in it. 

The lastlhlng I want 10 say IS regarding 
compensation. Lakhs ot people had been 
affected by thiS tragedy and In future also the 
effects of the gas would be felt on vegetation 
and human health. What arrangements are 
being made to pay compensation forthls? In 
whal way would you ask the Company 10 pay 
compensation to the peopla so thaI they 
could get some relief? I would requesl the 
non. Minister to pay speCial attention to thiS 
asoecl 

With these few wordS. I support the Blli. 

THE MINISTER OF STATE IN THE 
MlNISTRY OF CHEMICALS AND FERTIL 
IlERS (DR. CHINTA MOHAN): Mr. Deputy 
SpeaKer, Sir. I am thanKful to the hon. 
Members who have given their views, par· 
ticUlarly Shri S.C. Verma from Bhopal. who 
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has said that there is some delay in giving the 
compensation. 

I have gone through the records ana 
checked up. Atter the Supreme Courl"s dI­
rective In October 1991 - the Supreme 
Court has given time of four months to start 
Ihe adludicatlon process - the Government 
tlaS given guidelines to the Welfare Com­
missioner to start the adludicatlon process. 
ThIS was started in lime. Yesterday we called 
the Walfare Commissioner here and we 
discussed with him. We have come to Know 
his problems also. The Court has given a 
direction to set up special courts. We are In 

"tOuch with the High Court 01 Madhya PradeSh. 
. We askedthemto give ludges. Sotar. weare 

able to ~tart 16 or 17 courts. as Shri Vermaji 
!"laS said. we are waiting for the High Cour: 
oraers to give more judges to start more 
courts in Bhopal. 

With regard to the appo'"t~nt of people. 
there is a small problem. The Department o! 
Personnel has stipUlated some gUidelines 
that such and such person With S\,ich and 
such educational qualifications. Wlt~UCI1 
ana such experience. should be appol~d 
lor some spec if tea posts. These posts are 
temporary. Scores of younger generation 
are not able to apply ana people of more !nal"' 
48 years of age are applying for these posts. 
Yesterday. we have reviewed the situation 
and the Government has taken a decision 
that we Will give specific quidelines to see 
that Immediately people will be employea 
ana some more stipulated guidelines also 
can oe overlooked. And to speed up the 
compensation. the Government is taking up 
thIS process very soon. 

With regard to the disbursement of the 
compensation. we haveglvenspecificguioo­
:ines saying that immediately after passmg 
the Bill. the powers will go to the Welfare 
Commissioner. The Welfare Commissioner 

will be empowered to take its ow n deciSions. 
Han. Member, Shri Sushi! Chandra Verma 
knows tne people of his Constituency. He 
can get In touch with lhe Welfare Commis­
sioner and he can diSCUSS with him. We are 
sympathetic to the problems 01 the VICtims 
and ImmedIately relief will be disbursed. We 
are gOing to monitor the situation every fort­
nightly and we are gOlOg to Keep one officer 
Hom the Government of India to give us 
reports as early as possible 

Coming to the Hospital, the Supreme 
Court had already given its dlfectlon to start 
a 500 bedded nospltallO Bhopal. We are In 

touch With the Hospital Consultancy Corpo 
ratiOn. They are preparing the project repon 
ana already they nave aCQUired some site lor 
!he hospital and we. are speeding up the 
process. 

Shrlmati Sumltra MahaJan, Shn Snbal­
;av PaOlgrahi, Shr! SuSh11 Chandra Verma 
ana Shri Sharad Olghe ail menlloned about 
tne Criminal cases and the arrest of Mr 
Anderson. Mr. Anderson is In USA. We are 
In toucn With the diplomatiC channels and we 
have advertised In so many newspapers 
particularly in WaShington Times. We are ) 
dOing all our efforts to see that the man is 
arrested. The CBlls also seriously consider­
Ing the arrest of Mr. Anderson. 

Coming to the compensation amount, 
some people have said that more amount 
may be given. It IS lying in the Reserve BanK. 
So far, we have not toucnad even a Single pie 
oecause of thiS prolonged legal banle. As 
you aU Know, to start even a small court 
building, II taKes time. The Government IS 
wor1<ing ItS best to see that the compensa­
tion Should reach to the victims. We have * 

given Indicative guidelines to the Welfare 
Commissioner. After passing the Bill, tne 
Welfare CommiSSion can take his own deci­
sion. 

The other day, the Prime Minister was 
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kind enough to say that if the Welfare Com­
missioner or the person who is dealing with 
the victims. honestJyfeels fhatthe amount of 
As. 4iakhs may be enhanced to As. 51akhs 
and If he stiR feels that the amount of Rs. 5 
lakhs can be enhanced further to Rs. 5-112 
lakhs. that is within his jurisdiction because 
he is empowered to take any decision in the 
future. 

SOme hon. Members particularly Shri 
Oileep Singh Bhuria and Shri Chandulal 
Chandrakar have mentIOned about the fu­
ture. Defintely, we will see that such disaster 
will not happen. We have already given 
guidelines to ali the chemical industries to 
see that such disaster should not happen in 
lhefuture. 

With all these points in my mind. I beg 
the House to pass this Bill to give more 
powers to the Welfare Commissioner. who 
will be empowereclto speed up the compen­
sation and to take decision on his own. 

MR. DEPUTY SPEAKER: Shri Dau 
DayalJoshi is not here. I put his amendment 
NO.3 to the Motion for Consideration. to the 
vote of the House. 

The Amendment NO.3 was put and 
negatived. 

MR. DEPUTY SPEAKER: Shri Rasa 
Singh Rawat. Are you withdrawing your 
amendment? 

[ Tsnslation] 

PROF. RASA SINGH RAWAT (AjmerJ: 
Mr. Deputy Speaker, Sir, I want some clarl­

, fication only. Following that, with due regard 
to the sentiments of the House I would with­
draw my amendment. 

My first clarification is that Indian Medi­
Cal Resealcll Institute has drawn some 
conclusions from the experiments carried 

out on the victims of the gas tragedy. May I 
know why this report has not been published 
so far? If this report is published, we wiN 
come to know its effect on the coming gen­
erations children, women, men and new 
born babies and thus we can take precau­
tions to save the coming generations from its 
toxIC effect. So what are the reasons of delay 
in the publication of this report? 

Second point is why Mr. Anderson, the 
Chairman of this company who is being 
prosecuted in a case of criminal conspiracy 
is not being called from America and why an 
action IS not being taken against him under 
Indian law? Why the Government of India is 
showing a slackness in this case? 11 the hon. 
Minister is pleased to clarify both these points. 
I will withdraw my amendments. 

[English} 

OR. CHINTA MOHAN: Sir. the other 
day he asked about the Report of the Indian 
Council of Medical Research. The Report of 
the Indian Council of Medical Research is an 
open document. I promised him on Friday 
that I will send the Report to him. I have 
already sent the Report to him. Probably he 
may get the Report by today evening or 
tomorrow. 

As regards the criminal cases, I have 
already stated that we ar~ trying to locate Mr. 
Anderson. The CBI is looking into this case. 
We will try our best to see that he is arrested. 

With this. I request him to withdraw his 
amendment. 

PROF. RASA SINGH RAWAT: I seek 
leave of the House to withdraw my amend­
ment NO.4 to the Motion for Consideration. 

MR. DEPUTY SPEAKER: Has the Hon. 
Member leave of the House to withdraw his 
amendment. 
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SEVERAL HON. MEMBERS: Yes. "That the Bill be passed.· 

is: 

The Amendment No.4 was, by leave, 
withdrawn. 

MR. DEPUTY SPEAKER: The question 

"That the Bill to amend the Bhopal 
Gas Leak Disaster (Processing of 
Claims) Act, 1985. be taken into con­
sideration." 

The motion was adopted. 

MR. DEPUTY SPEAKER: We shall now 
take up claus~y--clause consideration 
of the Bill. 

MR. DEPUTY SPEAKER: There are no 
amendments to clauses 2 and 3. The Ques­
tion is: 

"That clauses 2 and 3 stand part of the 
Bill." 

is: 

The motion was adopted. 

Clauses 2 and 3 were added to the 
Bill. 

MR. DEPUTY SPEAKER: The question 

"That clause 1, the Enacting Formula 
and the long life stand part of the Bill". 

Tl!e motion was adopted 

MR. DEPUTY SPEAKER: The Minister 
may now move that the Bill be passed. 

DR. CHINTA MOHAN: Sir, I beg to 
move: 

"That the Bill be passed. " 
MR. DEPUTY SPEAKER: The Ques­

tion is: 

The motion was adopted 

15.41 hrs. 

INDIAN PORTS (AMENDMENT) BILL 

As Passed by Ralya Sabha 

[English] 

MR. DEPUTY SPEAKER: We shall now 
take up the next item. - Shri Jagdish Tytlerto 
move that the Bill furtheno amend the Indian 
Ports Act, 1908, as passed by Rajya Sabha, 
be taken into consideration. 

.THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): Sir, With your 
permission, I would like to say a few words 
While moving the Molion that the Indian Ports 
(Amendment) Bill, 1991, as passed oy the 
Rajya Sabha, be taken into consideration 
and passed. 

The Indian Ports Act, 1908 (15 of 1908) 
provides for declaration of major ports, 
appointment of Conservators. rules for the 
safety of shippmg and conservation ot pons. 
levy of port dues, fees and other charges, 
etc. This Act is applicable to both minor pons 
and major ports in the country: 

The Government had set up a Directing 
Group which identified need for simplifying 
and rationalising the procedures 10 order to 
Improve the level of servICes provided by the 
Ports to Its users. It is in this context that 
certain amendments have Deen suggested 
for the Indian Ports Act. 

The present practice of recovering 
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charges on the basis of the Gross Aegis­
tered Tonnage (GAT) of the vessel (mostly 
charges leviable underthe Major Ports Trusts' 
Act, 1963) and some other on Net RegIs­
tered Tonnage (NRT) (Port Dues) is not 
consistent with the idea of Simplification. 
Accordingly, only one base, namely, GRT is 
being proposed for recovery of charges. It is 
a widely accepted basis for levYing charges 
and also a more reliable index of the vessel 
siZe. It has, therefore, been proposed to 

, amend clause 6 of the Section 3 of the Indian 
Ports Act to change the difinition of 'ton' in 
terms of Gross Registered Tonnage of a 
vessel. 

For quite sometime, the Major Ports 
have been exercised over the problem 01 

abandoned vessels within the Port area ana 
its adverse Impact on port operations ana 
the consequent loss of revenue. Some of the 
Important reasons for vessels being aban­
doned are financial difficulties faced by the 
shipping companies, labour disputes, ships 
not being certified fit for sailing. At present, 
the owner has no duty to remove such aban­
doned vessels. It is now proposed to cast a 
duty on the owner of the vessel to remove the 
wreck within a period as may be specified In 
the notice given oy the conservator. It is also 
proposed to give powers to the conservator 
to remove or to destroy a wreck without 
notice to its ownerforthe purpose of uninter-

, rupted navigation in the Port. It is, therefore, 
proposed to amend Section 14 of the Act. 

We are all conscious of the need to 
prevent damage to enVIronment. The penal­
ties provided in the Indian Ports Act, 1908 for 
causing pollution are considered Inadequate 
and too low to be a deterrent. It is, therefore, 
felt necessary to raise the eXisting penalty of 
Rs. 500/- to As. 5 lakhs and the penod of 
imprisonment from two months to a period ot 
one year. It is accordingly proposed to amend 
Section 21 of the Indian Ports Act. 

Section 33 (5) of the Indian Ports Act 

specifies a period of 60 days on the expira­
tion of which an order increasing or imposing 
Port dues shall take effect. In view 01 the 
.Improvements in the communication sys­
tems, it is proposed to reduce the period 
from 60 days to 30 day~. 

The Ports levy pilotage fees on ships for 
aSSisting them in navigating through the 
Shipping channels and regulating them Into 
the berths/moorings. The Indian Ports Act, 
provides for maintenance ot separate ac­
counts in respect of funds collected by way 
of pilotage. Section 36 provides that all the 
tees charged for pilotage shall be credited to 
a distinct account called the pilotage ac­
count of the Port and that all sums so cred­
Ited to the pilotage account of the Port may 
be applied for certain speCific purposes like 
purChase and maintenance of vessels, pay· 
ment ot : salary, wages, other allowances 
and benefits to the Pilots, etc. The Directing 
Group after a careful examination of all 
aspects concluded that slOce piiots are a 
part of Port administration, the rationale for 
making separate pilotage accounts was lOS! 
and that it IS only logICal to merge it with other 
Charges. To give effect to this, the Act has to 
be suitably amended. It is proposed that 
Section 36 of the Indian Ports Act may be 
amended to dispense with the maintenance 
of separate pilotage account in so far as Its 
application to Major Ports is concerned. 

It has also been proposed io amend 
Section 42 of the Act dealing with dlstralO! 
and sale 01 vessels on their refusal to pay 
port charges. Unaerthis Section. if the master 
of any vessel refuses to pay the rates pay­
able to the port trust, the port authority can 
arrest and sell the vessel after giving notice. 
There are occasions. When a vessel IS al­
ready under arrest unaer the orders ot a 
court or some otner aUlhonty. In such circum­
stances, the port shall have the power to 
arrest and sell the vessel for recovery of 
dues only after obtaining the prior permis­
sion 01 the court or other authority making 
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such an order. It is also proposed to provide 
that the buyer of the vessel in such sale 
Should have the authority under law to trans­
ler the ownership of such vessel to some 
other person. It is proposed to amend sec· 
tIon 42 accordingly. 

In the Circumstances, I beg to move: 

. "That the Bill further to amend the Indian 
Ports Act. 1908. as passed by Rajya Sabha. 
be taken into consideration". 

MR. DEPUTY SPEAKER: Motion 
moved: 

-That the Bill further to amend the Indian 
Ports Act, 1908, as passed by RaJya Sabha, 
be taken into consideration". 

[ Translation] 

PROF. RASASINGHRAWAT (Ajmer): 
Mr. Deputy Speaker, Sir. with reference to 
Indian Ports Bill moved by the Hon. Minister. 
I would like to request that this Bill is very Old. 
Basically Indian Ports Bill was framed if' 
, 908. Since then it has been amenoedtwenty 
times. After indepenoence when our sea 
traoe was growing and our relalions were 
developing with foreign countries. big pons 

. were being developed fast. It would be better 
if the Government would bring comprehen­
sive and complete bill in accordance wllh 
these developments. The present Bill has 
been Introduced In piecemeal. 

Perhaps this Bill aims at rTlInor amena· 
mentsinsections3.14.21.33.36.42and87 
01 the onginal Act of 1908. Through these 
amendments it has been tried to do away 
With the draWbacks which have been 00· 

served 10 Indian Port Trust Act 1908. Mer­
chant Shipping Act 1958 and Major Port 
Trust Act 1963.1 would urge the Government 
to intrOduce this Bill very soon. This Bill was 

very much needed since the Government 
~nnounced its new traae policy and has 
aaoptedthe policy of liberalisation in the field 
ot trade and industries and has stated for 
open traae. Anyway, Detter late than never. 
There IS a little scope 01 discussion on the 
amenaments suggested in thiS Bill. 

in our country trade IS done through 
sea-routes. It is not a new thing. Even 10 the 
Vedas we have 

"Vedayoveenaam padmantarikshen 
patatam vedah navah samudrih" 

GOd alone knows about the routes 
across the sky. He is familiar with the air 
routes very well from where the birds paSS 
and sea routes from where the boats pass. It 
proves that India had strong bonds With the 
countnes oi the world through sea routes. 
India had Its relations with foreign countnes 
in medieval, period, In Mughal period. in 
Maratha period and dUring the British rule. 
Toaay our country is surrounded by sea on 
three sides. Iqbal has written aoout our 
country "Godi main kheltl baln jlskl hazaro!) 
nadlyan" where big TlveTS like the Ganges 
and the Brahmaputra flow. For all round 
development 01 such a country a natIonal 
policy should have oeen decided so thaI all 
ports develOp extensively and a nallonal sea 
trade policy should have oeen formed to 
develop sea trade. For thiS purpose a Cen­
tral Authority should be lormed which could 
make a unified poliCY in thiS regard. I think II 
would have been more appropnate but due 
attention has not been paid towards its 
development. 

t remember that United NatIons Conter­
ence on Trade and Development (UNCTAD) 
was held some 15-20 years ago. In that 
conference a comment was made on our 
maTine trade. Pemaps the Minister may also 
be aware of it The comment was that the 
w(lrk of loading and unloading ana the work . 
01 carrying the goods from one place to 
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another should be done more and more by 
'(he Indian ships. In that conlerence It had 
been said that 40 per cent of our sea trade 
Should be undertaKen by the Indian Ships. 

, But with regret I have to say that today only 
30 percent of ourforeign sea trade is under­
taken by Indian ships. Remaining foreign 
sea trade is mostly undertaken by the foreign 
Ships. As an independent and developing 
country, setting records in every sphere of 
!lle. we are marching ahead on the patn of 
progress. But in the sphere of sealrade, we 
could not develop and utilize our Indian ships 
in that manner as it should virtually have 
been. At present the Govemment IS utilising 
only 30 per cent services of Indian ships for 
our sea trade ana we have to depend on 
10relgn ships. Dependence of foreign ships 
should be done away in all the circumstances. 

Just now the han. Minister was telling 
lMt the first thing IS to Change the definitlor, 
of tonnage relating to total tonnage capacity 
of vessel so that recoverable charges rna.., 
be Simplified. Secondly sometimes the 
campanles leave their vessels inside Ihe 

, pan or the Vessels are wrecked there then il 
creates a problem. So in order 10 solve thiS 
problem and to keep the port In.a systematic 
way as well as to maintain ItS proper tunc­
!Ioning. it is necessary to maKe some amend­
ments in this regard and I do welcome the 
amendments Which are being made In this 
connection. It causes adverse affeci on our 
pons. Suppose somebody gOing to be insol­
vert or he IS not earning the profit what he 
should have or hiS Ship sinks in mud or Silt. 
In such cases he used to leave over tne 

vessel at the port and did not hold any 
responsibility. Earlier there was a prOVISion 
of a fine of Rs. 500 on such traders. Now thIS 
prOVI'Slon has been amended through thiS 
bill ana the fine has been Increased to Rs. 5 
!akhs. I would like to say thiS prOVISion Of 
Imposing a line of Rs. 5 lakh only on the 
vessels, whether they are Indian or foreign 
Will not serve the purpose, as Ihe cost of the 
vessels is in crores of rupees. Suppose the 

defaulting trader claims Rs. 5 lakh from 
Insurance and gets Rs. 5 lakhs from the 
scraps of the wrecked vessel, he would not 
try to remove the wrecked vessel. It is. there­
fore, necessary to increase the amount of 
five varying between Rs. 5 lakh to Rs. 50 
lakhs keeping in view the size and costof the 
vessel. whether it IS new or old; whether it is 
foreign or Indian. In this regard the Govern­
ment should try to adopt a practical and 
reasonable approaCh 

Further, I would like to say In thiS con­
nection that there are no natural sea port In 
our country and in most of the sea ports there 
is a heavy accumulation of sana and sll1; 
Whether It is Calcutta port or Bombay por!. 
Even for Madras port it IS said that a large 
Quantity of sand and silt are accumulated 
there. I would like to say that there are 10 

major sea ports In India and besides these. 
there are many other small pons In our 
country. In thiS context, I would like to point 
out that the New Port. Navo-shova which 
has been developed WIth the World Bank aid 
of Rs. 800 crore and which has been re­
named as Jawahar Lal Nehru Port. Perhaps 
the World Bank has publiShed a repon about 
the said pan constructed at Novo Shova 
place. That it IS not lunctionlng well. In Its 
report the experts of the World Bank has 
stated that the management of thiS port IS nOI 
being done properly. h is very much surpris­
Ing that the project on whIch we have Spent 
such a large amount and we had great 
expectations from thai, IS not runctlonlng 
well. The experts of the World Bank are 
torced to torm their opInion that thiS port IS 

mismanaged. In view of all these things I 
would like to reQuesl the han. Mlnislerof Civil 
AVIatIon that the attentIOn shOUld be paid to 
the development 01 thiS Important port 01 sea 
trade. Similarly other new pons also WhiCh 
have been developed should be properly 
managed so that the amount spent on those 
ports may be utilized properly. 

Sir. I would like to POint out one thing 
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more. It is said that the recruitment of em­
ployees and labourers for loading and uno. 
loading of vessels is done only in Bombay 
Port Trust. The labourers are not recruited at 
otller pons. When there are 10 major ports In 

the country, the recruitment of labours, 
employees or loading and unloading worK­
ers should be made at eaCh port as per Its 
requirement. Similarly an attentIOn should 
also oe paid to operation of the containers. 
The Government is not even paying Its anan-

• tion to this aspect. Especially it is causing a 
great problem at Madras port aM some 
other pons also. 

The greatest problem. we are facing 
tOday IS that the big vessels are unable to 
reach to the proper place at the ports due to 
heavy accumulation of sand and Silt. So it IS 
very essential to remove the sand and silt. I 
came to know that Holland ana one' other 
country pemaps Japan, nave proposed to 
provide assistance for this purpose for 
Visnakhapananam, Paradeep and Madras 
sea ports. They have suggested that they 
would try to remove sand and silt and would 
00 away aU the other problems of these 
ports. I would like tnat the hon. Minister 
should inform the House about the propos­
als made by Holland and Japan and the 
deciSIOn taken by the Government In this 
regard. 

15.55 hI'S. 

[SHRI SHARAD DIGHE in the Chailj 

Through you, I would Hke to request the 
Govemment that there should be a national 
cargo distribution policy. The reason of 
uneven loading at different ports is that the 
ports are not developed properly. For ex­
ample; we take the Mormugou port; although 
the construction of this port has been com­
pleted yet it is not connected with the broad 

guage, it is connected With the metre guage 
only. Inthe absence of broadguage line, it IS 
not possible to carry the big containers upto 
the pon. Similar is the position of Kandla 

. port. Most of the trade of Rajasthan, Madhya 
Pradesh and Gujarat and especially of North 
Guiarat is undertaken at thiS pOri. All the 
goods from these states are loaded and 
unloaded there. I. therefore, WOUld like that 
Kandla and Marmugoa pons should be linkeo 
with broad guage line. so that the containers 
etc. which are to be loaded or unloadeO 
shmild reaCh there properly. For thiS pur­
pose a national cargo distribution policy 
should oe framed. I think the formation of 
such pOlicy will be In the Interest of our nation 
as well as in the interest of our sea traoe. 

We came to know that officers and 
employees are not transferred from one Pon 
Trust to another Port T rust. Their job is not a 
transferable one. We had Visited Madras 
Port Trust. 8-10 thousano employees are 
WOrKing there. The posts 01 employees and 
officers snould be transferable but the prob­
lem is that they cannot oe transferred. I think 
the employees of port trusts wnether they 
are at Madras orCalcuna or atany otherpon 
trust should be transferred atter a certalO 
penod. By transferring them from one Pon 
Trust to anofher one. They will remain active 
and there Will be no SlaCKness In their worK 
and they can perform their duties elflClently. 
By transferring them after a certain period, 
the monopoly of these employees at one 
place will also be done away 

In this context. as I said in the beginning 
!hattne production 01 ourships should largely 
be done by the Indian ShipPing Corporatior. 
and much attention should be paid towards 
indigenours prOduction. Much more atten­
tion is reqUired to be paid towards maximum 
utilisation of our vessels. 

Finally, 1 would like to draw the attention 
of the House towards a few amendments in 
thiS Bill. Previously the periOd for the pay-
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ment of demurrage of the damaged ships or 
DOats was 60 days and it has been reduced 
to 30 days. I feel that the period of 30 days 
also is too much. Now, when there has been 
so much expansion of the communication 
media, there is no need giving a period of 30 
days. I think a period of fifteen days will be 

'proper. When a message can be sent from 
one comer of the globe to anotherwithin two 
days, the period of 60 days which has been 
reduced to 30 days should further oe re­
auceCl to 15days. The amount of demurrage 
that has been raised from Rs. 500 to Rs. 5 
lakh should further be increased and ShOUICl 
os fixed on different ranges. I endorse the 
right of taking the damaged ship into custody 
or even auctioning these ships if these are 
not removed by seeking prior notice of the 
court. At the same time the owners Should 
also be given an opportunity of being hearCl 
as to why they are not removing the ships. 
Once a notice should also be served if some 
pollutant is lying there. 

16.00 hI'S, 

From I&gal point of view an~'from the 
period of view of natural justice it would be 
better that the owner of the things such as 

, the parts of wrecked ship etc. IS alloweCl to 
give clarification and if even after that he 
does not take any steps and does not re­
move rls net from there stern action should 
be taken against him as has oeen stipulated 
under it. 

Sir, finally I would like to know through 
you whether it is a fact that a company 
named Amencan President Lines has under 
pnvatisation, sent a proposal to the Gover;,: 
ment of India and whether any proposal t)a's 
come from them to involve them into tra(:le to 
develOp the three major ports. If so, the 
Government should clarify in the House as to 
what are the proposals of that American 
Company which the Ministry is considering 
and is likely to lake some deciSion in the near 
luture. The ultimate thil)g is that a scheme 

should be made to dredge the ports and a 
central organisation and Central Authority 
should be formed. Similany, the problem of 
container Handling operation should be death 
With extensively and some policy should be 
framed so that the oOstacles may also be 
removed. Attention Should also be paid 
towards it as has been given to the Surface 
Transport and to the development of the 
highways. Shipping is the CheapeSt and the 
easiest means of commerce. Shipping Should 
therefore, be encouraged whether it is taken 
fromthe point of view of encouraging coastal 
trade. fishing, transportation of fishes, con­
veyance of the poor people or of the intema­
tion trade. A national Policy concermng big 
ships or small ships must be formulated. 
With these words I assert that this Bill is in the 
interest of the nation so I welcome it. 

[English] 

SHRI MANORANJAN BHAKTA (An­
Claman & Nicobar Islands) : Mr. Chairman. 
Sir. first of all, Iwould liKe to congratulate the 
han. Minister that though late yet he nas 
brought forward this Bill to this House and 
the Bill has got priOrity . This IS a very 
Important Bill in that way. But it has a very 
limited purpose. 

Sir. so far as the port capacity in India 
to handle the cargo IS concerned. in 1990. it 
was 161 .32 million lonnes. Then, iI1 the 
Eighth Five year plan, the target which has 
been projected is 256.49 million toones. So 
tar as the port development is concerned, 
the Eighth Five Year Plan nas projected 
Rs. 7374.51 crores anCl out to tnat Rs. 
3313.42 crores will be internally finClked by 
Ine port Trust; Rs. 4061.80 croresiNII' come 
fromtheBudgetary suppon out of which Rs. 
1210.78 crores will be the fofJ(lQn assis­
lance. So. we can Imaginetne importanceot 
the Port In thiS country. 

I fully agree With the Han. Member who 
spoke from the other side that woen we have 
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liberalised our import land export polley, we 
want more cargo movement. We want more 
trade to be handled by the port Trust. So, in 
view of that, it is absolutely necessary that 
our port capacity should increase suffi­
ciently. At the same time. all the modern 
facilities should be available so that cargo­
handling is done smoothly and efficiently 
and with the quickest possible time. In view 
oftha!. it is absolutely necessary that there 
Should be a National port Authority 

[English I 

And it should not be only confined to 
talks and discussions. There should be 
positive action taken oy the Government as 
early as possible. If this action IS not taken 
then the delay wil! not allow us to achieve 
what we want to achieve for this country. 

Secondly. It IS also absolutely neces­
sary that when the port charges are 
de1ermlned. the foreign flag ships when tney 
enter into Indian water. they should be 
charged in foreign exchange and not in In­
Olan rupee And the Indian flag ships which 
are operating. they should be charged only 
in the Indian rupee. This point should be kepI 
i.n mind. 

So far as perl management IS con­
::erned. it is also essential to mention that In 
llany areas. we find number of posts lYing 
/acam and the Government IS delaYing ac­
Ion torfi!l;ng up these posts. ThiS point has 
31so TO be seen. These are the revenue 
3arntng posts. 

So far as the port Charges In the coastal 
:argo IS concerned. coastal cargo means 
\11th in the country and not going abroad. In 
;uch cargo handling facilities In the port 
;harges should be different than those olthe 
lIher cargoes. I musl mention here ll1at I 
:ome from a place where lhe port IS a very 
!ssent:al requirement of ourpeople. and the 
.oastal cargo is earned from Calcut:a or 
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Madras port. There are lot of custom formali· 
ties and'other things which are 10 De done. 
I! not only increases the cost but also cre­
ates some time some kind of harassment to 
the shippers. It is necessary to see haw a 
particular berth IS earmarked tor coastal 
cargoes so that cuslom formalities and other 
formalities are not faced by the coastal cargo 
moving in lhe country. Just two days ago I 
received a lrantic telephone call trom my 
constrtuency saying that the port charges 
within the Island itself has increased and ii 
has been left In such a manner that all tnti 
shippers and the Chamoers of Commerce 
etc .. are thinking of coerCive action. Tiley 
are telling that some agltatlonal methods wlli 
be taken if this is not cancelled. I request the 
hon. Minister to see that the port charges !r. 

Anoaman and Nicobar Island pons ShOUld 
be exempted from thiS. 

Now I would like to say par;ICUIZHly 
aoout Section 3 (1 B) of the Blil. Without 
gOing Into any suo-section. It says that any 
vessel which is wrecked, stranded or sunk. In 
any port IS requlredto be ImmediatelY ralseo 
removed or destroyed without giVing an~ 
'lOllCe undersub-Section (1) cause the vesse: 
!o De raised. removed or destroyed. I think.. 
by dOlhg this. natural justice will not be 
given. Nothing should be done Without 
giving any notice. Ttlere should Db prupe' 
noPee given. Only there atler action snould 
De t2i;en. I would also like to mention that :r 
lhls particular section there are number 0' 

10:e'9,; vesselS which have been apprt' 
nended by the Coast Gvards or Other au 
Ihont'es and they are kept Ifi the POr1-Bi;w 

port areas. Subsequently. due to :Itigatior. 
and court cases it is not finalised. So. these 
Vessels are there. SUbsequently tr,ey De~ 
come JunK. They are creating oostructior:s in 
Ine operation. Now the question IS wno Will 
pay for thiS - Whether It wil! De paid by the 
Coast Guards or the police or any 01he r 

au:honty. Are they to pay for thiS? Or whO 
wlii pay for this? There should be som8 
specifiC proviSion made In such cases. that 
these are not to Oe paid. Government ves­
sels are also there and for number 01 years 
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. these are tying there and obstructing the 
port area for operation. I would like to )(now 
whether the Government has to pay for this 
or not. I would like to Know whether· It is 
applicable only to the companies and pri­
vate owners or the Government has also to 
pay for this. This point is also to be clarifiecl. 
so far as the port-dues recoveries are con­
cerned. I would like to say that the small and 
Island territories are to be looked into in a 
different manner than with any other areas. 

Sir. I welcome Section 21 because that 
IS absolutely necessary and Rs. 500/- fine 
IS nothing and the penal action which has 
been suggested is good. 

Now. I would like to come to another 
po lOt. with regard to pilotage law. I would like 
to know from the hon. Minister, what is the 
need of it? The hon. Minislercan give some 
conceSSlOns on this. 

Ultimately, Ican only say that you need 
to bring in a comprehensive Port Amend­
ment Bill which will be necessary keeping in 
vjew the improvement and development of 
Ihe ports in India. 

I would like 10 end my speech with one 
laSl PO lOt. We have a Port Management 
Board 10 the Andaman and Nicobar Islands. 
Th Port Management Board was constituted 
by a Cabinet resolution and all the powers of 
the Major Port Trust were to be enln 'sted to 
them for exercising it. But unfortunately this 
Port Management Board has not been de­
veloped due to apathy and because the 
Chief Secretary of the Island territory IS the 
Chairman of it. I think the time has come 
when these small territories Will have to be 
jooked at a linle differently. Andthis has to be 
brought 10 under the Major Port trust Act. 
Otherwise. the desired results will not be 
seen. 

Another point is that in this Board which 
you have constituted, all are official mem­
bers only and there is no non-olflclal memo 

oar. In every port Trust. the interests of the 
shippers and the workmen are catered but it 
is only in Andaman and Nicobar Islands Port 
Management Board. where all are offiCial 
members and there is nobody to represent 
the Interests of the shippers. workmen and 
the Ship owners. So, these people also need 
to be represented and they should be taken 
into the Board of the Port Management so 
that it can run smoothly and efficiently and 
It can deliver the desired results 

Sir. with these few words, I support this 
Bill and I thank you very much tor giving me 
the opportunity. 

[English j 

SHRI RAM KAPSE (Thane) Mr. 
Chairman. Sir. actually the nation was wail­
Ing lor a comprehensive Bill, amending the 
Act in question. But the Government has 
come to us with an Amendment Bill which is 
not at all comprehensive. 

So. at the outset. we would !ike to have 
an assurance from the Mif'lster - there are so 
many suggestions about the ImprovemenT 
:n pons - that a comprehenSive Bdl Will be 
brought in. at the eanlesl. in the In!erest 01 

Dorts and in the interest of nation That is the 
first requirement which I would like 10 place 
on record. 

There are two se!!-telling figures which 
I think the Minister should take Into account 
One is about the periormance of the ports. 
We are havtng the figures of October 1989-
90 to April 1990-91. See the pelormance of 
Kandla. In October 1989-90 11 was \:).9 days 
as tar as Ihe average lUrn-Oown time was 
concerned. In April 1990-91 It was len days 
and more. The same was the case In Tutri­
conn Madras. Vishakapatnam and Calcutta 
It there is delay between October 1989-90 
and April 1990-91 as tar as Kandla. 
Vlshakapatnam and olher ports are cen· 
cerned. I think the Minister owes an expljna 
tlOn. 
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$HRI JAGDISH TYTLER We are 
talking abOut the Bill. 1 will be very grateful 
to the hon. Member if he can concentrate on 
the particular amendments that I have 
brought. I do not mind going for a diSCUSSion 
on other points also which you would like to 
Know. But I think it is better if we now confine 
to the provisions of the Bill. 

SHRI RAM KAPSE : My first sugges­
, tion was to bnng a comprehensive Bill. 

SHRI JAGDISH TYTLER : I will give 
you an answer on that. 

SHRI RAM KAPSE : If I want to tell 
you that do not be satisfied with the 
performance of ports, as far as Kandla. 
Vishakapatnam ana other pons are con­
cerned, you should bear In mind that there 
IS need for a comprehensive Bill and at the 
same time there IS a need for some Improve­
ment as far as the Department;s concernea. 
You should not be self-satisfiea. 

The other pOint is about the perform­
ance of ports on cargo traffic. What was the 
larget in 1991 as far as Jawaharlal Neheru 
Port IS concernea ana what was the actual 
achievement? Only one-third of the target 
was achieved and we are Incurring losses 
there. If you are satisfied with the petor­
mance of all these ports, should you be 

. satisfied with Jawaharlal Neheru Port. Mur­
magao, Mangalore, Cochin and Madras 
ports? If you see the performance indicator 
of cargo traffic ports after ports, then I 
suggest to you to please look into the maner. 
We would expect that at the earliest there 
Should be some improvement as far as these 
ports are concerned. 

I would tell you the reason for making 
this point. The ports have a vary Important 
role to play In the coming ten years. We 
cannot neglect them. If we do not neglect 
them, then the performance should be bet­
ter. 

Then you aSKed me to talk abut the BilL 

In the Bill about the hike in penalty proposed 
from Rs.500/- to Rs. 5,00,000/-1 think, wit" 
the pollution we are facing, it should be 
thought whether it should be increased to 
this level. You neglected it for a very long 
time and now you come to us with such a 
proposal. Should we accept it? Will you 
consider about the Increase In the wages of 
laoourers in the same way? Would you like 
to add three zeroes everywhere? I would be 
happy that at least With the unions In all these 
ports the Ministerwill not have any problems 
if he does it. You should think it. How many 
zeroes are added is not Important: but hike 
from Rs. 500 to Rs. 5,00,000/- is very high. 
The Minister should think about it. He 
Should. in facl , have thought about it before 
bringing this Bill. 

Then, I would like to say a word about 
pollution. You have accepted that there IS 
pollution as far as tne ports are concerned 
and sea is concerned and so the penalty is 
being increased. There should be some 
retninking about thiS. The next POint IS aOOul 
aredging. Much needs to be done as far as 
dredging in ports is concerned. I belong to 
Bombay and the congestion in Bomoay port 
is such that we need to have a lOOK at it and 
improve the facilities in that port at the 
earliest. 

About privatisatlon and modernisation, 
I think, the Mi~i'Stry is going ahead with the 
plans. Is it not our right here to expect that 
with privatisation or with modernisation, not 
a single workman should lose his job? H at all 
we expect anything, as far as the ports are 
concerned, we expect that there should be 
improvement so that we shall have better 
ports and at the same time, no labourer will 
lose his job because of modernisation or 
prlvatisation. That is the least, we expect 
from the Minister. 

I would say something about the Un­
ions. I think there is a need for improvement 
in tne way in which they are handling the 
oroblems of the Unions. At Calcutta port ana 
at dIfferent pons, I thinK there IS a need for 
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dBIge ................ and in the way in 
which ...... manw iepollicized. 

Theta are same suggesIoIlS to make 
about iAdMduaI ports .. conc:emad. The 
Iirst 8UQ98SIioniallbautthe newbet1hwtUch 
needs to becleafed In the Goa port. I would 
.. t have a commImenI from the Minister 
as far as this is COIIC8I'fl8d. He should make 
some announcemenl to have a concrete 
plan about the Goa Part. Theta Is another 
suggestion which is about the Paradeep 
Port. Coal is to be transported to Tamilnadu 
and the expansion 01 the Paradeep Port for 
this, is an urgent one .It needs to be done on 
a priority basis andthe Minister should look 

, into this matter, since the transportation of 
coal to Tamilnadu is a necessary one. 

I know that you wet8 giving Central 
assistance to the States as far as minor 
pmtswereconcemed.Nowyouhavestopped . 
it and many minorports arafacing problems 
because of that. So, you should rethink 
aboutll, since ports have an important role to 
play in the nation's life. So, you should re­
think about the whole proposal as far as 
central assistance to the States is c0n­
cerned. About the Kakinada Port. I would 
like to know, what is the proposal; in which 
way this Port wi. be modernised to give 
better results. That is to be looked into. 

The last question that I would like to 
ask the hon. Minister is. about the foreign 
ofter as far as modernisation orthedevelop­
ment of major ports isconcemed. That is the 
main concern. I would like to know whether 
there is any proposal from any country for 
giving aid as far as the development of ports 

, is COncerned. Is there any possibility of any 
aid from foreign country? Are you expecting 
it? Is there any discussion which is going 
on? Would you like to invite any such 
proposal as far as the development is con­
cerned? That is the last question I wanted 
to ask. 

I Congratulate you for bringing this BiB; 
though !ale. At the same time, I have made 

===.:.u:.s::::g ports. Please look into the malter andgiw 
some conaaIe reply. lhal is my expedC 
lion. 

stflI GOPI HATH GAJAPATh 
(8erhampur) : Mr. Chairman,Sir,lndiaha 
a long coast line of over 5.500 hiIun I IS 

There is a vast scope forthe coastaJshippin( 
to pray an if11Jot1ant role in the integraIel 
transport system of the Counuy. Coasta 
shipping is also energy -efficient and com 
paralively a cheaper mode of transport b 
butk traffic. particularly when the or1gin and· 
destination of the cargo ant IocaIed near1he 
coast. Unfortunately, however, the coastal 
trade has been declining steadily. McMt­
ments of general cargo and common salt 
have disappeared. Further mowemel'll at 
railway coal has also sto,pec1. WiaJ plans to 
set up thermal power stations in coasIaI 
states and also steel plantS, movemems 01 
thermal coal and iron ore by ships are 
expected to increase. . 

The Eighth Plan projects mDll'el'ftBllI of 
coastaf cargo and India owrseas seaborne 
trade to 147 .6 miItion tonnes, at 48.27 mi­
lion 1oones. However, there are alWl1tJer of 
constraints corring in the way 01 coastal 
shipping and these will have to be CMW­

come, if the coastal shipping has to really 
come of age. A nufTber of CommiUees had 
been set up fromtime to time, to recommeIld 
steps to be taken fordevelopmentofcoastaf 
shipping. It is reported thai in the year 1989, 
the Directorate General of Shipping had set 
up a working Group cofTlll'ising of represen­
tatives of the INSA. Indian Coastal Confer­
ence and D.G. Shipping to identify problems 
hindering the development of coasIaI ship­
ping. 

The group had suggested various .... -
ures. which need to be seriousIvconsiderad 
by the concerned authorities so as to mate 
coastal shipping efficient and tICOI1OIRcaI.. 
There is tremetldous sccpe1ctdevalDppas­
senger traffic and tourism on 1he mainlaad 
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oasts. as well as In the Jslands. I the 
,ottlenecks are removed and proper Infra­
tructure Js created. A country like ours. 
vhich Js facing fOreignexchangecrisJs, must 
lot fail in tapping such an important soUrc& 

)f earning valuable foreign exchange. 

There is need to have strict pollution 
regulations to ensure that merchantshlps do 
not pollute our waters. Pollution problems at 
our busy Visakhapatnam Port are many. 
Further, it is the only port having LPG 
terminal, right inside the harbour. It is ex­
tremelyriskytohandlesuchhazardouscargo 
inside a crowded harbour. Hence. it is rightly 
recommended that LPG unloading be done 
from a lesser crowded satellite port. From 
geographical proxJmity. evenly balancing 
out cargo traffic and the development angles, 
I strongly recommend the upgrading of the 
seasonal GopalpurMinor Port in the district 
of Ganjam, Orissa State into an alkveather 
port. The Orissa Government has already 
moved the Union Ministry of Surface Trans­
port for clearing and recommending the 
project to the Department of economic 
Affairs. Ministry of Finance. vide its letter of 
8th December, 1990. It has requested for 
assistance in securing the Asian Develop-

, ment Bank loan amounting to Rs. 52 crores 
for this projecll would. therefore, urge our 
dynamic hon. Union Minister of surface 
Transport in his august offices. to expedite 
this needy project implementation. which is 
much delayed. 

To my Unstaned Question No. 1632 
figuring on the 11th July 1992. it is very 
heartening to note the reply of the Union 
Minister of State for Surface Transport. 
Honourable Jagdish Tytler, that the Asian 
Development Bank are likely to provide 
financial assistance for development of 
Paradeep Port mechanised coal handling 
1aci1ilyaswasaJsopointedoutbymy learned 
colleague. Prof. Ram Kapse. Also what is 
more noteworthy is the development of a 

new port at Ennore near Madras mainly for 
transportation of the~1 coal for Tamil 
Nadu Electricity Board. This Is Indeed a 
wetcomemeasure. particularly when Tamil 
Nadu has been making rapid. strides in 
industrialisation under the very able and 
dynamic leadership of its chief Minister, 
Puratchi Talaivi Honourable Dr. J. Jayalal­
Itha. I do hope and trust that the indicated 
technical and other assJstance from the . 
Dutch Government will also be forthcoming 
in time. 

Further. I welcome another novel idea. 
of a freely convertible currency facility, virtu­
ally tax-free incomes. an offshore banking. a 
modem port, an airport, world-class tele­
communications. industrial and commercial 
complexes, shopping centers, luxury hotels, 
casinos, night clubs and much more that 
figure in the blue-print for India's proposed 
free port at Goa. It is expected to bring about 
enormous spin-off benefits to the main econ­
omy by creating export opportunities for a 
wide range of goods and services. as will as 
through tourism income. The free port advi­
sory committee comprising of Government 
officials and Industrialists. was set up in 
1991 to stUdy the feasibility and recom­
mend ways and means for establishing a 
free port. ~ take this opportunity to appeal to 
the Govemment of India for expediting the 
implementation of this novel and lucrative 
scheme. Further. the latest proposal of the 
Visakhapatnam Port Trust promoting at 800 
acre export-import park. for allotment to 
port-based industries wlh the aim of 80-

couragingindustriafisation of the hinterland, 
is indeed a welcome feature.. 

Now, I wish to delve into some of the 
objects and Reasons of the Indian Ports 
(Amendment) WI,1990. FiIStly, the present 
practice of recovering some charges on the 
basis of the G.R T. of the vessel (mostly 
charges leviable under the Major Ports 
Trusts Ad. 1963) and some others on 
N.R T.(port-dues) is not consistent with the 
idea of si~ification. Aocofdingly. only one 
base, namely GAT. which is a widely 
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accepted basis for levying charges and also 
a more reliable index of the vessel's size in 
terms of the space, may be adopted for 
levying all charges applicabte to a vessel. 

For quite some time now, major ports 
have been exercised over1he problems of 
abandonedvesseis and wrecks. These have 
an adverse Impact on port operations. Sec­
tion 14 of the Indian Ports Act deals with 
raising or removal of wrecks impeding navi-

, gation within the limits of the port. Presently, 
no duty is cast on the ownerforthe removal 
of a wreck. It is necessary to cast a duty on 
the owner of a vessel to remove the wreck 
etc. Within such period as may be specified 
in the notice given by the conservator, if 
such a wreck impedes or is likely to impede 
the navigation in the port 

Section 21 provides for a penalty ex­
tending up to five hundred rupees, for dis­
charge of ballast or rubbish or any other 
thing likely to form a bank or shoal or to be 
detrimental to navigation and ifthe master of 
the vessel continues to commit the offence, 
he is also liable to simple imprisonment 
which may extend to two months. These 
provisions are quite inadequate and there is 
a need to increase the penalty to th~ same 
eXlent as provided in the Merchant Shipping 
Act. 1985. 

Section 33 of the Indian Ports Act, 
among other things, provides for a levy of 

'port dues by the Government and sub­
section (5) thereof specifies a period of sixty 
aays on the expiration of which, an order 
increasing or imposition of port dues shall 
take effect. In view of the improvement in 
communication system, reduction in the 
period from 60 days to 30 days, I feel, is 
necessary. 

Section 36 of the Indian Ports Act 
provides for maintenance of pilotage ac­
counts in ports. Since pilotage became a 
part of the port administration, the rationale 
for making separate pilotage account was 
lost and it is only logical to merge it with other 

charges. It is, accordingly to amend Sec­
tion 36 to dispense with the maintenance of 
separate pilotage accounts In the major ports. 

Section 42 of the Indian Ports Act 
deals with seizure and sale to a vessel, on 
refusal to pay port charges. Under this sec­
tion, if the master of any veseel refused to 
pay the rates payable to the port trust, the 
port authority can arrest and sell the vessel 
after giving due notice. However, there are 
occaSions, when a vessel is already under 
arrest under the order of a court or other 
authority. In such curcumstances. the port 
must have the power to arrest and sell the 
vessel for recovery of dues, after obtaining 
the prior permission of the court or other 
authority making such an order. Opportunity 
must also be taken to make consequential 
amendments in the Major Port Trusts Act 
1963. 

In conclusion, I welcome the Indian 
ports (Amendment) Bill, 1990, as passed by 
Rajya Sabha, moved now by the Union 
Minister of Surface Transport, Hon. Shri 
Jagdish Tyller and wholeheartedly lena my 
support to this Bill of vital importance, for 
improving the performance of Indian Ship­
ping at large. Thank you. 

THE MINISTER OF STATE OF THE 
MINISTRY OF TRANSPORT (SHRI 
JAGDISH TYTLER) : Sir, I am very grateful 
to allthe hon. Members who have supported 
this Bill whole-heartedly. It has been a per­
sonal pleasure also to see the performance 
of the ports in the country in the last one year. 
I would like to congratulate all the officers 
connected with the ports who have done 
wonderfully well. 

For the information of the House, we 
had announced the new Shipping policy last 
year and because of this new Shipping pol­
icy the Indian shipping Inaustry has regis­
tered a record foreign exchange eaming of 
Rs. 2483crores. Out ofthisthe net operatic" 
profit was of the order of Rs. 1487 crores 
which is a record profit. I am very noperu i 
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that in the coming years we wHl incraasethe 
profit. 

As far as performance of major ports is 
concerned, In 1991-92 all the major ports 
handled record trade of 158 million tonnes 
as cofl1)3r8d to 120 million tonnes in the 
previous year. In 1991-92 all the major ports 
have earned profits and we are constantly 
trying to better our performance. 

Now I would just like to go in detail into 
the cases which have been brought to my 
notice. I am very grateful to the hon. Mem­
bers for their suggestions, especially to the 
effect that a comprehensive bill should be 
brought. I would like to inform the House 
that a comprehensive bill is under consid­
eration and we will definitely bring it before 
the House. This will answer quite a number 
of queries which the Members have raised. 
We have noted down the suggestion regard­
ing the National Airport Authority. I think we 
will be considering that suggestion also. 

One of the hon. Members, Shri Rawat 
raised a point as to why Government is not 
adopting the UN liner Code. This is under 
consideration of various ministries and we 
are also considering it. We are constantly 
increasing our facility in Cochine, Kandla, 
Tuticorin, Calcutta, Haldia, Bombay, etc. 
Development of ports in Goa, with a meter­
gauge ine and Kandla with a broad-guage 
line has also been undertaken. The Konkan 
Railway project has already been undertaken 
and this will take care of Goa. 

The proposal regarding American 
President Uner has been received by the 
JNPT. As a general policy we have relaxed 
the law and promulgated an Advance Berth 
Reservation Scheme, which has been an­
nounced. They have applied for conces­
siona! import of 20 generators per container. 
This has been forwarded to the Ministry of 
Finance. 

We have got a report from Nava Sheva. 
I myself visited the port and I noticed that 
some of the things which I have pointed out, 
have already been taken up by them. 

Regarding the port charges, I would 
like to say that we are charging in dollars 
instead of rupees. Concessionalcharges on 
the coastal cargo have already been given. 
The custom formalities for the coastal cargo 
have already been taken up by the Ministry 
of Finance. 

A point regarding port charges was 
made by Shri Bhakta. It had been increased 
in Andaman and Nicobar Islands. I would 
like to inform the House that this has got 
nothing to do with our Ministry. This is done 
by the Home Ministry. But, I will take it up 
with the Home Ministry. Let them know the 
problems. 

I would like to inform the House that 
after discussion with the Planning Commis­
sion, we have kept the total outlay for the 
Eighth plan as As. 3216 crore. The Budget­
ary support that we have got is RS.443 crore. 
The extra Budgetary support that we are 
going to keep is Rs. 2773 crore. so, the total 
comes to Rs. 3216 crore. This is a major 
effort which we are going to make ror ports. 

I would like to inform hon. Prof. Kapse 
that coastal traffic has increased from 19.2 
million tonnes to 21 million tonnes during 
1980-89. Due to movement of coal, I expect 
that the tonnage would go up. 

Sir, we are conSidering setting up 01 a 
satellite port for LPG near Vishakhapatnam 
port. 

We are also spending about Rs. 600 
crore on the Paradeep Port which will meet 
its c rgo traffic requirement till the year 2001 . 
Since a decision had been taken by the 
Govemment, this will now Qe taken up by the 
State Government. It is because, it has noth­
ing to do with the Central Ministries. 
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Prof. Kapse mentioned that JNP had 
handled 1,08,000 containers In 1991. I would 
Uke to Inform that his Information is not 
corrad. H had handled In fact double the 
number of containers In 1991. The average 
has been brought down In every port. 

As far as congestion Involved In the 
Bombay Port Is concerned , I would like to 
Inform the House that there have been no 
congestions In the Bombay port for the last 
one year. This Is the Information which I can 
give to the House. This has earned a lot of 
foreign exchange, which I had initially said 
that no other Ministry In the country had 
done it. It is because of the officers who have 
worked very hard. They have monitored 
everything. We have eamed over Rs. 1400 
crore worth of foreign exchange in one year 
which is a record. This was the profit which 

• was eamed only in the shipping sector. 

In 1992-93, we are going to spend Rs. 
70 crore on the development of Bombay 
port. I would like to Inform the House also 
that not even a single labourer will be re­
trenched because of privatisation or be­
cause of modemisation. There have ben 
cases where we are giving Golden Hand­
shake. This is a voluntary scheme. We are 
not imposing this scheme on anybody. I am 
glad to say that this is becoming very suc­
cessfulln some of our ports. 

One of the hon. Members has said that 
he is not very happy in the manner in which 
we are handling the Unions. Rather, I would 
congratulate the Unions that this is the fir t 
time in the history of the ports that all the 
Opposition Parties worked together and 
announced a strike all over the country, but 
the only section where the strike did not 
affect was the ports in this country. This was 
for the first time that aU the Govemment 
machinery was used by the West Bengal 
Govemmentbut In spite of that , the calcutta 
port was working 'want to congratulate 
them This Is the relation that w .... ave with 
the Unions. We are olvine them fraadom. 

So, this has never happened In the country 
before. 

Nava Sheva and Goa ports were the 
ports where on the 10th May, I had laid 
foundation stones for berths. This is the 
information which I would like to give to the 
hon. Members. 

As far as the loan from Asian Devel­
opment Bank is concerned for Paradeep 
port, I would like to inform the House that 
there is a major scheme of Rs. 560 crore 
which has been finalised by the Asian Devel­
opment Bank. 

I think, I have given answers to all the 
queries in a nutshell which the hon. Mem­
bers have raised. I would like to thank them 
again and I hope that the Bill will be passed . 

MR. CHAIRMAN : The question is : 

"That the Bill further to amend the India 
ports Act, 1908. as passed by Rajya Sabha, 
be taken into conSideration." 

The motion was adopted. 

MR. CHAIRMAN : We shall now~e 
up clause - by - clause consideration of the 
Bill. 

MR. CHAIRMAN : There are no 
amendments to clauses 2 to 8. 

The question is : 

• That Clauses 2 to 8 stand part of the 
Bill." 

The motion was adopted. 

Clauses 2 to 8 were added to the Bill. 

clause 1 

Amendment made : 

Pace 1. line 4.- IDI' 1QQ1· 
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MR. CHAIRMAN : The question is : 

"That Clause 1 , as amended, stand part 
of the Bill." 

The motion was adopted 

Clause 1, as amended, was added to 
the Bill. 

Enacting Formula 

Amendment made: 

Page 1, line 1, for" Forty-second" 

Substitute .. Forty-third" (1) (Shri 
Jagdish Tytler) 

MR. CHAIRMAN : The question is : 
That the Enacting Formula, as amended, 
stand part of the Bill." 

The motion was adopted. 

The Enacting Formula, as amended, 
was added to the Bill. 

The Long Title was added to the Bill. 

SHRI JAGDISH TYTlER : I beg to 
move: 

"That the Bill, as amended, be passed." 

MR. CHAIRMAN : The question is : 

"That the Bill, as amended, be passed." 

The motion was adopted. 

THE CHAIRMAN : Th question is : 
That long Title stand part of the Bill. 

The motion was adopted. 

16.51 hrs. 

NATIONAL WATER (KOlLAM-KOnA­
PURAM STRETCH OF WEST COAST 

CANAL AND CHAMPAKRA AND 
UDYOGMANDAL CANALS) BILL 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE TRANS· 
PORT (SHRI JAGDISH TYTlER) : I 
beg to move: 

" That the Bill to provide for the declaration 
of the Kollam-Kottapuram Stretch of West 
Coast Canal and Champakara and Udyog· 
mandai Canals to be nallonal waterway ana 
also to provide for the regulation and deve;­
opment of the said stretch and the Canals tor 

purpose of Shipping and navigation on the 
said waterway and for matters connected 
therewith or incidental there to, be taken IOto 

consideration. " 

With your permiSSion, I would like to say 
a few words while moving the National 
Water (Kollam-Kottapuram Stretch of West 
Coast Canal and Champakara and Udyog­
mandai Canals) Bill 1992 for consideration 
and passing of the same. Fromancienttimes, 
inland water transport has served as a cheap 
and economic means of transportation in our 
country. However, with the advent and de· 
velopment of the faster means of transport 
systems by rail, road and air, the inland 
water transport has got neglected over the 
years. 

Nevertheless, inland water transport has 
still maintained an edge over other modes 01 
iransport in certain areas where it enJoys 
natural advantages. 

Today, transportation by inland water-



. 549 National WatetWay (Kollam- ASADHA 30. 1914 (SAKA) Canal & Champakara 550 
Kottapuram Stretch of West Coast & Udyogmandal canals) Bill 

ways is recognised all over the world for its 
inherent advantages of being the cheapest 
mode oftransport for bulk haulage overlong 
distances specially between places located 
along the water front. Its energy efficiency, 
low pollution effect and great potential for 
generation of employment among the rural 
weaker sections of the society is uOlversally 
accepted. Ever since Independence, the 
Government has been seized of the need for 
developing inland watertransport infrastruc­
ture and restore to IWT its rightful place in 
the total transport system of the country. 

The responsibility for development of 
inland waterways is a shared one between 
the Centre and States. The Central Govern­
ment is primarily responsible for the devel­
opment of waterways declared under law 
passed by Parliament as National Water­
ways. The responsibility and executive 
authority for development and mainte-

. nance of all waterways other than those 
declared as National Waterways rests with 
the State Governments. 

Keeping in view the slow pace fo devel­
opment of inland water transport in our 
country, several committees constituted by 
the Government of India in the past have 
recommended declaration of certain impor­
tant waterways as National Waterways. The 
Allahabad-Haldia stretch of the Ganga­
Bhagirathi-Hooghly river system and the 
Sadiya-Dhubri stretch of the Brahmaputra 
river have already been declared as Na­
tional Waterways. The Govemment of India 
has also constituted the Inland Waterways 
Authority of India forthe development, main­
tenance and regulation of National Water­
ways for safe and convenient shipping and 
navigation. Presently, the Inland Waterways 
Authority of India has taken up the task of 
developing and maintaining these National 
Waterways. 

Before a Waterway.can be considered 
for declaration as a National Waterway, it is 
essential to undertake hydrographic sur­
veys and techno-economic studies to as-

sess the extent of development works re­
quired and their financial implicatIOns. Such 
stUdies were earlier carried out in the Kol­
lam-Kottapuramstretch of West Coast Canal. 
Based on the studies this Government had 
decided to declare the Kollam- Kottapuram 
stretch of West Coast Canal and Cham­
pakara and Udyogmandal Canals as Na­
tionalWaterway. The Bill for enactment of a 
Central legislation forthe purpose was also 
passed by the Eighth Lok Sabha In Octo· 
ber,1989. However. the Bill had lapsed 
before introduction 10 Ralya Sabha due to 
the diSSOlution 01 the Eighth Lol< Sabha. 
Subsequently, surveys and studies were 
carried out in the remaining stretches 01 the 
enllre West Coast Canal between Kaser­
gode and Kovalam. The studies revealed 
that the strethes between Kottapuram and 
Kasergode in the north and between Kallam 
and Kovlam in the southern sections at th" 
West Coast canal posed many diflicult prob 
!ems for development of the waterway and 
would require massive capitallnvestmems 
which make their development nm cost et­
fective. On the basis 01 the studies ana the 
potential of improvement in inland water 
transport. it is now proposed to declare the 
Kollam-Koltapuram stretch of the West Coast 
Canal and Champakara and Udyogmandal 
Canals also as a National Waterway_ ThiS 
waterway would have a total length 01 205 
kilometers ad the full traffIC potential IS estl 
mated at 3.5 million tonnes. With these 
words. Sir, I beg to move that the bill be 
taken into consideration. 

MR. CAIRMAN' Motion moved 

" That the Bill to provide for the decla­
ration of the Kollam-Kottapuram Stretch of 
West Coast Canal and ChampaKara and 
Udyogmandal Canals to be a national water­
way and also to provide for the regUlation 
and development of the said stretch andthe 
Canals for purpose of shipping and naviga­
tion on the said waterway and for matters 
connected therewith or incidental thereto, 
be taken into consideration: 
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For this Motion tor consideration there 
are amandmants. One amendment IS tor 
Joint CommIttee by Shri K.P. Unnlktishnan. 
He Is not pI8S8nt. Then amendment for 
circulation by Prof. Rasa Singh Rawat., 

PROF. RASA SINGH RAWAT (Ajmer) 
: I beg to move : 

• That the BiU be circulated for the pur­
pose of eliciting opinion thel'8On by the 15th 
October, 1992." (1) 

MR. CHAIRMAN: There is Amend­
, ment No. 11 by Shri Rajendra Agnihotri -
Not present. 

Shri Dau Dayal Joshi - Not PreSJint. 

Shri Harin Pathank - Not Present. 

SHRI RAM NAIK (Bombay North) : 
Mr..chairmen SIr,I rise to express my views 
on the National Waterway (Kollam-Kottapu­
ram stretch of West Coast Canal and Cham­
pakar and Udyog-Mandal canals) Bill. 1992. 
Sir, as explained by the Minister, it is true that 
the waterways are cheaper and less pollut­
ant. However my general observation is that 
waterways have been neglected for long in 
this country. Though everything is good, it 
has been neglected. It is certainly true that 
watertransport is cheaper. There is less cost 
of maintenance of roads and so far as fuel is 
concerned, there is lot of saving of fuel, if we 
colT1>8re it with road transport. Even from 
the pollution point of view, except electric 

, trains, if we colT'98re the diesel locomotive 
and coal loading engines with steamers, it 
is certainly less poHutant and the cost of 
overaH maintenance is also less. One more 
advantage is It is also labour oriented. 

17.00h .... 

There is a chance that everywhere the 
IocaIpopIlIaIionparticularlythe woIkIng class 
who have specialised for generations after 
genaratic.ns In running the Waterways and 
have been doing the work In Waterways 

could also get better 8~oyment. So, from 
all these points of vtew the Waterways are 
definitely better and they are economical. 
So, from that point of view I support the BlH. 

This would be the third Waterway. There 
has been a first such ORe, as explained, the 
Allahabad- Haldla stretch. What is the posi­
tion of that Waterway? Then the second one 
is the Sadiya-Ohurbi stretch of the Brah­
maputra river. There is no real development. 
What was aimed at that time has that been 
achieved? The targets which have been 
kept at that time, that so many goods would 
be transported or so many passengers would 
be transported, have those targets been 
achieved? If the hon. Minister could be 
pleased to give that information to the House 
in the light of the experience of those two 
waterways, then it would be better. We would 
then be in a better position to explain our 
viewpoint on this third waterway. So, while 
replying the hon. Mini$ter may give us an 
indication of the experience of the first two 
Waterways. 

Also, what was the time-bound sched­
ule of programme we had at that time and 
what are our achievements? That informa­
tion also may be made available to the 
House. That is my first point. 

Secondly, the Inland Waterways Au­
thority of India Act was passed in 1985. The 
Authority was created at that time. How has 
it functioned? Is it just on paper only or has 
it really done some concrete work? That 
information should also be given. Other­
wise, enactment of this Bill will only be and 
addition to the Library. We had passed the 
first Waterway Act and the Second and the 
Third Waterway Act. So, this should not be 
onlyforthe enlargement of our Ubrary. There 
should be some practical advantage and the 
House should be informed of II. That Is what 
I would also expec::& from the Minister, to tell 
us about the functioning of the Inland Water­
ways Authority since lis Inception in 1985~ 

In the Statement of Objects and Rea-
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sons of the Bill which has been Intrpduced, Chairman, Sir, you also come from Mat\ar-
para 4 says that the infrastructural facilities ashtra. Before 25 or 30 years, on the entire 
for safe ad convenient shipping and naviga- Konkan traffic from Goa and even on the 
tlOn ant not available. I cafI understand that Gujarat side, regular ships used to soli. 
they are not available at this stage. But you Commuters used to go and even cargoes 
ant just providing a sumofRs. 62crare now. used to go in a big way. Because we have 
Is this amount of As. 62 crare sufficient for neglected the ports. hardly now any Ships 
the entire Une of nearly 200 Kilometres? H carry passengers from Goa. In between many 

• I remember correctly, the hon. Minister had ports have just been neglected. The result is 
said that the line is about 200 Kilometers in that, more State Transport buses run and the 
length. So, forthe development of the ports cheaper mode of transport has been ne-
and towns which are there and for providing glected. When we are considering the third 
the infrastructuralfacilities will this amount of National Waterway I request the Minister to 
Rs. 62 crore be sufficient? look into this important coastal Waterway. 

I personally doubt whether when the 
Govemment itseH says that at present the 
infrastructural facilities for safe and conven­
ient shipping and navigation are not avail­
able, this amount is sufficient or not. That 
must also be explained. What is the plan for 
creating further facilities? 

My experience is - I had tried to travel by 
the first national Waterway from Allahabad 
to Haldia - that the infrastructural facilities 
are poor. Even in Calcutta they are so poor 
that we cannot say that we are running a 
modem Waterway. So. I would feel that 
infrastructural facilities must come up to the 
mark and they should be safe. Otherwise 
while travelling particulariy in rivers, people 
are afraid. 

[EngliSh ] 

What will happen if there is flood. 

Translation ] 

From that point of view, the navigation 
facilities should be more safe than what is in 
the Railways. I would like the Minister to 
explain how are we going to make it safe. Is 
the amount of Rs. 62 crore sufficient for 
doing that particular job? 

Sir, we ant trying to have the third 
National Watetway. I come from Maharash­
tra. Maharashtra has a very long coast. Mr. 

which were used for many years, which were 
economical at one time and which were 
cheaper at one time. What has happened to 
that? The Minister should look into this 
aspeol because Konkan ferry services had 
been very regular and very economical; 
from the common man's point of view, that 
has been lost. We just tell our children that in 
our childhood we used to go by steamers. 
Now no one goes. Nothing is available now. 
I request the Ministerto look into this aspect 
which had been neglected and particulariy in 
post independence period we have forgot­
ten Konkan coastal traffic from Goa. 

There is one other important aspect. 
come from Bombay city. There is always a 
heavy traffic; so much crowding and heavy 
crowding - nothing to cOf1l)are in the work:! 
• in our suburban trains. Bombay city has 
coastal lines. There have been proposals. 
We read in the newspapers that coastal 
water transport can be made available t 
Bombay and if that is made availabie to 
Bombay, the pressure on suburban trains 
can be reduced. What the Government is 
doing about that? When we consider impor­
tant projects. I personaHyfeel that the Minis­
ter should look into this aspect as to how we 
can relieve the congestion, overgrowing in 
suburban trains. And better lines are avail­
able there. Water transport can be used. , 
would recommend the Minister to get this 
particular aspect thoroughly examined and 
have a meeting of Bombay Members of 
Pari lament to consider this very important 
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aspect. Otherwise we would be trying to 
provide something new and atthe same time 
we are neglecting the areas where we can 
do it very easily. And from that point of view, 
the problems of the Bombay commuters' , 
should also be considered. 

Sir, I will be moving my amendment. I 
would like to say about my amendment now 
itse" so that at the time of moving my 
amendment, I will not take much time. Par­
ticularly I would invite the attention of my 
friends from Kerala about my amendment. 
The name of this Bill is National Waterway 
(Kollam-Kottapuram Stretch of West Coast 
Canal and ChafTl>akaraand Udyog-Mandal 
Canals). Now my amendment says, wher­
ever the word' Kallam' is used, the word' 
Ouilon' should be used. Now, Kollam and 
Ouilon words are identical. ( Interruptions). 

I congratulate the Kerala Govemment 
that they have done it in 1990. It is immate­
rial that whichever Govemment has done it. 
But, they have taken a very good decision 
that wherever anglican name were there, 
they changed, even in English because 
anglican names mean British colonial Rule. 

• They have rather substituted, to do away 
with the colonial impacts, the original 
Malyalam names even in English and that 
notification of February. 1990 is with me. 
Now, in that notification. the names of 21 
important cities have been changed from 
English to MalyaJam. Both .English and 
Malyalam names have been shown. ( Inter­
ruptions). So, the names of 21 cities have 
been changed. The Malyalam name for 
'Trivendrum' is 'Thiruvananthapuram' and 
the Malyalam name for 'Quilon' is 'Kollam'.1 
do not know the subsequent things. I will not 
repeat them because this House has heard 
it many times. When I asked the Govem-

. ment of India whether they have approved 
the changes made by the Government of 
Kerala, I received a reply, which I am just 
reading and it is with me. I received a reply 
from additional Secretary, Ministry of Home 

Affairs, Shri AX Basak on 4th April, 1991. 
The 2nd- para says: 

• A copy of t~is Ministry'S letter dated 
11.9.1953prescrib'ng procedureforchanges 
in the names of villages, towns etc. is en­
closed. It does not seem possible to furnish 
the details of names of cities whose names 
have been changed after 1953. However,an 
illustrative list of names of a few places 
changed during the recent years is enclose<!. 
This Ministry is aware that the State Govern­
ment of Kerala have changed the name of 
certain Districts and Taluks. Approval olthe 
Ministry of Home Affairs was, however. not 
obtained .• 

That means the Home Ministry has 
not given approval to the names of the cities 
which the Kerala Govemment has changed. 

Now, as late as on 29th April, 1992, I 
raised this issue in the House. I am just 
reading the reply which has been given by 
the Home Minister. now, the Home Minister. 
Shri S.B. Chavan, says: 

[ Translation 1 

"My hon. colleague Shri Ram Naik 
had raised the issue of changing the name 
of Bombay to Mumbai. He has cited the ex­
ample of some of the cities and towns of 
Kerala. I have gone through all the records. 
In fact, this proposal was sent in 1988. ( 
Interruptions) I had requested the State 
Government whetherthe guide-lines issued 
in 1953 to change the names of vilages and 
towns were obseved or not? I do not think 
thatthis can be accepted if it being done only 
because some people do not like a paticular 
name or if this porposal is there only on the 
basis of language. These things have not 
been considered in Kerala therefore, the 
Central Government did not allow any change 
in the name of these States. 

[ English 1 

This is the reply given by the Home 
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Minister on the floor of the House. When the 
Home Minster says that they have not ac­
cepted the MaJayalarn changes In English, 
the Bill has come in the name of Kollam is it 
not against the Government of India's atti­
tude? That is why though I am for the word 
Kollam, I want to be on record that this 
information was brought to the notice of the 
House. It is my duty to say that when the 
Home Minister says repeatedly thai this has 

\ not been approved and if the Ministry of 
Transport brings the Bill in the name of 
Kollam, certa-inly . it does not look proper. 
So, from that point of view I have brought my 
amendment and I would like to have a 
proper explanation from the Minister as to 
why the word 'Kolam' has been used and 
why the word 'Qullon' has not been used, 
though the Home Minister by Home Minister 
I mean the Government of India - has 
repeatedly said that this has not been ap­
proved. This is one of the important pOints 
on which the Ministershould reply andfrom 
that point of view ,I have brought this amend­
ment to draw the attention of·the House. 

With these words, I support the Bill. I 
expect the Minister to reply on the points 
which I have raised. 

SHRI A. CHARLES (Trivandrum) : Sir, 
I amthankfulto you forgiving me the time for 
speaking on this Bill. Forthe last nearly nine 
years, in the Eighth, Ninth and Tenth Lok 
Sabha ( Interruptions ). 

THE MINISTER OF STATE IN THE 
MINISTERY OF PARLIAMENTARY AF­
FAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL­
OGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVEL­
OPMENT) (SHRI RANGARAJAN 
KUMARAMANGALAM) : Just one minute 
please. Mr. Chairmen, Sir, as all the hon. 
Members know, at 6.15 we are having a 
farewell function for the President of India. 
Therefore, may I request the House to agree 

'that we adourn at 5.30 so that some Mem­
bers can get ready for the function? 

SHRI A CHARLES: Sir, We wantthe Bill 
to be passed. 

MR. CHAIRMAN (Shri Sharad Dighe) 
Does the House agree that we rise at 5.30? 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: So, we shall rise at 
5.30. 

SHRI A. CHARLES: Sir, I shall take very 
short time because we are interested in 
getting this Bill passed. 

SHRI OSCAR FARNAN DES : (Uduki) 
I shall also like to speak, sir. I shall take only 
two minutes. 

MR. CHAIRMAN: Yes, yes, if not today, 
tomorrow. 

SHRI JAG DISH TYTLER : We want the 
Bill to be passed today, Sir. 

MR. CHAIRMAN: We will rise at 5.30, at 
whatever stage the Bill is. yes. Mr. Charles. 
proceed Please. 

SHRI A. CHARLES: Sir, inthe EighthLok 
Saba, on the last day this Bill was really 
passd. I was the only speaker who spoke on 
that Bill on that day. There was categorical 
assurance given by the hon. Minister while 
he was replying to the debate on the Bill. 
The proposal was first to declare the whole 
of West Coast Canal as a National water­
way. In 1985, I wrote to our late Prime 
Minister, Rajivji, about this Bill and he gave 
a direction that Quilon-Trivandrum sector 
should also be studied. So, a study was 
made and the then Minister, when he was 
answering, gave an assurance on the floor 
of the House that Quilon- Kovalam sector 
will also be included. I quote: 

" Sir, the suggestion which has been 
given by the hon. Member is· a very good 
suggestion so that tourists could also be 
attracted.But I will check up, Sir, and if it is 
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possible, I will include. If the hydrographic 
survey and all these things have been com­
pleted and with the rules and regulations it 
could be included in this, we will inlcude, 
sir. That I assure him .• 

Sir, the hydrographic survey has been 
completed, the techno-conomic study has 
been cofll)leted. The only thing the Minister 
was now saying was that economically this is 
not Viable. I personally know that in the 
study report, economic side is not correct 
because a large portion of the land that has 
to be acquired is the Government land 
occupied by the squatters. Therefore, no 
compensation need be made. So, for land 
acquisition, only very meagre amount is 

, required. If this portion is also included, it will 
attract tourists and the long cherished dream 
of the people of Kerala will be fulfilled. I 
submit that this was considered in the 8th 
Lok Saba and in 9th. Lok Saba and is being 
considered now also. I only urge upon the 
Minister of surface Transport for the ap­
proval ofthis Bill and for providing Waterway 
upto Kovalam. I may mention that while I 
was in the primary school, I travelled in the 
country boat from Trivandrumto Emakulam. 
The long waterway is there. That has to be 
improved. I plead with the hon. Minister to 
include upto Kovalam and take upthis work. 
I am very keen that this Bill is passed today. 

I request the hon. Minster that the 
direction given by late Prime Minister Rajiv 
Gandhi and the assurance of the then Min­
ister of surface Transpcrt may be accepted. 
I know that the present Minister of surface 
Transport has a soft corner for Kerala. 

h has to be extended upto Kovalam. I 
submit thatthe real work can be started fro m 
Ouilon only after the work upto quilon is 
finished and Ouilon-Kavalam can be taken 
up as second stage. With these words, I once 
again request \he hon. t-Ainistet to include 
\\\at s\te\c\\ a~. \\ 1'10\ \ do 1'10\ 'ind 'Woms \0 

exp-ress my feelings and I will be totally 
disappointed. I request the hon. Ministet to 
help me and help the State of Kerala. 

I request that the Bill be passed. 

Trans/ation 1 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur) : MR. Chairman, Sir, there cannot be 
to opinions about the sincerity with which this 
Bill has been boughtforward. The fact ofthe 
matter is thatthe Central Government wants 
to take the management of the canals flow­
ing out of rivers and crossing through States 
and it is because the State Govemments 
have not been able to develop them. If they 
are developed, transportation charges will 
be lessened, Petrol can be saved and the 
standard of living of the people living on the 
banks of the canals will improve. This has 
been specifically mentioned in it. The Cen­
tral Government has already formed the In­
land Waterways Authority of India under the 
Inland Waterways Authorities of Indian Act 
1985. Forthe time being there is a provision 
for it at two places. There is a plan of such 
arrangement at the third place. There is no 
contradiction in it any where. Trade will in­
crease and there will be allround develop­
ment. Waterways Corporation of India is 
interested to do this. It will help in raising the 
standard of life of those who are benefited by 
these canals and it will also reduce trans­
portation cost and fuel can also be saved. 
The income should also be shared by the 
State Government so that they can utilise the 
money in their development. I think that the 
hon. Minister does not visualise any contra­
diction in giving the amount to State Govern­
ments. I welcome this Bill particularly the 
basic sentiment with which it has been 
brought forward and I do believe that by this 
the people of our country will certainly be 
benefitted to a large extent. This is my humble 
submisson and Ithink thatthe hon. Minister 
will accept my suggestion. 

[ English] 

SHRI N. DENNISlNage~oil): Mr. Chair­
man, Sir, while welcoming the Bill I wish to 
make a few points. 
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My very first point that I would like to for inland water transport facility between 
• bringtothe notice 01 the hon. Memberthrough Trivandrum and Kanyakumari. So. the 
this august House that hon. Members Mr. feasibility study has to be conducted at the 
Charles who have spoken earlier on this Bill earliest and such an extension of the facility 
has stated that the inland water transport would touch the southern National be natu-
facility has to be extende from OUllon to ral and boundary and thus it can be termed 
Kovalam. My proposal is that it should be as National inland water Transport way I 
extended on the southern most national would request the hon.Minister to provide 
terminus, Kanyakumarl. . inland water transport facility not only up to 

From Quiton to Kanyakumari, the 
national terminus. the distance is only abut 
94 miles. Previously there was inland water 
transport facility between Trivandrum and 
Kanyakumari trough a canal called Anantha 
Victoria Marthanda Verma Puthanaru canal 
caIIedA.V.M. canal. During the time of for­
mer Maharajas when our place was also 
under Travancore that facility was there. Of 
course. boats have been operated. not ships. 
But subsequently breaches occurred closed 
to the canal in several places and affected 
the inland water transport system. " these 
breaches are removed. a very good and 

. convenient inland water transport facility 
from Kanyakumari to Trivandum and from 
there to Quilon could be formed. Earlier. the 
water transport facility was operated up to 
Ernakulam and QuiJon. My request is that it 
should not be stopped haH way at Quilon or 
at Kovalam. but it should be extended up to 
the national boundary terminal at Kan­
yakumari. Such a facility would accelerate 
economic and tourist activities in South­
Westem part of the country. This inland 
water transport facility would be very cheap 
and convenient. A large number of fisher­
man and common people are living in that 
locality. The marine products trade activity 
would greatly increase by this facility and 
also in the congested atmosphere of trains 
and buses. if this facility is provided, without 
pollution and by cheap means the common 
people could travel trough the waterways 
conven iently. I have been raising this matter 
on the floor of the House on several occa­
sions. On 23rd August 1991 in answer to my 

. Starred Question the hon. Ministerhasstated 
that no feasibility study has been conducted 

QuiJon and Kovalam, but also up to Kan­
yakumari. 

SHRI OSCAR FENANDES (Udupi) : 
Mr. Chairman. Sir. I should like to congratu­
late our Minister for introducing the Bill. It is 
big achievement forthe people of Kerala. At 
the same time, we are from other parts of 
country. the coastal States, especially Shri 
Ram Naik has spoken about Konkan. I also 
come from Konkan. and there are a lot of 
nvers flowing westward. water is also being 
wasted, flood water is being wasted. " the 
rivers are connected and inlclnd waterway is 
developed. a lot of money could be saved by 
way of fuel and for fisheries also it can help 
in a big way. 

Sir. when we were school chil­
dren, as Ram Naikji has said. we used to 
have steamer service right from Kochi to 
Karachi. In between. we had the ports of 
Mangalore. Malpe. Karwar. Goa and Bom­
bay. This should b resumed; whatever be the 
reason for which it was given up, it is high 
time that both passenger and cargo service 
should be restored so that this will be the 
cheapest mode oftransport. Even today. the 
cost of transport is very high. either by road 
or by any other mode. So, I urge upon the 
hon. Minister to kindly resume this service. 
When I asked a question. the hon. Minister 
replies that there is no proposal like that. 
But. I once again urge upon the hon. Minister 
to kindly resume this service and also order 
for a survey of the potential Inland water­
ways in different parts of the country. I also 
request him to place before Parliament, a 
perspective plan for inland waterways forthe 
entire country. 
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SHRI A. CHARlES (Trivandrum): adjoumedtomaet again on Wednesday, the 
Ur.Chainnan .. Sir,ifyouextend IIlesiltlngof 22ndJuty, 1992, at 11.00 a.m. 
tile House for five more minutes. tis Bill can 
be passed today lise •. 

UR. ~MAN : No; we have decided 
to adjourn at 5.30 p.m The House. stands 

17.31 Ii .... 

The Lole Sabha then adjourned tlU EIewm 
of thB CIocIc on WedneJday. July 22, 

1992IAsadha31, 1914 (SakaJ. 
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